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LOK SABHA DEBATES 

LOK SABHA 
Friday, August 23 1991/Bhadra 1, 1913 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE Prof. Raja Ram Shastri passed away 

/English} 
MR. SPEAKER: Hon. Members, I 

have to inform the House of the sad 
demise of one of our former colleagues, 
Prof. Raja Ram Shastri who represen-
ted Varanasi constituency of Uttar 
Pradesh during 1971-77 (Fifth Lok 
Sabha). 

A well-known educationist, social 
and political worker, Prof. Shastri was 
associated wi.th Kasl1i Vidyapith first 
in the capacityofProfessor and then as 
Vice-ChanceJlor during 1964-71. Prof. 
Shastri was also a member of the 
University Grants Commission. He 
was associated with various other 
social and educational organisations 
in different capacities. 

Prof. Shastri was author of several 
books. He was awarded prize by the 
Government of Uttar Pradesh for his 
works titled 'Samaj Vigyan' and 
'Swapna Darshan'. 

In recognition of his valuable ser-
vices in the spheres of education atfd 
social welfare he was awarded the 
'Padma Vibhushan'. 

in the Capital on 21 August, 1991 at the 
age of87. 

We deeply mourn the loss of this 
frien-d and I am sure the House will 
join me in conveying our condolences 
to the bereaved family. 

The House may now stand in silence 
for a short while as a mark of respect to 
the deceased. 

The Members then stood in silence for a 
slwrt while. 

11.03 hrs. 

ORAL ANSWERS TO QUES-
TIONS 

{English] 

Export of Tobacco 
*528. SHRI S. M. LAUAN 

BASHA : Will the Minister of COM-
MERCE be pleased to state : 

(a) the value and quantity of 
tobacco exported during 1990-91, 
Statewise; 
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(b) the qttantity of tobacco pro-
posed to be exported during 1991-92: 
and 

(c) the steps taken by the Govern-
ment to explore new markets for 
tobacco export ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) to 
(c) A statement is laid on the Table of 
the House. 

STATEMENT 
(a) As per information furnished 

by the Tobacco Board, a quantity of 
70,375 tonnes of tobacco valued at Rs. 
209.16 crores was exported. during the 
year 1990-91. Data regarding exports 
are not maintained state-\vise. How-
ever. it may be mentioned that while 
FCV tobacco is mainly grown in 
Andhra Pradesh and Karnataka. it is 
bought by traders in Andhra Pradesh 
and exported by them. In the case of 
non-FCV tobacco, which is grown in 
various parts of country, exports are 
undertaken mostly by exporters based 
at Bombay. 

(b) Quantity targetted for exports 
during 1991-92 is 74.000 tonnes (ap-
proximately). 

(c) There is a campaign against 
smoking the world over. Promoting 
exports of tobacco is, therefore, not an 
easy task. However, efforts are being 
made to hold on to markets already 
established and to explore new 
markets. With this objective in view the 
Tobacco Board has been sponsoring 
every year trade delegations, par-
ticipating in international trade fairs 
and exhibitions, distributing publicity 
material in the overseas markets and 
hal also· been inviting from time to 
tinte trade delegations from abroad 
and arranging buyer-seller meets. 

SHRI S. M. LALJ~.<\N BASHA: 
India's share of tobacco exports in the 
world market has fallen from 30 per 
cent to 7 per cent. What are tl1e reasons 
for that? Is it a fact that our share has 
fallen because of sub-standard export 
of tobacco from Guntur in the past? If 
so, what are the details thereof? 
SIIRI P. CHIDAMBARAM: World 
over three is a campaign against 
smoking. Promoting export of 
tobacco. therefore. is not an easy task. 
I do not think that export of sub-
standard tobacco was the reason for 
the fall in our share. Our share has 
fallen because other tobacco produc-
ing countries have also large export-
able surpluses. They are exporting 
their surpluses. As far as quantities of 
export are concerned. I think. we have 
done reasonably well particularly in 
the last year when we exported almost 
7.375 tonnes of tobacco. This year we 
are planning to export 70,375 tormes. 
We are facing an intense competition. 
But since the prices are very high in the 
world market today. unit realisation is 
very high. And I am confident that we 
will do better in improving our tobacco 
export. In the first four months of this 
financial year we have done much bet- · 
ter than in the corresponding period 
last year. 

SHRI S. M. LALJAN BASHA : Is 
there any export order for· divertirtg 
tobacco to Guntur as Guntur produces 
super quality tobacco? 

SHRI P. CHIDAMBXRAM : Sir, 
as far as FC Virginia tobacco is con-
cerned, 85 per cent of the production is 
from Andhra Pradesh and about 15 
per cent is from the Karnataka. Now, 
most of this is exported. I cannot 
answer each other part of Andhra 
Pradesh. But, I assume that Guntur is 
one of the major tobacco producing 
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centres. Guntur gets a substantial 
share of this benefit. Most of the 
virginia tobacco is being exported and 
the whole of India is benefitted from 
this export. 

SHRI SOBHANADREESWARA 
RAO VADDE: Sir. the hon. Minister 
in his reply has stated that while during 
1990-91 a quantity of 70,375 tonnes of 
tobacco was exported and this year the 
target is 74000 tonnes, an increase of 4 
million kgs. Is the Minister aware of 
the fact that while the tobacco Board 
has fixed a target of production of 120 
million kg for the year 1991-92, the Pro-
duction Committee has enhanced it to 
145 miiiion kg whereby the interest of 
farmers is going to suffer and only 
traders are going to get benefit? Last 
year, theypaid Rs. 33 per kg, an average 
price. The traders have brought a lot of 
pressure on the Tobacco Board as well 
as on the Production Committee to 
increase the quantity of tobacco to be 
produced which is detrimental to the 
interests of the farmers. Will the 
Government reconsider and take 
appropriate steps to see that this 
original target of 120 million kgs is 
adhered to? The original target itself is 
quite high when compared to the pre-
vious productffin. I would like to know 
from the hon. Minister whether the 
Government will consider a proposal 
to set up a Tobacco Trading Corpora-
tion just on the lines of Tea Trading 
Corporation to purchase tobacco 
mainly to take care in times of distress 
of the interestS of the tobacco growers 
and export tobacco abroad? I also 
want to know will the Government 
think of imposing 1 paisa per kg 
market cess and matching amount 
from the farmers and matching 
amount from the Government as a 
revolving fund for the operation 'of 
Tobacco Trading Corporation, which 
may be set up. 

SHRI P. CHIDAMBARAM: Sir, 
the hon. Member has raised a very 
interesting question. Today, as far as 
FC virginia tobacco is concerned, after 
the grower applies to the Tobacco 
Board for growing tobacco on his fann, 
he gets the licence. A large number of 
farmers apply to the Tobacco Board for 
growing tobacco on their farms. I am 
sure the farmer would take care of his 
interests while applying. It is not, 
therefore, correct to say that somebody 
is forcing a farmer to grow tobacco. 
Farmer is coming forward to grow 
tobacco. On the other hand, the point 
the hon. Member has made that we 
should ensure that the unit value does 
not come down is well taken. But, 
kindly look at the unit value last year 
and this year. In 1988. 1989 and 1990 
the unit value per kg was Rs. 16.33, 
Rs. 16.59 and Rs. 14.09. This year 
thanks to the auction system it has 
gone up to Rs. 33.00. Now. this high 
price is indeed very good for the 
tobacco grower. It is also good for the 
country which wants more export But 
one cannot say in terms of intense 
competition in the world that the price 
would always remain at Rs. 33.00. We 
have to balance the interests of the far-
mers who want to grow tobacco •. We 
have to balance the interests of the 
whole growing community to see that 
the unit prices do not come down. We 
have to take into account the interests 
of the country which requires more 
foreign exchange. We will keep all this 
in mind before we finally decide on 
this aspect 

SHRI SOBHANADREESWARA 
RAO VADDE : What about Tobacco 
Trading Corporation ? 

SHRI P. CHIDAMBARAM : I am 
coming to that 
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When we decide finally, we will keep 
all these in mind. I do not think that 
there is one interest which has to be 
advanced and another interest which 
has to be sacrificed. I do not think that 
is your intention either. 

As far as Tobacco Trading Corpora-
tion is concerne.d, there is no proposal 
at present. In fact, if you want to com-
pare it with the Tea Trading Corpora-
tion, I do not want tl_le unhappy 
experience of Tea Trading Corpora-
tion to be repeated with the proposal of 
the Tobacco Trading Corporation. I 
think today the system is very good. We 
have an auction system which gets the 
high unit price. If necessary, we will 
consider it at some future date. 

SHRI UMM:AREDDY VEN-. 
KATESWARLU : Sir. recently, dur-
ing the last month. a seminar seems to 
have been held, discussing about the 
health and the tobacco production and 
tobacco chewing, and after that, the 
bon. Minister of State for Commerce 
has endorsed the view that the area 
under tobacco will be reduced. I 
would like to know whether it is a fact 
that the Government is having a pro-
posal to reduce further the area under 
tobacco that is going to be grown in the 
country. Just now my bon. friend has 
said that already the target is to pro-
duce 120 million kilograms. 
(Interruptions). 

MR. SPEAKER : What is your 
question? 

SHRI UMMAREDDY VEN-
KATESWARLU: Iknowtheexportis 
only 74 thousand tonnes. So, I would 
like to know whether it is a fact that the 
area is going to be reduced, as has been 
endorsed by the hon. Minister of 
State earlier. 

MR. SPEAKER: Mr. Ven-
kateshwarlu, you ask the question 
please. 

SHRI UMMAREDDY VEN-
KATESWARLU : Yes, Sir, I have 
asked the question. 

MR. SPEAKER : All right, Mr. 
Minister may reply. 

SHRI P. CHIDAMBARAM: Sir, I 
have never made a statement that the 
area under tobacco should be reduced. 
I do not know which statement or 
which Minister of State he is refer-
ring to. 

SHRI NANI BHATTACHARYA: 
Sir, will the Minister tell whether the 
grass-root level farmers are getting that 
unit price of tobacco ? Actually this is 
the auction unit price that you have 
stated but as far as I know from my per-
sonal experience in Cooch Behar, the 
tobacco growing district, there the 
tobacco cultivators or farmers have to 
sell their produce at a very low rate. 
Will the Minister enquire about it and 
amend the Position ? 

SHRI P. CHIDAMBARAM : Sir, 
all that I have heard and gathered, 
including from hon. Members from 
Andhra Pradesh, is that the auction 
system has come as a great boon to the 
tobacco growers. It is because of the 
auction system that the unit prices 
have gone up. If the hon. Member has 
any particular instance in mind or any 
particular example, I will certainly 
look into that. I think the bon. Mem-
ber's neighbour is nodding his head in 
approval. So, I think this auction sys-
tem has brought benefit to the 
tobacco growers. 

SHRI DATTATRAYA BAN-
DARU : Mr. Speaker. Sir, I would like 
to know whether it is a fact that coun· 
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tries like China have broadlisted some 
of the Indian companies, particularly 
in Guntur in Andhra Pradesh. 

SHRI P. CHIDAMBARAM: Sir, I 
do not have the information with me. I 
can collect it and give it to my friend. 

[Translation] 

Delhi Transport Corporation 
Employees 

*529 SHRI GAYA PRASAD 
KORI : Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state: 

(a) the total number of employees 
working in the Delhi Transport 
Corporation; 

(b) whether the Government are 
formulating any scheme for privatisa-
tion of D. T. C.; and 

(c) if so, what will be the fate of the 
employees after privatisation? 

[English] 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYfLER): (a) There are 41253 
employees working in the Delhi 
Transport Corporation. 

(b) No, Sir. 
(c) Does not arise in view of reply 

to (b) above. 

(Translation J 
SHRI GAYA PRASAD KORI : I 

would like to know the number of 
temporary and permanent employees, 
separately. 

(English] 

SHRI JAG DISH TYTLER: Well, 
Sir, I would like to inform the Member 

that I do not have this information 
just now. I thought that the hon. Mem-
ber was more concerned with many 
more important things than this. But I 
would like to inform him that I do not 
have the figures as to how many are 
permanent and how many are 
temporary. 

(Translation] 

SHRI GAYA PRASAD KORI : I 
am asking the number of temporary 
employees, whose services are yet to 
be confirmed. 

SHRI JAGDISH TYTLER: I do 
not have the information with me 
now. 

SHRI GAYA PRASAD KORI : Are 
the same facilities provided to tem-
porary employees which are given to 
permanent employees ? 

(English] 

SHRJ JAG DISH TYTLER: Sir, as 
per the D.T.C. rules, they are getting 
all the facilities. I would like to inform 
that these are mere technical things 
which are given in the agreement 
which they sign with the D.T.C. 

(Translation] 

SHRI MADAN LAL KHURANA: 
Mr. Speaker, Sir, the Han. Minister 
said just now that there is no 
likelihood of privatisation. Mr. 
Speaker, Sir, I believe it is being done 
through backdoor. Just now the han. 
Minister made a statement that per-
mits are being issued for 3.500 private 
buses. In the Executive Council of 
Delhi Administration when the agree-
ment was in the offing, a proposal was 
passed three years ago which said that 
this kind of privatisation would be 
allowed in Delhi. Since S. T. A is a 
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semi-judicial body, the Government 
cannot force it to abide by any deci-
sion taken by Government. In this 
connection, my question is why such 
an undertaking was given to private 
bus opex:ators? Now-a-days the D. T. 
C. bus fare is rupee one per ticket and 
as a result of this privatisation 
through backdoor the ticket will cost 
Rs. 5. Has the whole policy been 
framed after discussing the matter 
with the Delhi Administration and M. 
P .s of Delhi or not ? 

SHRI JAGDISH TYTLER: I 
would like to inform the hon. Member 
that the requirement of buses in Delhi 
at the end of Seventh Plan was 7,500 
Now-a-days we have only 5 thousand 
buses in all, both D. T. C. and private 
taken together. We have been holding 
talks with the Delhi Administration 
and all the private bus operators for 
the last 10-15 days, because the com-
muters are facing inconvenience 
because of shortage of buses in Delhi. 
We decided to take up the matter with 
the Delhi Administration and inform 
them to grant permit to nearly 3000 
private bus-owners which will operate 
under Delhi Administration and D. T. 
C. and this way we can provide 
facilities to the people of Delhi. 

SHRI MADAN LAL KHURANA: 
Mr. Speaker, Sir, my question has not 
been replied. I have asked a simple 
q{lestion that the proposal of Execu-
tive Council of Delhi Administration 
which is a kind of cabinet was 
received three years ago. The Execu-
tive Council of your Congress-
controlled Delhi Administration, 
whose C. E. C. was Shri Jag 
Pravesh Chandra. . . . . (Interruptions) 

MR.. SPEAKER : Khuranaji, if you 
say so. how is privalisation possible 

through backdoor, when this proposal 
is there? 

SHRI JAG DISH TYTLER: This is 
no privatisation. We won't close down 
the D. T. C. 

SHRI MADAN LAL KHURANA: 
D. T. C. is bringing 3 thousand more 
private buses, what is all this ? 

MR. SPEAKER : Khuranaji, please 
don't say so. The business of the 
House cannot be conducted in this 
manner? 

SHRI MADAN LAL KHURANA: 
But my question has not been 
replied. 

[English) 

SHRI JAGDISH TYTLER: I 
would like to inform the Hon. Mem-
ber that I feel t11at he is as much con-
cerned for the people of Delhi as I am. 
Now, I would like to help the people of 
Delhi who are really suffering. I 
would like to give a little ba~kground. 
If you were to take the fare for a 
scooter and D.T.C. for the same dis-
tance, you are paying 50 paise for 
D.T.C. bus for the first six kilometres 
whereas you are paying something 
like Rs. 15/- for the scooter. If you are 
to travel for a distance of 15-30 
kilometres, you are paying something 
like Rs. 28/- for scooter. If I were able 
to give a bus service, without standing 
and with comfortable seating posi-
tion, and I charge Rs. 1 to 4 for that 
distance, I think that the people of 
Delhi would be very happy. It is not a 
backdoor. I am not closing the D.T.C. 
or retrenching anybody. I am just giv-
ing the requirement which is very 
much necessary for the people of 
Delhi As I told you the requirement is 
of 7,500 buses. As far as the decision 
of the Metropolitan Council is 
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concerned-you had mentioned the 
name of Shri Jag Parvesh Chandra-
he may have taken a decision. But 
today's need is that the people of 
Delhi require 7,500 buses which I can 
not give them. This is the only way 
available to me. that I will allow the 
private operators to come under the 
conditions which are going to be laid 
so that nobody takes advantage of 
it 
[»anslation 1 

SHRI MADAN LAL KHURANA: 
Mr. Speaker. Sir, my question has not 
been replied .... (Interruptions) .... S. 
T. A is a semi-judicial body. Unless 
the decision taken by Delhi Adminis-
tration is changed how would the peo-
ple of Delhi get the facilities ? 

SHRI KALKA DAS : Mr. Speaker, 
Sir, there was a time when D.T.U. was 
functioning in Delhi and the number 
of buses was too small. Jana Sangh 
was in power in Delhi in those days 
and we gave an advertisement inviting 
persons interested in running a 
private bus of their own. Since D.T.C. 
remained the sole agency for 
transport. if anybody wanted to 
operate buses he could do so under 
D.T.C., but he was required to pay Rs. 
750 to the D.T.C. This way the 
Government got revenue from the 
buses operated under this arrange-
ment and the problem of transport 
was also solved. 

MR SPEAKER : Please ask the 
question, what is the question ? 

SHRI KALKA DAS : I am coming 
to that Just now the bon. Minister 
said that three thousand buses were 
coming in Delhi and permission 
would be granted to private buses. I 
would like to know whether anything 
will be charged from the private bus 
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operators. Secondly. there is a move to 
introduce. three thousand buses and 
thereby privatise buses in Delhi. May 
I know from the hon. Minister 
whether 22 per cent quota would be 
reserved for the operators belonging 
to the Scheduled Castes ? Whether 
there is a scheme to include bus 
operators from Scheduled Castes 
also? 

SHRI JAGDISH TYI'LER: Of 
course. The quota of Scheduled Cas-
tes, ex-servicemen. co-operatives etc. 
is ftxed and there won't be any cut in 
that. 

SHRI KALKA DAS : Mr. Speaker. 
Sir. my question has not been replied 
I had asked. whether there was any 
scheme with the Government to 
charge something from them. 

MR SPEAKER : First of all. you 
make a long speech and then say that 
the second question is left 

SHRI KALKA DAS : I want to 
know only whether D.T.C. will charge 
some money from the private 
operators whose buses will be utilised 
by the D.T.C.? 

{English) 

SHRI JAG DISH TYTLER: We are 
already working on that We have not 
taken any ftnal decision. 

{I;cHJslatioll) 

SHRI GEORGE FERNANDES : 
Mr. Speaker, Sir. for the last 8-10 days. 
we have been reading the statement of 
the Minister that three thousand more 
buses will come {)n the roads of Delhi 
within the ensuing three months. 
Three thousand more buses means 
nearly 300 crore rupees. be they 
private or public. bvt we need Rs. 3 
crore. And whea 300 buses are 
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manufactllred, these will be manufac-
tured in some factory. I would like to 
know as to what arrangement has 
been made by the Government to 
bring three thousand buses in Delhi 
within the coming three months and 
the source from which the money will 
be arranged. 

MR. SPEAKER :Will it be possible 
within three months. 

SHRI GEORGE FERNANDES : 
Yes Sir, their statements are appearing 
in the newspapers. 

SHRI MADAN LAL KHURANA: 
It is said that buses in this number will 
be coming in Delhi within three 
months. 

{English} 

SHRI JAG DISH TYfLER: Sir, as 
far as the chassis is concerned, we the 
Delhi Administration people, are 
already in touch with the manufac-
turers and they have assured that the 
chassis will be available to them. 

As far as the finances are con-
cerned, this is not our concern. The 
people to whom we have been talking, 
all the associations of Delhi and all 
the private operators, said that they 
would make their own arrangement 
either through the banks or through 
their own means. 

As far as the manufacturing of the 
body is concerned, that probably is 
the second question .... (Interrup-
tions) .... 

{Translation} 

Let me speak. Madanlalji, I am 
speaking. Please allow me to reply. I 
am replying to his question .... 
(Interruptions) .... 

SHRI MADAN LAL KHU-
RANA :You are intimidating me. Mr; 
Speaker, Sir, please see how he is 
behaving with me .... (Interrup-
tions) . ... Why are you intimidating 
me, I don't belong to your party 
.... {lnterruptiolls) .... 

SHRI JAGDISH TYfLER: I am 
giving a reply to Shri George Fernan-
des and I did not know that you are 
not interested in listening to it. I am 
giving reply to his question, but while 
I was replying, you started disturbing 
by talking to Mr. Speaker. That is why 
I requested you to be quiet just for two 
minutes to listen to the reply of the 
question asked by Shri George Fer-
nandes. That is what I am saying 
. ... (lmerruptions) .... The second 
part of this question is about the 
manufacturing of body of buses. The 
private bus operators of the country 
came to us and discussed the matter 
with us. They said that such facilities 
were available in 7 states where such 
buses would start plying on the roads 
within 3-4 months after the pern1it 
were available. 

/English} 

DR. KARTIKESWAR PATRA: Sir. 
is there any apprehension of retrench-
ment of employees of Delhi Transport 
Corporation due to privatisation of 
buses? The Delhi Transport Corpora-
tion could not compete to supply the 
buses for which it is facing a lot of 
trouble. It could not have the required 
number of buses to provide jobs to 
their employees and consequently 
they are to be retrenched. 

SHRI JAGDISH TYTLER: I do 
not think so. There is a shortage of 
drivers or conductors. 
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{I'ranslationj 

SHRI RAJENDRA AGNIHOTRI : 
Mr. Speaker, Sir, the Hon' ble Minister 
has given a specific figure of the 
employees. I would like to ask the 
hon'ble Minister what is their plan to 
regularise the temporary employees? 
And how long will it take to promote 
those who have not been promoted 
so far? 

{English} 

SHRI JAGDISH TYTLER: Sir, I 
would like to answer the previous 
question also because I did not have 
the figures at that time. All the 41,253 
employees are treated equally as far as 
the DTC is concerned. I have no 
scheme to retrench anybody from the 
DTC. The retirement of employees is 
a different thing. But there is no 
scheme to retrench anybody from 
theDTC. 

SHRI GEORGE FERNANDES: 
Sir, at this moment, there are 1,000 
casual workers in the DTC. So, I 
challenge the Minister's statement 

{I'ra11slationj 

MR. SPEAKER :Next question No. 
530, Shri Vijay Kumar Yadav. 

SHRI RAJENDRA AGNIHOTRI: 
Mr. Speaker, Sir, I have not got the 
answer to my question. I seek your 
protection. 

MR. SPEAKER : It is not like that 
What are you doing? You do every-
thing as you wish. I had given you 
an opportunity. 

SHRI RAJENDRA AGNIHOTRI : 
Mr. Speaker, Sir, I seek your 
protection. 

MR. SPEAKER :No, it is enough, it 
is over. 

Oral Answer.s to Questioru 18 

{English} 

Malpractices/Fraud Cases in Banks 

*531. SHRI RAM .KAPSE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the number of malpractices/ 
fraud cases reported/detected in the 
public sector banks during 1991 so far 
and the amount involved therein, 
bank-wise; and 

(b) the steps taken or proposed to 
be taken by the Government to 
recover the amount involved in these 
cases and to check recurrence of such 
malpractices/frauds in banks ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) A Statement is laid on the Table 
of the House. 

STATEMENT 

(a) and (b) The number of cases of 
frauds reported/detected in public 
sector banks in India during the 
period from 1-1-91 to 30-6-91 (latest 
available), the amounts involved 
therein and amounts recovered are 
given in the Annexure, bank-wise. 

Government Reserve Bank of 
India and Banks take steps from time 
to time for prevention and prompt 
detection of frauds. Some of these 
steps are as follows : 

(i) Strengthening of control 
mechanism by banks through 
inspections. audits and 
periodic returns: 

(ii) The clearing of arrears in 
balancing of books and recon-
ciliation of inter-branch 
accounts on a continuous 
basis: 
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(iii) Appointment of Chief 
VIgilance Officers in the 
nationalised banks on deputa-
tion from other banks; 

(iv) Creation of Special Investiga-
tion Cell in RBI for investiga-
tion and scrutiriy into major 
frauds; 

(v) Circulation of Caution Notices 
by RBI to Chief Executives of 

banks on important cases of 
frauds; 

(vi) Proper training of opera-
tional personnel; 

(vii) Concerted action by banks to 
implement anti-corruption 
measures; and 

(viii) Review of vigilance cases by a 
Committee of Directors and 
Boards of Directors of 
Banks. 

ANNEXURE 

Sl. Name of the Bank 
No. 

1. State Bank of India 
2. State Bank of Bikaner & Jaipur 
3. State Bank of Hyderabad 
4. State Bank of Indore 
S. State Bank of Mysore 
6. State Bank of Patiala 
7. State Bank of Saurashtra 
&. State Bank of Travancore 
9. Allahabad Bank 

10. Andhra Bank 
11. Bank of Baroda 
12. Bank of India 
13. Bank of Maharashtra 
14. Canara Bank 
15. Central Bank of India 
16. Corporation Bank 
17. Dena Bank 
18. Indian Bank 
19. Indian Oveueas Bank 
20. New Bank of India 
21. Oriental Bank of Commerce 
22. Punjab tl: Sind Bank 

No. of 
frauds 

242 
8 
8 
4 

14 
5 
2 
5 

17 
19 
30 
56 
5 

71 
32 
14 
3 

31 
31 
4 
4 
7 

Amount Amount 
involved recovered 

(Rs. in lakhs) 

140.51 
47.32 
6.26 

76.15 
4.21 
5.15 
0.04 
3.13 

21.44 
190.53 
188.03 
490.22 

73.34 
352.29 

37.21 
5.78 
0.48 

143.11 
8.83 

80.40 
4.51 

187.58 

20.48 
15.78 

3.00 
0.03 
1.00 

0.29 

18.03 
6.93 

4.63 
1.15 
0.44 

24.68 
1.44 
0.9S 

14.74 
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Sl. Name of the Bank 
No. 

23. Punjab National Bank 
24. Syndicate Bank 
25. Union Bank of India 
26. United Bank of India 
27. UCO Bank 
28. Vijaya Bank 

Total 

SHRI RAM KAPSE : Mr. Speaker, 
Sir. I would like to know from the bon. 
Minister, the categorywise description 
about the persons involved in these 
frauds-high-ups, staff members and 
members of the society. 

{Iranslation} 

SHRI DALBIR SINGH : Sir, the 
bon. Member has asked the figures of 
1991. During these six months, there 
were 747 cases of frauds and the 
amount involved therein was 
Rs. 2744.99 lakhs. Out of it, about 2 
crores of rupees have been recovered. 
There is nothing like that bank 
officers were involved therein. We 
keep vigilance through Bank Officers 
of Visilance Department They have 
their own internal system of vigilance. 
I ha"Ye gi"Yen the figures of six months 
as desired. 

SHRI RAM KAPSE : Mr. Speaker, 
Sir, I ha"Ye not recei"Yed ·the reply of my 
question. I had asked categorywise 
details of staff members and other 
members of the society involved 
therein. I had asked the specific ques-
tion, but the hon. Minister has not 
replied to it He repeated what he had 
mentioned earlitr. He is telling what 
is pven in the written reply. 

No. of Amount Amount 
frauds involved recovered 

(Rs. in lakhs) 

8 4.82 
44 267.24 24.19 
27 23.42 11.79 
13 5.84 
26 33923 27.32 
17 37.92 14A3 

747 2744.99 191.30 

[English} 

MR SPEAKER : If you do not 
have the information with you now, 
you can supply it to him later on. 

SHRI RAM KAPSE : Sir, the 
amount involved is Rs. 29 crores and 
the amount recovered is Rs. Two 
crores and for the last three years this 
has been going on. In 1988, it was 
Rs. 30 crores and in 1989 it was Rs. 50 
crores. I would like to know as to how 
many persons had been arrested and 
how many of them had retired from 
the banks. I 'WOuld also like to know 
whether any high-ups are involved in 
these frauds. 

{Iranslationj 

SHRI DALBIR SINGH : Sir, 
whate"Yer the hon. Member has asked, 
there is nothing in it like that There is 
a procedure relating to fraud cases jn 
banks, and following that procedure 
480 cases are under investigation by 
C.B.I. and 566 cases are pending in 
courts. The hon. Member has asked 
the number of persons against whom 
action was taken. The number of 
employees convicted is Sl in 1986. 88 
in 1987, 99 in 1988 and 72 in 1989. 
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[English/ 

No. of employees who were given 
minor penalties 

No. of employees out of work (dis-
missed, discharg~d or removed.) 

SHRI RAM KAPSE : Why is the 
recovery so low ? 

[Translation} 

SHRI DALBIR SINGH : These 
cases are under investigation by C.B.I. 
only. There is a law of procedure. It 
will take its own time. I have told you 
that 480 cases are under investigatiou 
by C.B.I. and 566 cases are under 
pending in courts of law. 

{English} 

SHRI SHARAD DIGHE : I would 
like to know from the Hon. Minister 
through you whether any investiga-
tion has been made specially to find 
out why the number of frauds in the 
State Bank oflndia are as high as 242 
as compared to the other banks which 
have got only 31 or 44 or 17 etc. 

I would like to know whether any 
investigation has been made to find 
out why such a large number of frauds 
have occurred in the State Bank of 
India and, as far as the amount is con-
cerned, why such a large amount of 
Rs. 490 lakhs is involved in the Bank 
of India which is a very large amount 
as compared to the other banks. If the 
investigation has been made, what is 
the result that you have found out for 
such a large number of frauds? 

f'[;anslationj 

SHRI DALBIR SINGH : As I have 
already told you, officers in the rank 
of General Managers are appointed 

1986 1987 1988 1989 

683 944 706 747 

291 351 292 287 

Vigilance Commissioners on deputa-
tion from other banks. It is also not 
necessary that they must belong to the 
same bank, though this practice was 
prevalent earlier. But we depute 
officers of the same status belonging 
to other banks and particularly not of 
that bank for carrying out a check 
from time to time. 

MR. SPEAKER : He is asking as to 
why the number of frauds in State 
Bank of India is so high as compared 
to other banks. 
{English] 

SHRI SHARAD DIGHE: It is 
very high as compared to the other 
banks. 

{I'ranslationj 

SHRI DALBIR SINGH: State 
Bank of India is a big Bank. 
Naturally, there would be more 
cases. 

{English} 

SHRI E. AHAMED : From the 
answer given by the Hon. Minister, it 
is seen that within a period of six 
months, the amount involved is Rs. 
27.4 crores and the amount recovered 
was Rs. 1.91 crores. 

In his answer, the Hon. Minister 
has also said that one of the remedial 
steps is appointment of Chief Vigil-
ance Officer with the nationalised 
banks on deputation to some other 
banks. 
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In addition m all these steps which 
the Government has taken, why not 
the Government consider to have a 
separate Vigilance Wing to find out 
these frauds in the nationalised 
banks? 

/Translation] 

SHRI DALBIR SINGH : This is 
the suggestion given by the Han. 
Member. He has suggested remedial 
measures for early disposed of 
fraud cases. 

[English/ 

SHRI LOKANATH CHOU-
DHURY : It appears that the amount 
is very high and the number is big. I 
want to know whether the Goverment 
has made any analysis of the nature of 
the frauds and whether apart from the 
eight measures that they have sugges-
ted to detect the frauds. do they feel 
that some new measures are necessary 
to check it.· 

My second question is. is the fraud 
during this period higher than the pre-
vious period and. if so. whether the 
reasons are found out for this 
higher fraud. 

/Translation} 

SHRI DALBIR SINGH: Earlier 
the number of our banks was less and 
after nationalisation. the number and 
their branches have increased. You 
might have seen in two-three inci-
dents. that we are taking remedial 
steps, particularly in sensitive cases. 
In addition to it we have also reques-
ted to state Governments to maintain 
law and order. The branches of hanks 
will be opened at those places where 
general industries are in existence. We 
cannot open a branch in an isolated 

area because law and order problem is 
there to which State Governments,,are 
responsible. Apart from this. there is a 
committee of Reserve Bank of India. 
The Manager is its Chairman and the 
D.I.G. and I.G. of States are also its 
members. So how can it be checked 
from time to time. It is not so. We are 
doing it. 

(Etrglishj 

SHRI LOKANATH CHOU-
DHURY: I wanted to know whether 
the frauds which he has reported dur-
ing this period are higher than the 
frauds of the previous period. Does 
tlie situation warrant alam1 or not? 

MR, SPEAKER : Shri Dalbir 
Singh. he wants to know why the 
frauds are more now. 

riranslationj 

SHRI DALBIR SINGH: We are 
trying to check the frauds. As I have 
already stated. the number of 
nationalised banks has increased 
enormously, it has almost doubled. 

fEnglishj 

But we are trying our level best. 

riranslationj 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Speaker. Sir. as 
per information given by the Han. 
Minister here. there has been bun-
gling of Rs. 27 crorcs within six mon-
ths. I would. like to know from the 
Han. Minister wheth~r he would 
agree with my subm is.Sion that all the 
public sector bauk.s in the country 
have not receJncilcd their balance 
sheets for the last three to five years, 
and it has been mentioned in the 
audit report that recon-ciliation has 
not been done? Some are. running in 
loss. but some banks have tbown pro-
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fit and the banks which have shown 
profit have forged their accounts and 
have not shown the real credits, and 
deposits and have presented the 
imaginary accounts showing profit. 
Lastly, that if the frauds of Rs. 27 
crores have been shown during six 
months, will the Hon. Minister deny 
my charges that all the nationalised 
banks are marking a bungling to the 
tune ofRs. 2 thousand crores, and it is 
being done at the top level. Can the 
Hon. Minister disagree with it? Is the 
Hon. Minister prepared to investigate 
this matter? 

SHRI DALBIR SINGH: It is 
totally incorrect Our balance sheet is 
prepared from time to time and there 
is no case of forgery in it. The Hon. 
Member should give a separate notice 
regarding the balance sheet men-
tioned by him. na nks ... flmemtp-
tionsf. .. 

{English] 

SHRI GEORGE FERNANDES: I 
say that the Balance Sheet are fudged 
by ~he banks in this country. The 
nationalised banks are the biggest 
frauds in this country. flmerntptionsj 

TilE MINISTER OF FINANCE 
(SHRI MANMOHAN SINGH): Sir, 
I think it would not be proper for me 
to say that all is well in our banking 
system. But I would also respectfully 
submit that it is also not in the 
national interest to levc1 such grave 
charges without proper investigation. 
Through you, Sir, I can assure the 
Hon. Members that we would remain 
alert, we would look at all the points 
that have been made and if there are 
any gaps in this matter. we will take 
the House into confidence. flrrter-
ruptionsj 

SHRI GEORGE FERNANDES : I 
am not satisfied with the reply. 

SHRI SRIKANTA JENA: Will the 
Minister agree that the House Com-
mittee must go into the whole 
matter? /lntemtptionsj 

SHRI GEORGE FERNANDES: 
This does not satisfy me. There is no 
financial Committee of this Parlia-
ment to go into this matter. There is no 
Committee of this House to look into 
this. There is no auditing Department 
of the Government. There is nobody 
who can check the accounts of the 
Banks. They are law unto themselves. 
At the highest level, these banks are 
cheating the people. A sum ofRs. 2000 
crores are involved. I am saying this 
with responsihility .. .flntemtptionsj I 
convey my dissatisfaction to the Hon. 
Finance Minister in this regard. I am 
prepared to vacate my seat in Parlia-
ment if I am proved wrong on this 
issue. /llltemtptionsj 

SHRI SRIKANTA JENA : Why is 
the Finance Minister not prepared to 
accept the suggestion that the House 
Committee should go into the 
charges? /lntemtptionsj 

MR SPEAKER: Shri Basu Deb 
Acharia, I will allow your questions. 
But please don't do like this. I have 
called Shri Harin Pathak. 

{I'ranslationj 

SHRI HARIN PATHAK: Mr. 
Speaker Sir, 19 fraud cases in Andhra 
Bank have been registered. 

{English} 

Rs. 190.53 Jakhs are involved in 
these cases and not even a single 
rupee has been recovered so far. 
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t{lranslationj 

May I know from the Bon. 
Minister why a single penny has not 
been recovered so far out of Rs. 2 
crores involved in these 19 cases ? 
Secondly, how many cases out of 
these are pending in the court? 

MR. SPEAKER : He has replied 
that cases are pending. 

SHRI HARIN PATHAK: Sir, not a 
single penny has been recovered. 

{English/ 

SHRI DALBIR SINGH : He has 
asked about the Andhra Bank. I do 
not have any information. Let him 
give a separate notice. 

SHRI HARIN PATHAK: You 
have given the information in the 
statement Rs. 190.53 Iakhs have been 
involved in this and not a single rupee 
has been recovered. What is the 
reason for that? How many cases are 
pending in the court of Law? 

{Translation} 

SHRI DALBIR SINGH: Sir, there 
are 480 cases, and out of these some 
cases are under investigation by C.B.I. 
and 566 are sub judice. It is not so 
much. Involvement will he known 
very soon .... (lmemrptions). ... All banks 
are involved and it includes the bank 
mentioned by the Bon. Member 
also. 

flmerrup!ion s) 

fE nglish / 
MR. SPEAKER: Achariaji. please 

do not keep doing like this. I will 
call you. 

(lmerruptions) 

SHRI K. V. THANGK.ABALU : As 
per the information given by the Hon. 
Minister, the total fraud committed 
are of the order of Rs. 2744.99 lakhs. 

3-157 LSS/ND/91 

This is not correct. Much more frauds 
are being committed both within and 
outside India. According to my infor-
mation, particularly with regard to the 
Indian Overseas Bank, the P.T. Five 
Star Private Limited. Singapore has 
committed a fraud to the tune of Rs. 
130 crores. But this has not been men-
tioned in this statement. What is the 
Government doing for all these 
years? Have they taken any action ? I 
would like to know whether the 
Government is going to take any 
action or not. 

MR. SPEAKER : This is a general 
question. If there is a specific ques-
tion, he shall have to collect the 
information. 

(lntemtptions) 

SHRI K. V. THANGKABALU: Sir, 
the P.T. Five Star Private Limited, 
Singapore has committed a fraud of 
Rs. 130 crores. I would like to know 
whether the Government is taking any 
action or not. 

MR. SPEAKER : Have you got 
any information ? 

SHRI DALBIR SINGH: I require 
a separate notice for this. (Inter-
ruptions) 
rrranslationj 

SHRI BASU DEB ACHARIA: Mr. 
Speaker. Sir, we have discussed the 
frauds being committed in nationa-
lised banks many a times. It is a very 
serious matter and there is no control 
of anybody on these Banks. Even the 
Parliament has no control over these 
b;mks, because Parliamentary Com-
mittee on Public Undertakings cannot 
examine them. When I was the Chair-
man, I tried to examine the 
Nationalised Danks and I got the 
reply that since there was a secrecy 
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clause.. we could not examine the 
nationalised banks. There are reports 
that frauds are on the increase. May I 
know from the Hon. Minister whether 
there is any Parliamentary Committee 
which can examine and check these 
frauds? When we tried to examine it 
in Public Undertakings Committee 
we were not allowed to do so and we 
were told that banks are out of bounds 
and nobody can examine them. So the 
frauds are increasing. I would like to 
know from the Ministry-of Finance 
whether they are going to do anything 
so that we can examine them? 

/English] 

MR. SPEAKER : It IS a good 
question. 

[Translation] 

SHRI DALBIR SINGH: Mr. 
Speaker, Sir, there is a system in the 
world to maintain secrecy about the 
depositors, (tnd laws are there to deal 
with frauds and the culprits are 
brought to book. 

/English] 

This is a very difficult situation. 
{Interruptions) 

SHRI SRIKANTA JENA: I do not 
know why can't there be a House 
Committee to enquire into this mat-
ter? (lmerruptions) 

MR. SPEAKER : I will allow 
you. 

SHRI V. DHANANJAYA 
KUMAR: Will the Minister be 
pleased to state as to whether any of 
the cases of malpractices or fraud are 
attributed to the much publicised Joan 
mclas, If so. how many? 

MR. SPEAKER: You have asked 
the question and you must. sit down. 
Yes, Mr. Minister. 

(lmerntptions) 

SHRI v. DHANANJAYA 
KUMAR : It is a very specific ques-. 
lion. I wanted to know whether any of 
the cases arc attributable to the loan 
mela. (Interruptions) 

SHRI RAM NAIK: His question is 
not replied. He has defeated Shri 
Pujari, who was the author of this loan 
me/a: (lmerntptions) 

MR. SPEAKER : 1 am not going to 
allow you to personalise the 
question. 

(lmerntptions) 

SHRI V. DHANANJAYA 
KUMAR: It was not personalised. 
You have to come to my protection. 
He has not replied to my question. 

MR. SPEAKER: I cannot compel 
him to answer. 

SHRI RAM KAPSE: Sir. the ques-
tion is very specific but he has not 
replied to the question. {Interrup-
tions) 

MR. SPEAKER: Shri Dhananjaya 
Kumar, please sit down. 

SHRI RAM KAPSE : The question 
was not personalised in any way. He 
has not replied to any question. The 
question is very specific. He should 
reply to it. When you a11owed the 
question. the MinistC1' n1ust reply. He 
can at least say that "I do not have the 
information". He must speak out. 
(/merruptions) 

MR. SPEAKER : But did he say 
something or not? 

amerruptions) 
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MR. SPEAKER : He does not have 
the analysed information with him. 

SHRI SRIKANTA JENA: The 
Minister has stated that because of the 
secret clause. the Public Undertakings 
Committee or any of the Committee 
of the House cannot enquire into the 
activities of the bank. We have been 
hearing about the secrets accounts of 
a bank. that is Swiss bank. But about 
the nationalised banks of our country, 
I want to know, whether this Parlia-
ment has the right to enquire about 
the activities of the banks or not. and 
if not. I would like to know whether we 
can think and we can amend the sec-
ret clause. I also would like to know 
whether the Parliament or the com-
mittee of this Parliament can enquire 
about the activities o·f the banks. 

MR. SPEAKER : Probably, this is a 
big policy issue. The Government has 
to think about it and then come out 
with something. 

(buerruptions) 

SHRI SRIKANTA JENA : What is 
the attitude of the Government? 

MR. SPEAKER : Would you like to 
respond. Mr. Minister? 

SHRI MANMOHAN SINGH : 
This is a major policy question. I 
would respectfully submit that other 
opportunities will come. when these 
questions can be raised. But the Ques-
tion Hour is not appropriate time to 
raise this question. (Interruptions) 

manslationj 

SHRI KALKA DAS : Mr. speaker, 
.Sir, He has insulted the House. He 
should beg pardon from the House. 
(Interruptions) 

fEnglishj 

MR. SPEAKER : I will guide you 
on this. Please take your seats. Why 
are you standing there? I have not 
allowed you to ask the question. 

{lnterru pti on s) 

MR. SPEAKER : Please take 
your seats. 

(/merruptions) 

MR. SPEAKER : Shri Jena, I can 
guide you on this. Now, the same mat-
ter, you can discuss while discusshg 
the Finance Bill. 

(lmerruptions) 

MR. SPEAKER : In Question 
Hour, policy matters are not dis-
cussed. Please understand that 

(Interruptions) 

fTranslationj 

SHRI KALKA DAS : Mr. Speaker. 
Sir, you are shielding the Minister. He 
should reply the question just now. 

MR. SPEAKER : Shri Kalka Das. 
you are crossing your limits. Please 
sit down. 

(Interruptions) 

SHRI SRIKANTA JENA: You 
must protect our interests. 

MR. SPEAKER : Exactly, that is 
what I have done. I will guide you. 
Please sit down. Now, next ques-
tion. 
Inland water way from Kanyakumari 

to Ernakulam 

*532. SHRI N. DENNIS: Will the 
MinisterofSURFACE TRANSPORT 
be pleased to state : 

(a) whether the Union Govern-
ment have examined the feasibility of 
opening· aa inland water way from 
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Kanyakumari to Ernakulam: and 
(b) if so. the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YTLER): (a) and (h) A statement is 
laid on the Table of the House. 

STAT£M£NT 

(a) and (b) The Central Govern-
ment have conducted hydrographic 
survey and techno-economic feasi-
bility studies for navigation on the 
West Coast Canal (Kovalam/ 
Trivandrum-Ernalrulam-Kottapuram-
Kasergode). Studies revealed that the 
stretch South of Quilon i.e. Quilon-
Kovalam and the stretch North of 
Kottapuram Le. Kottapuram-
Kasergode pose many problems for 
development of the waterway to the 
National Waterway standards. No 
feasibility study has been carried out 
for opening an inland waterway from 
Kanyakumari to Trivandrum. 

SHRI N. DENNIS : The Hon. 
Minister has stated that no feasibility 
study is conducted for opening an 
inland water transport system bet-
ween Trivandrum and Kanyakumari. 
Providing the inland water way bet-
ween Kanyalrumari and Trivandrum 
and from there to Emakulam and 
other places would accelerate the 
economic-and tourist activities of the 
south-west region of this country. 

SHRI v. DHANANJAYA 
KUMAR: Sir. Shri Manmohan Singh 
has co111e to thi.c; side. Can this be 
allowed? 

MR. SPEAKER : This can be 
allowed. I am allowing this. 

SHRI RAM NAIK: This cannot be 
allowed: but this can be ignored. 

SHRI N. DENNIS :This cheap and 
popular means of transport would 
promote trade and commerce of the 
poor and common people, including 
fishermen of the region who live there 
in large numbers. This project could 
be easily implemented by renovation 
and removal of the gaps that exist in 
some places. 

May I know from the Hon. Minister 
whether the Government would take 
up this project for implementation 
from Kanyalrumari to Trivandrum 
and from there to Ernakulam and 
other places at the earliest? 

SHRI JAGDISH TYTLER: The 
Government has no plans at present 
in this regard. We have not done any 
feasibility study also. Right from 
Trivandrum to Kanyakumari a part of 
the canal is shallow and narrow; at 
some places there is no canal; there is 
a construction at some places; silting 
is there at some other places; and at 
some places we don•t know who owns 
the property. So, as far as the inland 
water way from Trivandrum to Kanya-
l"Umari is concerned, the Government 
has no proposal. 

The original proposal was from 
Quilon to Kottapuram which is the 
West Coast Canal. This includes 
Champakara and Udyogamandal. 
(Interruptions) 

MR. SPEAKER : If the Minister 
addresses the Chair. he is addressing 
the House. If he addresses the Mem-
ber there will be reaction. 

SHRI JAGDISH TYTLER: Sir. 
there was an estimate costing Rs. 4280 
crores and the Bill was passed in 
October 1989. But it lapsed due to the 
dissolution of the Lok Sabha. Even 
the former Minister Shri Unni- · 
krishnan has approved the proposal 
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from Kovalam-Quilon-Kottapuram to 
Vadagara which was estimated to cost 
over Rs. 410 crores. Ifl were to take up 
the full proposal from Kasergode to 
Trivandrum the total cost comes to 
over a thousand crores of rupees and 
the 8th Plan has given me only Rs. 131 
crores. 

SHRI N. DENNIS: From the 
answer it is gathered that it would be 
stopped halfway at Quilon or at some 
other place. I would like to point that 
the project would be a complete one if 
it is. extended to Kanyakumari, the 
national terminal. Previously there 
was AVM canal between Trivandrum 
and Kanyakumari through which 
there was regular and continuous 
inland water service. There were some 
breaches occurred in some places and 
they were not closed. Subsequently 
these breaches have not been removed 
and renovated and therefore the 
inland water transport was discon-
tinued. If these gaps are removed and 
renovated, a very useful inland water 
way can be formed between 
Kanyakumari and Trivandrum and 
from there to the north Ernakulam 
and other places. 

May l know from the Hon. Minister 
whether the feasibility study would be 
conducted for opening inland water 
service between Kanyakumari and 
Trivandrum and from there to other 
places ? I would also like to know 
whether it would be taken up as an 
urgent measure and whether it would 
be included in the 8th Plan for 
implementation. 

SHRI JAGDISH TYTLER: This 
que~tion has been asked two or three 
times before because it i~ the con-
cerned Hon. Member's Constituency 
and the State. I would just give the 

infctrmation as far as the Anantha 
Victoria Marthandam Canal is con-
cerned, which is called as AVM Canal. 
The stretch of eight kilometres from 
Trivandrum is partly shaJlow and 
narrow and of course it needs a lot of 
improvement. In the stretch between 
Kakkammoola to Chavadimukku, 
there is no canal which exists. 
Similarly, if you go a little further. 
from Karichal to Poovar. again there 
i~ no canal which exists. So. at some 
place there is no canal; at some place 
it is very shallow: at some place it was 
the canal which was constructed in 
1860. which is mostly silted up and 
there is no canal which exists. Most of 
the people have also encroached upon 
that. In the stretch between Colachel 
Port to Nagercoil. we do not even 
know if the canal existed before and if 
the canal was there. we do not know 
where it was because people have 
encroached upon that. 

I would like to inform the Bon. 
Member that. no doubt. if we were to 
have this canal. we have to improve a 
lot of facilities like roads etc. So. look-
ing at the financial scenario that we 
have got. it is just not possible and 
looking at the practical feasibility 
also. it is not wise to have this and to 
carry this out 

SIIRI A CHARLES : Inland Water 
Way is the ody project by which 
Kerala can be helped. The answer 
given by the Hon. Minister is really 
disappointing because for the past 
five years. I have been pleading for 
this. The stretch from South ofQuilon 
to Kovalam poses many problems for 
the development of the Water Way. It 
was in the last day of the Eighth Lok 
Sabha that a Bill was passed to make 
KottapurP.m to Quilon as Water Way. 
Even the Minister had agreed and 
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there was no problem. I have reques-
ted that the stretch between Quilon to 
Trivandru.m also should be included 
in this National Water Way in the 
second phase and that may be 
implemented. The only point is that 
when it is declared, it should be from 
Kottapuram to Trivandrum. It should 
be from Kottapuram to Quilon as the 
first phase and from Quilon to Trivan-
drum as the second phase. The Hon. 
Minister then categorically stated in 
the House that it will be done. May I 
know from the hon. Minister whether 
that would be honoured and will 
be completed? 

MR. SPEAKER : Yop may please 
leave the time for the Minister to 
reply. 

SHRI JAGDISH TYTLER: Si'r, 
that Bill had lapsed in the last Parlia-
ment. I have already sent that for cir-
culation for Cabinet's consideration. 
There is no problem as far as the 
stretch between Quilon to Kot-
tapuram is concerned. As far as the 
stretch between Quilon to Trivandrum 
is concerned, it is a stretch of 78 
kilometeres which requ;res extensive 
modification of two tunnels which 
caJls for Rs. 461 crores. It is highly 
capital intensive and economically it 
is not viable. 

SHRI P. C. CHACKO : Sir. the 
Hon. Minister has made it very clear 
that because of the paucity of funds, 
the work of this Trivandrum-
Kasergode Water Way is not possible. 
It was a~reed that techno-economic 
survey had been completed and the 
previous Government had taken a 
decision. So, will the hon. Minister 
and the Government think of mohili-

singNRI funds for the completion of 
ibis Water Way, since in that area, lot 
ofNon-:Resident Indians are staying. I 

would also like to know whether the 
Inland Water Way Authority will be 
I>ern'l\tted to mobilise NRl funds to 
expeditiously complete this project. 
especially in view of the fact that the 
cost is going up. Every year it is going 
up by 20 per cent Now, it may cost Rs. 
1.000 crores; but it may cost Rs. 2.000 
crores by the time it is completed. 

MR. SPEAKER : Please leave time 
to get the repiy. 

P. C. CHACKO : Will the hon. 
Minister think of mobilising funds 
from NRis? 

SHRI JAGDISH TYTLER: I will 
be happy if the NRis come and invest. 
according to our country's rules. 
because I would love if this canal is 
completed. If the finances are made 
available from NRis without any. 
outgo, I will be very happy to say that 1 
will consider it 

WRITTEN ANSWERS TO 
QUESTIONS 

[Translation/ 

Alleged Evasion or Excise Duty by Bidi 
Manuractnrers or Bihar 

•530. SHRI VIJAY KUMAR 
YADAV: Will the Minister of 
FINA.."JCE be pleased to state : 

(a) whether the Bidi manufac-
turers of Bihar have shifted their fac-
tories to their domestic premises in 
order to avoid the payment of Central 
Excise duty: and 

(b) if so. the action proposed to be 
taken by the Union Government in 
this regard? 
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THE MINISTER OF STATE IN 
TilE MlNISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) The Department has no reports 
that manufacturers of Biris holding 
Central Excise licences have shifted 
their manufacturing units from their 
declared premises to other places 
including residential premises. 
However, for levy of Central Excise 
duty, it is immaterial whether goods 
arc being manufactured in a premises 
located in a residential area or in a 
premises located in an industri-al area. 
lienee shifting of a factory to domes-
tic premises cannot result in avoid-
ance of payment of Central Excise 
duty. 

(b) Does not arise in view of part 
(a) above. 

Detention of Export Consignments by 
US Food and Drug Administration 

/English/ 

•533. SIIRI RABI RAY: Will the 
Minister of COMMERCE be pleased 
to state : 

(a) whether the United States Food 
and Drug Administration (FDA) has 
detained a large number of export 
consignments shipped • from India 
containing mainly food items at 
various ports in the United States du -
ring February and March. 1991: 

(b) if so, the details thereof and tb.e 
reasons therefor: 

(c) whether the Government have 
identified the companies involved in 
this case: and 

(d) if so. the steps taken by the 
l Jnion Government to keep the 
quality of Indian export items to the 
international standard? 

TifE MINISTER OF STATE IN 
TilE MINISTR'r' OF COMMERCE 
(SHRI P. CIIIDAMBARAM): (a) to 
(d) A statement is attached. 

STATEMENT 

During February and March. 1991, 
188 export consignments shipped 
from India. mainly food items. were 
detained at various ports in the United 
States. 

The main items detained included 
rice (for insect and rodent filth). 
frozen shrimp and other fish (for 
decomposition and infestation \\ilh 
salmonella). brassware and metal-
ware (for lead content). spices (for 
animal and insect filth). essences (for 
omitting mandatory labelling) and a 
few cases of psyllium husk (for 
insect filth). 

The list of companies involved has 
been published by the US Food and 
Drug Administration. Detention of 
these consignments at US ports docs 
not mean that the consignments are 
rejected. Detention means that the 
consignments are not cleared auto-
matically but only after testing. and if 
need be. after reconditioning. 

Most of the detained consignment 
of food products were within the pur-
.,iew of compulsory export inspection 
by Export Inspection Agency. the 
Directorate of Marketing and Inspec-
tion or Directorate of Fruits and 
Vegetables Preservation. In some 
cases exporters have been authorised 
to give certificates untler In Process 
Quality Control (IPQC) scheme. If the 
dctain<-d consignments are finally 
rejected. action can he taken against 
the erring officials of the concerned 
inspection agency (if they hatJ cer-
tified the consignment) or against the 
exporting firm. However. simuJ.: 
taneously effort is being made to 
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- . . e t"nfeo;tation/contamination mtnmuz - 1- t f 
at the source. Accordingly. the 15 0 
consignntenrs detained at US ports 
and the reasons for detention were 
conveyed to the concerned trade 
associations. export promotion coun-
cils and government agencies so that 
the exporters could be sensitized to 
the need to upgrade the quality of 
export consignments for meeting the 
requirements of US Government m 
respect of imports into the US. 

The Marine Products Export 
Development Authority is discussing 
with the industry the desirability of 
entering into a memorandum of 
understanding with the USFDA in 
respect of agencies which would be 
mutually acceptable for certifying the 
quality of marine products. The Basic 
Chemicals. Phannaceuticals and 
Cosmetics Export Promotion Council 
has discussed with the industry 
measures to upgrade storage facilities 
in respect of psyllium husk in order to 
minimize occurrence of insect filth 
etc. The Spices Board held a meeting 
with major exporters. including those 
whose consignments were detained. to 
work out measures for avoiding deten-
tions. The Agricultural Products 
Export Development Authority has 
been asked to take similar action. 

Establishment of Ordinance Factory 
in Kerala 

*534. SHRI A. CHARLES: Will 
the Minister of 0 EFENCE be pleased 
to state: 

(a) whether the Government of 
Kerala has requested the Union 
Government to establish an Ord-
nance Factory in Kerala: 

(b) if so. the details thereof: and 
(c) the decision taken by the 

Union Government in the matter? 
THE MINISTER OF DEFENCE 

(SIIRl SllARAD PAWAR): (a) and 
(b) ln January \98&. the Chief Minis-
ter of Kcrala had requested to set up in 
Cannanore Disttict of Kerala a 
Defence Production Unit within the 
Ordnance Factories Organisation, to 
manufacture packages, inclusive of 
inner liners and containers and 
outer casings. 

(c) The policy of the Government 
is that for such low technology anc~ 
low value added item!' for which 
capacity exists in civil sector, no new 
capacity be created in Ordnance 
factories. 

Fr~e Legal Aid to Poor 

*535. SHRIMATI 
KUMARI 
SHRIMATI 
MAHATAN 

MAHENDRA 

SUMITRA 

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state : 

(a) the number of persons benefit-
ted by Free Legal Aid Scheme during 
1990-91 and 1991-92 till date, State-
wise: 

(b) whether free legal aid is pro-
vided to the poor by all the courts; 

{c) if not, the reasons therefor; 
and 

(d) the steps proposed to be taken 
by the Union Government to widen 
the scope of the scheme for free legal 
aid to the poor? 

THE MINISTER OF LAW. nJs-
TICE AND COMPANY AFFAIRS 
(SHRI K. VUAYA BHASKARA 
REDDY) : (a) As per information 
available, about 1.80 lakh persons and 
0.18 lakh persons have benefitted 
through Legal Aid Schemes during 



199().91 and 1991-92 (upro June, 1991) 
respectively. The State-wise informa-
tion is contained in the attached 
statement 

(b) to (d) Free legal-aid is provided 
to every citizen whose annual income 
is less than Rs. 6,000/- upto High 
Court and Rs. 9,000/- for Supreme 
Court cases. There is, however, no 
limitation as to income in respect of 
persons belonging to Scheduled Cas-

4-257 LSS/ND/91 

res. Scheduled Tribes, Vimukta Jatis, 
Nomadic Tn"bu. M>men and children 
before an couru in the country. 

In the light of the experience 
gained, the State Boards are being 
advised to arrange more Lok AdalafB, 
open Counselling Centres and £pread 
Legal Literacy Programmes. This is 
being done by motivating them and 
through various instructions issued by 
the Central Committee. 
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Long Term I.aan to GoYernment of 
Karnataka 

*536. S.MT. BASAVA RAJES-
WARI: Will the Minister of Fl-
N~~CE be pleased to state: 

(a) whether the Union Govern-
ment have received request from the 
Government of K~trnataka for grant 
nf long term loan to the State to over-
come the financial problems during 
1990-91: 

(b) if so. the decision taken 
thereon: 

(c) if no decision has been taken. 
the reasons for delay: 

(d) the time by which a decision 
is likely to he taken ~n thi.s 
regan!: 

(e) the total amount of loans pro-
vided to the State during 1990-9i: 
and 

(f) the loans proposed to he piO-
''idcd during 1991-92: 

THE MINI~TER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKIIE): (<!) Yes. Sir. The Gov-
ernment of Karnat<~ka had rcqueste1l. 
the Government of India for waiving 
off the recovery of advance Plan 
assistance of Rs. 66.56 crores 
outstanding as on 1-4-1990. or alter-
natively for conversion of the 
amount into long term loan repay-
able over a period of 20 years. 

{b) The State Government's re-
quest could not be acceded to as the 
principle for adjustment of advance 
Plan assistance is unifonnly applic-
able to all the States and any relax:t-
tion in the case of Karnataka would 
have disturbed the funding (Jattern of 
the Annual Plans of the States for 

1990-91. 

(c) and (d) In view of (b) above, 
these questions do not arise. 

(e) and (f) The loan component 
of the likely transfers to the Govern-
ment of Karnataka this year under 
various heads like Central Plan 
assistance, assistance for externally 
aided proje::ts. special a'isistance for 
development of Western Ghats, 
collection of small savings etc. are 
likely to be of the order of Rs. 650 
crores as against Rs. 440.4~ cron,·s in 
1990-91. 

1Tmmintionj 

World Bank Assistance for Re-
construction of :"jational J lighway!. 

•)37. SliRI RAM 
CIIOUDHARY 
SHRI TEJ 
YAN SINGH 

TAIIAL 

NARA-

Will the Minister of SllRFACE 
TRANSPORT be pk:tse(: to state : 

(al whether the World Rank h::•; 
agreed to provide partial finaih.:ial 
assistance for the reco11struction of 
some National Highways: 

(b) if so. the details thereof: 

(c) whether any amount has been 
allocated for reconstruction and 
\\idening of National Highways 
p:~ssing through Bihar: 

(d) if so, the length of Highways 
being covered under the scheme and 
the total amount earmarked for the 
purpose; and 

(c) the agency to whom the work 
is likely to be awarJcd? 
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THE MINISTER IN THE MINI~
TRY OF THE SURFACE TRANS-
PORT (SHRI JAG DISH TI'TLERl: 
(a) and (b) Details of the National 
Highway projects for which loan has 
already been signed with the World 
Bank are given in the statement 

(c) No National Highway project 
in Bihar has been included in the 
World Bank loan assistance. 

(d) and (e) Do not arise. 

STAT£\1£NT 

------------------ ·------
Sl. 
No. 

N:m1c of work NH Sanctioned Cm•t 
No. (Rs. crores) 

-----
I. Construction of a new dual carriageway expres:'i- 8 

way linking the cities of .6-.hmedabad and 
Vadodara in the main Delhi-Bnmbay Corridor 
on NH. 8 

2. Widening. to four-i.1nc'> a:Hl strcngthcni:1g el'.!::t- 1 
ing carri;1gcwa:.· ~brthal 10 K~rnal (km. 50-
DO) 

3. Widening to 4-ianc~ iind ;;trcngthe!1ing existing 
carriageway fr-:Hn Sirhind to Jullunder (km. 
252.25-372.7) 

4 Provisio:~ of nn <Jd,litional 2-lane car:iageway 45 
and strengthening or existing 2-Jane from km. 
27/8 to 67 and strengthening from 67-1()0/2. 

5. Construct;on of a two-Jane byepass of the city 2 
Varanasi including a major bridge over the 
Ganga river. 

6. Construction of a new :?-lane ro<~d with at grade 2 
int..:r·s~ction and service road linking centres of 
Dankuni & Palsit in the main Calcutta-Delhi 
Corridor. 

137 .2l> 

40.16 

67.58 

68.49 

49.92 

54.17 

{English/ 

World Rank assistance for projects in 
Garhwal and Chamoli regions 

the United Nations Development Pre-
gramme (UNDP): 

•538. SHRI BHUWAN· CHAN-
DRA KHA'NDURI: Will the Minis-
ter of FINANCE he pleased to 
state : 

(a) the developmental schemes or 
projects in progress in Garhwal and 
Chamoli regions under the aegis of 

(b) the names of projects in thes'-' 
two regions which arc bl.ing im-
plemented with aill from the World 
Bank: 

(c) whether the Wnrld Bank has 
offered assistance for widening of the 
road from Srinagar in Garhwal to 
Badrinath, and 
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(d) if so. the detail~ thereof? 
THE MINISTER OF STATE IN 

THE MINISiRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) There are no developmentdl 
schemes or projects in Garhwal and 
Cha:moli regions under the aegis of 
UNDP. 

(b) A statement is attached. 
{c) No Sir. 

(d) Question does not arise. 

STATEMENT 

Sl. 
No. 

Nameofthe 
project 

Amount of 
Assistance 

(in US S 
million) 

AGRICULTURE 
(1) Himalayan Water-

shed Management 
project 
POWER 

(2) U. P. Power project 
(3) U. P. Urban Develop-

ment Project 
(4) 1st Technician Edu-

cation project 
(S) Vlth population pro-

ject 

{Iranslation/ 

Import of Resia 

31.2 

350.00 
150.00 

260.00 

124.6 

*539. PROF. PREM DHUMAL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether resin is being imported 
despite huge stocks worth crores of 
rupee:; Jying in Himachal Pradesh; 

(b) if so, the reasons therefor; 
and 

(c) the .steps proposed to be taken 

by the Union Government to stop _lhe 
import of resin in view ~f. the foret~ 
exchange crisis and to utthse the res1n 
available in Himachal Pradesh ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
and (b) No, Sir. The item is covered by 
the Limited Permissible List. As such, 
its import can be made only against 
either Exim Scrips or Special Licences 
issued as per the procedures appli-
cable to the Actual Users in the small 
scale sector and those engaged in the 
manufacture of life saving drugs 
and equipment~. 

(c) Does not arise. 

Bank Dacoities 

·~o. SHRI ~lASRAO 
NAGNATHRAO GUNDEWAR: 
wm the Minister of FINANCE be 
pleased ).o state : 

(a) the number of bank dacoities 
in the country since April 1. 1991 
till date: 

tb) the number of persons killed 
and the amount looted from various 
banks, bank-V4ise; 

(c) the total relief provided to the 
families of the- deceased employees; 
and 

(d) the amount recovered from the 
arrested bank dacoits and the action 
being taken against them ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a). (b) and 
(d) As per reports sent by Public Sec-
tor Banks to Reserve Bank of India. 
the number of bank dacoities/ 
robberies which took place during the 
period 1-4-1991 to 9-8-1991, persons 
killed, the amount involved and the 
amount recovered in these incidents. 



are Jiven bank-wise in the attached 
stalement. All such cases are inves-
tipred by police authorities under the 
Jaw. The amounts of money ~vered 
111 reported above is the result of 
police action in the follow-up of the 
ca~s and will include also the 
amounts recovered from the 

persoru arrested. 
(c) Out of the six persons killed. 

four were bank employees and two 
were members of public. The total 
cash relief paid to the families of bank 
employee~ was Rs. 3lakhs and to the 
members of public, Rs. 2 lakhs. 

STATEMENT 
(Rs. in lakhs) 

Name of the Bank No. of Per· 
dacoities/ sons 
robberies killed 

Amount Amount 
involved recovered 

1 

1. Allahabad Bank 
2. Bank of J ndia 
3. Bank of Baroda 
4. Canara Bank 
5. Central Bank of India 
6. Indian Bank 
7. Oriental Bank of Commerce 
8. Punjab National Bank 
9. Punjab·& Sind Bank 
10. UCO Bank 
11. Union Bank of Im1ia 
12. United Bank of India 
13. State Bank of India 
14. State Bank of P3tiala 
·1s. State Bank of Saurashtra 

TOTAL 

Cases pending in Supreme Court and 
Hig• Courts 

•541. SHRI KASHIRAM RANA: 
Will the Minister of LAW. nJSTICE 
AND COMPANY AFFAIRS be 
pleased to state: 

(a) the number of cases pending in 
the Supreme Court and High Courts 
for the last five to ten yeais, court· 
wise; and 

2 

8 
5 
1 
3 
4 
1 
1 
6 
3 
1 
1 
3 
1 
I 
2 

41 

3 

Nil 
Nil 
Nil 
Nil 
Nil 
Nit 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
5 
1 

6 

4 

7.96 
9.64 
2.00 
4.59 
3.23 
0.79 
3.70 

20.01 
5.82 
0.94 
0.23 
4.28 
0.91 
2.00 
0.06 

66.16 

5 

0.50 
Nil 
Nil 
1.00 
Nil 
Nil 
3.22 
6.00 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 

10.72 

(b) the steps being taken by the 
Government to expedite the disposal 
of these cas::s? 

THE MINISTER OF LAW. rus-
TICE AND COMPANY AFFAIRS 
(SHRI K. VIJAYA BHASKARA 
REDDY) : (a) A statement is 
attached 

(b) Besides increasing the Judge 
strenath, various steps lite pouping 
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of cases involving common quest'ion 
cf law, constitution of special 
benches, procedural improvements, 
etc. have been taken to help speedy 
disposal of.cases. The various recom-
mendations contained in the Report 
of Arrears' Committee (Malimath 
Committee) which went into the pro-
blem of arrears in Courts, have been 
forwarded to all concerned such as the 
State Governments. the Central 
Ministries and the High Courts for 
suitable follow-up action. 

STATEMENT 

Cases Pending in Supreme Court and 
High Courts 

No. of cases 
pending bet-

N~me of the Court ween five to 
ten years 
(As on 

31-12-1990) 
1 2 

SUPREME COURT }g113 
(Regular 

Hearing mat-
ters only). 

HIGH COURTS 

1. Allahabad 156512 
2. Andhra Pradesh 4554 
3. Bombay 35036 
4. Ca1cutta 71824* 
5. Delhi 25800 
6. Gauwahati 2414 
7. Gujarat 19259* 
8. Himachal Pradesh 3516** 
9. Jammu & Kashmir 6753@ 

10. Karnataka 10409@ 
11. Kerala 5878 
12. Madhya Pradesh 3601 
B. Madras 44564 
14. orissa 4666 
15. Patna -713l(S 
16. Punjab & Haryana 16919 

l 

HIGH COURTS 
17. Rajasthan 
18. Sikkim 

2 

14286 
23 

• Indicates the pendency in 
High Courts as on 30-6-1990. 

-Indicates the pendency in 
High Courts as on 30-6-1989. 

@c Indicates the pendency in 
High Courts as on 31-12-1989. 

Flow of Narcotics 

*542. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether the Union Govern-
ment have taken any steps to check 
the flow of narcotics in the country; 
and 

(b) if so, the details thereof? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b)~A serie5 ofJegislative and 
administrative measures have been 
taken from 1985 onwards to check the 
flow of narcotics in the country which 
inc1ude the following : 

(i) A comprehensive legislation 
viz .. the Narcotic Drugs and 
Psychotropic Substances Act, 
1985 was enacted and brought 
into force in the country. It was 
amended in the year 1989 in 
order to make it more 
effective. 

{ii) Prevention of Dlicit Traffic in 
Narcotic Drugs and Psycho-
tropic Substances Act, 1988, 
providing for preventive deten-
tion of drug <){fenders without 
trial for a tnaximum period of 
two years, was enacted. 

(iii) Under the Narcotic Druas and 
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Psychotropic Substances Act. 
1985, an apex co-ordinative 
and enforcement agency, viz. 
the Narcotics Control Bureau 
was created and was 
strengthened subsequently. 
The Narcotics Control Bureau 
has established effective co-
ordination with all the .Central 
and State enforcement 
agencies/departments. 

(iv) Narcotics cells have been 
created in the Customs and 
Central Excise Collectorates 
and some Police Organisa-
tions. 

(v) Close liaison is maintained 
with international agencies like 
International Criminal Police 
Organisation (ICPO-INTER-
POL). International Narcotics 
Control Board. Customs Co-
operation CounciL United 
Nations International Drug 
Control Programme. Colombo 
Plan Bureau. etc. 

(vi) Agreements on the matter were 
signed with countries like 
Afghanistan. Mauritius, Pakis-
tan and the United States of 
America. 

(vii) A regional convention viz .. 
SAARC Convention on Nar-
cotic Drugs and Psychotropic 
Substances was signed by 
India in November, 1990, 
and 

(viii) India has acceded to the 1988 
U. N. Convention Against 
Illicit Traffic in Narcotic Drugs 
and Psychotropic Substances. 

Supply of Hank Yarn to Handloom 
Weavers 

*544. SHRI SATYAGOPAL 
MISRA: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether the steep increase in. 
the price of hank yarn has adversely 
affected the handloom weavers in 
the country; 

(b) if so. the details thereof: and 
(c) the steps taken by the Govern-

ment to provide hank yarn to the 
handloom weavers at concessional 
rates'! 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEI-ILOT): (a) Yes. 
Sir. 

(b) The weighted average prices of 
hank y.arn have risen from Rs. 54.01 
per kg to Rs. 57.11 per kg in Coim-
batore market from 3-8-1991 to 
17-R-:-1991. The trend of rise in prices 
continues to be in counts of lOs. 20s. 
30s and 40s which are in heavier 
demand in the handloom sector. 
Prices for these counts in Coimbatore 
market as on 3-8-1991 and as on 
17-8-1991 are given in the table 
below:-

Counts 

lOs 
20s 
30s 
40s/42s 

Cotton Hank Yarn 
Coimbatore Market 

3-8-1991 17-8-1991 
36.73 39.48 
49.00 52.08 
56.33 59.5~ 

59.77 64.11 

(c) Central Government have 
arrangements of standing nature to 
ensure the regular supply of hank 
yarn to the handloom weavers at 
reasonable prices through various 
measures. such as (i) The Hank Yarn 
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Obligation Scheme which requires 
every producer of yarn to pack at least 
50% of the total yarn packed for civil 
consumption in hank form; (ii) Loan 
assistance through National Coopera-
tive Development Corporation 
(NCDC) for setting up of new 
Weavers' Cooperative Spinning Mills 
and expanding the capacity of exist-
ing weavers' cooperative spinning 
mills in order to augment production 
for the handloom sector; (iii) Setting 
up of the National Handloom Deve-
lopment Corporation (NHDC) with 
the primacy objective of supplying 
hank yarn to weavers at reasonable 
prices; (iv) Constitution of State Level 
Yam Price Fixation Committe..s to 
regulate selling prices of hank yarn 
produced by cooperative and State 
sector mills for supplies to the 
handloom weavers: and (v) Complete 
exemption of excise duty on double 
cross reel hank yam in order to make 
available yam to handloom weavers 
at reasonable prices. 

In the wake of recent spurt in yam 
prices, Central Govemment convened 
a meeting of major representative 
bodies of spinning industrY in the 
countrY to impress upon them the 
need to follow moderation and main-
tain stability in prices of yarn. Chief 
Ministers of States have been reques-
ted to monitor the production of yarn 
by cooperative/State sector mills, and 
to bold regular State level reviews at 
the level of Secretary in charge ofTex-
tiles regarding supply, prices and dis-
tribution of hank yarn. Chief 
Ministers have also been advised to 
impress of the District Collectors to 
orpnise regular checking. of the 
stocks and selling prices of yarn 
dealers in the districts with a view to 
preventing hoarding of yarn. Central 
Government on its part bas issued 

directions to National Textile Cor-
poration (NTC) to augment produc-
tion of yarn of counts of 40s and below 
where the price rise has affected the 
handloom weavers the most. Govern-
ment of India has also decided to 
review the export of cotton yarn even 
though it is of vital interest for main-· 
taining balance of payment position. 
National Handloom Development 
Corporation has been directed to step 
·up its yarn supply operations to 
handloom weavers and agencies in 
the States. Directions have been 
issued to Textile Commissioner to 
initiate checking of yarn dealers with 
a view to activate dchoarding 
operations. 

Safety Measures to minimise Road 
Accidents 

*545. SHRI M. R. KADAMBUR 
JANARTHANAN: Will the Minister 
of SURFACE TRANSPORT be 
pleased to state : 

(a) whether the Government have 
taken any safety measures to 
minimise road accidents; 

(b) if so, the details thereof: 
(c) the main causes of road 

accidents on National Highways; 
and 

(d) the steps proposed to be taken 
by the Government to develop 
National Highways? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes. Sir. 

(b) The Government has taken 
following measures to minimise the 
accidents :-

(i) Continuous improvements on 
the National Highways, by way 
of better geometries, provision 
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of bypas,es, widening to 2/4 
lanes, improved intersections 
etc. 

(ii) More stringent provisions in 
the Motor Vehicle Act regard-
ing training and licensing of 
drivers, periodical checking of 
vehicles for road worthiness, 
improved standards of con-
struction of vehicles especially 
with reference to safety aspects, 
measures to check overloading 
of trucks. 

(iii) Setting up of National and 
State level Road Safety 
Councils. 

(iv) Campaigns to promote better 
awareness of road safety 
among all sections of road 
users, including pedestrians 
have been organised. 

(c) Main causes of road accidents 
on National Highways as well as other 
Highways are inter alia fault of drivers, 
mechanical defects of vehicles, fault 
of passengers, fault of pedestrians, 
bad weather, road deficiencies and 
other miscellaneous causes like 
unmanned railway crossings and 
mixed traffic conditions. 

(d) Development of National 
Highways is a continuous process and 
schemes of improvement and removal 
of deficiencies are taken up depend-
ing on interse priorities, availability of 
funds etc., in different Plan periods. 

Financial Assistance to Tobacco 
Companies by Nationalised Banks 

*546. SHRIMATI OIL KUMARI 
BHANDARI : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the nationalised banks 
are financing tobacco companies; 
and 

(b) if so, the amount of assistance 
given to the tobacco companies dur-
ing each of the last three years, bank-
wise and company-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes, 
Sir. 

(b) The amount of outstanding 
advances by scheduled Commercial 
Banks for tobacco products as at the 
end of June 1988, 1989 and June 1990 
Oatest available) as reported by 
Reserve Bank of India is as 
under:-

Year 
June, 1988 
June, 1989 
June, 1990 

(Rs. in crores) 
Amount 

302 
355 
373 

As far as Bank-wise details are con-
cerned, RBI has reported that the 
information is available for the banks 
financing tobacco companies enjoy-
ing aggregate credit limits of Rs. 5 
crores and above. The sanctioned 
limits (Working Capital and Term 
Loan) and the total outswnding as 
on last Friday of December, 1988, 
1989 and 1990 are given in the 
attached statement. So far as 
company-wise information is con-
cerned, in accordance with the prac-
tices and usages customary among 
bankers and the statutes governing 
the public sector banks, information 
relating to, or to the affairs of their 
constituents, is not diwlged. 
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STATEMENT 

(Rs. in Ctotes) 

1988 1989 1990 
Sr. Banks Limits 
No. 

1. Canara Bank 9.8 
2 Syndicate Bank 7,6 
3, Corporation Bank 1.0 
4, Indian Overseas Bank 282 
5, State Bank of India 39,5 
6. Allahabad Bank LO 
7, Vijaya Bank 4,7 
8. State Bank of 

Saurashtra 
9, Bank of Baroda 2,5 

10. Bank of India 2,0 
11. United Bank of India LO 
12 New Bank of India 
13. State Bank of 10,8 

Hyderabad 
14. UCO Bank 2.0 
15. Oriental Bank of 0,5 

Commerce 

TOTAL: 110.6 

Exports to Rupee Payment Area 
Coon tries 

*547. PROF. K. V. THOMAS : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether exports to Rupee Pay-
ment Area countries are facing a crisis 
due to the withdrawal of Cash Com-
pensatory Support after devaluation 
of the rupee; 

(b) whether the long term bilateral 
~ agreement between India and 
U.$.S.R. will suffer due to devaluatio11 
ofthe rupee; and 

Out- Limits Out- Limits Out-
stand- stand- stand-
ings inp inas 

5.9 9.6 7.4 53.6 66.6 
6.9 9.2 11.6 23.6 05.7 
0.7 3.8 2.7 10.3 02.6 

17.6 329 18J 17.1 05,4 
25.5 34.9 22,3 30,7 212 
0,8 1.5 1.2 2.5 2,5 
3,0 4.5 3,6 10,3 8.4 

2,7 

0,7 28 L3 11.4 
4,7 0.2 3.5 

02 1.0 1.5 1.7 
5.4 5,4 5.4 4.8 

6.0 13.8 2.5 15.8 2.9 

0,8 
0.1 

68.2 124J 76,3 188,4 127,8 

(c) if so, the action proposed to be 
taken by the Government in this 
regard? 

mE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM': {a) 
Some exporters to RPA countries have 
represented about difficulties faced 
subsequent to the withdrawal of Cash 
Compensatory Support. Thete is 
however no crisis in exports to Rupee 
Payment Countries. 

(b) No Sir. 
(c) Does 11ot arise. 
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Credit: Deposit Ratio of Nationalised 
Banks in Orissa 

*548. SHRI ANADI CHARAN 
DAS :Will the Minister of FINANCE 
be pleased to state: 

(a) The per capita investment h) 
the commercial banks in Orissa as 
compared to other States; 

(b) the credit deposit ratio of 
nationalised banks for small scale 
industries and weaker sections in 
Orissa; and 

(c) the assistance given by the 
various nationalised banks to small 
scale industries in Orissa during the 
last three years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and (b) 
The per capita investment of commer-
cial banks as at the end of March. 
1990 in Orissa as compared to other 
States is given in the attached state-
ment. The Credit : Deposit Ratio 
(C : D ratio) of the banks in a State is 
based on the aggregate bank deposits 
and credit deployed therein. There-
fore, the segmentwise Credit : 
Deposit Ratio is not available. The 
C : D ratio of the banks in Orissa was 
76.5% as on March .. 1991. 

(c) The advances given by public 
sector banks to small scale industries 
as at the end of December, 1987, 
December, 1988 and September. 1989 
Oatest available) were Rs. 177 crores, 
Rs. 188 crores and Rs. 224 crores 
respectively. 

STATEMENT 

Name of State 

I. Andhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu and Kashmir 

10. Karnataka 
11. Kerala 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
IS. Meghalaya 
16. Nagaland 

Investments of 
scheduled Com-
mercial Banks 

(excluding RRBS) 
(Rs. in Lakhs) 

2 

1,46.380 
577 

53.761 
1,72,668 

1..513 
1,32,831 

48.385 
17.095 
26.635 

1,10.357 
98,077 

1.40,718 
2,16,131 

4,840 
8.431 
6,892 

Per capita invest-
ments of scheduled 
Comme·rcial Banks 
(excluding RRBS) 

3 

23 
71 

218 
202 
113 
327 
298 
339 
363 
246 
329 
222 
290 
273 
493 
621 
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1 1 3 4 

17. Orissa 86.470 278 
18. Punjab 57,444 292 
19. Rajasthan 1,20,347 275 
20. Sikkim 151 172 
21. Tamil Nadu 1,53,126 274 
22. Tripura 5,041 198 
n. Uttar Pradesh 2.79,232 207 
24. West Bengal 1,59.223 244 

Export of Iron Or-e to Japan 

4049. SHRI GANGADHARA SA-
NIPALLI: Will the MinisterofCOM-
MERCE be pleased to state : 

(a) whether the Union Govern-
ment propose to cancel the five year 
agreement between India and Japan 
for the export of iron-ore; 

(b) if so, the reasons therefor; 
and 

{c) the rate at which iron-ore is 
being supplied to Japan and the inter-
national price thereof? 

mE MINISTER OF STATE OF 
mE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM : (a) 
No. Sir. 

(b} Does not arise. 
(c) The price at which iron-ore is 

being exported to Japan during the 
current year ranges between US S 
13.12 and US S 25.99 FOB per tonne, 
depending upon the type and the 
quality of ore es also the shipping 
conditions, ocean freight, etc. The 
price increase secured by Indian 
exporters for exports of iron-ore to 
Japan during 1991-92 has been the 
same as accorded by Japanese Steel 
Mills to other exporting countries. 

New Responsibilities on MRTPC 

4050. SHRI MADAN LAL KHU-
RANA : Will the Minister of LAW, 
JUSTICE and COMPANY AFFAIRS 
be pleased to state: 

(a) whether attention of the 
Goverment has been drawn to the 
news item captioned "understaffed 
MRTPC may not accept new respon-
sibilities" appearing in the •Economic 
Times' dated July 26, 1991; 

(b) if so, whether some additional 
responsibilites have been envisaged 
on the Monopolies and Restrictive 
Trade Practices Commission after the 
declaration of the new Industrial 
Policy; 

(c) if so, the details thereof; and 
(d) the steps proposed to be taken 

by the Government to meet the 
changed situation? 

mE MINISTER OF STATE lN 
TilE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS AND PARLIAMENTARY 
AFFAIRS (SHRI RANGAR.AJAN 
.ICl.JMARAMANGALA.M) : (a) Yet, 
Sir. 

(b) and (c) Accordiq to the State-
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ment on Industrial Policy emphasis 
will be placed on controlling and 
regulating monopolistic, restrictive 
and unfair trade practices. Simul-
taneously, the newly empowered 
MRTP Commission will be auth-
orised to initiate investigation suo 
moto or on complaints received from 
individual consumers or cla~ses of 
consumers in regard to monopolistic, 
restrictive and unfair trade 
practices. 

(d) The additional responsibilities 
to be assigned to the Monopolies and 
Restrictive Trade Practices Commis-
sion (MRTPC) as envisaged in the 
Statement on Industrial Policy will 
need to be given effect to by way of 
suitable amendments to the MRTP 
Act. 1969. Efforts would be made to 
ensure that MRTP Commission 
would be suitably equipped to under-
take these additional responsibi-
lities. 

Ac,alsition of Oosed Jute Mills in 
Europe 

4051. SHRI SANAT KUMAR 
MANDAI..: Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the Union government 
have received any proposal for acqui-
sition of closed jute mills in 
Europe; 

(b) if so, the rational in this ven-
ture when scores of jute mills lie 
closed within the country; 

(c) the financial implications 
thereof in terms of foreign 
exchange; and 

(d) the stage at which this proposal 
stands at present? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLon: (a) Yes, 
Sir. A private sector jute mill has sub-
mitted a proposal to the Gov-
ernment 

(b) It is proposed to capture the 
growing market for jute fabrics in 
Europe by setting up a jute mill there 
to overcome the imposition of any 
tariff barriers in the future. 

(c) The project is estimated to cost 
£ 4.0 lakhs. It is estimated that net 
foreign exchange earnings shall 
accrue from the project within a 
period of five years. 

(d) The proposal was approved in 
the meeting of Inter Ministrial Com-
mittee for Joint Ventures Abroad, sub-
ject to certain conditions. 

Promotion of SC/ST Employees in 
Central Bank of India 

4052. DR P. VALLAL PERU-
MAN : Wi1l the Minister of 
FINANCE be pleased to state: 

(a) whether the Central Bank of 
India had effected promotions from 
clerical to JMG Scale-! under All 
India Service Test-1989 by giving due 
and permissible representation/share 
to SC/ST candidates as per Ministry 
of Home Affairs (DP&AR) O.M. No. 
36012/3n8-Estt (sen dated 9-2-82: 

(b) if not, the reasons therefor and 
the plans to cover the due repre-
sentation; 

(c) whether the Bank proposes to 
provide for due representation of SCI 
ST under All India Service Test-1989 
from the same date on which other 
candidates have been promoted; 

(d) if so, the details thereof; 
(e) whether the Bank has conduc-

ted a special test to clear the backJog 
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of STs only; and 
(f) if so. the numbet of vacancies 

IDled up as a result of the said 
test? 

THE MINISTER OF STATE IN 
THE MINISTRY ·OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes. 
Sir. 

(b) Does not arise. 
(c) to (f) Central Bank oflndia has 

reported that a total of 136 vacancies 
were fllled by it in two lots as 
under: 

With effect 
from 

1-11-90 
29-12-90 

TOTAL 

SC ST General 

5 
4 

9 

9 
50 

59 

54 
14 

68 

As there was oldest backlog in the ST 
category for promotions from clerical 
to JMGs-I cadre. it had conducted a 
special All India Service Test for ST 
category on 18-11-90 and promoted 50 
ST candidates with effect from 29-12-
90. Since these vacancies. reserved for 
the Scheduled Tn"be cadidates. have 
been filled through Special Promo-
tion exercise owing to such candidates 
not becoming available through nor-
mal promotion process, it is not poss-
ible to ante-date their promotion 
dates. 

Moltilisataon of Sal'iap by NUB 

4053. SHRI AMAL DATTA : Will 
the Minister of FINANCE be pleased 
to state: 

(a) the names of the scheme 
launched by the National Housing 
Bank for mobilising savings from the 
Jenet111 public: and 

(b) the details of their operation 
and achievements. so far'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) The National Housing Bank 
(NHB) launched a loan-linked 
savings scheme for the general public 
known as the Home Loan Account 
Scheme (HLAS) on July 1. 1989 which 
is being implemented through the 
scheduled commercial banks and 
select housing finance companies. 
Under the HLAS any individual not 
owning a house/flat/apartment an)'-
where in India can open an account in 
the scheduled commercial banks or 
select housing finance companies. 
The minimum contribution is Rs. 30 
per month and there is no ceiling on 
1he amount to be saved under the 
scheme. The rate of return on deposits 
under HLAS is 10% compounded 
annually. The minimum period of 
savings is 5 years to be eligible for a 
housing loan under the scheme. 

As per the report rec !ived from 
NtiB more than 5Jakh accounts were 
opened under HLA Scheme with total 
deposits of about Rs. 92 crores by the 
enti of June. 1991. 

Export of Beediet 

4054. SHRI ZAINAL ABEDIN : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the quantum of beedies expor-
ted during the last three years, year-
wise and country-wise: and 

(b) the foreign exchange earned 
from such exports? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
(a) and (b) Exports ofbeedies during 
the last three years in quantity and 
value is given below : 

Year Quantity 
(Tonnes) 

Value 
(Rs. crores) 

1988-89 
1989-90 
1990-91 

462 
1478 

351 

2.10 
2.90 
3.21 

The country-wise break-up of the 
above exports were as follows :-

(Qty. in Tonnes) 

Country 1988-89 1989-90 1990-91 

Afghanistan 
Australia 
Bahrain 
Canada 
Japan 
Kuwait 
Malaysia 
Netherlands 
Oman 
Qatar 
Singapore 
S. Arabia 
U.A E. 
U.S.A 
West Ger-
many 
S. Korea 

TOTAL 

15 46 
1 

12 11 

2 8 
7 13 

I 
36 21 
76 126 
7 6 

89 13 
158 1223 

1 3 
58 

6 

462 1478 

24 

24 
1 

47 
7 

15 
6 
9 

45 
170 

3 

351 

Working of Corporation Bank 
4055. SHRI KALKA DASS: Will 

the Minister of FINANCE be pleased 
to state: 

b-257 LSS/ND/91 

(a) whether attention of the 
Government has been drawn to the 
news-items captioned "An undis-
closed liability" and "Corporation 
Bank's credit portfolio unhealthy" 
appearing in the Business Standard 
dated April 29, 1990 and May 13, 
1990 respectively; 

(b) if so, the facts in this regard; 
(c) whether any investigation was 

made by the Government into the 
whole matter, and 

(d) if so, the fihdints··mereofand 
the action taken to rectify the deficien-
cies in the working of the bank? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes. 
Sir. 

(b) These news-items related to the 
undisclosed liability of the bank on 
account of bad debts. unhealthy credit 
portfolio and irregularities relating to 
sanction of loans and sticky 
advances. 

(c) These issues were looked into 
by Reserve Bank of India. 

(d) Investigation of RBI revealed 
that most of the allegations related to 
advances granted long back which 
had already been commented upon 
by it in its Inspection Reports. The 
investiaation also revealed certain 
deviations from the laid down pre and 
post-sanction procedures relating to 
some of the advances. The method 
and procedure followed by the bank 
in relation to write-off of bad debts 
was also looked into by RBI and the 
bank was advised to look into staff 
accountability as soon as the accounls 
start showing sticky tende11cics and 
that this process should not wait till 
the write-off of bad debts. Corpora-
tion Bank has informed RBI that it 
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has taken necessary steps to eliminate 
the lapses/discrepancies pointed out 
to it. 

Activities and Achievements of National 
Handloom Development Corporation 

4056. DR K:,.o\RT1KESWAR 
PATRA : Will rhe Minisrer of TEX· 
TILES be pleased to slclte the details 

oC activities undertaken and achieve· 
ments made b)l the National Hand· 
loom Development Corporation in 
the matter of setting up of yarn depots 
in deficit areas under the Raw 
Material Guarantee Scheme and set-
ting up of Marketing Complexes in 
the Country State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): Govern· 
ment of India had sanctioned in 
August. 1989 a special scheme for sup-
ply of yarn at mill-gate prices to deficit 

and oUler areas. This scheme was 
implemented throuah National 
Handloom Development Corpora-
t.ion (NHDC). The scheme w11s a t~me 
bound and quantity bound. one ttme 
scheme under which NH DC was 10 
supply 1 lalth bales of yarn_ wichin a 
period of one year. The per~od of the 
scheme was l<Her extended and it con-

cluded in March 199!. Under the 
scheme, NHDC supplied \,15.525 
bales. 1451 bags and 1.02.462 Kgs of 
yam valued at 89 crores of rupees 
through its depots in 23 s.tates. A state· 
rnent showing state-wise details is 
attached. NHDC was to be subsidised 
@5% of the total value of yarn sup-
plied to enable it to supply yarn at 
millgate prices. 

NHDC is running 4 Marketing 
Complexes at Jaipur. Cochin, 
Calcutta, and Quilon. Two complexes 
are being set up at Ahmedabad and 
Hyderabad also. 

STATEMENT 

S.No. State 

2 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Harayana 
6. Jammu & Kashmir 
7. Kamataka 
8. Kerala 
9. Madhya Pradesh 

10. Maharashtra 
11. Manipur 
12 Mizoram 
13. Meghalaya 

Qty. of Yam Supply Value Rs. lakha 

Bales 

3 

10910.00 
5344.00 
5686.00 
297.50 

3217.50 
298.00 

9289.00 
426.00 

1081220 
3049.50 
598.00 
20.00 
4200 

Bags Kas 
4 

125.00 

s 

900.00 
55220.25 

26456.50 
2000.00 
7950.30 

939.12 
473.66 
416.98 

26.34 
211.27 
53.51 

793.26 
33.09 

93223 
244.34 

66.36 
1.41 
254 
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2 3 4 5 6 

14. Nagaland 17200 2.05 

15. Orissa 5616.00 1000.00 470.52 

16. Pondicherry 108.00 7.72 

17. Rajasthan 1713.00 1075.00 3500.00 137.50 

18. Sikkim 134.50 0.43 
19. Tamilnadu 21724.00 1501.44 

20. Himachal Pradesh 40.00 
21. Tripura 1009.50 
22. Uttar Pradesh 25393.00 
23. West Bengal 9626.27 

TOTAL: 115525.97 

fli'anslationj 

CBI Inquiry .against Army Officers 

4057. SHRI SHIV SHARAN 
VERMA : Will the Minister of 
DEFENCE be pleased to state : 

(a) the number of army officers 
against whom C.B.I. enquiry has been 
conducted during the last one year; 

(b) the details of cases enquired 
into against them and the action taken 
against guilty officers; and 

{c) if no action has been taken, the 
reasons therefor ? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) Bet-
ween 1-7-90 and 30-6-91, CBI conduc-
ted enqumes a&ainst 15 com-
missioned Army officers. 

(b) and (c) CBI have enquired into 
12 cases implicating 15 Army Officers. 
The charges enquired into by the CBI 
relate to alleged irregularities in invit-
ina tenders and award of contracts for 
purchase/transportation of stores, hir-
ina of transport, local purchases. 
alleged acceptance of -bribe, and 

329 
84.38 

251.00 5435.00 1611.65 
908.23 

1451.00 102462.05 8921.32 

possession of assets disproportionat;e 
to known sources of income etc. 

4 enquiries involving 5 Army 
Officers have been already completed 
and reports forwarded to Army HQrs 
for further action. Disciplinary action 
against one of these Army Officers has 
been already initiated. 

Enquiry reports in respect of the 
remaining 8 cases are awaited from 
CBI. 

{English} 

Export of Animal Meat 

4058. SHRI SYED SHAHABUD-
DIN : Will the Minister of COM-
MERCE be pleased to state : 

(a) the quantity and value of 
animal meat meant for human con-
sumption exported during the last 
three years; year-wise; 

(b) the names of major im-
porting countries; 

(c) the break-up of the export by 
the animal of origin; 

(d) whether the Government have 

82 
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mtmduced any identification pro-
cedure to certify the correct origin; 
and 

(e) if so, the details in this 
teprd? 

THE DEPUTY MINISTE~ IN , 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED : 
(a) to (c) The quantity and value of 
meat, by the animal of origin, expor-
ted during the last three years, is as 
under: 

(Qty. in Mt) (VI. in Rs. Lakhs) 

. \Ur 
Buffalo Meat Sheep/Goat Meat Total 

Qty. VI. Qty. VI. Qty. VI. 

1988-89 60695 8700 6496 2179 67191 10879 
1989-90* 61764 9014 7474 2883 69238 11897 
1990-91* 62456 10576 8682 3497 71138 14073 

*Provisional 
SotnlCE: DGCI&S, Calcutta, APED A, New Delhi 

The Major importing countries are 
· Malaysia. l}AE, Jordan, Mauritius 
and Saudi Arabia. 

(d) and (e) Export of meat is 
all~d on production of a certificate 
&om desipated veterinary authorities 
of the State from which the meat 
emanates. The animal species from 
which meat is obtained can be ucer-
lained froiJ' this certificate. 

<4059. SHRIDAU DAYAL JOSHI: 
WUl the Minister of FINANCE be 
pleued to state : 

vided by Life .Insurance Corporatio(l 
tO Rajasthan forvarious schemes dur 
ing the 1ast three years, year-wise and 
scheme-wise; and 

(b) the details of the schemes 
under consideration of Life Insurance 
Corporation for fmancial 'aSsistance 
and the amount involved therein ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) The information is given in the 
attached statement 

(b) DurinJ the current Financial 
Year 1991-92, the LIC of India has 
subscribed to Rajasthan Government 
Securities to the tune of Its. 2S 
CIOteS. 
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STATEMENT 

Life Insurance Corporation of India Investments in the State of Rajasthan 
(Rs. in LakhsJ 

Category 

1. State Government Securities 
2 Land Development Bank 

Debentures 
3. State Electricity Boards 

Loans to: 
4. State Govts. for Social 

Housing Schemes 
5. Apex Co-op. Housing Finance 

Societies. Housing Boards & 
Other Authorities. 

6. Municipalities for Water 
Supply Schemes 

7. State Electricity Boards 

Corporate Sector : 
8. Shares, Debentures & Loans 

Companies (Public, Co--opera-
tive and Private Sector) 

During the year 

1988-89 

1655.00 
192.00 

1200.00 

387.00 

250.00 

319.00 

1864.00 

411.19 

6278.19 

1989-90 

207256 
175.00 

1400.00 

416.00 

300.00 

*1167.00 

2237.00 

1618.39 

9385.95 

1990-91 

2500.00 
190.00 

1400.00 

407.00 

400.00 

403.00 

2674.00 

709250 

15066.50 

*This includes additional loan of Rs. 8 Crores advanced to Rajasthan 
Water Supply & Sewerage Corporation for fmancing Bisalpur Water Supply 
Project in consortium with UTI & GIC, over and above Planning 
Commission allocations. 

IEnglisltj 
Study on seUing price of man-made syn-
thetic fdameat yam and staple fibre 

4060. SHRI DHARMANNA 
MONDAYYA SADUL: Will the 
Minister of TEXTILES be pleased 
to state: 

(a) whether the Government have 
asked the Bureau of Industrial Costs 
and Prices (BICP) to carry out the cost 

and fair selling price studies of 
various man-made and synthetic ma-
ment yam and staple fibres; 

(b) whether the BICP propose to 
carry out such studies in respect of vis-
cose filament yam and blended yam 
also as repeatedly requested by user 
industries; 

{c) if so, the details thereof; and 
(d) if not, the reasons therefor and 
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bow the Government propose to pro-
tect interest of the consumers in 
absence of such study? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: (a) to (d) 
It is true that Government has entrus-
ted BICP to undertake cost and fair 
selling price studies on various man-
made and synthetic staple fibres and 
filament yam including Viscose Fila-
ment Yam. No such study has been 
entrusted to BICP for blended yam. 
However, Government has an open 
mind about these studies and the 
study in respect of blended yam could 
also be taken at an appropriate stage, 
if situation so demands. 

Release of foreign exchange for Yisits 
abroad 

4062. SHRI SUSHIL CHANDRA 
VERMA : Wlll the Minister of 
FINANCE be pleased to state : 

(a) the amount of foreign exchange 
released for the visits abroad of cul-
tural troupes. ministers and officials 
of the Union and State Governments~ 
co-operative bodies and Indian 
tourists. during 1989 and 1990; 

(b) whether the Government pro-
pose to restrict such visits to the 
minimum and only for important of· 
ficial and business purposes in view of 
the foreip exchange crisis; . and 

(e) if 10, the details thereof? 

mE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) the information is beina collected 
and will be laid on the Table of the 
House. 

(b) and (c) Iuttuctiou have been 
iuved to vat~ Gowmment depart-

ments to restrict foreign visits of offi-
cials to the barest minimum. In fact, 
no foreign travel of officials is nor-
mally allowed unless in very special 
cases involving matters related to 
foreign aid, trade and foreign 
policy. 

manslationj 
Ghajipur opiuriC factory 

4063. SHRI VISHWANATH SHA-
STRI : Will the Minister of 
FINANCE be pleased to state : 

(a) when the opium factory was set 
up in Ghajipur district and how many 
times it has been renovated so far. 
and 

(b) the profit earned by the Go-
vernment from the above factory dur-
ing the last three years, year-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESWAR THAKUR) : (a) 
Opium factory at Ghajipur was set up 
in 1820 and renovated/repaired as and 
when need arose. In the last ten years. 
major repairs (apart from petty ones) 
were conducted on some buildinp in 
1982, 1983 and 1985. 

(b) Profit earned and loss incur"ed 
durin& the last three years. year-wise, 
are as under:-

Year Prortt Lou 
Chmlakhll (htnlakha) 

1911-89 232.l6 
19119-90 4.S9.J4 
1990-91 699.49 

(The abow flauMa are aubject to 
tinaliaation}. 
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(English} 
Tenden received by Export 

Promotion Councils 

4064. SHRI BHAGEY GOBAR-
DHAN: Will the Minister of COM-
MERCE be pleased to siate : 

(a) the value of tenders received by 
each Export Promotion Council 
(EPC} during 1988-89, 1989-90 and 
1990-91; 

(b) the value of orders bagged by 
the Indian parties against such ten-
ders so far; and 

(c) whether the Export Promotion 
Councils are likely to become redun-
dant due to recent liberalisation 
and deregulation ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) The Export Promotion Coun-
cils receive tender information notices 
and trade enquiries. These are cir-
culated among the members of these 
councils. Since the members are not 
"required to furnish information 
regarding acceptance of these tenders. 
the Councils do not maintain the 
information regarding value of 
tenders/orders bagged by Inaian par-
ties against such tenders 

(c) No, Sir. 

Export deal of CCI 
406S. SHRI M. V. CHANDRA-

SHEKARA MURTHY: Will the 
Minister of TEXTILES be pleased to 
refer to the replies given to Unstarred 
Questions No. 328 on March, 14,1990 
and No. 665 on February, 27, 1991 
and state: 

(a) whether the Government have 
iince completed the examina· 

tion of the CBI Report; 
(b) if so, the details thereof and if 

not, the reasons for the abnor-
mal delay; 

(c) whether some of the indicated 
officials have either retired 
from service or are on the verge 
of retirement 

(d) if so, the facts thereof and 
details of the officials involved; 
and 

(e) the steps being taken or pro-
posed to be taken by the 
Government against those 
found guilty? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: (a) No. 
Sir. 

(b) to (e) The report of the CBI is 
under examination in consultation 
with Department of Personnel and 
Training. 

Allotment of funds to Kerala for 
dnelopment of roads in HUiy Areas 

4066. SHRI P. C. THOMAS : Will 
the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a} the total amount allotted for 
maintenance of roads to Kerala from 
the Central Road Fund durina the last 
three years: 

(b} whether tunds are proposed to 
be allotted from Central Road Fund 
to develop roads in the billy areas of 
Melukaw in Konayam district of 
Kcrala to connect tribal areas of 
Kolani, Erumapara, Nellappara; 
and 

(c) if so, the details thereof? 
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THE MINIS"TER OF S"TA"TE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
IYfLER) : (a) So far funds under the 
Central Road Fund have been 
released only for construction/de-
velopment of roads and not for main-
tenance. The total amount allotted to 
the Govt. of Kerala from Central 
Road Fund during last three years is 
as under: 

Year Amount (Rs. lD 
lakhs) 

1988-89 10.06 
1989-90 135.016 
1990-91 150.00 

295.076 

(b) and (c) The Govt. of Kerala 
have proposed 81 schemes costing Rs. 
103.117 crores for development of 
State Roads under CRF programme 
against the augmented Central Road 
Fund, which has not yet materialised. 
But roads in the hilly areas of 
Melukavu in Kottayam District of 
Kerala have not been included therein 
by the State Govt. 

Transfer Policy in Banks 

4067. SHRI ROSHAN LAL: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the Union Govern· 
ment have issued any directives to all 
the public sector banks both husband 
and wife who are in service should be 
posted at the same station; 

(b) if so, whether this directive is 
being strictly implemented/followed 
by an banks; 

(c:) how many such requests are 
pending in Darbhanp Regional/ 

Zona\ Manage-r's Offices of the Pun-
jab National Bank; and 

(d) the action taken or proposed to 
be taken on these requests? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and (b) 
In order to enable the working 
couples to lead a normal family life, 
Government issued certain guidelines 
on 12-8-1987 advising the banks that 
subject to administrative con· 

· -venimce, availability of ·vacancies, 
compliance with existing instructions 
of the Government and agreements 
with the unions, etc., both the spouses 
if they happen to be employed in 
Public sector banks may be posted at 
the same station or at the nearby 
stations. Such requests are considered 
by the public sector banks in the light 
of these guidelines, transfer policy, 
etc. 

(c) and (d) Punjab National Bank 
has reported that two such requests 
are pending at its Darbhanga 
Regional Office only and these could 
not be acceded to by it due to adminis· 
trative exijencies. 

Special thty .Uowance to Central 
Gmernmeat employees Ia Nort• £at. 

ten repoa 
4968. SHRI UDDHAB BAR· 

MAN: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Central Govern· 
ment employees in certain depart· 
ments in North Eastern region are 
getting a special duty allowance since 
December. 1983; 

(b) whether the Government· pro· 
pose to give the special duty allowance 
to all Central Government employees 
in that region regardless of an India 
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transfer liability; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE): (a) to (d) Central Govern-
ment Civilian employees having All 
India Transfer Liability are entitled to 
Special (Duty) Allowa.nce on their 
posting in the North-Eastern Region 
since November, 1983. The entire 
scheme of the grant of Special (Duty) 
Allowance is, however, under re-
view. 

Development of Beypore and Azhikkal 
Ports in Kerala 

4069. SHRI T. J. ANJALOSE : 
WJ.ll the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Union Govern-
ment have received any proposal from 
the Government of Kerala for inclu-
sion of the development of the 
Beypore and Azhikkal ports under the 
Centrally Sponsored Schemes for the 
development of the minor ports; 

(b) if so, the details thereof: and 
(c) the reaction of the Union 

Government thereto ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes. Sir. 

(b) Details of the proposals are 
as under: 

Beypore - Stage I Rs. 1500 Jakhs 
Port - Stage II Rs. 5750 " 

Total : Rs. 7250 lakhs 

Azhikkal- Stage I Rs. 1400 lakhs 

7-157 LSS/ND/91 

Port - Stage II Rs. 4000 .. 

Total : Rs. 5400 lakhs 

(c) In view of non-finalization of 
the 8th Five Year Plan. quantum of 
Central loan assistance (if any) for 
development of minor/intermediate 
ports in States is not yet known. 

Bank Note Press in Karnatab 
4070. SHRI RAMCHANDRA 

VEERAPPA: Will the minister of 
FINANCE be pleased to state : 

(a) whether the Government pro-
pose to set up a Bank Note Press 
in Karnataka; 

(b) if so, whether the land for the 
project has been acquired; 

(c) the total investment involved in 
the project; and 

(d) the latest position of the 
project? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. The project is being implemented 
by Reserve Bank of India. 

(b) Yes, Sir. 
(c) The total investment estimated 

at the time of project approval was Rs. 
417 crores excluding customs duty. 

(d) Civil construction work has 
already started. Work relating to 
placement of orders for supply of 
equipment is under process. The first 
phase of the project is likely to be 
completed by June, 1993 and the 
entire project by 1994-95. 
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f»onslati'tm) 

Export potential of NOIDA Export 
Proc:essina Zone 

4071. SHRI K.ESRI LAL: Will the 
Minister of COMME~CE be pleased 
to state: 

(a) whether the Government have 
assessed the export potential of NO IDA 
Export Processing Zone; 

(b) if so, the details thereof and its 
position in comparison to other 
Export Processing Zones; and 

(c) the steps being taken by the 
Government to boost exports from 
this Zone? 

ntE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
and {b) The comparative export per-
formance of the six functioning EPZs 
in the country. during 1990-91 is 
gi~n below: 

S. Name of the 
No. EPZ 

1. Kandla FTZ 
1 Santacruz 

Electronics EPZ 
3. Madras EPZ 
4. Noida EPZ 
s. Falta EPZ 
6. Cochin EPZ · 

Value of Exports 
in Rs. crores 

456.55 

389.02 
61.32 
44.58 
24.95 

S.46 

981.88 

The performance of the EPZs. include 
NOIDA is periodically 
appraised. 

Exports from Noida EPZ are taraet-
ted 'at Rs. 90 crores in 1991-92. 

(c) (A pacbac of incentives bas 

recently been announced tor EPZ 
units and 100% Export Oriented Units 
which will help in boosting exports 
from the Export Processing Zones 
including the one at NOIDA 

/English} 

Setting up of Cashew Doarcl in 
Kerala 

4072 SHRI KODIKKUNIL 
SURESH :Will the Minister of COM-
MERCE be pleased to refer to the 
reply given to Unstaned Question No. 
438 on December 28, 1990 and 
state: 

(a) whether the Union Govern-
ment have since taken any decision 
for setting up of a Cashew Board 
in Kerala; 

(b) if so, the details thereof and if 
not, the reasons for the delays: and 

(c) the time by which a final deci-
sion is likely to be taken in this 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): 
(a) to (c) No, Sir. The setting up of a 
Cashew Board is still under con-
sideration of the Government. 
Government is taking an overall view 
before taking any decision. It is not 
possible to indicate the time by which 
a final decision is likely to be taken in 
this regard. 

rrran.slationj 
Cost audit reports of Companies 

4073. SHRI MRUTYUNJAYA 
NAYAK: Will the Minister of 
LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) the names of companies which 
have been asked by the Government 
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to prepare a cost audit report under 
Section 233(b) of Companies Act dur-
ing the last three years; 

(b) whether Government propose 
to make these reports public; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY 
OF LAW, RJSTICE AND COM-
PANY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALMI) : (a) 
During the Calendar years 1988, 1989 
& 1990 around 1500 Companies have 
been subjected to Cost Audit. The 
efforts involved in compiling this 
information would not be commen-

surate with the benefits sought to be 
derived. However, industry wise list 
showing the number of companies 
which were subjected to Cost Audit 
during the last three years is given in 
the enclosed statement 

(b) and (c) No, Sir. However, under 
subsection 10 of Section 233B of the 
Companies Act. 1956 the Central 
Govt is empowered to direct the com-
pany whose Cost Accounts have been 
audited under Section 233B of the Act, 
to circulate to its members along with 
the notice of the Annual General 
Meeting to be held for the first time 
after the submission of the report, the 
whole or such portion of the said 
report as it may specify in this 
behalf. 

STATEMENT 

Sl. No. Industries 

(I) (2) 

1. Cement 
2. Cycles 
3. Rubber Tyres & Tubes 
4. Caustic Soda 
5. Room Air Conditioner 
6. Refrigerator 
7. Automobile Batteries 
8. Electric Fans 
9. Electric Lamps 

10. Electric Motors 
11. Motor Vehicles 
12. Tractors 
13. Aluminium 

Number of Companies on 
which Cost Audit Orders were 
issued during the Calendar 

Years 

1990 1989 1988 

(3) (4) (5) 

43 33 
4 4 

14 9 
19 11 
17 2 
5 3 
4 3 
6 5 

10 8 
16 13 

1 20 18 
1 8 
1 10 
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(3) (4) (5) 
(l} (l) 

14. Vanaspati 27 24 
15. Bulk Drugs 41 31 
16. Sugar 55 51 
17. Infant Milk Food 5 1 
18. Industrial Alcohol 23 24 
19. Jute Goods 33 33 
20. Paper 55 65 
21. Rayon 6 4 
22. Dyes 13 12 
23. Soda Ash 5 
24. Nylon 5 7 
25. Polyester 6 8 
26. Cotton Textiles 240 225 
27. Dry Battery Cell 7 5 
28. Sulphuric Acid 22 21 
29. Steel Tubes and Pipes 20 15 
30. Power Driven Pumps 12 16 
31. Diesel Engines 12 6 
32. Electric Cables & Conductors 19 16 
33. Bearings 7 9 
34. Milk Food 5 

TOTAL 1 796 700 

[Engli.Jh} 

Natioaal Highway Nos. 37 and 39 in 
Karbi Aagloag District (Assam) 

4014. DR JAYANTA RONGPI : 
.Will the Minister of SURFACE 
TRANSPORT be pleased to state.: 

(a) whether the portion of the 
Road belonging to National Highway 
Nos. 37 and 39 within the area of 
Karbi Anglong District (Assam) is as 
per specification of National 
Highwa,.; 

(b) if noi. the steps proposed to be 

taken to make the said portion of the 
road as per the specifications of 
National Highways: and 

(c) the total amount proposed to be 
earmarked for the project during 
1991-92? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) National 
Highway 37 does not pass through the 
District of Karbi Anglona. Only 
National Highways 36 and 39 pass 
through the District. National 
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Hipway 39 eeneraJJy conforms to 2 
lane specifiCations. Portions of 
National Highway 36 not conforming 
to 2 Jane National Highway 
specirlcations are proposed to be con-
sidered for improvement in phases to 
2 lane during the Eighth Five Year 
Plan. which is yet to be finalised. 

(c) A sum of Rs. 202 lakhs is ten-
tatively proposed for improvement of 
National Highways 36 and 39 during 
Annual Plan 1991-92 in the District of 
Karbi Ang)ong subject to the 
availability of funds. 

Sticky ad•ances by Corporation Bank in 
Delhi 

4075. SHRI LOK.ANATH 
CHOUDHURY : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there has been an 
increase in the sticky advances dis-
bursed by the Corporation Bank 
branches in Delhi during the last 
three years; 

(b) if so, the amount of sticky 
advances at the end of March 1989, 
1990 and 1991 and the reasons 
therefor; 

(c) whether the Reserve Bank of 
India has discovered violation of 
Foreign Exchange Regulation Act and 
other irregularities in the advance 
managements of the Bank; and 

(d) if so, the action taken in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and 
(b) Banks being credit institutions. 
the risk of certain advances turning 
sticky is inherent in the system. 
Advances may turn sticky due to cer-
tain internal and external factors such 
as lack of adequate credit appraisal. 

ineffective post disbursement supern· 
sion, recessionary trends in the indus-
try, natural calamities etc. 

According to the forms of Balance 
Sheet and Profit &: Loss Account pres-
cribed in the Third Schedule of the 
Banking Regulation Act. 1949, which 
all banks are required to follow, and 
in accordance with the practices and 
usages customary among bankers, the 
banks are given statutory protection 
from disclosing the quantum of bad 
and doubtful debts as well as the 
sticky advances for which provision is 
made to the satisfaction of their 
statutory auditors. 

(c) and (d) Reserve Bank of India 
has intimated that it has not come 
across instances of violation of 
Foreign Exchange Regulation Act, or 
corrupt practices in the advances 
management of the branches of Cor-
poration Bank. Reserve Bank oflndia 
however observed certain deviations 
from the used pre and post sanction 
procedure relating to some of the 
advances and bank has been advised 
to take corrective steps. Enforc.ement 
Directorate has reported that it has 
not registered any case against any 
branch of the Corporation Bank in 
Delhi. 

Export Oriented Units 

4076. SHRIMATI VASUN-
DHARA RA1E: Will the Minister of 
COMMERCE be pleased to state : 

(a) the number of 100 per cent 
export oriented units set up in the 
country during the last three years. 
State-wise; 

(b) how many of those units have 
started commercial production; and 

(c) the details thereof? 
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THE MINISTER OF STATE IN 
TilE MINISTRY OF COMMERCE 

(SHRI P. CHIDAMBARAM): (a) to 
(c) A statement is attached. 

State-wise details of IOO% EOUs pertaining to the years 1988, 1989 & 1990 

SI. No. State No. of units 
approved 

No. of units that have 
started commercial 

production 

1. A. P. 
2. Assam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. H. P. 
7. J & K 
8. Kama taka 
9. Kerala 

10. M.P. 
11. Maharashtra 
12. Orissa 
13. Punjab 
14. Rajasthan 
15. Sikkim 
16. Tamilnadu 
17. U. P. 
18. West Bengal 
19. Delhi 
20. Goa, Daman & Diu 
21. Pondicherry 

TOTAL: 

120 
4 
1 

52 
29 
9 
5 

61 
7 

33 
83 

7 
7 

24 
I 

156 
47 
17 
6 

13 
3 

685 

14 

4 

5 

12 
2 
2 

10 
1 

5 
1 
3 

61 
----·---------------------------
Wependent Candidates in Lok 

Sablaa Elections 

4077. SHRI R. KANAGA GOVIN-
DARAJULU : Will the Minister. of 
LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) the number of persons who 
ft.led nominations as Independent 
candidates for the Lok Sabha elec-
tions held recently; and 

(b) the number of candidates out 
of them elected and the number of 
those who lost their deposits ? 
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TilE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and 
(b) The information is being collec-
led and will be laid on the Table of 
the House. 
Loans pea to Farmers by Seheclulecl 

Bub Ia SlaiUoag 

4078. SHRI PETER G. MAR· 
BANIANG : Will the Minister of 
FINANCE be pleased to state : 

(a) the amount of loans advanced 
to the farmers of Shillong Parliamen-
tary constituency during the years 

District 1987 

T A 

East Khasi Hills 3.10 1.88 
West Khasi Hills 1.21 0.93 
East Garo Hills 0.44 0.21 
West Garo Hills 1.07 0.47 
Jaintia Hills 0.33 0.20 

Total 6.15 3.50 

1987, 1988, 1989 and 1990 by the 
scheduled banks operating in the con-
stituency, bank-wise and year-wise; 
and 

(b) the totar amount of loal\5 
recovered from the farmers. by these 
banks during the above period, bank·· 
wise and year-wise ? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) :(a) and (b) 
The 'Rt!serve Bank of India (RBn has 
reported that the existing data report-
ing system does not generate informa-
tion in the manner asked for. 
However, district-wise data for 
Meghalaya State on implementation 
of Annual Credit Plans for agriculture 
and allied activities is given below: 

(Rs. in crores) 

Year 

1988 1989 1990 

T A T A T A 

3.52 2.86 3.56 0.76 3.28 NA 
1.49 1.26 2.08 0.38 1.23 N.A 
0.59 0.37 0.90 0.85 1.04 NA 
1.61 0.85 222 1.37 2.47 NA 
0.58 0.19 1.52 0.20 0.88 NA 

7.80 5.53 10.28 3.36 8.90 NA 

T = Target A= Achievement N. A = Not available 

The recovery of direct agricultural 
advances of all schedUled commercial 
banks in respect of Meghalaya State 
for the years 1987, 1988 and 1989 is as 
under:-

Year 

June, 1987 
June, 1988 
June, 1989 

(Rs. in crores) 

Demand . Recovery 

5.51 1.67 
6.22 2.02 
6.24 2.44 
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mans lotion) 
Dues •caiast Jawdarlal Nehru Port 

Trust 
4079. SHRI GOVINDRAO 

NIKAM : Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state: 

(a) whether the JawahaT\al Nehru 
Port (Nhava Sheva Port) Trust is yet to 
pay the service charges to the State 
Industrial Development Corpora-
tion (SIDCO); 

(b) if so, the details thereof; and 

(c) the time by which the said dues 
would be paid to SIDCO ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
IYTLER) : (a) No Sir. 

(b) and (c) Do not arise. 

Loans to SCs/STs under SEEUY 

4080. SHRI GOVINDA CHAN-
DRA MUNDA: Will the Minister of 
FINANCE be pleased to state : 

(a) the amount allocated for 
Scheduled Castes and Scheduled 
Tribes under the scheme for providing 

self-employment to the educated 
unemployed youth during 1989-90. 
19~91 and 1991-92: and 

(b) the number of SC/ST persons 
benefited under this scheme, so Stare-
wise and year-wise ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and (b) 
A statement showing the number of 
Scheduled Castes/Scheduled Tribes 
persons benefited and the amount 
sanctioned under the scheme for pro-
viding Self-Employment to the Edu-
cated Unemployed Youth (SEEUY) 
during the years 1989-90 and 1990-91 
is attached. The Development Com-
missioner (Small Scale Industries) in 
the Ministry of Industry which im-
plements the SEEUY Scheme has 
reported that the targets for the year 
1991-92 have been assigned to States 
only in May and June. 1991 and the 
Scheme is .>till in progress. The full 
details including the number of 
beneficiaries belonging to Scheduled 
Castes and Scheduled Tribes and 
amount of loan sanctioned to them 
will be available after the end of the 
financial year only. 

STATEMENT 

1989-90 1990-91 

St. State/UniC'n No. of SCI Amount No. of SC/ Amount 
No. Territory ST benefi- sanctioned ST benefi- sanctioned 

ciaries sane- (Rs. in ciaries sane- (Rs. in 
tioned loans lakhs) tioned loans lakhs) 

(1) (2) (3) (4) (5) (6) 

1. Andhra Pradesh 884 IB6.88 1166 254 73 
2. Assam 518 134.98 NR NR 
3. Bihar 1263 296.19 2265 550.58 
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(I) (2) 0) (.t) ($J (f) 

4. Oaja'llt 311 451 - ... 
$. HarJna 2411 42.12 420 1SM 
6. lfbucJW 102 20.8$ 91 22.51 

Pr•de61J 
7. Jammu & 9 1.90 NR NR 

Kashmir 
8. Kamataka 708 128~ 1009 172.61 
9. Kma1a 130 22.86 Nil NR.· 

10. Madya Pradesh 658 132.73 NR. NR. 
11. Maharuhtra 921 159.61 1002 170.03 
12 Manipur 252 71.65 279 90.10 
13. MeaJWayaa 90 17.54 90 17.54 
14. Napland 57 12.69 57 12.69 
15. Orissa 836 183.06 755 179.77 
16. Punjab 731 180.37 NR. NR. 
17. Rajasthan 869 119.82 879 112.35 
18. Siktim 6 1.60 12 270 
19. Tamn.Nadu 599 92.51 411 70.36 
20. Tripura. 37 11.25 NR. NR. 
21. Uttar Pradesh 1563 325.94 1107 2l7.54 
22. West Benaal 433 96.51 NR. NR. 
23. Andaman & 

Nicobar Islands 
24. Arunachal 16 3.76 22 4.71 

Pradesh 
25. Chandiaarh 3 0;6S 3 0.65 
26. Dadra & Napr 7 1.15 

Haveli 
27. Goa 1 0.30 NR. NR. 
28. Mizoram 109 29.9S 136 36.86 
29. Pondicherry 43 3.86 40 4.26 
30. Labhadweep 20 3.79 12 2.80 
31. Daman & Diu 1 0.15 

TOTAL 11493 2337.09 10012 2109.67 

NR. : Not Reported Data Pro'Vidonal 
Source : DC(SSI). Miniatry of Industry. 

4081. SHRI SUDHIR SAWA)iT: 
Will the M.inister of SURFACE 

{EragiUh) TRANSPORT be pleased to. state: 

~-- alloeatH for. •aiateaaaee of (a) tlt.e amount allocated for the 
~ Nad...a Jlla'way maintenance and repairs of Bomba}'~" 

8-251 LSS/ND/91 



Ill JIIHIIIal......_ lilt 0' cd Ill' 

Qoa National lfiahway durin& tbe 
JUI' 1991-92; and 

(b) the ptOpesa made 10 far in the 
aepair wort of the .Hipway and the 
lime by whieh it will be com-
pleted? 

THE MINISTER OF STATE OF 
DIE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
l'YTLER): (a) Durin& 199\-92, an 
maount of Rs. 230 laths has been 
allocated for the maintenance and 
aepaira of Bombay-Goa National 
IBPway No. 17 to the concerned 
states of Maharuhtra and Goa 
apiaJt ordinaq repaiD. periodical 
reaewaJa. flood damaae repaiD. etc. 

(b) Maintenance and repairs is a 
COildmloua process and these 
~ are.pursued throu&hout the 
JUt' u per acmal needs to keep 
Nalioual Hiahways in traflic..worthy 
CODditiDn. 

~1 
1rr a r •ltJd a. ......._ ao.a ., 

vq.,.a.a 
4082. SHRI HARPAL PANWAR: 

wm tile minilter of FINANCE be 
j))eaJed to state : 

(a) the names of companies 
manufacturina floppy discs provided 
loans by Vijaya Bank durin& the year 
1990 and the details of loan provided 
10 them; 

(b) whether any complainta have 
been receiwd by the Go~ment in 
ceprd to irreplarities committed in 
aradna 1oana by the bank; and 

(c) it ICJ.,tJae~ &hereof ancl the 
8Ctioll tabn ·thacon ? . . 

'THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHill DALBIR SINGH) : (a) Vtjaya 
Bant has reported that it hu not 
financed any company enaaaed in the 
manufacture of floppy disc. durina 
the year 1990. 

(b) and (c) Do not arise in view of 
(a) above. 

fEngiUh} 
Export of lroa Ore 

4083. SHRI GOPI NATH 
GAJAPATHI: W'ill the Minister of 
COMMERCE be pleased to state : 

(a) the rate at which the export of 
iron ore is made at present; 

(b) whether there is a vast scope tor 
the export as the demand for iron ore 
is fast increasina in several 
countries; 

(c) if so. the steps taken by the 
Government to increase the export of 
iron ore; and 

(d) the taraet set for the Eiahth 
Fi"Ye Year Plans period. if any? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
The rate at which iron ore is beina 
exported at present ranaea betwt:en 
US S 12.9S and US S 2S.99 fob per 
tonne dependina upon the ~ 
(Lumps or fmes) and the quali~ or 
ore as also the shippina conclitiODJ. 
ocean Creiaht etc. 

(b) The demand for iron oce 
depends on the increase in steel pro-
duction intematioaaUy. The projec-
tions of demand for iron ore vary 
considerably but the demand for iron 
ore from India is expected to be main· 
tained at least at current lewls. The 



export potential of iron ore is also 
limited due to infrastructural con-
straints in India. 

(c) Apart from facilitating long-
term contracts and market diversifica-
tion, Government has extended Exim 
Scrips benefit to all exports including 
iron ore and the benefit under Section 
80 HHC of the Income Tax Act to 
exports of processed minerals. 
Further, iron ore of Redi origin has 
been de-canalised and iron ore of 
Goan origin can now be exported 
directly be Goan exporters to China 
and Europe in addition to their 
traditional markets of Japan. South 
Korea, Taiwan and West Europe. 

(d) &ports of iron ore during the 
Eighth Plan period are estimated to 
raqe between 33 million to 36 million 
tonnes per year. 

Oatatu ... , Excise Daty .... 
Jadnstrialiatl 

4084. SHRI RAM NIHOR RAI: 
WUI the Minister of FINANCE be 
pleased to state: 

(a) the outs1anding dues on 
KC:OIIIltof excise duty aaainst the top 
tweDtJ IDdian industrialiJts; 

(b) 1he number of cues in respect 
or acile duty pendin& in Courts 
apinJt thete industrialists; 

(c) the action beina taken by the 
Oo~nt for reco~ry of excise 
duty fiom. these induatrialists; and 

(d) the penal rules applied against 
thete inJiustrialilts for reco~ry of 
outatanclbla excise duty 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
($HII RAMESHWAR. THAKUR): 
(a) lb. 210.39 C10res app10ximately. 

(b) 288 

(c) The outstanding amounts are 
generally linked with court cases and 
cases before Customs Excise and 
Gold Control Appellate Tribunal and 
in most of the cases recoveries have 
been stayed. The Courts/CEGAT are 
moved from time to time for early 
hearings and vacation of stays against 
reco~ry. Competent special counsels 
are engaged to defend Government's 
interests in cases involving important 
issues and heavy stakes. 

(d) Does not arise in view of (c) 
abo~. 

llbe ill prices or com•«NNitia of 
connnOII ase 

4085. SHRI RAJNATH SONKAR 
SHASTRI : W'tll the Minister of 
FINANCE be pleased to state : 

(a) whether the prices of most of 
the commodities of general use have 
increased after the presentation of 
the Budget; 

(b) if so, the details of the pre-
budaet and post-budaet prices of these 
commodities; and 

(c) the 111ep1 taken or proposed to 
be taken by the Go~meut to check 
the rise in the prices of the com-
modities of common use 7 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(RAMESHWAR THAKUR): (a) and 
(b.) Details of the Wholesale Price 
Indices (Base: 1981-82= 100) of com-
modities of general use before and 
after presentation of the Budget are 
gi~n in the enclosed statement 

(c) The steps taken/being taken by 
the Government to contain the rate of 
in1Jation include strict fiScal dis-
cipline. check on expansion of money 
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sup'pJy. more effective management of 
supply and demand of essc:ntiaV 
sensitive commodities, streamlining 

of the Public Distribution System and 
strict action against hoarders and 
profiteen. 

STATEMENT 

Movement of wholesale price indices (1981-81•100) before and after presentation 
of the Budget 

As on As on As on 
20.7-91 27-7-91 3-8-91 

ITEMS/GROUPS (Pre· (After (Latest 
Budget) Budget) Available) 

ALL COMMODITIES 198.8 201·9 203·4 
I. PRIMARY ARTICLES 209·1 211· 2 213· 6 

Food articles 229·4 231·7 235· 5 
Cereals 189.2 191 . 1 193. s 
Pulses 243· 6 244·1 245· 3 
Fruits & Vegetables 253 ·4 256·7 264·9 
Vegetables 282· 2 286· 0 305· 6 
Fruits 240·1 243·2 246·1 
Milk 235· 3 236·0 235·0 
Eggs, Fish & Meat 221·5 222·1 228·6 
Condiments & Spices 367 ·0 370. 1 370·0 
Tea 276· 8 288·9 296· 9 
Coffee 274·4 284· 6 282· 2 

n. FUEL, POWER. LIGHT & 
LUBRICANTS 189· 5 196.8 196· 8 
Coal Mining 232·7 232·7 232·7 
Mineral Oils 170 ·1 181· 9 181· 9 
Electricity 216.7 216·7 216·7 

ill. MANUFACTURED PRODUCTS 194· 7 197·6 198· 8 
Sugar 148.3 162· 3 162·3 
Khandsari 162 ·1 159.6 157 ·1 
Gur 179.9 178 ·6 180· 3 
Edible Oils 260·2 261·4 263·3 
Textiles 180· 9 181· 9 182·4 
Paper & Paper Products 237· 3 237.3 241· s 
Chemical & Chemical Products 157 ·0 166· 2 167.3 
Fertilizers 99·1 136·2 136· 2 
Cement '1D1. 3 207· 3 '1D1. 3 
Iron & Steel 206·7 207·2 '1D1. 2 
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Istendon of banklna faeUitlu 
Ia SIIJnar, Mabar.,btra 

4086. DR. VASANT PAWAR: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether there is any proposal 
to extend banking facilities at Sinnar 
Taluka Audyogik Sahakari Vasahat 
Maryadit, Sinnar, Maharashtra: 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MiNISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to 
(c) AB per the information available 
with Reserve Bank of India (RBI). the 
centre Sinnar in Maharashtra is 
already served by a branch each of 
Bank of Baroda. Bank of Maha· 
rashtra and State Bank oflndia. There 
is no pending proposal to extend 
banking facilities specifically at Sin-
nar Taluka Audyogik Sahakari 
Vasahat Maryadit 

{Irorrslatio"J 
Financial Assistance by NABARD to 

Haryana 

4087. SHRI AVTAR SINGH 
BHADANA : Will the Minister of 
FINANCE be pleased to state : 

{a) whether the National Bank for 
Aarlculture and Rural Development 
(NABARD) provides financial assis-
tance 10 State Governments for the 
development of villages: 

(b) if so. the amount provided by 
NABARD to Haryana during the last 
three yeau, year-wise: and 

(c) if not. the number of agencies 
providina loans on behalf of the 
Union Government for the develop-
ment of wlaaes and the number of 

rural people benefited therefrom in 
Haryana during the above period. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) 
National Bank for Agriculrure and 
Rural Development (NABARD) pro-
vides refinance assistance to credit 
institutions for different purposes 
covering both investment and produc-
tion credit NABARD does not pro-
vide financial assistance to State 
Governments for the development 
of villages. 

(b) Does not arise. 

(c) Presumably, the Hon'ble Mem-
ber is referring to Integrated Rural 
Development Programme (IRDP) 
under which subsidy is provided from 
Government budget and the loans are 
disbursed by banks. A statement 
regarding number of families below 
the poverty line which have been 
assisted under IRDP in Haryana in 
the last three years is given below : 

(Family Nos.) 

Total Total 
Year Physical families 

Target assisted 

1988-89 45802 58388 
1989-90 21110 55651 
1990-91 17236 34179 

fEnglislzj 

Germ Plum Institute in Hosur 

4088. SHRI B. RAJA RAVI 
VARMA: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether the Government of 
'Thmil Nadu has sent a proposal to the 
Union Government for establishing a 
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germ plasm institute in Hosur. and 

(b) if so, the reaction of the Union 
Government thereto ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: (a) and 
(b) Government of Tamil Nadu had 
requested for establishment of a 
school of Silkworm and Mulberry 
Genetics as part of the Mulberry 
Germ Plasm Station to be located at 
Hosur under the World Bank assisted 
National Sericulture Project. The 
request was considered and the State 
Govt. was informed that it had not 
been considered feasible to agree to 
the same as the Central Silk Board 
was already organising studies in 
Mulberry and Silkworm Genetics at 
its main Research Institutes atMysore 
and Berhampore. The State Govern-
ment of Tamil Nadu was also 
informed that under the National 
Seri..culture Project a Seri-Biotech 
Centre is proposed to be set up at 
Ban galore. 

New Tecltaiqucs for Manufacturing 
Textiles for Exports 

4089. DR K. V.R. CHOWDARY : 
Will the Minister of TEXTILES be 
pleased to state: 

{a) the steps being taken by the 
Government to promote textiles 
export from Andhra Pradesh; 

(b) whether any institute has been 
opened by the Government to educate 
the 1 weavers to manufacture quality 
prqducts for export and 

(c) if so. the details of new techni-
ques applied for manufacturing tex-
tiles to suit ~ tastes of foreign 
impo~? 

THE MINISTER OF STATE Of 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOTI :. (a) 
Government have taken vanous 
measures to promote export of texn1es 
which include (i) modernisation of 
industry by allowing import of sop his· 
ticated textile machinery ar con-
cessional duty; (ii) liberalised 
import of trimmings and embellish-
ments etc .. required by garment expor-
ters; (iii) organising Buyer-SeiJer--
Meers and Study Tours; (iv) enhan-
ced and 1iberaJised REP licensing 
scheme (now known as Eximscrip 
Scheme); and (v) adjustment of 
value of rupee against majoT foreign 
currencies etc. The measures taken by 
Government are applicable to every 
part of India including Andhra 
Pradesh. Apart from the above 
general measures for promoting tex-
tile exports from India, a sum of Rs. 5 
lakhs was released during Financial 
Year 1990-91 to Sericulturists and Silk 
Wea~rs Cooperative Society Ltd. 
(SERIFED), Andhra Pradesh, to pro-
mote export of silk fabrics. Besides, 
Weavers Service Centres, which are 
functionina at Hyderabad and 
Vijaywada. are providina technical 
service and design inputs tD the hand-
loom weavers both for the domestic u 
ell as export marketa. 

(b) and (c) The South India Textile 
Research Association, a body spon-
sored by Government of India. has 
opened a Powerloom Service Centre 
in Chittoor District of Andhra 
Pradesh which renders technical 
guidance to the powerloom weavers 
for achieving better quality fo_r their 
products. The Centze also help• 
powerloom ~avers for testina of yam 
and desiga development 
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IDBI StH, for TuHrJ aa4 Foot· we• Corporation 
4090. SHRI V. SREENIVASA 

PRASAD: WiD the Minister of 
FINANCE be pleased to refer to the 
reply given to Unstarred Question No. 
80 on February 22. 1991 and state: 

(a) whether the study team of the 
Industrial Development Bank of 
Iadia for providing assistance to 
improve the performance of TAFCO 
did not incluc;fe soy leather expert; 

(b) if· so, the reasons therefor; 

(c) how the question of long term 
viability of the scheme was decided 
without inclusion of the leather expert 
in the study team; 

(d) whether the Tannery and Foot-
wear Corporation of India has sub-
mitted the revised broad based 
proposal for its modernisation and 
renovation to the IDBI for considera-
tion: and 

(e) if so, the decision taken 
thereon? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) to (c) 
The Industrial Development Bank of 
India (IDBO has reported that the 
team which exa~ined the rehabilita-
tion scheme for providing assistance 
to improve the performance of 
TAFCO comprised qualified techni· 
cal officers who have had experience 
in handline several leather projects 
.uaist.ed by IDBI. Further various 
technical aspects of the plant were 
looked into by the National Produc-
tivity Council. whose report was taken 
into consideration. 

(d) Yes. Sir. 

(e) The revised proposal was 

analysed by IDBI and a report sub-
mitted to Government which is 
under process. 

Persons deprind of •otin& 

4091. SHRI RAJENDRA 
KUMAR SHARMA : Will the Minis-
ter of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to 
state : 

(a) whether many persons were 
deprived of voting during the recently 
concluded Lok Sabha polls: 

(b) if so. the total number of such 
persons in each State and Union 
Territory; 

(c) in which State the missing 
number of voters was the highest; 
and 

(d) the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN 
TilE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUM~"\fANGALAM): (a) to (d) 
The Election Commission received 
certain complaints regarding omis-
sion of names from the electoral rolls 
during the recently concluded Lok 
Sabha polls. A statement giving 
break-up of these complaints State-
wise (including Union Territory-wise) 
is attached. It is not possible to find 
out actually how many persons were 
deprived of voting because of missing 
of their names from the electoral rolls 
since the complaints made may not 
give a full picture and for the same 
reason it is not possible to give a figure 
as to in which State the missina num-
ber of voters was the highest 
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The superintendence. direction and 
control of preparation of electoral 
rolls is vested in the Election Commis· 
sion and not in the Government 
under anicle 324 of the Constitution 
of India. The Registration of Electoral 
Rules. 1960 make detailed provisions 
for preparation and revision of elec-

total roll of a constituency. Normally 
wide publicity is Jiven about the pro-
aramme of revision of rolls throup 
mass media and other means and 
every possible effon is made by the 
Election Commission to ensure to the 
extent possible, that all eligible voters 
are enrolled. 

STATEMENT 
Statewbe compl.tnts relatiag to omission of Names from Electoral Rolls reeeiYed 

by Election Commiulon 

s. Name of State/U.Ts. No. of No. of persons whose names were said to be 
No. Com- missing from the rolls. 

plaints 

1 l 3 .. 
l. Andhra Pradesh 8 25 
2 Arunachal Pradesh Nil Nil 
3. Assam 2 2,500 
4. Bihar 13 6 

(8 complainants did not mention the mis-
sing names) 

5. Goa Nil Nil 
6. Gujarat 2 Not mentioned 
7. Haryana 6 23 (4 complaints in respect of .... \Jle 

localities/mohallas) 
8. Himachal Pradesh Nil Nil 
9. Kamataka 3 7 

10. Kerala 175 SpeciflC complaints-338 persona 
General Complaints-number not 
speciftc 

11. Madhya Pradesh 5 About 500 persona 
12. Maharashtra 21 3S 
13. Manipur ND ~u 

14. Meahalaya 1 Not mentioned 
15. Mizoram Nil Nil 
16. Nagaland Nil Nil 
17. Orissa 3 Speciftc complaints-3 persons 
18. Rljas!han 1 Complaint from Swamy Apivesh. Presi-

dent, Bonded Liberation Front read. omis· 
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sion of names of large number of 
Banjaras. 

19. Sikkim Nil 
20. Tamilnadu 

Nil 
17 Specifte complaints-14 persons 

General Complaints-number not 
specific 

21. Tripura Nil 
22. Uttar Pradesh 

Nil 
25 
58 

More than 5,000. 
23. West Bengal Specific complaints-1250 persons 

General Complaints-number not 
specific 

24. Andaman & Nicobar Nil 
Islands 

25. Chandigagh Nil 
26. Dadra & Nil 

Nagar Haveli 
27. Daman & Diu 

Nil 

Nil 
Nil 

Nil 
28. Delhi 

Nil 
90 225 (16 complaints in respect of whole 

mo hallas/localities 
29. Lakshadweep 
30. Pondicherry 

manJiationj 

Nil 
Nil 

Nil 
Nil 

Bales under State Road Transport Cor-
porations and Prh'ate Operaton 

4092. SHRI HARI KEWAL 
PRASAD : Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state: 

(a) total number of buses being 
operated by the various State Road 
Transport Corporations in the 
country; 

(b) the number of buses being 
operated by private operaton; and 

(c) the net loss beina incurred 
every ~ar by the State Road 
9-257 LSS/ND/91 

Transport Corporations, State-wise 
details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) As on 31-3-90 State 
Road Transport Corporations were 
operating about 76,631 buses. 

(b) About two laths buses are 
being operated by private operators. 

(c) The profit/loss eamedftncurred 
by the State Road Transport Cor-
porations for the year 1987-88 1988-89 
and 1989-90 are pven in the atta-
ched statement 
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STATEMENT 
Prof"rts/Losses earned/incurred by S. R. T. C.'s 4luta& dte Jut dtree ,an 

s. Name o£ S. R. · T. C. 1987-88 1988-89 1989-90 
No. 

1. Andhra Pradesh SRTC + 23.39 + 2.15 - 20.63 
2. Assam STC - 8.70 - 9.22 - 12.79 
3. Bihar SRTC - 23.84 -23.83 - 28.06 
4. Calcutta STC - 34.05 -36.47 - 32.49 
5. D.T.C. - 78.88 -101.96 -119.85 
6. South Bengal STC - 1.47 1.91 - 4.64 
7. Gujarat SRTC - 36.35 + 1.03 + 6.22 
8. Himachal Pradesh RTC - 0.50 + 1.45 - 17.64 
9. J &: K RTC - 6.96 - 7.44 - 11.21 

10. Kamataka SRTC - 4.99 - 54.00 - 37.70 
11. Kerala SRTC - 14.40 + 0.17 - 19.57 
12. Madhya Pradesh SRTC - 13.92 - 10.95 - 19.45 
13. Maharashtra SRTC + 0.83• - 3(}.71 - 66.43 
14. Manipur SRTC 0.68 0.58 0.67 
15. Megha1aya STC - 2.69 - 2.79 - 3.36 
16. North Bengal STC - 2.84 - 1.69 - 3.78 
17. Orissa SRTC - 3.92 - 6.82 - 5.85 
18. PEPSURTC - 14.71 - 21.48 - 19.22 
19. Rajasthan SRTC + 1.03 + 0.1~ - 6.35 
20. Tripurh RTC - 1.49 - 268• - 2.47 
21. Uttar Pradesh SRTC + 0.02• - 17.57 - 24.75 

• Audited figures. Other figures are provisionaL 

.... of d... 1a6 Mill .. 
Ultal'....._. 

4093. DR.. LAL BAHADUll 
RAWAL: W"dl the MinUter of TEX· 
TILES be pleased to state : 

(a) whether the Gcnmuneut haw 
..,idmaudioa about the dotecl to-
..... i1l UUarPradelh padkulady 
ia Badlru and Aliprh; 

(h) iC ............. .., action ... .._...__,.._,.._miDI; 
.............. OownuMat,..,.. ,_.;--.,..._ ........ 

1ft'C; 

(d) if so. the·detailt thaeof; and 
(e) if not. the tuiOilJ thereofl 

t 

niE MJNISTEll.OF STATE OF 
111£ MJNISTR.Y OF TEXI'ILI!S 
(SHIU ASHOK GEHLOT): (a) Aa 
per the tepOrtl from dte TatDe Com· 
mislioDer. Bombay fifteca ladle 
miDI ... dDied Ia Uttar ...... 
None ofthae doteiatile .m. a~e 
RpOrtecl to be aillla1ed either Ia 
Hadaru or Aliprh. 

(b) <lowmiM'It ..... , ., .. 
Nodal __, to CVDlw u.cl .,... 
lleDt PIICbr for dae aMwl of 
cloleclltict ... ' ......... to .. ' 
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uble. ~eDt bas also set up a 
Board for Industrial and Financial 
R.ecoasauc1ion (BIFR) to determine 
and enforce the preventive, ameliora-
aift and remedial measures for the 
revival of rick industrial units. 

(c) No, Sir, 

(d) Does not arise. 

(e) Taking over by Government or 
nationalising of sick units does not 
provide a solution to sick industries 
and the Govt. should not as a rule, 
intervene in such cases. 
[English/ 
MU.u11emeat ill Textile ulb Ia 

U. P. ad Kanatab 

4094. SHRI INDRA.TIT GUPTA: 
SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) Whether various trade-unions 
of the textile industries in the State of 
Uttar Pradesh and Karnataka have. 
been representing to the Union 
Government against the failure of the 
management of nationalised units to 
provide stable management system, 
raw materials. inputs etc, for increas-
ing productivity; 

(b) if so. the details thereof and the 
sleps beina taken or proposed to be 
taken by the Government in this 
reprd; and 

(c) if not. the reasons therefor? 

niF. MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SIIRI ASIIOK GEHLOTI: (a) to 
(c) Representations have been re-
ceived by the Uninn Government. 
ftom time to time. ftom various sour-
CICI indudinc Trade Unions. repnlinc 
Nldou1 TextUe Corporatinn Mnts. 

inchadina those located in the States 
of Uttar Pradesh and Kama tab. The 
performance ofNTC milJs is reviewed 
by the Government from time to time 
and corrective measures taken to 
improve their performance, including 
those under NTC (U. P.) and NTC 
(APKK & M). 

Coffee Industry 

4095. SHRI C. SHRINIVASAN : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the coffee industry is 
facing slump because of pegging the 
prices of raw coffee to the intel'-
national prices; and 

(b) if so, the steps proposed to be 
taken by the Government in the mat-
ter to enable the industry to run 
profitably? 

TilE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
Following suspension of the inter-
national coffee quotas in July, 1989, 
the international coffee prices have 
come down. The unit value realisation 
of exports in the first three months of 
this financial year, however. has been 
higher than in the correspondina 
period of last year. The total realisa-
tion to arowers is therefore. expected 
to be hiper than last year. 

(b) The recent devaluation and 
provision or Exim Scrip equal to 30% 
of FOB value of exports or cotTee in 
aeneral and 40% in case of instant cof-
fee is expected to result in better 
returns to the industry. 
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Export of Marine Products 
4096. SHRI MUKUL BALKRI-

SHNA WASNIK: wm the Minister 
of COMMERCE be pleased to 
state: 

(a) whether the Goverment have 
taken any measures to enahance the 
export of marine products: 

(b) if so, the details thereof; 

(c) whether the Government pro-
pose to formulate a clear-cut policy on 
charter operations, leasing and joint 
~ntures as the vast continetal shelf on 
the West coast is totally unexploit-
ed; and 

(d) if so, the details thereof and if 
not, the reasons therefor? 

TilE DEPUTY MINISTER IN 
TilE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED : 
(a) and (b) The Government has 
identified marine sector as one of the 
thrust areas for boosting the country's 
export earning. To achieve this objec-
ti~. Government is throug)l Marine 
Products Export Development Autho-
rity (MPEDA) encouraging the deve-
lopment of aquaculture to augment / 
the export production through natural 
resources and has also announced a 
new Deep Sea Fishing Policy which 
aims at tapping the va$t sea resources 
hither-to unexploited. 

To promote aquaculture. various 
mbsicty schemes have been announ-
ced by the Government These in-
dude subsidY assistance for new farm 
dewlopment, for establishment of 
prawn ha1cheries. for puTChase of seed 
and feed to step up production from 
tracliliou1 farms. 

To eacourap cli~nirted fllhina a 
.....W, lllistance il pwn for modify. 

ing the existing trawlers for diversiJied 
fiShing and installation of blast 
freezer on board. 

Government is also making avail-
able High Speed Diesel Oil at inter-
national prices to deep sea fishing 
vessels which export 25% of F. 0. B. 
value of the catch from each vessel 
provided the owner of the vessel is a 
registered exporter under the MPEDA 
Act 

(c) and (d) The Charter Policy for 
foreign vessels is framed under the 
provisions of Maritime Zone of India 
(Regulation of fiShing foreign vessels) 
Act, 1981 and rules framed thereun-
der. Government is periodically re-
viewing this policy to suit the deve-
lopment of deep sea fishing sector. 

The Government has recently 
announced a new Deep Sea Fishing 
Policy to tap the vast unexploited 
resources in Indian Exclusive 
Economic Zone (EEZ) The policy 
also envisages long-leasing of foreign 
vessels, acquisition of vessels and 
joint ventures in deep sea sector. 

{ltanslationj 

Assistance to C•rpet Industry ln 
Bhadohi 

4097. SHRI VIRENDRA SINGH : 
Will the Minister of TEXTILES be 
pleased to state : 

(a) the annual turnover of the car-
pet industry in Bhadohi. Uttar 
Pradesh; 

(b) whether the Government have 
sanctioned some machines meant to 
brine shinina effect on carpets to the 
carpet industry in Bhadohi; 

(c) if so, when these machines are 
likely to be provided there: 
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(d) whether the Government are 
providing any fmancial assistance to 
the carpet industry in Bbadohi; 

(e) if so, the details thereof and if 
not, the reasons therefor; and 

(t) the steps proposed to be taken 
by the Government to safeguard the 
interests of the carpet industry in 
Bhadobi? 

THE MINISTER OF STATE OF 
TIIE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) No 
seperate statistics of annual turnover 
of the carpet industry in Bbadohi U. 
P. is available. However Bhadohi. 
Mirzapur belt accounts for about 70% 
of the total estimated turnover of the 
Carpet Industry in India which is of 
the value of about Rs. 565 crores du~ 
ing the year 1990-91. 

(b) No. Sir. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) The Govt. bas provided the 
following financial assistance to the 
Carpet Industry in Bhadohi (U. P.) 
during the year 1990-91 :-

(i) An amount of Rs. 4.00 lakhs 
was provided as Grant-in-aid 
to the All India Carpet Trade 
Fair Committee, Bbadobi for 
conducting a carpet fair in Feb-
ruary, 91 at New Delhi for the 
foreign buyers. 

(ii) An amount of Rs. 1.50 lakhs 
was released to the Carpet 
Export Promotion Council for 
buyers-sellers meet during the 
aforesaid fair held in Delhi. 

flii) An amount of Rs. 50,000/- was 
also aiven to the Carpet Export 
Promotion Council for orp-

nising a seminar during the 
carpet fair. 

(iv) The Carpet Export Promotion 
Council is also given Grants in 
the sHape of financial assis 
tance annually for the promo-
tional activities of the Indian 
carpet industry including that 
at Bhadohi. 

(v) Exp_ort incentives in the shape 
of duty drawback, exim-scrip, 
pre-shipment and post-ship-
ment credit are admissible on 
export of handmade carpets 
\ncluding those produced in 
Bhadohi. 

(0 The following steps have been 
taken to safeguard the interests of the 
carpet industry in Bhadohi 
(U.P.):-

(i) An Institute of Carpet Techno-
logy is being set up at 
Bhadohi. 

(ii) Various Carpet training centres 
are running in Uttar Predesb 
including Bhadobi to develop 
and upgrade skills and im-
part training. 

{English/ 

Board for Industrial and Fmanclal 
Rec:onstructioa 

4098. PROF. SUSANTA CHA-
KRABORTY: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government pro-
pose to give some additional powers to 
the Board for Industrial and Finan· 
c:ial Reconstruction and make it more 
effective; and 

(b) if so, the measures proposed to 
be taken by the Government in this 
reprd and to enlarge its scope to tate 
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up the cases of sick public sector 
undertakings and grant interim relief 
towards exemption for rescheduling 
of loans and concessions in respect of 
past interests? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) :(a) and 
(b) The question of making BIFR 
more effective, to&ether with other 
connected matters, is considered on a 
continuous basis by Government in 
the light of past experience. 
Allocation made for Rural .Eiectrifiu-
tion by Nabard During Se•entll Plan 

Period 

4099. SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased 
to state: 

(a) the allocations made by 
National Bank for Agriculture and 
Rura1 Development (NABARD) for 
rural electrification during the 
Seventh Plan period. state-wise and 
year-wise; 

(b) whether there is any proposal 
to increase these allocations: and 

(c) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE. 
(SHRI DALBIR SINGH): (a) The 
Statewise and Yearwise position of 
refinance provided during the 
Seventh Plan by the National Bank 
for Agriculture & Rural Development 
(NABARD) for rural electrification 
under Special Projects Agriculture of 
the Rural Electrification Corporation 
(REC) is indicated in the enclosed 
statement 

(b) and (c) NABARD proposes to 
phase out the refinancing under the 
programme in the coming years. In 
their view, the deployment of its 
resources must be for activities where 
asset creation takes place at the 
beneficiary level, and the REC pro-
gramme is not strictly a credit based 
asset creation activity at that level. 

STATEMENT 
Statewise and Yeanrise Position of Refmance provided by the National Bank for 
Agriculture and Rural De•elopment (NABARD) for Rural .Electrification Pro-

gramme during VII Plan Period 

(Ita. in Lakht) 

States Year 

1985-86 1986-87 1987-18 1988-89 1989-90 

1 l 3 4 s 6 

Haryana 132 215 213 276 259 
Punjab 699 682 341 94 189 
Rajasthan 387 185 94 95 325 
Bihar 84 39 13 15 
Orissa 112 158 77 56 81 
West Bengal 245 204 377 298 439 
MadhY.~ Pradesh 1056 1233 1498 1409 1891 
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1 2 

Uttar Pradesh 376 
Gujarat 704 
Ma.haruhtra 2908 
Andhra Pradesh 2145 
Kama taka 844 
K.erala 153 
Tamil Nadu 546 

/li'fliUiationj 

C A Examinatioa in Hiadi Medium 

4100. DR LAXMINARAYAN 
PANDEYA: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether the Central Commit-
tee of the Institute of Chartered 
Accountants of India had taken a 
decision in 1989 to conduct Chartered 
Accountants (CA) examination in 
Hindi medium also; 

(b) whether the institute bad also 
decided to provide study material and 
question papers for entrance and fmal 
exaudna1ioD in Hindi medium; 

(c) if 10, whether both these 
facilities ate beina provided to 
students desirous of takina the CA 
examination through Hindi 
medium: 

(d) if so, sinae when; and 
(e) if not. the teuou therefor ? 

niE MINISTElt OF STATE IN 
'CHE MINISTRY OF PARLIAMEN-
TAI.Y AFFAIRS AND THE MINIS-
TER. OF STATE IN THE MINISTRY 
OF LAW. rumCE AND COM· 
PANY AFFAiits (SHlU RANOARA-

3 .. 5 6 

260 271 551 367 
1143 918 592 381 
3433 1512 3420 3022 

2168 2486 2836 2705 
851 1069 529 241 
306 312 313 372 
646 798 1163 1622 

JAN KUMARAMANGALAM): (a) 
The Institute of Chartered Accoun-
tants oflndia decided to give option to 
candidates to answer question papers 
in Hindi for Chartered Accountants 
Examination as follows : 

(i) Entrance - w. e. f. June, 
Examination 1984 

(ii) Intennediate -w. e. f. May, 
Examination 1986 

(iii) Final Exa- - w. e. f. May, 
mination 1987 

(b) Yes, Sir. 
(c) to (e) The question .papers for 

Entrance examination are being sup-
plied in Hindi medium since June, 
1985. The Institute bas taken steps 110 
provide study material in Hindi 
medium, holRver. it has not been able 
to make much progress in this respect 
in view of the technical nature of the 
work. as a result the question papers 
for final examinations are presently 
su.pplied only in English Medium. 

{Errglisla} 

o.enlalftaa in GeYenaaeat Deflll(· 
lleDIS 

4101. SHRI' E. AHAMED : Will 
the Minister of FINANCE be pleased 
to state: 

(a) the total number of Central 
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Government employees as on March 
31. 1991; 

(b) the total amount spent by the 
Government towards the salary, hous-
ing and other welfare measures on the 
employees during 1989-90 and 1990-
91; 

(c) the percentage of this expendi-
ture in Jelation to the revenue 
income; 

(d) whether there is overstaffing in 
various departments of the Union 
Government; and 

(e) if so, the measures proposed to 
be taken to curb overstaffing and cut 
expenditure on this account 1 

TilE MINISTER OF STATE IN 
ntE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE) : (a) Estimated strength of 
establishment as on 1st March. 1991 is 
41,03,794 (excluding armed forces 
personnel). 

(b) The budget provision on Cen-
tral Government employees (exclud-
ing armed forces) towards salary 
durin& 1989-90 and 1990-91 was as 
under:-

(Rs. in crores) 

1989-90(RE) 1990-91(RE) 

9254.51 10.355.24 
Expenditure on housing and welfare 
measures on the Central Government 
emplo)US is booked under .different 
Heads under the Demands of the res-
pec:tift Ministries/Depanments. No 
teparate Head of Account ia main-
tained tor recording expenditure on 
.u'are measures. 

(e) ~n:ellt&F of expenditure on 
Salaq ;iD tda1ion to the rewnue 
sec:dptl m Rniled Estimates 1989-90 

and 1990-91 was 13.5 and 13.6 
respectively. 

(d) and (e) In order to ensure that 
there is no overstaffing, the 
Ministries/Departments are required 
to conduct studies through their Inter-
nal Work Study Units periodically on 
the basis of staff norms. The Staff 
Inspection Unit of Ministry of 
Finance has already fixed staff norms 
for common categories of post The 
Staff Inspection Unit of Ministry of 
Finance also undertakes studies. to 
review the staff requirements and staff 
strength of the Ministries, Depart-
ments, their attached and subordinate 
offices and other organisations 
thereunder. from time to time. The 
staf'fmg studies are broadly intended 
to ensure that there is no excess staff 
strength so as to keep expenditure on 
staff to the minimum. 
Fuctionlng of Monopolies and Restric-

tin Trade Practices Commission 

4102. SHRI K. THULASIAH 
VANDAYAR: wm the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether the Monopolies and 
Restrietive Trade Practices Commis-
sion (MRTPC) is not fully equipped 
to deal with additional respon-
sibilities assigned under the new 
industrial policy; 

(b) if so. the steps the Government 
propose to take to make its function-
in& more effective; 

(c) the eases pendin& apist mul-
tinationals with the MRTPC at pre-
aent and the steps proposed to be 
taken for their speedier disposal; 

(d) whether the Government pro-
pose to D18ke any chanaes in the set 
up of MllTPC; and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM): (a) 
and (b) The Statement on Industrial 
Policy, 1991, envisages that the pro-
visions of the MRTP Act will be 
strengthened in order to enable the 
MRTP Commission to take approp-
riate action in respect of monopolistic, 
restrictive and unfair trade practices. 
The newly empowered MRTP Com-
mission will be encouraged to require 
investigation suo moto, or on com-
plaints received from individual con-
sumers or classes of consumers. The 
additional responsibilities which may 
devolve on the Commission as a result 
of these measures would have to be 
given effect to by way of suitable. 
amendments to the MRTP Act. 1969. 
Efforts would be made to ensure that 
the MRTP Commission is suitably 
equipped to undertake these 

additional responsibilities at the 
appropriate time. 

(c) Under the MRTP Act. 1969, 
multinational companies are not 
separately defined. However, a state-
ment containing the details of cases 
pending with the MRTP Commission 
against FERA companies registered 
under the MRTP Act. 1969, is 
attached. The MRTP Commission is a 
quasi-judicial body and is required to 
follow the procedure laid down in the 
MRTP Act, 1969; MRTPC Regula-
tions, 1991 and Code of Civil Pro-
cedure, 1908. The time involved in 
disposing of the enquiries depends 
upon the nature ofthe issues, conduct 
of the parties, etc. 

(d) and (e) No fundamental 
change in the composition of the 
MRTP Commission is contemplated 
in terms of the new Industrial Policy. 
However, an assessment is being 
made, in consultation with the Com-
mission. of the additional require-
ment of personnel and benches. 

STATEMENT 

List of Cases Pending with the MRTP Commission against F. E. R. A. 
Compaoies 

Sl. Name of the respon- RTP/liTP En- Allegation in brief Present position 
No. dent quiry No. 

2 3 4 s 

l. M/s Good Year India R.esp. No. 2 P. Prosecution Notice for Next date of 
Ltd.' Delhi No. 7!86 in Breach of undertakiq hearing 13th to 

RTPE No. lnl RTPE alleged was 17th JanlW'J, 
'action in concert in fi.t- 1992 
ina Prices' 

2! M/s Good Year India Resp. No. 2 P. -do- -do-
l..td.,Delhi No. 8!86 in 

RTPE No. 13/ 
78 

l. M/s Good Year India P. No. 9/86 in -do-
Ltd.,Delhi R.TPE No. 18/ 

84 

10-257 LSS/N0/91 
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2 3 4 s 
4 Mia Motor Industry Co. 

Ltd. Bangalore. 
R.TPE. No. 8182 Diacriminatoty sup-

plies, refusal to deal, tie-
up salea and mani-
pulation of prices. 

Nst date of 
hearina 19-9-
1991 

s. Mls Ba}'er (India) Ltd. 
Bombay 

R.TPE No. Ill/ Tie-up sales. area 
88 allocation and resale 

price maintenance 

Next date of 
hearina 27-2· 
1992 

6. M/s Ba}'er (India) l..td. 
Bombay 

R.TPE No. 122/ Offerina differential Next date of 
hearin& 4-3-1992 88 discount 

1. 

8. 

9. 

10. 

M.ls 'Bayer (India) llTPE. No. 145/ 
Ltd.. Bombay 88 

M/s Union Carbide UTPE No. 61/ 
India Ltd. New Delhi- 84 
1 

M/s Hindu.Oil.an Lever UTPE No. 239/ 
Ltd. Bombay 88 

M/s Hindustan Lever 
Ltd. Bombay 

UTPE No. 129/ 
89 

11. Mh Inaenol Rend 
(India) Bombay 

BrWae mer ·y.,... Rh-er from 
Malaaraai Baala to Noida 

4103. SHRI CHETAN P. S. 
CHAUHAN: Will the Minister of 
SURFACE TRANSPORT be pleased 
to state: 

{a) whether there is a proposal to 
have aa additional bri.dae over 
Yamuna riftr from Maharani Bash to 
Noida ., 1he present Nizamuddin 
bridge il on the verae of ci>Bapae: 
and 

-do- Next date of 
bearirll 19-9-
1991 

Introduction of ~~:heme Stayed by Cal-
offerin& Gifts cutta Hiab 

Court: Ad-
journed since 
date. 

Misleadin& claims Ne:n date of 
about their product heanna 5-3-1992 
"'Fair &: Lovely 
Cream" 
DiJpiU"'IIinn the ,.,Uow 
ColouP.d deteraent 
po'Wdeu (mostly manu-
factwl!lil in small aeale 
ied:o.) 

t•e:n date of 
hearin& 1-10-
1991 

AJJeeed to hBYe in- Report of tbr 
dutpd in unfair trade In~tina 
praatce for the purpo~e Ollicer awaited. 
dt prDIID(ldq the sal .. 
152 .>r supply of drillin& 
ril mouated on Mahia-
dra Jeep with trailer 
and compi'CIJIOI' eza. 
Jines. 

(b) if so. when it is likely to be 
implemented 'l 

TilE MINISTER OF STATE OF 
TilE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YI'LER) : (a) and (b) The 
Nizamuddin bridge across river 
Yamuna is not on the "Yel'Je of 
coBapse. Accotdinl to Delhi 
Adminiltration who are the' aaency 
lot plalUlinl and constnaction or 
bridF• across river Yamuna in the 
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Union Territory ofDc1hi. the proposal 
for construction of a bridgf' across 
river Yamuna near Maharani Bagh is 
at a very preliminary and conceptual 
stage and its feasibility is yet to be 
established. Hence it is too early to 
indicate any date for its imple-
mentation. 

Revival of Sick Industrial Units 

4104. SHRI BRAJA KISHORE 
TRIPATHY: 
SHRI ANADI CHARAN 

DAS: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the number of sick industrial 
units including the Small Scale Indus-
tries in the country which were pro-
vided financial assistance for their 
revival by commercial banks and 
financial institutions during the last 
three years, state-wise; 

(b) the number of sick industrial 
units at present State-wise: and 

(c) the steps taken or proposed to 
be taken by the Government for their 
revival within a fixed time frame ? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to 
(c) The information is being collec-
ted and will be laid on the Table of 
the House. 

Election Symbols 

4105. PROF. UMMAREDDY 
VENKATESWARLU : Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased 
to state: 

(a) whether Bicycle symbol is a 
reaftered election symbol allotted to a 
acqgnised political party in 

Andhra Pradesh: 
(b) whether the free symbols like 

motor-cycle and scooter were also 
allotted to the independent can-
didates in the recent general election 
in Andhra Pradesh: 

(c) whether these two free symbols 
having close resemblance with Bicy-
cle have created confusion among· 
voters; and . 

(d) if so, the steps proposed to be 
taken to remove the confusion among 
the voters during the next elec-
tions? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, nJSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : (a) and 
(b) Yes, Sir. 

(c) In so far as free symbol 
'Scooter' is concerned there is no 
resemblance of it with the symbol 
'Bicycle'. There may be some resem-
blance between the symbol 'Bicycle' 
and 'Motorcycle', but still they are 
quite distinguishable and it cannot be 
said with certainty that the voters were 
confused. 

(d) .The design of free symbol 
'Motorcycle' has now been revised by 
the Election Commission so that the· 
distinction between these symbols 
become more pronounced. 

L T. C. Fadiily for Employees of 
Nadoaalised Banks 

4106. SHRI . AMAR ROY· 
PRADHAN: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Leave Travel Con-
cession facility for the bank em-
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ployees has' a~ been extendell up!O 
September. 1991 as has been done m 
the case of Central Government 
employees; 

(b) if not, the reasons therefor; 
and 

(c) the action taken or proposed to 
be taken by the Government in this 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) to 
(c) In the case of Central Govern-
ment employees, the Leave Travel 
Concession (LTC) facility is available 
for a ftxed block of years and the date 
of joining the service by a Govern-
ment employee is not relevant for the 
purpose of availing Leave Travel Con-
cession. However. in the case of public 
sector banks. the block of years is 
calculated from the date when the 
bank employee joins the service and. 
therefore, this block v.ill vary for 
individual employees. In the above 
context, the question of extending the 
validity period for the purpose of 
Leave Travel Concession in respect of 
bank employees will not be 
relevant 

Role of Colombo Plan in Rehabilitation 
of Asian Countries 

4107. SHRI VUAY NAVAL 
PATIL : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Colombo Plan 
initiated forty years ago is still playing 
its role of rehabilitation of develop--
ment Asian Countries; 

(b) if so. the role played by India in 
Colombo Plan activities during the 
last three years; 

(c) Whether the Government have 

approached the Colombo Plan C'oun• 
tries regarding economic difficulties 
faced hy India: and 

(d) if so. the re<•Ciion of these coun· 
tries thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) The Colombo Plan is a useful 
forum for exchange of information 
and ideas on technical cooperation 
and technical assistance between the 
member countries. especially on the 
human resource development which 
is now the main focus of the Plan. The 
developing Asian countries under the 
Plan arc receiving technical. assis-
tance from the advanced non-regional 
member countrie~. The developing 
countries under the Plan such as 
India are also providing technical 
assistance to other member 
countries. 

(b) India has played an active role 
in the Colombo Plan activities since 
the inception of the Colombo Plan. 
India has received assistance from 
some Colombo Plan countries and 
has also provided assistance to many 
developing member countries. It may 
however be no.ted that all assistance 
under the Colombo Plan is negotiated 
bilaterally so those cannot be ~ounted 
as being strictly under the Plan. The 
details of these in the last three years 
may be seen at the attached statement 
I and II 

(c) and (d) The Government 
approached Japan and Britain which 
are also Member countries of the 
Colombo Plan regarding economic 
difficulties faced by the country and 
their response has been favourable. 



STATEMENT-I 
Assistance Received from Colombo 

Plan Countries 

PART A 
Officers trained in Colombo Plan 

Countries 

Country 1988-89 1989-90 1990-91 
-----·---
I. UK 1180 
2. Japan 60 
3. Austra- Nil 

lia 
4. New Nil 

Zea-
land 

1258 
68 
3 

Nil 

1360 
74 
18 

NOTE: In addition to training slots, 
the Government of Japan 
have also provided some 
technical assistance by the 
way of small technical assis-
tance projects. development 
studies. expert services and 
supply of equipments. 

STATEMENT-n 
Allocation or training slots by India to 
Colombo Plan Countries in 1988-89 to 

1990-91 

No. Coun- 1990-91 1989-90 1988-89 
tries 

1. Afgha-
nistan 

2. Ban-
aladesh 

3. Bhu-
tan 

4.Burma 
(Myan· 
mar) 

S. Ftji 
6. Indo· 

nesia 

22 

30 

so 
25 

IS 
38 

22 

30 

25 

25 

IS 
37 

22 

30 

25 

22 

IS 
35 

No.Coun- 1~91 1989-90. 1988-89 
tries 

7. Korea 
8. Iran 
9. Laos 

10. Ma-
lay-
sia 

11. Mal-
dives 

12. Nepal 
13. Papua 

New 
Guinea 

14. Phili-
ppmes 

15. Sri 
Lanka 

16. Thai-
land 
TOTAL 

{Translation] 

7 
8 

15 
23 

13 

50 
6 

36 

25 

6 

369 

7 
7 

15 
22 

12 

50 
6 

35 

23 

6 

337 

7 
5 

15 
20 

10 

50 
6 

32 

20 

6 

320 

Irregularities in Ajmer Urban Co-
operative Bank Umited 

4108. PROF. RASA SINGH 
RAWAT : Will the Minister of 
FINANCE be pleased to state : 

(a) the category under which The 
Ajmer Urban Co-operative Bank 
Limited. Kesarganj, Ajmer (Rajas-
than) falls; 

(b) the amount of deposits and the 
amount of capital in circulation and 
the number of members thereof; 

(c) whether the elections to the 
Board of Directors have been conduc-
ted as per the rules; 

(d) whether the bank gets its 
accounts audited every year and sends 
the statement of accounts to the 
Reserve Bank of India regularly; 

le) the annual transactions of 
this bank; 
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([) whether the Reserve Bank of 
India and his Ministry have received 
any complaints regarding the ir-
regularities and embezzlement com-
mitted therein; 

(g) if so. the action taken by the 
Government in this regard; and 

(h) the effective steps being taken 
l>y the Government to keep a check on 
such banks and to save the hard 
earned money/deposits of the 
people 7 

mE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) The 
Ajmer Urban Co-operative Bank 
Limited has been classified as a weak 
bank and is under a rehabilitation 
programme. It is not issued licence by 
Reserve Bank of India (RBI) under 
Bantina Regulation Act 

(b) lu on 30-6-1991, the total 
deposits of the bank were. Rs. 231.37 
lathS and it had 9794 regular mem-
bers. The share capital as on 30-4-1991 
was Rs. 16.08 lakhs. 

(c) to (e) The present Board of 
Directors was elected on 21-1 Q-1988 as 
per llulesiBy-laws. The ··accounts of 
the bank are audited ewry year and 
certified copies thereof are submitted 
to RBL The loans and advances 
outstandina as on 30-6-1991 
· aapeptcd to Rs. 223.93 laths. 

(f) 1D (h) Some .£Omplaints have 
beea received by RBI reprdina mis-
mau,ement in the bank, which are 
1Seiq looked into by them. With a 
-view to bepiq a check. the RBI 
...., pidetiaa to banb from time 
to tiaw tq· awicl irreplaritict and ,.. ...... 

/English} 
lrreplarides in Bairapr•, Do,81 

Branch of State Buk of Indore 
4109. SHRl CHANDUBHAI 

DESHMUKH: Will the Minister of 
FINANCE be pleased to state : 

(a) whether any complaints have 
been received by the Indore Zonal 
Office, Bhopal of the State Bank of 
Indore against some officials of the 
Bairagarh (Bhopal) branch during 
March, 1990 till date; 

(b) if so, the details thereof; 
~c) whether an enquiry has been 

conducted by the bank in this 
regard: 

(d) if so, the action taken by the 
bank against the officials involved; 

(e) the guidelines issued to the 
branch for improving the service to 
the customers; 

(1) whether some cases of ir-
regularities/frauds had come to light 
in advancing loans to the custOmers 
during 1987 to 1991. till date; and 

(g) if so, the details thereof and the 
action taken thereon ? 

THE MINISTER OF STATE· IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) State Bank oflndore has reported 
that two complaints were received 
during the period from March. 90 till 
date~ These complaints relate to (i) 
aUeaed acceptance of illegal patifica-
tion by Rep0naVBranch Manaaer 
from the landlord of Bairaaarh 
branch premises and (ii) aUqed busi-
neu activities by the Bianch Manapr 
in the name of a firm. 

(c) and {d) The bank hat·~ 
aeceuary inwltiptioa bito the 
matter. 



(e) Apart from instructions issued 
in this reprd. the bank has increased 
the stafJ' strength at the branch to 
ensure improved customer service. 

(I) and (6) According to the bank, 
no fraud or irregularity leading to 
fraud has come to light at the branch 
between 1987 and 1991, till date. 

Amount sanctioned under Agricultural 
ud Rural Debt Relief Scheme to 

Maharashtra 

4110. SHRI ANNA JOSHI: Will 
the Minister of FINANCE be pleased 
to state: 

{a) the total number of farmers 
benefited under the "Agricultural 
and Rural Debt Relief Scheme, 1990" 
till date in Maharashtra, district· 
wise; 

(b) the amount sanctioned under 
the Scheme to Maharashtra and the 
amount released, till date; and 

(c) when the remaining amount i$ 
likely to be released ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
{SHRI DALBIR SINGH): (a) The 
data reporting system does not 
generate district-wise or separate 
category-wise break-up of relief pro-
vided to beneficiaries under the 
Aaricultural and Rural Debt Relief 
(ARDR) Scheme, 1990. The bene-
ficiaries under the Scheme are. fal'-
mers, artisans and weavers in rural 
areas. The 10tal number of bene-
ficiaries includina farmers provided 
with debt relief under the Scheme by 
all credit institutions in the State oC 
Maharuhtra as on 12-8-1991 was 
28.75,337. 

(b) and (c) The National Bank for 
Aariculture and Rural Development 
(NABARD) hu reported that a sum 

of Rs. 134.13 crores and Rs. 40.31 
crores has been sanctioned and 
released to Maharashtra State Co-
operative Bank {MSCB) and Maha-
rashtra Stare Land Developmest 
Bank (MSLD B), respectively, as futy 
percent share of Government oflndia 
for implementation of the ARDR 
Scheme in that State for co-operative 
banks. NABARD has also sanctioned 
and released a sum of Rs. 134.13 
crores to MSCB and Rs. 40.31 crores 
to MSLDB as loan towards the State 
Government's share of fifty percent of 
debt relief cost. NABARD has also 
sanctioned Rs. 12 75 crores and 
released Rs. 10.32. crores to the 
Regional Rural Banks in the State of 
Maharashtra. It is expected that the 
remaining amount will be provwted in 
the current and the next financial 
ye-ar. 

Construction of Four Lane Road on 
Bhubueswar-Cuttack-Japtpur See-

lion of National Highway No. S 

4111. SHRI SIVAJI PATNAIK.: 
wm the Minister of SURFACE 
TRANSPORT be pleased 10 state : 

(a) whether the Government pro-
pose to construct a four lane road on 
the Bhubaneswar-Cuttack-Japtpur 
Section of National Highway No. 5 
in Orissa; 

(b) if so, when the project is likely 
10 be taken up; 

(c) whether there is any proposal 
to have the World Bank assistance for 
this project; and 

(d) if so, the details therof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
'IYfLER) : (a) 10 (d) Yes. Sir. This 
project costina about Rs. 113 crores 
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hu been posed to the World Bank for 
financial assistance under the pro-
posed Second National Highway 
Loan. Negotiations for the loan have 
been completed recently. However, 
the loan is yet to be signed with the 
'World Bank. As such. it is too early to 
indicate the date of commencement of 
1he work. 

/'DY~mlatitm} 

Promotion of Haotlloom Industry 
4112. SHRI RAM PUJAN PATEL : 

~I the Minis~r of TEXTILES be 
pleased to state: 

(a) whether the Government have 
formulated a new policy for the 
promotion of handloom industry; 
and 

(b) if so. the details thereof? 

TilE MINISTER OF STATE OF 
lHE MINISTRY OF TEXTILES 
(SHJU ASHOK GEHLOT): (a) 
Go'Vetl1111ent of India have recently 
announced the policy measures for 
promoting and strengthening Small, 
Ttny and Village Enterprises which, 
i11w alia, covered certain policy initia-
tive in respect of Handloom sector 
also. 

(b) A statement is attached. 

STATEMENT 

The followina are the enunciations 
made in the Small Scale Industrial 
Policy with a view to promote han· 
.dloomJ. to sustain employment in 
mal ueas and to imptove the quality 
oflife for handloom weaveD. · 

··'- Schemet for the handloom tee-
•• be tedesianed keepiqia mind 
flli focal ad tqioaaJ aceda. Con-

straints of coveraae will be removed 10 
as to include bulk of the weavers who 
are outside the corporate/coopera-
tive fold. 

3. Existing schemes will be re-
drawn and suitably revised under 
three major heads :-

(a) Projec:t Package Scheme : 
Under lhis scheme, area-based 
projectS for product develop-
ment, upgradation of techno-
logy, improvement of market-
ing facilities will be drawn 
up. 

(b) Welfare Package Scheme : 
Number of welfare schemes 
and quantum of funds ear-
marked for them will be sub-
stantially augmented. 

(c) Organisation Development Pac-
kage : Schemes for participa-
tion in the share capital will be 
re-drawn under organisational 
development scheme for 
imparting a better manage-
ment system in the existing 
state agencies. 

4. Janata Cloth Scheme which sus-
tains weavers often on a minimum 
level of livelihood will be phased out 
by the terminal year of the VIII Plan 
and replaced by the omnibus project 
package scheme under which sub-
stantial fundi will be provided for 
modernisation of looms, training. pro-
Wion of better desips. ptovision of 
better dyes and chemicals and 
m,arbtina assistance. 

S. A vasdy dpanded role for the 
National Handloom Development 
Corporation (NHDC) is envisaged. 
NHDC would be the nodal aaency for· 
iDcreuina the supply of hank yam 
and of dyes and ehemicala. Spinn.ina 
capacity in the eooperati~ acctor wiD 



be increaaed. National Cooperative 
Development Corporation will pro-
vide more assistance for this in the 
form of Seed Money, both for cotton 
growers spinning mills and weavers 
spinning mills. 

6. For improving marketing of 
handloom products, a more intensive 
implementation of schemes for design 
and product improvement by national 
level publicity, exhibitions, and 
design exercise will be undertaken. A 
special scheme will be drawn up to 
graduate the handloom production, 
which is often of low value items, to 
high value products suitable for 
export markets. This will be done by 
better design inputs. upgradation of 
technology, diversion of weavers from 
cotton to silk and tassar weaving. 
Special projects for modernisation of 
looms for products suitable for export 
markets will be drawn up. 

World Bank Assistance for Projects 
in Rajasthan 

4113. SHRI RAM NARAIN 
BERWA : Will the Minister of 
FINANCE be pleased to state : 

(a) the names of projects being 
implemented in Rajasthan with the 
World Bank assistance; 

{b) whether work on a number of 
these projects have been at a standstill 
due to non-availability of timely assis-
tance from the World Bank; 

(c) whether the Union Govern-
ment propose to take up the matter 
with the World Bank authorities; 
and ' 

(d) if so. the detans thereof? 
11-257 LSS/ND/9) 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) A number of Multi-State projects 
with Rajasthan as a participating state 
are under implementation with World 
Bank assistance. A list of these pro-
jects is given in the attached 
statement 

(b) to (d) The World Bank assis-
tance is provided to the state 
governments on reimbursement basis. 
Initially the expenditure is incurred 
by the state government Therefore, 
the question of stoppage of work 
under these projects due to non-
availability of timely assistance from 
World Bank does not arise. Thus (c) & · 
(d) do not arise. 

STATEMENT 

List of Projects in Rajasthan 

Sl. Name of the 
No. project 

1. Vocational Train· 
ing Project 

2. First Technician 
Education 

3. State Road Pro-
ject 

4. Dam Safety Pro-
ject 

5. NEAP-I Project 
6. TWDP (Plains) 
7. NARP.:~ll 
8. National Social 

Forestry Project 
9. National Seeds 

Project-ill 

Assistance 
US $Million 

2so.o• 

260.0• 

256.572* 

153.0• 

53.40• 
67.45• 
97.14. 

225.097* 

154.268* 
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Sl. Name of the ·Assistance 
No. project US $ Million 

10. NCDC-111 280.471* 
367.244* 11. National Dairy-If 

• Data relates to the projects as a 
whole Rajasthan share is not 
available. 

fEnglislzj 

Pay fixation in cases of Bunching 
question 

4114. SHRI G. DEVARAYA 
NAIK: 
SHRI V. KRISHNA RAO: 
SHRI C. P. MUDALA 
GIRIYAPPA: 

Will the Minister of FINA.,.ll.lCE be 
pleased to state : 

(a) whether Note 3 below Rule 7 of 
the Central Services (Revised Pay) 
Rules. 1986 stipulates fixation of pay 
in cases of 'bunching'; 

(b) whether as per the above pro-
visions an officer who has drawn pay 
from the 6th upto lOth stage in a grade 
is entitled to one extra increment on 
flxation of his pay in the revised 
grade; 

(c) whether the ftXation was to be 
done on January 1. 1986 and such 
offteer could draw his increment only 
on January 1. 1987; 

(d) whether in view of the above 
stated provision, the officer whose 
origjnal date of increment is any 
month subsequent to January aets 
advantage not of one increment but 
only of one month or few months; 

(e) whether the Government pro-
pose 1o n..:::tify this anomaly; and 

(1) if uot. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE) : (a) Rule 7 of the Central 
Civil Services (Revised Pay) Rules. 
1986.deals with cases of fixation of pay 
in the revised scale with effect frc;>m 1-
1-1986. Note 3 below this Rule pro-
vides for stepping up of pay where the 
pay of Government Servants drawing 
pay at more than five consecutive 
stages in the pre-revised scale fixed 
under Rule 7(i) ibid gets bunched. 

(b) Note 3 ibid provides for step-
ping up of pay with effect from 1-1-
1986 by one increment in such 
cases. 

(c) In all cases of stepping up, 
including cases of bunching. the next 
increment becomes due on comple-
tion of 12 months from the date of 
stepping up of the pay. 

(d) In cases of stepping up of pay 
from 1-1-1986 the benefit of increment 
always differs from case to case 
depending upon the date of increment 
in the pre-revised scale. The basic 
intention behind stepping up of the 
pay is to remove anomaly in pay fixed 
in r~vised scale. 

(e) and (f) Stepping up of pay as 
explained in (a) to (d) above does not 
result in any anomaly. On the other 
hand. it seeks to remove the 
anomaly. 

Irregularities in State Bank of Indore 

4115. SHRI RAM BADAN : Will 
the Minister of FINANCE be pleased 
to state: 

(a) the number of frauds/irre-
gularities committed in the branches 
ofState Bank ofindore in the country 
during the last three years and upto 
June 30, 1991, State-wise and branch-
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wise: 
(b) the action taken by the 

management against the guilty 
officers/employees; 

(c) the details of amount involved, 
recovered and outstanding in each 
case as on June 30, 1991; and 

(d) the steps taken by the bank 
management to avoid recurrence of 
such incidents in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) 
Reserve Bank of India do not main-
tain the data on frauds in any bank on 
State-wise/Branch-wise basis. The 
number of frauds/irregularities com-

1. No. of employees convicted. 
2. No. of employees dismissed/dis-

charged/removed from services. 
3. No. of employees against whom 

prosecution proceedings are m 
the Court 

4. No. of employees against whom 
departmental proceedings have 
hccn initiated. 

---------·--·-·-··-·--------··· ---

(c) The information is being 
collected and. wilt he raid on the Table 
of the House. 

(d) State Bank of Indore has 
informed that the control mechanisms 
have been tightened. Suitable dis-
ciplinary actions have been initiated 
against the delinquent officials. 
Instructions regarding systems and 
procedures have been reiterated and! 
or have been amended. 

mitted in the branches of State Bank 
of Indore during the last tf\ree years 
and upto June 30. 1991 is given 
below: 

Year No. of frauds/ Amount 
irregularities (Rs. in lakhs) 

1988 13 14.20 
1989 16 9.11 
1990 17 337.85 
1991 (upto 4 76.15 
30-6-91) 

(b) Action taken by the manage-
ment against its delinquent officials is 
as follows: 

1988 1989 1990 1991 

2 3 

5 5 5 5 

64 36 27 25 (Upto 
31st March) 

Losses in Nationalised Banks 

4116. SHRI RAM NARESH 
SINGH : Will the Minister of 
FINANCE be pleased to state : 

(a) the names of the nationalised 
banks which have incurred losses in 
1990-91 and the extent thereof: 

(b) the provision made for Joan 
losses and bad debts in 1990-91 by 
these banks; and 
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(c) the equity base of these 
banks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) 18 
nationalised banks have finalised 
their accounts for the year ended 31st 
March, 1991 and only one bank i.e. 
UCO Bank has shown a loss of Rs. 
42.96 crores. Two banks are yet to 
finalise their accounts. 

(b) According to the forms of 
Balance Sheet and Profits & Loss 
Account prescribed in the Third 
Schedule of Banking Regulation Act. 
1949, which all the banks are required 
to follow, and in accordance with the 
practices and usages customary 
among bankers, the banks are given 
statutory protection from disclosing 
the provisions made for bad and 
doubtful debts as well as loan 
losses. 

(c) The equity base viz. paid up 
capital of UCO Bank as on 31·3-91 
was Rs. 500 crores. 

Cases ijvolviDg FERA Violation 

4117. PROF. ASHOK ANAND· 
RAO DESHMUKH : Will the Minis-
ter of FINANCE be pleased to 
state: 

(a) the number of cases involving 
the violation of FERA provisions 
brought to the notice of the Govern-
ment during the last four months: 
and 

(b) the action taken by the 
Government against the persons 
found pilty ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHR.I R~ESHWAR THAKUR): 
(a) D..-i"' the last four months 1-4-
91 to ll-7-91-983 cases were 

registered. 
(b) During this period, 1040 cases 

were adjudicated, penalty of Rs. 
425.79 Jakhs was imposed, and Indian 
currency (Rs. 41.42lakhs) and foreign 
currency (Rs. 44.60 lakhs) were 
ordered to be confiscated. 

Raids on Copper Electrolyte Ingots 
Traders 

4118. SHRI MADAN LAL 
KHURANA: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the attention of the 
Government has been drawn to the 
newsitem captioned 'Raids point to 
copper scam' appearing in the 
Economic Times of July 7, 1991; 

(b) if so. the details thereof and the 
foreign exchange irregularities detec-, 
ted during the raids on various traders 
of copper electrolyte ingots; 

(c) whether the investigations have 
been completed in this regard; 

(d) if so, the outcome thereof; 
and 

(e) the steps taken or proposed to 
be taken by the Government to check 
such irregularities in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI REMESHWAR THAKUR): 
(a) to (e) The Government is aware of 
the newsitem. During June and July. 
1991, the officers of the Collector of 
Customs (Preventive), Bombay, and 
the Central Economic InteJliaence 
Bureau, searched various premises of 
the importers of copper electrolyte 
inaou. wire bars, brass scraps and 
other non-fetTOus metals located at 
Bombay and Delhi Further in· 
vestiptions/adjudication as a sequel 
to these searches are in propess. 
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Opening of Naval Air Base at 
Arakkonam 

4119. SHRI R. JEEVARATHI-
NAM : Will the Minister of DE-
FENCE be pleased to state : 

(a) the time by which the Naval 
Air Base at Arakkonam is likely to 
be opened; 

(b) the number of persons whose 
land has been taken over for this pur-
pose and the total land acquired: 

(c) how many of them have been 
provided with employment: 

(d) whether the Government pro-
pose to provide employment to the 
remaining persons: 

(e) if so, when; and 
(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAW.AR): (a) The 
I phase of the Naval Air Station 
Arakkonam is likely to be ready for 
commissioning by end 1991. 

(b) Private land measuring 943.40 
acres belonging to 535 persons has 
been taken over. The total land so far 
acquired for the Project is 1295.50 
acres (including 352.10 acres of State 
Government land). 

(c) 7 persons, one each from the 
families of the erstwhile land-owners. 
have so far been given employment 
under the Projectand 19 persons, who 
were eligible and medically fit. have 
been recruited into the Navy. 

(d) to (f) As per existing Govern-
ment policy, no commitment can be 
given with regard to the provision of 
employment to members of displaced 
families. However. due consideration 
will be given in the matter of employ-
ment to the members of the families 
whose lands have been acquired, 
dependirJ on the availability of 

vacancies and fulfilment of quali-
fications and other eligibility criteria 
laid down for the posts for which 
they apply. 

{I'ranslationf 

Modernisation of Burhanpur Tapti 
Mills 

4120. SHRI MAHENDRA 
KUMAR SINGH THAKUR: Will 
the Minister ofTEX'TILES be pleased 
to state: 

(a) whether the Burhanpur Tapti 
Mills, a unit of N.T.C., at Burhanpur 
was ravaged by fire in December, 
1987; 

(b) whether the draft of a moder-
nisation scheme for the above Mills 
was submitted to the N.T.C .. New 
Gelhi for approval by the N.T.C., 
Indore after some changes and 
improvement within the limit of 
development investment; 

(c) if so, whether the scheme has 
been approved by the NTC, New 
D~lhi and an application has been 
submitted to the Industrial Develop-
ment Bank of India for seeking a loan 
of Rs. 29 crores for the purpose; 
and 

(d) if so. the time by which the loan 
would be made available by Indus-
trial Development Bank of India? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn : (a) Yes, 
Sir. 

(b) and (c) Yes. Sir. The proposal is 
awaiting clearance of the Board of 
NTC (Holding Company). New 
Delhi. 

(d) Does not arise. 
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/Englisllj 
Smuggling on lndo-Pak Border 

4121. SHRI PRABHU DAYAL 
KATHERIA: 
SHRI BALRAJ PASSJ : 
SHRI MAHESH KUMAR 
KANODIA: 
SHRI DATI'ATRAYA BAN-
DARU: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Indian High Com-
missioner to Pakistan had a detailed 
meeting with Pakistan's Federal 
MinisterofNarcotics Control on ways 
to control and counter drug smug-
gling on the lndo-Pak border: and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) Yes, Sir. 

(b) The meeting was held to pre-
pare grounds for the bilateral meeting 
of the official delegations of the two 
countries held subsequently on 30th 
and 31st July, 1991 on mutual 
cooperation in combating drug tra-
fficking and smuggling. 

Exim Bank 

4122. SHRI S. B. SJDNAL: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the Export and Import 
Bank of India propose to enlarge its 
role to package the relevant knowhow 
with domestic endowments and 
financing for successful and increased 
exports: 

(b) if so, whether any detailed 
scheme has been prepared by the 
Exim. Bank in this regard: 

("t:) if so, the details thereof, and 
(d) the extent to which it will boost 

our exports? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) Exim Bank has currently 
referred to RBI for its approval two 
new lending programmes : (i) Foreign 
Currency Preshipment Credit (FCPC) 
and (ii) Forfeiting. 

(c) The FCPC programme rep-
resents a source of foreign currency 
pre-shipment finance to enable 
Indian Exporters to import essential 
inputs required for export production. 
The foreign currency funds raised 
under FCPC are expected to be self-
liquidating in nature in as much as 
FCPC borrowings could be repaid out 
of the foreign exchange earnings from 
exports. 

Forfeiting is a programme through 
which export recehables scheduled to 
be rcccied over a medium or long term 
period can be realised in the short 
term. The mechanism aims at getting 
the export receivables discounted 
through the network of international 
forfeiting agencies. 

(d) It is expected that the above 
new lending programmes. if approved 
by RBI. will lead to increased exports. 
though it would be too early to quan-
tify such an increase. 

{fran.dation] 

Maintenance of National lligbways 

4123. SHRI RANEER SINGH: 
Wil1 the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the rate per kilometre fLXed for 
the maintenance of National High· 
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ways and the funds allocated 
therefor during the years 1989-90 and 
1990-91; 

(b) whether the Government pro-
pose to increase the rate; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) The requirements per 
kilometre for maintenance of 
National Highways are worked out on 
the basis of norms evolved by a High 
Level Technical committee. These 
norms are inter-alia based on various 
factors such as length and width of the 
road surface, traffic intensity physical 
and climatic conditions etc. In addi-
tion, provisions for Flood Damage & 
Special Repairs are made. The actual 
allocations. however. depend upon 
the overall availability of resources. 
The funds allocated for maintenance 
of National Highways during 1989-90 
& 1990-91 'Were: 

Year 

1989-90 
1990-91 

Allocation (Rs. in 1akhs) 
14355 
15312 

(b) and (c) The requirement of 
mainte1,1ance funds are worked out 
every year as per norms at the curren-
dy applicable rates of materials and 
labour and actual needs of repairs due 
to flood damaaes etc. However, •ctual 
allocations are made depending on 
the available resources. 

{E,glishj 

lnYeStment in It•iopla 
4124. SHRI PRAKASH PATIL : 

WUI the MinisterofCOMMERCE be 
pleased to state : 

(a) whether Ethiopia has invited 
India to inwst in that country in small 

. 
and medium industries, particularly 
in the field of agro-industries, 
readymade garments, leather gar-
ments and construction works: and 

(b) if so. the reaction of the 
Government thereto? 

THE DUPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN K.HURSHEED): 
(a) No, Sir. 

(b) Does not arise. 

Import of Tea at Competiti•e Price 

4125. SHRI BUOY KRISHNA 
HANDIQUE : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether Multinational Tea 
Companies have requested the 
Government that exporters should be 
allo"Wed to import tea at competitive 
prices for blending into high value 
branded and packaged tea for export 
to hard currency markets; and 

(b) if so, the reaction of the 
Government thereto ? 

THH MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
and (b) Government have received 
such requests. However Govern-
ment's policy is that import of tea for 
purposes of value-addition and firmly 
linked to export alone could be con-
sidered under the Advance Licensing 
Scheme. fmport of tea for domestic 
consumption is not allowed. 

lntport of Boob 

4126. PROF. MALINI BHAT· 
TACHARYA: W1U the Minister of 
COMMERCE be pleased to state : 

(a) whether the Government pro-
pose to widen the scope of open 
General Ucense to covet all cate-
aories or boob for impot1; 
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(b) if so, the details thereof; and 
(c) other measures proposed to be 

taken by the Government for libe-
ralising the import of specialised 
scholarly books and for rationalisa-
tion of import of hooks. periodicals 
and teaching aids'? 

THE MINISTER OF STATE IN 
TilE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) to 
(c) Review of Import Export Policy is 
a continuous process and necessary 
c.orrective measures thereunder are 
taken, as and when the situation so 
warrants, after taking into considera-
tion all the relevant factors and keep-
ing in view the needs of the economy. 
The changes in the policy as and 
when made. ate notified in the 
Gazette of India. 

Bank Note Press at Salboni (West 
Bengal) 

4127. SHRI AJOY MUKHOPA-
DHYAY: Will the Minister of 
FINANCE be pleased to state-: 

(a) whether the Government have 
started construction work of the new 
bank note press at Salboni in West 
Bengal for which land was acquired a 
few years back; 

(b) if so. the progress made so far 
and the time by which it is likely to be 
completed; and 

(c) i! not, the reasons tberefor'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHIR DALBIR SIN.GH) : (a) and 
(b) :The project is being implemented 
by Reserve Ba.nk of India. Civil con-
struction work bas already started. 
Work relating to placement of order 
for supply of equipment is under pro-
cess. The first phase of the project is 
likely to be completed by June 1993 

and the entire project by 1994-95. 
(c) Does not arise. 

Export of Silk Yam 

4128. SHRI C. P. MUDALAGI-
RIYAPPA: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether there is any proposal 
to export silk yam; 

(b} if so, the details thereof; and 
(c) the total quantity of silk yam 

proposed to be exported from Kar-
nataka State? 

TilE MINISTER OF STATE IN 
TilE MINISTRY OF. TEXTILES 
(SHRI ASHOlt GEHLOn: (a) No, 
Sir. 

(b) & (c) Do not arise. 

Reconstruction of old MandoYi Bridge 

4129. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the Minis-
ter of SURFACE TRANSPORT be 
pleased to state : 

(a1 the date on which the otd Man-
davi Bridge on National Highway No. 
17 collapsed; 

(b) when and to whom the tender 
was awarded for the repairs/recons-
truction of the old Mandovi Bridge 
and the amount of the contract 
awarded; 

(c) the specified time limit and the 
penalty in the contract for not com· 
pleting the work in the stipulated 
time·limit; 

(d) the amount so far received by 
the contractor; and 

(e) when the old Mandovi Bridge 
is likely to be completed? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SIIRI JAGDISII 
TYTLER): {a) The old Mandovi 
Bridge on Nil 17 collapsed on 
5-7-1986. 

(h) The tender for recommission, 
ing of the hridge was awarded on 
11-6-1987 to M/s. Gammon India Ltd .. 
Bombay. for Rs. 477 lakhs. 

(c) The time limit specified in the 
contract for completion of the work 
was eighteen monlhs excluding mon, 
soon period. The specified penalty in 
the contract is ten per cent maximum 
of the contract value in the form of 
liquidated damages. 

(d) The amount paid to the con, 
tractor as on 16-7-1991 is Rs. 348.24 
lakhs. 

(cl The old Mandavi Bridge is 
likely to he completed hy June. 
1992. 

Export of Tea 

4130. DR. A. K. PATEL: 
SHRI SIIANKERSINH 
VAGIIELA: 

Will the Minister of COMMERCE 
be pleased to state : 

(a) the quantity ;mel value of tea 
exported in the years 1960. 1970. 1980. 
1985 and 1990: 

(b) the principal countries to 
which tea was exported during the 
above years: and 

(c) the steps Government propose 
to explore new markets in the world 
boost tea exports? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COM-
MERCE (SHRI P. CHIDAM-
BARAM): (a) The quantity and 
value of tea exported during the years 
are as follows : 
12-257 l.SS/N0/91 

Year Qty. (M. Kgs.) 

1960 193.()6 
1970 202.34 
198{) 224.78 
1985 214.94 
1990 I99.fi6* 

*Estimated. 

Value (Rs. 
crores) 

119.99 
149.80 
432.55 
70.3.59 

1018.20 

(b) The principal countries to 
which tea was exported during these 
years are U. K.. Ireland, Netherlands, 
West Germany. Poland. Yugoslavia, 
USSR. Afghanistan. Iraq. Iran. Saudi 
Arabia. Japan. A. R. E.. Sudan. 
Tunisia. USA. Canada and 
Australia. 

(c) In order to retrieve the lost 
share of Indian tea in GCA countries. 
the Tea Board and Government have 
taken suitable measures to boost 
export of tea from India and maxi-
mise foreign exchange earnings. The 
important measures include-

(a) Launching of Darjeeling and 
Assam Logos campaign in UK 
by the Tea Board in order to get 
the upper end of the market 

(b) Thrust to boost exports of value 
added teas like tea in packets. 
tea bags. and instant teas in the 
developed industrialised coun-
tries and West Asia. For this 
purpose the Tea Board is not 
only giving promotional sup-
port to individual brands of 
packers but also giving interest 
free loan in order to enable 
individual packers to advertise 
their brands. 

(c) The devaluation of rupee 
coupled with eximscrips at the 
rate of 30%/40% of FOB value 
are expected to make Indian 
tea more competitive in the 
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international market <lS also to 
work as an incentive to export 
more teas. 

(d) Measures. both short and long 
term. have heen <1doptcd to 
increase production of tea so as 
to make more tea avnilablc for 
export after satisfying 
domestic consumption. 

fl'ranslatian} 

Opening of Bank Branches in Backwud 
Rural Areas of Bihar 

4131. SHRI NAWAL KISHORE 
RAl: Will the Minister of FINANCE 
be pleased to state : 

(a) the number of nationalised 
banks operating in Sitamarhi District 
of Bihar and the locations thereof? 

(b) whether the Government pro-
pose to open new branches of the 
nationalised banks in the backward 
rural areas of Bihar: 

(c) if so, the locations thereof: 
and 

(d) if not. the reasons therefor? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHIU DALBIR SINGH): (a) As on 
30-6-1991, 57 branches of Public Sec-
tor Banks were functioning in 
Sitamarhi District of Bihar. Bank· 
wise location of these branches are 
given in the attached statement. 

(b) to (d) Under the extant branch 
licenSing policy (1990--95). opening 
ofbranches of nationalised banks is a 
continuous process. which is gov-
erned by licences issued by Reserve 
Bank of India (RBI) in this regard. 
Hence. at this stage it is not possible to 
projcc:t , the number of branches of 
nationalised banks that wilt be 
opened in backward rural areas of 

Bihar. 

STATf.MF:NT 

Name of Bank Name of Centre 

State Bank of Rairagnia 
India 

Allahabad 
Bank 

Bank of 
Baroda 

Bank of India 

Bel sand 
Chakautai 
Dastta 
Harari Dularpur 
Jagdhar 
Madbuban Basaha 
Mehsolc 
Parihar 
Pupari Oanakpur 
Road) 
Sitamarhi 
Sitnmarhi 
Sitamarhi 
Akhra 

Bang.aon 
nt~~hnaha 

Mahindwara 
Mariyarkalan 
Pachtaki Jadu 
Sitamarhi 
Sonbarsa 
Ada uri 

Amwakalan 
Harpurwa 
Hinrolwabishunpur 
Mahesia 
Majholia , 
Patahi 
Sitamarhi 
Bha .. ar Machhaha 
Bhitha·Dharampur 
llirauta Duma 
Karaiya 
Pariwaha 
Sahsaram 
Sitamarhi 
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Name of Bank Name of Centre 

Central Bank Anhari 
of India 

Bela hi-Neelkanth 
Dhanari 
Dumra 
Gisara 
Gobind Pitaujhia 
Madhopur Chatud 
Mahsaul 
Mohini Manda 
Righa 
Runisaidpur 
Sheohar 
Sitamarih 
Sursand 

Indian Bank Narwara 
Punjab Nation) Banaul 
Bank 

Dumri Kalan 
Syndicate BankGaura 

Pandaui 

{English/ 

Kachaur 
Kamal Dab 

Export of Cotton 

4132. DR. D. VENKATESH· 
WARA RAO : Will the Minister of 
TEXTILES be pleased to state the 
target ftxed for export of cotton during · 
1991-92? 

THE MINISTER OF STATE IN 
THE MINISTRY. OF TEXTILES 
(SHlUASHOK GEHLOT): No tarset 
has been ttxed as yet for export of cot· 
ton durina 1991·92 cotton season. 

{I'ranslation] 

Projects from Gujarat Pending 
Clearance 

4133 .. SIIRI RATILAL KALIDAS 
VERMA : Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state : 

(a) the ·names of the projects and 
schetnes proposed by the Go-
vernment of Gujarat pending for 
clearance: and 

(b) the action taken by the Go-
vernment in each case, so far? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) The projects 
and schemes received from Govern-
ment of Gujarat pending with the 
Government are mentioned below 
alongwith their position :-

(i) 9 Schemes for conversion of 
State Roads into National 
Highways (list attached at the 
attached Statement-1 These 
proposals can be considered 
only after the finalisation of the 
8th Plan. 

(ii) 167 schemes proposed to be 
financed against the augmen· 
ted C-entral Road Fund (list 
attached at the attached 
Statement-II). These would be 
processed for approval after 
actual augmentation of the 
Central Road Fund, which has 
not yet taken place. 

(iii) 25 estimates fot worts on 
National Highways (list 
attached at the attached 
Statement-ml These would be 
taken up a/t:e,. Demand for 
Grant have been passed .bY 
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the Parliament. 
(iv} The Gujarat Maritime Board 

had submitted the following 
schemes for inclusion in the 
8th Five Year Plan :-

(c) Other IWf Schemes: and 
(d) Providing landing facili-

ties for operating RO-RO 
ferry service between 
Dhahej and Ghogha. 

(a) Development of Nar-
mada river waterway: 

(b) Development ofTapi river 
in Hazira Channel: 

No decision has been taken on the 
above proposals pending the finalisa-
tion of the VIII plan. 

STATEMENT-I 
(i) Conversion of State roads into National Highways. 

GUJARAT 

1. 

2. 

3. 

4. 
5. 

6. 

7. 

8. 

9. 

Extension· of CaJcutta-Nagpur-Dhule NH No. 6 to 
Dhule-Surat-Hajira linking NH No. 8 in Gujarat 
Gandhinagar-Ahmedabad-Godhra-Dahod-lndore-
Bhopal. 
N alia-Jamnagar-0 k ha-Porbandhar-Vera val-Dir-
Bhavnagar-Karjan linking NH No. 8 near Vadodra. 
Rajkot-Jamnagar-Vdinar Port 
Extension of NH 15 to Bhuj-Khavda-Indian bridge-
Dharamshala up to India Border 
Extension of NH No. 8 A from Kandla to Mandvi-
Nalia-Narayan Sarovar 
Vadodara-Sinar-Vatrang-Vyara-Ahwa-Saputara-
Nasik Road linking NH No. 8 with NH No. 3 
Link Road from Palanpur on NH 14 to Gandhinagar-
Ahmedabad NH 8 
Suigam-Sidhada Road link 

TOTAL 

160 Kms. 

250 Kms. 

900 Kms. 

150 Kms. 
170 Kms. 

206 Kms. 

245 Kms. 

150 Kms. 

40 K.ms. 

2230 K.ms. 
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STATEMENT-ll 

(ii) Schemes pending under Central Road Fund for Approval in case of 
Gujarat State. 

St. District 
No. 

(1) (2) 

1. Kachchh 

2. Mehsana 

3. Mehsana 

4. Vadodara 

5. Panch-Mahal 

6. Sabarkantha 

7. Surat 

8. Valsad 

9. Vadodara 

JO. Kheda 

11. Kheda 

12. Amreli 

13. Amreli 

Name of work including name of road and category 
of road. 

(3) 

Construction of bridge with approaches near 
village Gundala on Anjar-Mundra road S.H. 
Construction of a bridge a/c river Rupen on 
Shankheswar· Becharaji. 
Constructing bridge a/c river Rupen on 
Dhinojmitha-Suraj-Kadi road. 
Bridge a/c. river Mini near Singhrot village on 
U meta Singhrot-Vadodara. 
Construction of high level bridge in place of exist-
ing dips on Alirajpur-Dahod-Jalod-Banswada road 
sec. Dahod to Garboded upto P'Mahal Dist. 
Limit. 
Constructine bridge ale river Watrak on Ubharan 
Anior road. 
Constructing a bridge a/c river Kim on Kim-
Kosamba road km 3/6 to 3/8. 
Bridge on Roli khadi with approaches on coastal 
Highway Sec. II Roli Khadi to Lilapur junction. 
Bridge a/c. river Dhadhar near Shahera on Bhoj 
Rly. station Ambada-Thinkariya-Shehera-Handpa 
Kandha road (MDR). 
Constructing a missing bridge ale river Moti Majari 
on Palli Balasinor-Virpur-Degamda Bhad _road 
Godhra road (MDR) 
Constructing missing minor bridge on Palli-
Balasinor-Virpur-Degamda-Bhadrol-Godhra road 
(MDR) 
Constructing bridge across river Shingoda near 
village Kodinar on Okha-Porbandar-Veraval-
Bhavnagar road Sec. Veraval-Una-Timbdi road 
C.H. No.6. 
Construction of a bridge across river Dhatarwadi 
on Atkot Amreh Rajula Jafrabad Road S.H. No. 
34. 



{1) {2) 

14. Amreli 

15. Rajkot 

16. Rajkot 

17. Rajkot 

18. Rajkot 

19. Rajkot 

20. Rajkot 

21. Rajkot 

22. Rajkot 

23. Jamnapr 

24. Jamnagar 

lS. Jamnagar 

AUGUST 23. 1991 

(3) 

Constructing of a brid,e across river Vadi-Thebi 
near Amreli city bye-pass (Chavand-Lathi-Amreli-
Dhari-Kodinar road S.H.33). 
Constructing. a missing bridge with approaches on 
river Machhu on Morbi bye-pass joining N. H. SA 
Morbi-Navlakhi (SH). 
Paddhari-Surapdad Khirasara Lokhika road 
(MDR) near village Bodighodi km 7/10 to 8/0. 
Construction of bridge across river Machhu on 

· Wakan~r .IC.asiyagada-Than road -(M.D.R.). 
Jetpur-Mevasa road Pro. bridge on Madhardi 
causeway near N.H.Km 0/0 to 1/0 (MDR). 
Jetpur-Mevasa road Pro. bridge in place of 
Mahadevio causeway km 2/0 to 3/0 (MDR). 
Jetpur-Chamiya Vadiya road near village 
Thangadh Pro. bridge on Galoliya river MDR. 
Jetpur-Charniya Vadiya road near Village 
Thangadh providing bridge on Galoliya river 
(MDR). 
Construction of bridge across river Asoi on 
Wankaner-Jadeshwar-Lajai road between km 410 to 
5/0. ' 

Replacement of Dips by prondlag Bridges 

Jamnagar-Lalpur-Porbandar road 
S.H. No. 27 
KM 318 to 4/0 
KM 4/0 to 4/6 
KM 4/8 to S/0 
KM S/8 to 6/0 
KM 11/0-2 
KM 29/2-4 
KM 30/6-8 
Rajkot-Kalawad road 
(1) Across river Rupawati 
(2) AJC river Sursangado 
£silting Narrow Bridges 

Construction of bridge (Gomati on Gomati Creek 
with approaches .on Rajkot·Jamnap.r-Dwarka· 
Okha road State Hi&Jrway tm 227/4 to 229/1 (S.H. 
No. 25). 
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(1) (2) 

26. Jamnagar 

27. Jam nagar 

28. Jamnagar 

29. Jamnagar 

30. S'nagar 

31. S'nagar 

32. Kachchh 

33. Kachchh 

34. Mchsana 

35. Mehsana 

36. .. 
37 " 

(3) 

Construction of bridge with approaches across 
Ruxmani creek on Rajkot-Jamnagar-Dwarka-Okha 
road State Highway KM 223/4 to 224/6 (S.H. 
No. 25). 

Missing Bridges 

Bhanwad-Jamodhpur-Samana-road (M.D.R.) 
across Vonkala (ARALA) 
C{Jnstruction of bridge with approaches across river 
Dhandhar on Jamnagar-La]pur-Porbandar road 
S.H. 

Construction of Bridges instead of Dips 

Construction of bridges on Jamnagar-Lalpur-Por-
bandar road · 
S.H. 27 
K.M. 38/2-8 
K.M. 52/4-6 
K.M. 55/8 to 56/6 
K.M. 61/8 to 62/0 
K.M. 63/6-8 

Construction of minor bridge in place of low level 
causeway ~ km. 63/0-6 on Viramgam-Malia Road 
S.H. 7. 
Construction of minor bridge in place of low le'Vd 
causeway between km 53~ on Halvad-Morvi road 
S. H. 22. 
Construction of bye-pass outside Anjar City joining 
Bhuj-Anjar and Anjar-Gandhidham road. 
Construction of bye-pass outside Mandvi town with 
bridge connecting Bhuj-Mandvi and Mandvi-
Kothara road. 
Widening to four lane &: Stg. to A bad Kalol-
Chhatral-Mehsana road. 
KM 19/8 to 25/4 
KM 26/4 to 27/0 
KM 31/8 to 36/5 
Widening &: strengthening to two lane Vasnagar 
Kheralu-Ambaghata road km 34/0 to 78/0. 
Viramgam-Mandal Panchasar-Sami road km 118/0 
to 140/0. 
Widening to two Jane Mehsana-Bodla Modhera 
road km 1210 to 25/0. 
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(I) (2) 

38. Mehsana 

39. 

40. 

41. 

42. 

43. Vadodara 

44. Vadodara 

45. 

46. Vadodara 

47. 

48. Vadodara 

49. 

50. 

51. 

52. 

53. Kheda 

54. Bharuch 

(3) 

Widening & srrcnglhening Paran-Unja road km 4/0 
to 26/0. 
Widening and strengthening to two lane Patan 
Siddhapur Kheralu road S.H. No. 10 0/0 to 36/0 
(from Patan). 
Widening and strengthening Patan Chansma road 
76/0 to 92/4. 
Widening and Strengthening Visnagar Unja road 
km 0/0 to 25/0. 
Widt!ning to two lane Kadi-Thol-Sanand upto 
Mehsana district Limit 0/0 to 25/0. 
Vadodara-Sarli road S.H. No. 158 upto N.H. 8 bye-
pass junction 3.50 km length (widening to four 
lane). 
V;l()odara Kandcwadi road S.H. No. 87 km 6/2 to 9/5 
(Into N.H. 8 bye-pass jun.) length 3.30 km (Widen-
ing to four lane). 
V;Jdodara-Ajwa road upto Nll-8 bye-pass (Widen-
ing to four lane). 
Vadodara Municipal limit Waghodia NH junction 
(Widening to four Jane). 
Vadodara-Dabhoi road S.H. No. 11 km 6/2 to 
8/2. 
Vadodara Municipal limit to Jambuva NH-8 junc-
tion (old NH 8 km 127/2 to 129/3). 
Widening and strengthening to Vadodara Padra 
road upto Gambhira Jn. coastal Highway. 
Widening co lWo lane Vadodara Dabhoi Bodeli 
Chhotaudepur Ferlruva SH No. 11 km 105/0 co 133/ 
4. 
Widening and strengtheninz Vadodara Halol 
road. 
Widening to lWo lane and strengthening Vadodara 
Savali Road. 
Widening and strengthening in lWo lane Umeta 
Asodar road km 6/0 to 14/0. 
Widening and strengthenina E.S.H. Vapi Dharam· 
pur. Vansada. Mandvi. Netrana. Godhara-
Lunawada. Malpur-Modasa, Shamtaji sec. 
Kalachiyathi to Netrang. 



(1) 

55. 
56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

(2) 

P'mahaJ 

Surat 

Val sad 

Bhavnagar 

Bhavnagar 

Janagadh 

" 

Gandhinagar 

" 

" 

---------------------------
(3) 

Widening and strengthening Halol-Godhra road 
Kawant-Chhotaudepur D' Baria Piplod. Limkheda 
Limdi-Chakalia road S.H. 62 section Limkheda to 
Limdi km 155/9 to 130/0. 
Sural Nana Varachha Kamrej road (km 10/8 to 
18/10) (Prov. WBP on widened surface). 
Surat-Dumas road (km 6/2 to 17/2) widening earth 
work Semi grout & C. D. work including land 
acquisition. 
Sural Sachin-Navsari road (km 10/2 to 23/2) Widen-
ing the existing road to four lane. Soling metalling & 
earthwork only. 
Widening and strengthening Sanjan Nargol road 
km 0/0 to 14/2. 
Widening & strengthening Bhilad Sanjan 
Umbergaon road km 0/0 to 19/2 
Widening existing two lane Navsari Supa-Bardoli 
road to four lane km 20n to 2212 Sec. of Kaliawadi 
Octroi gate to Grid jn. 
Widening the Rajkot Bhavnagar road km 162/0 to 
169/0 Sec. Vartej to Bhavnagar S.H. No. 25. 
Strengthening of Ahmedabad-Bhavnagar short 
route km 136/6 to 168/6 S.H. No. 6 (S.H.). 
Widening & strengthening Songadh-Palitana 
road (M.D.R). 
Widening & strengthening Una Godhala Tad-
keshariya approach road to Diu. km 0/0 to 9/0. 
Strengthening & upgradina two lane road to four 
lane road from Veraval city to Somnath Temple. 
Widening 'K' road from Randheja junction to Vavol 
village in G' nagar township. 
Providing addJ. two lane to Gandhinagar Koba 
Sabarmati road km 4/0 to 16/0. 
Providing addl. two Jane to Koba Aerodrome road 
km 10/0 to 14/400. 
Providing four lane to Ahmedabad Mehsana state 
Highway km.. 910 to 19/800. 
Widening and strensthening Gandhinapr Bavla 
Mansa road upto Balva junction (S.H.) Sec. 
Gandhinaaar-Balw bn. S/0 to 1510. 



(1) (2) 

73. Gandhinagar 

74. 

15. ,. 

76. G'nagar 

77. Bulsar 

78. .. 

79. Ahmedabad 
Bhavnagar 

80. Rajkot 

81. Rajkot 

82. Rajkot 

83. Rajkot 

84. Rajkot 

as. Rajkot 

AUGU$1' ll. 1991 

(3) 

M.D.R. 
Widening&: strengtheniaa Gaadhinaaar-Randheja 
KaJol road 
(i) Pethapur Rupal road (MDR) 
(ii) Rural-Nardipur road (ODlt). · 
M.D.R. 
Widening Ahmedabad Thalt.ej juild;ion road 
M.D.R. 
Widening Ahmedabad Ghadoclia road upto N.H. 8-c. ~

' :: 
M.D.R. 
Widening and strenJI)lenina to ·NobQ ·stadium 
road joinina Koba Sabarmati. ·. 
M.D.R. .,,.,_ 
Widening existina intermediate laue·JOacllnto four 
lane Umerpon. station to UJDeiiiOD sution. 
Widenina and sueqthea.ina ~-hlallway Eru 
char rasta Abrama Am.allocl Wllflnora-Amalsad 
road km 10/4 to 25/4. · /:'; . 
Widenina and improviDa Ahmectabacl Bhavnapr 
short route section or . 
(i) Sarkhej-Dholta 
(ii) Road portion ia Bllaftaau dillrfct. 
(1) W"Jdenina aJUl llreqdleaiq ·to ltajko .. 
Jamnapr road upto S.llP. Callrp ba 3n. to 8/2. 
(1) W'u:lenina ancl ~ .• 'ltajko .. 
Bhawapr upto 'ftu.lba tm. 7~-~-·~· 
Construclion of Waaboer bJeoplu. on Lajai-
Jadethwar with briclae aaot& Mlc:latm riwr. 
Morbi bye-pall iDd11Cliaabriclle.~Rajtot 
Morbi on Machlau mer S.R. .U"Wabaer Morbi 
of N.H.8 12 tm Jeqda (S.B.). 
CollllrUCdoa or..,._ ... ....,.citJ jollaiq 
R.ajtot.Qoadal JOacl ... ~ ....... lOad 
(10.00 tm leuadl). 
Conltruction of rial IOid johltq bjmt-Yotbi 
road ltajlDt-Jamnapr mac~·.s.. D 6 tm. Jeqth 
inclucliaa c:outniCdoa ot· brklte • AJl rlw:r 
(SJn . 



(1) (2} 

86. 

87. Jamnagsr 

88. Jamnagar 

89. Kutch 

90. S' napr 

91. S' nagar 

92. S' nagar 

93. Ahmedabad 

94. .. 

95. .. 

96. , 

97. .. 

98. .. 

99. " 

100. .. 

(3) 

W"ufening and strengthening two lane Jarnnagar 
bye-pass road State HiBitway. 
Widening to two Jane Jamnagar-Khambbalia 
Dwarka Okba road km. 257/0 to 262/2 S.H. 25. 
Strengthening the two lane road from Zankbar to 
Vadinar Oil tenninous road km. 0/0 to I on. 
Widening & strengthening to two lane 'Bhuj-
Mandvi road tm 31/0 to 57/0. 
Strengthening the stretches bet km.. 97/6 to 101/2 of 
Viramgam-Malia road S.H. 7, by providing 37.5 nun 
L.B.M. with 6 eft seal coat by Hot Mix Plant and 
paver finisher. 
Widening carriageway of Surendranagar Ludhrej-
Vana-Malvan Patdi Bechreji road S.H. 19 as per 
double standard lane Sec. Patdi to Bechreji )rnl.58/0 
to 10318. 
Widening carriageway of Halvad-Morvi road SH-
22, as per double std. land bet km 36/2 to 46/4. 
Strengthening incl. widening of carriageway to two 
lane Ahmcdabad-Bhavnagar road Sec. Dholka to 
Va\aman m. 4~/~ \C 1~/~. 

Strengthening including widening of carriageway 
Ahmedabad Airport Hansollink road joining N.H. 
8 km 4/1 to 8/2. 
Constn. of bye-pass outside Dhandhuka town on 
Bagodara-Dhandhuka Ranpur Umrala road S.H. 
1. 
Strengthening including widening of carriageway to 
Ahmedabad Mehmadabad road (S.H.) 10.0 km. 
from Ahmedabad bye-pass. 
Strengthening including widening of carriageway 
Chiloda Magodi-Dehgam-Antarsuba Kapadwanj 
chiloda to Dist limit road km 19/0. 
Strengthening including widening of carriage'loVBY to 
two lane Barawala Sarangpur Botad road km 0/0 to 
17/0. 
Strengthening including widening of carriageway 
Ahmedabad Meh.madabad road upto Ahmedabad 
Distt. limit 1110 to 1610. 
Strenatbening including widening of carriageway 



0) (2) 

101. Ahmedabad 

102 

103. .. 

104. " 

105. Kheda 

106.. .. 

107. .. 
108. .. 
109. .. 
no. .. 
111. .. 
112. .. 
UJ. Sabarbntha ... .. 

"' klachh 

AUGUST 23. 1991 

(3) 

Ahmedabad Bhavnagar road sec. Baaodra to 
Dhandhuka km 83/0 to 96/0 {S.H.-1). 

Strengthening incl. widening of carriageway 
Limbdi Rangpur-Botad single Jane road with 
causeway in Ahmedabad dist. selected 4.5 km. 
Strengthening incl. widening of carriageway 
Dhandhuka Ranpur Limdi road in A 'bad 
District 
Strengthening including widening of carriageway to 
double .lane Debgam Bayad road km 0/0 to 
18/0. 
Strengthening including widening of carriageway 
Ahmedabad-Bhavnagar short route section Pipli to 
Dholera Bavaliari road in km. 93/8 to 133/2 selected 
18 kms. S.H. No. 6. 
Strengthening incl. widening of carriageway 
upgrading to four lane road Anand Jn. (NH) to 
Karamsad road {SH). 
Strengthening incl. widening of carriageway Kuhs-
Kathlal Balasinor road in .Kheda dist tm. 47/0 to 
62/0 . 
Strengthening incl. widening to S.H. st.andard 
Dakor-Kapadwanj road S.H. km 0/0 to 30/0 . 
StrenJlhening incl. widening to Anand-Sarsa-
Umreth road (S.H.) . 
Strengthening incl. widening carriageway Vasad-
Sarsa road M.D.R. 
StrengJhening carriageway and Anand-Bhalej 
Lingda road (S.H.) . 
StrenJlhening carriageway Nadiad Dakor road 
(S.H.) . 
Strengthening incl. widening coastal highway in 
Kheda dist. Sec. Gatiana to Gambhira. 
S~ening incl. wid~ing of carriap:way to 
Shamlaji-Bhiloda-ldar road km 0/0 to 4510 . 
Strengthening incl. widening of carriageway 
Prantij-Gora-Harsol road (S.H.). 
Streng1henin& incL widening of carria.,eway Bhuj-
Mundra road upto Bharapur Sanitorium 'bn 010 to 
10/0 (S.H.). 
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(1) (2) 

116. K.achchh 

117. .. 

118. 

119. Gandhinagar 

120. .. 

121. Surat 

122. Vadodara 

123. p·Mahal 

124. Amreli 

125. Bharuch 

126. 

127. Gandhinagar 

128. " 

129. Ahmedabad 

130. 

131. .. 
132. " 

(3) 

Strengthening incl. widening Bhuj-Lak:hpat road 
km 51/0 to 109/0 (S.H.) . 
Strengthening incl. widening & upgrading and 
bringing to S.H. standard Kothara Jakhau road km 
63/0 to 83/0. 
Strengthening incl. widening of carriageway Bhuj-
Mandvi road first 5 km. and ring road around 
Bhuj town. 
Strengthening including widening of carriageway to 
two to Gandhinagar Vijapur road via. Pethapur 
Makakhad . 
Strengthening incl. widening to four lane to 
Gandhinagar-Pethapllr Fatepur head works 
junctions 4.00 km. 
Strengthening including widening to four lane to 
Surat Dhulia road km 7/4 to 17/2. 
Construction of diversion outside Padra town join-
ing Padra Karjan road in Vadodra district. 
Constn. of bye-pass outside Santrampur city with 
bridge on river Sukhi on Zalod Santrampur 
State Highway. 
Bagasara bye-pass on Amreli Bagasara Manek-
wada junction road S.H. 30. 
Strengthening including widening of carriageway of 
Ankleshwar Valia road first 5 km from 
Ankleshwar. 
Strengthening including widening of carriageway 
into four lane Bharuch Ankleshwar road (Old NH) 
from Vadhosand junction to Amla Khadi. 
Providing service road on S.H. Road from CH 0 to 
CH. 7 both sides. 
Providing service road on SH Road from CH 0 to 
Charedi Junction both side. 
Constructing parallel service road along 
Ahmedabad bye-pass km. 010 to 6/0. 
Constructing parallel service road along 
Ahmedabad bye-pass km. 610 to 13/230. 
Extension ofR-3 scheme i.e. study of growth of traf-
fic pattern. 
Study of effect of road characteristics 'lln accident 



{1) (2) 

133. Ahmedabad 

134. .. 
135. 

136. 
137. 

138. 

139. .. 
140. .. 

141. 

142. .. 

143. 

144. .. 
1AtS. .. 
146. .. 
141. .. 
148. Sabarkantha 

149. P'mahal 

JSO. Kheda 

AUGUST 23, J99J 

(3) 

on roads of NHs. SHs in Gujarat State. 
Traffic Accident study of 3 Major cities of 
Gujarat State. 
Traffic & Accident study ofRajkot-Porbandar Sec-
tion of NH-8B of Gujarat State. 
State of speed flow on NHs & SHs of Gujarat State 
(This will include a car &: Minor instruments). 
Traffic Engineering Cell at GERI 1990-95. 
Research development and quality promotion cell 
at Gandhinagar 1990-95. 
To identify vehicular traffic with respect to weight. 
speed and spacing of axles. (This will include equip-
ment also). 
To collect the Road inventory through car mounted 
equipment video camera etc. 
Reinforced soil work for returns of Bridges includ-
ing model and protoscale studies and laboratory 
studies with different technique. 
Study of effect of the stabilizing agent like cement, 
polymers etc. for different soils. 
Study of effect of different soaking period on CBR 
for various types of soil laboratory and field 
study. 
Developing facilities of soil testina at district 
laboratory. 
Study of axle load of damage factor by dynamic 
friaxial test 
Development of Road construction technoloaY is 
de.ert area . 
To import trafftc educationally reptered road 
safety through fiJmJ. 
Establishment of a computer centre. at GEIU, 
Vadodara. 
Construction of raUway o~r-bridae near Himat-
nagar on H'napr Idar-Khed. Brahma Ambaji road 
S.H. No.9. 
Construction of raUway Oftt' bridae near Piplad on 
A'nbad Godhra Dahod Indor road. 
Construction of railway owr bridae at Anand on 
Anand Sana Umreth road 
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(1) 

lSI. 

1S2. 

1S3. 

154. 

ISS. 
156. 
1S7. 

158. 

159. 

160. 

161 

162. 

163. 

164. 

(2) 

Kachchh 

Surat 

Jamnagar 

Surat 

" .. 

.. 

.. 

.. 

.. 

.. 

.. 
.. 

(3) 

Reconstruction of weak and narrow C.D. works on 
Bhuj-Mandvi road km. 23/0 to 5710 in Kachchh 
Dist. (SH) 
S.H. No. 66 Surat-Dhulia road km. 7/4 to 17/4 {Wd. 
of remaining one major and two minor bridges 
including land Acquisition). 
Widening of Bridges on Rajkot Jamnagar 
Khambhalia Dwarka Okha road S.H. 2S. 
1. Bridge No. 3171 
2. Bridge No. 3172 
3. Bridge No. 1/81 
4. Bridge No. 4/81 
Widening of bridge on Vyara-Godat road 1/Sto 210 
(Mindhola Bridge). 
Strengthening Sherula Borda road. 
Strengthening Songadh Bardipada road. 
Widening to two lane Vadodara-Dabhoi-Bodelo 
Chhotaudepur. Furkuva S.H. No. 11 K.M. 105/0 to 
133/4. 
Widening intermediate lane. Mehsana-BodJa-
Modhera Road K.M. 1210 to 25/0. 
Constructing a bridge across river Asoi on Wan-
tahar Jadeshwar-Lagai Road (be~n K.M. 4/0 to 
5/0). 
Constructing Missing bridaes with approaches 
across river Dhadhar of Jamnagar Lalpur-
Porbandar Road S.H. 27. 
Constructing missing link road of Ahmedabad 
Santrampur-Zalod road S.H. No. 2 (Diversion out 
side Santrampur Town 2 K.M.) including bridae 
across river Sukhi 
Constructina Hi&h level bridae in place of existina 
deeps on Alirajpur-Dahod-Zalod-Banswada road 
Section Zalod to Gorbada upto Panchmal 
District. 
Construction of two lane road Ahm~bad
Bhavnagar road section Dholb-Vataman JC.M. 40/ 
0 to 70/0. 
Widenin& and imptoWI.& Ahmedabad Bhaw.apr 
Short route. 
(i) Section Sarthej-Dholb road and 
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165. Surat 

166. 

167. 
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(3) 

(ii) Road portion in Bhavnagar. 
Construction of Bridge with approaches across 
Rukhmani Creek near Dwarka on Dwarka..()kha 
road Section of Okha-Porbandar Coastal Highway 
between K.M. 232/4 to 234/0. 
Construction of a bridge wi'h approaches across 
Gomti creek on Rajkot-Jamnagar Dwarka road sec-
tion. Okha Porbandar Coastal Highways between 
K.M. 226/8 to 229/0. 
Constructing Parallel Service road along 
Ahmedabad bye-pass 
(i) K.M. 0/0 to 6/0 & 
(ii) K.M. 6/0 to 13/230 

STATEMENT m 
(Iii) Estimates for road and bridge works from Gujarat pending clearance 

Sl. 
No. 

I. 

2. 

3. 

4. 

5. 

6. 

7. 

I. 

9. 

10. 

NH 

8 

8 

8 

8 

8 

8 

8 

8 

8 

8 

Name- of Work 

Strengthening of selected weak 2 lane reches bet-
ween km 388-491 of Ahmedabad Ajmer Section 
(10 kms.) 
Strengthening of Ahmedabad Bypass (5 km or 4 
lane road). 
Land acquisition for realignment near Watrak 
Bridge in Ahmedabad-Bombay Section. 
Strengthening or 494/Q-506/0 of Ahmedabad· 
Ajmer Section. 
Providina hard shoulders in Km 30510-318/0 of 
Ahmedabad·Bombay Section. 
Widenina to 4 lanes of Km 341/0-343/0 ot 
Abmedabad·Bombay Section. 
Widening to 4 lanes of bn 218)0-229/0 of 
Ahmedabad-Bombay Section. 
Widenina to 4lana ofK.m 284-287 of Ahmedabad-
Bombay Section. 
Widenina to 41ana of Km 362·367 of Ahm.edabad-
Bombay Section. 
Stmllfhcnina of weak llaae pa'VeDlent in tm 249.4 
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(l) (2) 

11. 8 

12. 8A 

13. 8A 

14. 8B 

15. 8B 

16. 8B 
17. 8C 

18. 8C 
19. 14 
20. 14 

21. 15 

22. 8A 

23. 8 

24. 8 

25. 8 

(3) 

to 259.4 in Ahmedabad-Bombay Section. 
Strengthening of weak 2 Jane pavement in km 344-
3R I (selected reaches) (15 km) in Ahmedabad-
Bomhay Section. 
Strengthening of weak 2 lane pavement Section in 
km 114/0-127/0. 
Strengthening of eark 2 Jane pavement Section in 
km 1 R2/0-192/0. 
Strengthening of weak 2 lane Section in Km 150/0 to 
160/0. 
Strengthening of weak 2 lane Section in km 175/0 to 
185/0. 
Construction of Kutiyana Bypass. 
Widening to 4lane divided carriageway of existing 2 
lane road in km 35/0-44.42. · 
Strengthening of km 0/0 to 5/o. 
Strengthening of km 30/0 to 40/0. 
Widening to 4 lane divided carriageway ofkm 140n 
to 144/4 of Palanpur Abu Road Section. 
Strengthening of selected weak 2lane reaches in km 
160/0-205/0. 
Survey & Investigation for 4laning ofGandhidham 
Samkhiyali Section. 
Reconstruction of Satnala bridge at km 374/0-2 on 
NH 8. 
Additional 2 lane bridge a/c Narmada near 
Zodeshwar in km 192 to 194 on NH 8. 
Construction ofRCB near Surat (CHALTAN)@. km 
252 of NH 8. 

Tax On Income From Houses {b) if so. tl:.e details thereof; and 

(c) the other steps taken or pro-
posed to be taken to check evasion of 
taxes on income from houses? 

4134. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of 
FINANCE be pleased to state : 

la) whether the Government pro-
pose to make it compulsory for the 
houseowners to file income tax return 
annually so as to check. the income-
tax evasion effectively: 

t4-2S7 LSSIND/91 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) A taxpayer deriving income from 
house property is required to file 
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return of income every year if his 
income inclusive of income from 
house property exceeds the maximum 
amount not chargeable to income tax. 
There is no proposal to mHke it com-
pulsory for the house-owners to file 
return of income irrespective of the 
total income of such persons. 

(b) Does not a rise: 

(c) The Central Information 
Branches in the Investigation wing of 
the Income-tax Department collect 
infom1ellion relating to house proper-
ties from various sources such as 
municipal corporations. constrUction 
companies and housing co-operative 
societies. The information is then 
verified and forwarded to Assessing 
Officers for taking appropriate action 
in the cases where tax evasion is 
suspected. 

{Englislzj 

Evasion of Excise Duty by Cigarette 
Manufacturers 

4135. SHRI SOBHA"'JADREES-
WAR.A RAO VADDE: Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether· some cigarette 
manufacturers have resorted to excise 
duty evasion; 

(b) if so, the estimated amount of 
excise duty due from each cigarette 
manufacturer as on June 30. 1991; 

(c::) the steps taken to recover the 
euise duty due from each such 
defaulter; and 

(d) 1he amount of excise duty 
coBeded from the above ciprette 
aamsf'aauren during 1990-917 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SIIRI RAMESIIWAR THAKUR): 
(a) Yes Sir. during the last three Iinan-
cial years. cases of evasion of Central 
Excise duty involving <m amount 
estimated at Rs. 248.67 crores agaistl4 
cigarette manufacturing units were 
made. 

(b) Confirmed Central Excise 
demands amounting to Rs. 126.98 
crores were pending realisation 
against 15 cigarette manufacturing 
units as on June 30. 1991. 

(c) Most of the outstanding dues 
are linked with cases pending in Cus-
toms Excise & Gold (Control) 
appellate Trihunal and various 
Courts. In many cases. the Trihunal 
and the Courts have heen moved for 
early disposal of the cases. For defend-
ing the cases involving high revenue 
stakes. competent special counsels 
have been engaged. 

(d) A sum of Rs. 636.51 crores was 
collected as Central Excise Revenue 
during 1990-91 from the 15 cigarette 
manufacturing units referred to in 
part (b) above. 

Loans sancuoncd by Nationalised 
Banks to laclactrial lloates in Tamil 

Nadu 

4136. SHRI K. V. THANGKA 
BALU : Will ltle Minister of 
FINANCE be pleased- to state : 

(a) the amount ofloans sanctioned 
to big industrial houses in Tamil 
Nadu by the nationalised banks dur-
ina the last three years: 

(b) whether the sanctioned 
amount has been released to all the 
industrial houses: and 

(c) if so. the details thereof and if 
not. the reasons therefor 7 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) to (c) 
Reserve -Bank of India has reported 
that information regarding amount of 
loan sanctioned by banks to big 
industrial houses in Tamil Nadu is not 
generated through their Reporting 
System as no statistics is compiled on 

Year Credit Limits 
--------------
June 1987 
June 1988 
June 1989 

3094_65 
4463.52 
5503.08 

Trade Potential in Gulf 

4137. SHRI SHRAVAN 
KUMAR PATEL: Will the Minister 
of COMMERCE be pleased to 
state : 

(a) the steps taken or proposed to 
be taken to exploit the vast trade 
potential in the Gulf region: 

(b) whether any high level 
delegations have been or are being 
sent to Gulf reeion to explore and 
exploit the potential: and 

(c) if so. the details in this 
regard? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): 
(a) to (c) Government have taken a 
number of steps to exploit the avail· 
able opportunities in the post-war 
Gulf reconstruction. These steps 
include:-

(i) A Special Group has been set 
up to evolve a strategy for pro-
moting project exports in the 
Gulf in the post-war 
situation. 

state level basis. 
However, the amount of credit limit 

and the outstanding credit of 
Sheduled Commercial Banks for 
indusries in the state of Tamil Nadu as 
at the end ofJune,l987,June 1988 and 
June 1989 Oatest available) was a~ 
under:-

(Rs. crores) 

Amount outstanding 

2520.81 
3485.90 
4439.32 

(ii) A High Powered Committee 
with Inter-Ministerial 
representation has been set up 
to expedite Government clear-
ance for project exports 
through high level Inter-
Ministerial discussions. 

(iii) Former Commerce Minister 
visited Kuwait to get first hand 
knowledge of the war damage 
in Kuwait and for talks with the 
concerned Kuwaiti auth· 
orities. 

(iv) Overseas Construction Coun· 
cil of India delegation -.visited 
U.K. and U.S. A to explore the 
possibilities of securing sub-
contracts on the contracts 
awarded to parties in these 
countries. 

(v) A Composite delegation of pro-
ject exporters visited Kuwait 
and Saudi Arabia. 

(vi) A delegation led by Chairman. 
Agricultural and Processed 
Food Products Export Deve-
lopment authority visited Glllf 
region recendy. 
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(vii) A delegation from the 
Engineering Export Promotion 
Council is also likely to visit 
Gulf region during this 
month. · 

The areas identified for participa-
tion in the reconstruction by Indian 
companies include oil weUs and 
refineries. civil construction. power 
lines and allied areas and export of 
commodity items. 

Seizure of Contraband Items 

4138. SHRI RAMESH CHAND 
TOMAR: 
SHRI BHAGWAN SHAN-
KAR RAWAT: 
SHRI VIRENDRA 
SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the quantity and value of nar-
cotic drugs, gold, silver and other con-
traband items seized by various 
agencies during the-last three finan-
cial years and between April to June. 
1991, year-wise and item-wise; 

(b) the number of persons 
arrested/prosecuted during April to 
J1111e. 1991; 

(c) whether the Union Govern-
ment process to make more strict pro-
visions of punishment for drug 
ttafficken and smuag]ers in the exist-
iQa law: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
mE MINISTRY OF FINANCE 
(IHIU J.AMESHWAR THAKUR): 
(i) Tlae quntity and value of eold and 
._ aad value of other contraband 
.,oct. . ..azed by Custom~ authorities 
............. die country durin& the 

financial years 1988-89, 1989-90, 
1990-91 and 1991-92 (upto June, 1991). 
are given in the attached statement-!. 
The quantity of various narcotic drugs 
and psychotropic substances seized 
by drug law enforcement agencies in 
the country during the same period 
are given in the attached statement-11. 

{b) The number of persons 
arrested/prosecuted by the Customs 
authorities and by the various drug 
law enforcement agencies in the coun-
try during the period from April to 
June. 1991 are giyen separately in the 
table below: 

Customs 
authorities 
Drug Law 
Enforcement 
Agencies 

Number Number 
arrested prosecuted 

702 272 

1994 1765 

(c) and (d) The existing Law of Nar-
cotic Drugs and Psychotropic Sub-
stances Act. 1985 as amended in May, 
1989 which even provides for capital 
punishment for second offences in 
certain cases and forfeiture of assets 
acquired from Drug profits are con· 
sidered strict enough for the 
present. 

Similarly, the provisions of the Cus-
toms Act. 1962 which apart from con· 
fiscation of contraband goods and· 
penalty in departmental adjudication 
provides for imprisonment upto a 
maximum period of 7 years are also 
considered to be adequate for the 
present. 

Persons found involved in Drua 
Trafllckina Smuglina and/or Foreip 
Exchanae manipulation can also be 
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detained under the provisions of Pre-
ventive Detention Laws namely Pre-
vention of Illicit Trafficking in 
Narcotic Drugs and Psychotropic 

Substances Act 1988 and/or Conser-
vation of Foreign Exchange and Pre-
vention of Smuggling Activities Act 
1974. 

STATEMENT I 

Gold 
Year 

1988-89 
1989-90 
1990-91 
•1991-92 
(upto June) 

Quantity 
(in kgs.) 

8086 
6268 
5399 
1744 

•Figures are provisi\lnal. 

Value 
(Rs. in 
crores) 

264.43 
199.50 
183.97 
61.40 

Silver 

Quantity 
(in kgs.) 

26010 
148461 
206666 
66644 

Value 
(Rs. in 
crores) 

16.64 
102.56 
136.92 
45.08 

Value of 

other contra-
band seized 

(Rs. in 
crores) 

198.80 
243.89 
388.32 
109.15 

STATEMENT ll 

(Quantity in K.gs.) 

•ome 1988-89 1989-90 1990-91 @1991-92 
(upto Jane) 

Opium 2271 4887 1989 1294 
Morphine 21 92 8 4 
Heroin 2784 2402 1739 178 
Ganja 42104 50482 38052 33461 
Hashish 7921 7165 6899 1031 
Cocaine 9 3 2 
Methaqualone 1395 858 2282 259 
Amphetamine 9 1 
Phenobarbital 720 

tiFlpla are provisional 
'?to precile value of Narcotic Drup can be estimated since it dependa on its 

purity, place o( oriein etc. 
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Wage Agreement In llindustan 
Shipyard l.imited 

4139. SHRI BHAGWAN SHAN-
KAR RAWAT: 
SHRI DATTATRAYA 
BANDARU: 
SHRI RAMESII CHAND 
TOMAR: 

Will the Minister of SURFACE 
TRANSPORT he pleased to state : 

(a) whether any wage agreement 
has been reached between the 
Management and the Staff Associa-
tion of the Hindustan Shipyard 
Limited: 

(b) if so. the details thereof and 
whether it has been implemented: 
and 

(c) if nol the reasons therefor and 
the time by which it is likely to he 
signed? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YTLER) : (a) No. Sir. 

(b) Does not arise. 

(c) Due to critical financial posi-
tion of HSL. it has been decided to 
defer the signing of wage 
agreement 

Free Ports at Kanyakamari and 
Tatieorin 

4140. SHRI R. RAMASAMY: 
Will the MinisterofCOMMERCE be 
pleated to state : 

(a) whether the. Government pro-
pole 10 tel up free ports in .Kanya-
bmari and Tuticorin; and 

(b) 4! 10. they proaress made in this 
repnl10 far 1 

THE MINISTER OF STATE OF 
TilE MINISTRY OF COMMERCE 
(SHRI P. CIIIDAMBARAM): (a) 
and (h) Government have set up an 
Advisory Committee to examine the 
desirability and feasibility of 
establishing a Free Port in India. A 
Sub-Committee thereof had pre-
liminary discussions with the Tamil 
Nadu Government when some alter-
native sites were considered. 

Sale of Goods from Defence 
Canteens 

4141. SHRI DATTATRAYA BAN-
DARU: Will the Minister of 
DEFENCE he pleased to state : 

(a) whether no duty is levied on the 
goods sold by the Defence 
canteens: 

(b) if so. the estimated loss of 
revenue on this account: 

(c) whether these canteens are 
speciftcalJy meant for purposes by the 
Defence personnel or other persons 
are also allowed to make pun:hases 
there; 

(d) the estimated value of goods 
sold by the Defence canteens to per-
sons other than Defence personnel 
during the year 1991 so far: and 

(e) the steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) to (e) 
A statement is attached. 

STATEMENT 

The Canteen Stores Department 
(CSD) is a Department under the 
administrative control of the Ministry 
of Defence. The CSD makes bulk 
purchases of consumer aoods from 
manufacturers/whole-salers and sells 
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them to Unit Run Canteens (URCs) of 
the Armed Forces. The CSD docs not 
directly retail any commodity. The 
l Jnit Run Canteens arc not Govern-
ment organisations. They are owned 
by the respective Armed Forces 
form:Hions. 

2. All duties. t:•xcs and other 
imposts of the Central Government 
arc levied on goods sold hy the CSD 
and the lJRCs. There is. therefore. no 
loss of revenue to the Central Govern-
ment on this nccount. 

3. Full or partial exemption from 
sales tax and certain other levies/ 
duties of State Governments/Local 
Bodies is available for the purchases 
made by the CSD and the retail sales 
made by the Unit Run Canteens from 
various States. Union Territoric.~ and 
Local Bodies except in Assilm. 
Haryana and West Bengal which have 
not granted any exemption. Certain 
State Governments have not 
exempted luxury goods from sales tax. 
The percentage of exemption from 
sales tax/duties/other levies vary from 
State to State. Local Rody to Local 
Body and from commodity to 
commodity. 

4. The Joss of revenue to State 
Governments and Local Bodies on 
account of the exemption granted by 
them cannot be worked out precisely 
as these vary from State to State and 
Local Body to Local Body and from 
commodity to commodity. 

S. The Unit Run Canteens are not 
meant for retail sales exclusively for 
Defence Personnel. Certain other 
categories of civilian employees are 
also entitled to make purchases from 
them. Defence Services Personnel, 
Ex-Servicemen and civilian em-
ployees of the followine Government 

Organisations arc entitled to purchase 
items from the Unit Run Canteens: 

(1) Ministry of Defence including 
its Attached Offices and em-
ployees of Lower Military 
Formations. 

(2) Employees of the Defence 
Audit Department. 

(3) Executive Officers of Canton-
ment Boards. 

(4) Employees of the Hindustan 
Aeronautics Ltd. working at 
Air Force station at Hydera-
bad. Employees of Air Force 
Stations at Jorhat. at Yelhanka 
and at Dundigal (IIydera-
bad). 

(5) Members of the Indian 
Defence Accounts Service. 

(6) Employees of the Border Roads 
Development Board Sec-
retariat and the Dte. General of 
Border Roads. 

(7) General Reserve Engineering 
Force Officers and personnel. 

(8) Para Military Forces personnel 
when they are under the 
operational control of the 
Amty. 

(9) Defence 
personnel. 

Security Corps 

(10) Serving and retired employees 
of the Canteen Stores Depart-
ment. 

(11) Territorial Army (TA) person-
nel in an embodied State and 
TA pensioners. 

(12) Personnel of the P&T Depart-
ment who on deputation have 
rendered a minimum of lS 
years service with the Army 
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Postal Corps. 

(13) Whole time/part time NCC 
personnel and Cadets. 

(14) Personnel of the Special Ser-
vices Bureau of the Cabinet 
Secretariat. 

6. No accounts are separately 
maintained of sales made to eligible 
civilian employees. It will, therefore. 
not be possible to provide the 
estimated value of goods sold by the 
Defence Canteens to persons other 
than those belonging to Armed 
Forces. 

Shifting of DCII Office from Pone 

4142. SHRI MORESHWAR 
SAVE : Will the Minister of TEX-
TILES be pleased to state : 

(a) whether there is any proposal 
to shift the Development Com-
missioner Handloom (DCII) office 
from Pune: and 

(b) if so, the reasons therefor and 
where it is likely to he shifted? 

THE MINISTER OF STATE IN 
TilE MINISTRY OF TEXTILES 
(SIIRI ASHOK GEHLOTI: {a) Yes, 
Sir. There is an Office of the Regional 
Enforcement Officer at Pune under 
the Office of the Development Com· 
missioner for llandlooms. 

(b) The functions of the Enforce-
ment Office are to implement the 
Handlooms (Reservation of Articles 
for Production) Act 198S. There is a 
blaaket stay of the Supreme Court on 
the implementation of this Act and 
the. Rules issued thereunder. Thus. 
there is llO wort in the Enforcement 
Ollket. All the three Enforcement 
omcfs presendy workinJ from the 
matcd batJdinp are beinJ shifted to 
acmat Weawrt9 Service Centres 

(WSCs)/ Indian Institute of Han-
dloom Technology (I IItTs). which are 
subordinate offices oft he Office of the 
Development Commissioner for Han-
dlooms. This is with a view to save 
expenditure on rent. phone etc. Office 
at Pune may be eventually shifted to 
Bombay to be accommodated there in 
the WSC. Bombay. 

Absorption of Trade A pprenticell in 
Ammunition Factory. Khadki. Pone 

4143. SIIRI ANNA JOSHI: Will 
the Minister of DEFENCE be pleased 
to state : 

(a) whether any memorandum 
demanding absorption of trade 
apprentices in Ammunition Factory, 
Khadki was suhmitted to the Govern· 
ment in January, 1991: 

{b) if so, the action taken 
thereon: and 

(c) if no action has been taken so 
far. the reasons therefor? 

TilE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) 
Director General. Ordnance Factories 
(DGOF) had received a representa· 
tion in this regard from an ex· 
Trade Apprentice. 

(b) and (c) The position is that 
while u ndcr the Trade Apprcntice~hip 
Act. 1961. each factory has to provide 
Trade Apprenticeship for a specified 
number of persons, no obligation is 
attached on the Ordnance Factories to 
absorb every one of them so trained. 
This would depend upon the avaU-
able work-load and vacancies for 
fresh recruitment 
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COBitnetioll of Under·Bri .. e eom-
meednz Wazirpar lndastri.. Area to 

Asflok VI•• 

4144. DR. C. SILVERA: WiU the 
MinistcrofSURFACE TRANSPORT 
be pleased to· state : 

(a) whether the Municipal Cor-
poration of Delhi has been entrusted 
with the work of construction of an 
under bridge between Wazirpur 
Industrial Area and Ashok Vihar, 

(b) if so. the details thereof with 
estimated cost: 

(c) whether any progress has been 
made on this project: 

(d) if so, the details thereof: 
(e) whether any time limit has 

been fUted for completion of work on 
this project; and 

(l) if so. the details thereof and if 
not, the reasons therefor'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 

. TYTLER) : (a) Yes. Sir. 
(b) to (l) Constitutionally this 

Ministry is responsible for develop-
ment and maintenance of National 
Hiahways only. All other roads/ 
bridges are essentially the respon-
ability of the State Govern-
ments/Union Territories concerned. 
The Road under-bridge between 
Wazirpur Industrial Area to Ashok 
Vihar, falls on "Other Roads" in the 
Union TerritOry of Delhi and is beina 
executed by the Municipal Corpora-
tion of Delhi. .According to informa-
tion received from them. the total 
lenath or the brldae is 306.5 metres 
and tile estimated cost is Rs. 297.82 
latU. Ahout 60S or tile work on 
~ .. has been co~leted by 
IC ...... (:oq,oration of Delhi. The 

under-bridge, to be constrocted by the 
Railways in their land. is yet to be star-
ted. The time limit ftxed for comple-
tion of this project is December, 
1992 

lnapact of PriorltJ Sector leadiag • 
BMb 

4145. SHRI GURUDAS KAMAT: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the priority sector 
financing extended by the public sec-
.tor banks has crippled the commer-
cial )endings: 

(b) if so, the reasons therefor: 
(c) whether the mandatory lending 

target imposed on banks has affected 
the performance of these banks; 

(d) if so, the details thereof. bank-
wise. and 

(e) the steps taken by the Govern-
ment in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) Reserve Bank of India has repol'-
ted that they have no information to 
indicate that the priority sector 
financing of banks has crippled their 
lending to commercial sector. 

(c)and(d) PublicSectorBanbare 
required to lend atleast 40% of their 
net bank credit to borro~n in the 
priority sector. Within this o~rall 
target of ~ some sub targets haw 
also been stipulated for weaker sec-
tions, Agriculture etc .. The taraetina of 
such advances. which carry relatiwly 
tower rates of interest than. those 
applicable to other cateaories of' 
advances, unsatisfactory recowry pel'-
formauce and the rapid expansion in 
bantlaa aetwort ha-ve brouaht in 
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their wake considerable stress and 
strain on banking system as a 
whole. 

(e) With a view to improve 
functioning of Public Sector Banks 
and their profitability. hanks have 
been advised by RBI to prepare their 
comprehensive Action Plan. the 
objectives of which arc : 

(1) Improvement . of banks' 
operational efficiency by 
strengthening the organisa-
tional structure. 

(2) Upgradation of internal super-
vision and control system. 

(3) Enhancing capacity and 
quality of training for human 
resources development 

(4) Improving customer service 
and house keeping. 

(5) Reinforcing financial viability 
by better credit management 
higher productivity. economy 
in expenditure. recovery of 
bank dues. 

(6) Introducing new technology in 
a phased manner. 

{Translation/ 

IAF Plane Crashes 

4146. SHRI YASHWANTRAO 
PATIL: 
SHRI GOPI NATH 
GAJAPATIII: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) the number oflndian Air Force 
plane crashed during the last three 
years; 

(b) the number of Air Force per-
sonnel killed therein; and 

(c) the steps proposed to be taken 
by the Government to curb such 
crashes? 

THE MINISTER OF DEFENCE 
(SHRI . SHARAD PAWAR): (a) 
There were 84 accidents during the 
period 1988-89 to 1990-91. 

(b) 79. 
(c) Efforts to minimise accidentc; 

are an ongoing process. Every acci-
dent is investigated by a Court of 
Inquiry comprising specialists. Based 
on the recommendations of the Court 
oflnquiry. follow up action is taken to 
prevent recurrence of similar ac-
cidents. Whenever any adverse trend 
or weak area is observed. special joint 
studies arc carried out with the help of 
specialists from the manufacturers 
and the users to closely examine the 
problem and take suitable remedial 
measures. Action on the various 
recommendations of a high level 
Committee which examined all 
aspects of Right Safety. accepted by 
Govt.. has been completed. 

(English/ 

Facilities for Coastal Shipping 

4147. SHRI SRIRALLAV PAN-
IGRAHI: Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state: 

(a) ~hether the National Tran· 
sport Policy Committee and the 
National Shipping Board have sug-
gested the Government to provide 
necessary facilities to encourage coas-
tal shipping; 

(b) if so. the details thereof: and 
(c) the action being taken by the 

Government in this regard? 

THE MINISTER OF STATE IN 
THE MrNISTRY OF SURFACE 
TRANSPORT (SIIRI JAGDISH 
TYTLER) : (a) Yes. Sir. 

(b) Some of the important recom· 
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mendations of National Transport 
Policy Committee relating to Coastal 
Shipping were coordination of Coas-
tal operations. modernisation of 
Coastal fleet, freedom of operations, 
simplification of custom procedures. 
improvement in port facilities, 
priority berthing for coastal vessels. 
simplification and rationalisation of 
procedures for revision and fixation 
of freight rates. etc. Salient recommen-
dations of National Shipping Board 
were formation of a separate Direc-
torate for development of coastal 
shipping, initiative from S.D.F.C. to 
allocate and reserve 20-25% of its 
funds for coastal shipping. develop-
ment of shipyards competent to 
construct/repair coastal vessels. dif-
ferentiation of import/export cargo 
vis-a-vis coastal cargo. development 
and modernisation of intermediate 
and major ports. reduction of con-
struction and operational costs to 
make coastal shipping viable. etc. 

(c) The G{)vernment have taken 
various measures to encourage 
development of coastal shipping. 
The~e include the simplification of 
custom procedure in respect of coastal 
vessels. delegation of powers to fix/ 
revise coastal tariff. permission t~ 
acquire fresh tonnage for coastal ship-
ping with reference to the age and fuel 
efficiency of the vessels and con-
cessional rates of port dues and port 
charges~ Coastal movement of coal for 
Thermal Power Stations located in the 
Eastern and Western Coasts of South 
India, is actively encouraged as a mat-
ter of conscious Government Policy. 
Coastal Shipping is moving ever 
increasing quantities of bulk cargoes, 
particularly coat and P.O.L. 

Grant of Funds to Sick Units under 
Textile Workers• Rehabilitation 

Scheme 

4148. SHRI SHANKERSINGH 
VAGHELA: Will the Minister of 
TEXTILES be pleased to state : 

(a) the norms for grant of funds to 
sick textile units under the Textile 
Workers' Rehabilitation Scheme; 

(b) whether the Union Govern-
ment propose to relax the guidelines 
for releasing funds under the above 
scheme: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): {a) Tex-
tile Workers' Rehabilitation Fund 
Scheme applies to such textile units 
which are either licensed under I 
{D&R) Act, 1951 or registered with 
Textile Commissioner as medium 
scale units and which are declared 
completely closed after 5-6-85 under 
section 25{o) of the Industrial Dispute 
Act or alternatively an official 
liquidator is appointed under the 
Company's Act, 1956 in the process of 
winding up of the unit 

(b) and {c) The matter is being 
examined. 
Maintenance of National Highway 

No. 17 in Kerala Sector 
4149. SHRI M. RAMANNA RAI: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether National Highway 
No. 17 passing through Kerala is not 
in a road worthy condition: 

(b) if so, the amount sanctioned 
for improvement and maintenance of 
National Highway No. 17 in Kerala 
sector and the amount actually 
spent 
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(c) whether the Union Govern· 
ment have received any representa· 
tion from the Government of Kerala 
in this regard; and 

{d) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT {SHRI JAGDISH 
TYTLER) : {a) No. Sir. National 
Highway No. 17 is being kept in a 
traffic worthy condition and any 
damages due to rains are being atten· 
ded to. 

(b) During the Seventh Plan and 
Annual Plan. 1990-91 respectively, 
estimates amounting to Rs. 22.44 
crores and Rs. 10.00 crores were 
sanctioned for the development of 
NH-17 in Kerala. Details of the 
amounts spent for the development 
and maintenance and repairs of 
various National Highways in Kerala 
including NlJ..l7 during the above 
periods are as under : 

Ordnance Factory nd .V., 
Rec:ruitment-Cam-fuinln& Centre et 

Osmullbatl (Mallaraslttra) 

4150. SHRI ARVIND TUL-
SHlRAM KAMBLE : Will the Minis· 
ter of DEFENCE be pleased to 
state: 

(a) whether there is any proposal 
to establish a new ordnance factory 
and an army recruitment-cum-
training centre at Osmanabad in 
Maharashtra; and 

{b) if so, when it is likely to be 
established? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR}: (a} 
No. Sir. 

(h) Does not arise. 

Income Ts,x Charged on Dearness 
Allowance Credited to G. P. F. 

Account 
4151. SHRI MAHESH KUMAR 

KANODIA: 
SHRI RAMESH CHAND 
TOMAR: 
SHRI PRABHU DAYAL 
KATHERIA: 
SHRI BHAGWAN SHAN· 

~ KAR RAWAT: 
~e_oS. Will the Minister of FINANCE be 

1985-90 
(Seveuth 
Plan) 
1990-91 
(Annual 
Plan) 

DevclopmentMaintenance 
and Repairs 

(Rs. crores) (Rs. crores) 

46.30 21.15 

9.81 4.39 

.(e) l'lo. Sir. 
(d) Does aot arise. 

t'eased to state : 
(a) whether the instalments of the 

Dearness Allowance credited to the 
GPF account of officers drawing pay 
above Rs. 3500 per month are com· 
puted for the purpose of income 
tax; 

(b) if so, the rate of income tax 
being charged thereon: 

(c) whether these instalments of 
Dearness Allowance are given 
income tax rebate being savinas or the 
ofl"acers; 
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(d) it so, the rate of income tax 
rebate given thereoA: and 

(eJ wh~rrller the rate of income tax 
in respect of a) above is more than 
the rebate and if so. the steps proposed 
to be taken to remove the anomaly of 
charging higher rate of income tax 
than the income tax rebate thereon 
even though these instalments of 
Dearness Allowance are not paid in 
cash to the officers ? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) Yes. the instalment of dearness 
allowance credited to the GPF ac-
count of an employee is included in 
the total income for the purpose of 
charging income tax thereon. 

(b) The rate of tax applicable to the 
amount of dearness aJJowance cre-
dited to the G PF account and 
included in the total income of the 
employee depends upon the amount 
of total income. 

(c) Yes. 
(d) The rebate of income tax is 

allowed at the rate of20 percent of the 
amount qualifying for the 
rebate; 

(e) In the case of individuals 
charged to tax at the maximum 
marginal rate of20 per cent, the rate of 
income tax and the rate of rebate is the 
same. However, in the case of 
individuals whose income is charged 
to tax at ·a higher marginal rate. the 
rate of income tax is higher than the 
rate of rebate which continues to be 20 
fler cent Since instalments of dear-
ness allowance credited to the GPF 
account Jre savings, there is no 
anomaly under the existing system 
which needs to be removed. 

ffranslatitm} 

Setting up of Banks in Co-operatin and 
Prh•ate Seeton 

4152. SHRI RAM LAKHAN 
SINGH YADAV: Will the Minister of 
FINANCE be pleased to state : 

(a) whether rules and regulations 
for setting up of barrks in the cp-
operative sector have been changed; 

(b) if so, the delails thereof; 
(c) whether there is a ban on the 

registration of banks in the private 
sector: 

(d) if so. the reasons therefor: 
(e) whether the Government pro-

pose to make some changes in this 
regard: 

(f) if so, the details thereof; and 
(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) The permission for setting up of 
banks in the co-operative sector is 
granted by the Registrar of Co-
operative Societies of the concerned 
State/Union Territory where the bank 
is proposed to b~ set up. Section '22 of 
the Banking Regulation Act. 1949 (as 
applicable to Co-operative Societies) 
inter-alia provides that every co-
operative society other than a primary 
credit society shall before commenc-
ing banking business in India, apply 
in writing to the Reserve Bank.· of 
India (RBI) for licence under this Sec-
tion. Applications for licence are con· 
sidcred by RBI on merit There has 
been no change in the legal 
requirements in this regard. 

(c) and (d) Reserve Bank of India 
has reponed that there is no ban on 
Ucensfna ofbanb in the private JCCtOr 
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Companies seeking licence for carry-
ing on the business of banking in 
India have to comply with the capital 
requirements as outline~ in Section 11 
of the Banking Regulation Act. 1949 
and other requirements regarding 
capacity to pay their depositors and 
conduct of their operations in a man-
ner not detrimental to the interest of 
the depositors etc. as outlined in Sec-
tion 22 of the Banking Regulation Act. 
1949. 

(e) to (g) Do not arise in view of 
reply to parts (a) to (d). 

{English) 

Opening of Local Head Office of SBI 
At Kozhikoc1e. Kerala 

4153. SHRI K. MURALEE-
DHARAN: Will the Minister of 
FINANCE be pleased to state : 

(a) whether there is any proposal 
to open the local Head Office of State 
Bank of India at K.ozhikode in 
Kerala; 

(b) if so. the details thereof; and 
(c) if not. the reasons therefor? 

TilE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) State 
~nk of India (SBO has reported that 
there is no proposal at present to open 
a Local Head Office (LHO) at 
lCozhilrode in Kerala. 

(b) Does not arise. 
(c) A.. per orpnisational norms.. 

LHO•s are aeneraUy established at 
State capitals ·havina reprd to the 
namber of branches in that State. SBI 
~J has 203 branches in Ktrala. 
while .. LHOa aormaDy control 4100 to 
soo t.luchel. 

Financial Assistance hy NABARD to 
Agriculture and Non-Farming Seeton 

4154. DR. G. L. KANAUJIA: 
SHRI VIRENDRA SINGH 
SHRI BALRAJ PASSI : 
SHRI DATTATRAYA BAN-
DARU: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the details of the agriculture 
and non-farm sectors in the country 
which are proposed to be financed by 
the National Bank for Agriculture and 
Rural Development indicating the 
amount to be spent on each project 
during 1991-92. State-wise; 

(b) the break-up of short term and 
medium term credit to be extended in 
agriculture and non-farm areas like 
sericulture. dryland farming. water 
management etc. in each State: and 

(c) the criteria for financing 
these projects? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) The 
details of the agriculture and no'1· 
farm sectors in the country in respect 
of which refinance is proposed to be 
provided by the National Bank for 
Agriculture and Rural Development 
(NABARD) under schematic Jendina 
during 1991-92 (State-wise) arc set out 
in the attached statement·! 

(b) The break-up of estimates of 
NABARD towards refmance of short-
term and medium-term credit limits 
for the:; year 1991-92 for the co-
operative banb and reponal rural 
banb in respect of both aJlorHerm 
and mediam«rm and non-farni sec-
tor (S.T.) is u under : 



(R.s. in crores) 

Particulars Budgetaey Regional 
Estimates Rural 
Co-opera· Banks 

tives. 
----------- -···-·-----=--
(i) Seasonal Ag- 3400• 500 

ricultural 
Operation 
(SAO) 

(u) M. T. Loans IS 130 
(ili) M. T. Con- 1 SO 25 

version Lo-
ans 

(iv) Other than 600 200 
SAO (inclu-
des market· 
ing of crops 

2 

and working 
capital requi-
rements 
under NFS) 

3 4 

(•State-wise bifurcation gi~n in the 
attached statement-m 

(c) Schematic lending budget is 
formulated/fixed based on the past 
performance and national priorities 
as envisaged by the Government The 
general criteria for financing agricul-
ture and non-farm sector projects is 
that the schemes should be tech· 
nically feasible and fmancially 
viable. 

STATEMENT I 

AGRICULTURAL PURPOSES 

ANNEXIJRE l 

STATES 

I. CHANDIGARH 
l.DELHI 
3. HARYANA 
4. HIMACHAL 

PRADESH 
5. JAMMU& 

KASHMIR 
6. PUNJAB 
7. RAJASTIIAN 
8. ARUNACHAL 

PRADESH 
9. ASSAM 

10. MANIPUR 
11. MEGHALA.YA 
U. MIZORAM 
13. NAGALAND 
14. TRIPURA 
15.SUCJCIM 
16. BIHAR 
17. ORISSA 
18. WEST BENGAL 
19.~.ANAN.I: 

(Rs. in laths) 

Ml SED/ LD FM DLF P/H OD FIS FIS SIMY FOR 
REC (M) (I) 

2 
IS 

1400 249 100 3081 
II 36 IS2 

40 6 145 

900 JOO I16 4334 
1900 249 100 2266 

IS 

:!000. 
2SO 166 

IJ.SO 499 

73 
ss 
2 
2 

21 

300 1586 
55 363 
6 725 

7 
10 a 

10 ISO 450 
17 161 

15 60 

JOB 2121 
10 100 1.50 

130 

2 1300 20 
5 IS 

14 6 
8 2 
7 

68 10 
7 13 

10 UO ISO 
20 120 40 
1 700 25 

IS 

10 20 :zoa 
1 1 

5 

158 240 
IS 300 ISO 

1S :00 
61 

107 
1 

so 10 
40 ISO _, 

130 90 
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l 2 3 4 5 6 7 8 9 10 II 12 13 
NICOBAR 

20. MADHYA· 3300 1496 3625 3 so 400 35 JSO 500 
PRADESH 

21. UITAR 12000 108 60 5438 s 330 !Ill) 170 soo 900 
PRADESH 

22.DADRA a: 5 
NAGARHAVEU 

23. GUlARAT 1400 499 10 2266 5 20 1000 60 20 300 140 
24.GOA 5 3 5 17 10 175 
2S. M.AHAJlA.. 9341 2494 476 2240 30 1600 890 117 10 800 1400 

SHTRA 
26. ANDHRA 5100 2411 2SO 23.56 120 800 400 600 .50 400 

PRADESH 
XT. KARNATAKA 4500 399 300 1813 45 2000 1150 so 15 160 300 
28. IAKSHk 

DWEEP 
29 . .KEJtALA 1650 299 125 2X1 2950 400 100 61 
30. PONDI- 45 2 13 2 7 37 1 

CHElutY 
31. TAMIL NADU 926 831 so 1178 20 6.SO 1200 soo 74 170 

TOTAl. 4651911080 11!631000 lllll$13 9495 1679 1140 1364 4'780 

AGRICULTURAL PURPOSES 
NON-FARM PURPOSES (INCLUDING IRDP-ISB} 

(R.s. in 1akht) 

No. STATESIU. t .a 810- PF S/G/P omERS IRDP NFS IRDP TOTAL 
GAS (FS) (NFS) 

L CHANDIGARH 0 12 
2.. DFJ.JII 0 10 40 18 8 16 125 
1 H.ARYANA 14 500 ISO 33 816 550 709 1742 
4. HIMACHAL 

PRADESH 2 33 13 63 2.56 79 223 1048 
5. JAMMU ct: 

KASHMIR 0 130 2S 40 199 200 173 1099 
6. PUNJAB 38 700 61 64 1121 546 974 l'Z111 
7. RAJASniAN s ISO so 30 1734 1100 1507 9117 
8. ARUNACHAL 

PRADESH 0 37 10 8 200 
9. ASSAM S2 20 IS 15 701 2SO . 615 4064 

10. MAN1PUR 36 17 31 llO 
U. MEOHALAYA 0 10 .. 9S 13 83 2.25 
u..MUDRAM 13 13 6 11 13 
U JI.AOAIAND 3 8 1$ 2 13 so 
M. 'I"'.1JJVRA 2 .. s 7 2X1 23 197 711 -u. SlkXIM {) 1 9 l 17 IS 64 
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J 2 3 4 s 6 7 8 9 10 

16. BIHAR 6 j() $ 3 1111 IDO 32!/J IIS20 
11. ORISSA 50 600 0 1264 JDO 1091 4tOIS 
It WEST BENGAL 36 140 s JO 2SOB 100 2110 90Qf 
19. ANDAMAN &: 

NICOBAJt IS. 0 24 1 18 16 79 
20. MADHYA 

PRADESH 11 300 18 2726 100 2l9.J 15174 
21. Ul'TAR 

PRADESH 110 200 25 69 7129 650 6196 35310 
22. DADRA.t 

NAGAR HAVEU 1 1 1:3 1 21 
23. GUJAltAT 20 170 1349 520 1172 89Sl 
2.4. GOA 2 90 1 61 16 S9 451 
25. MAH.ARASKI"R.A 342 2000 15 93 2.194 1100 2081 29023 
26. ANDHRA 

PRADESH 111 1600 400 219 2256 1000 1960 22028 
l1. ·JCAltNATAKA 305 430 250 40 2101 1400 1826 17503 
21. UKSHADWEEP 5 4 9 
29. JCEilALA 43 180 20 2 911 1500 859 9431 
lO. PONDICHER.RY 1 21 18 149 
31. TAMIL NADU 365 1000 400 41 2805 750 2A38 13668 

TOTAL 1532 8335 1539 so 34614 114M 30146 215900 

MI-MiDor lrriplion STATEMENTD 
SEIIREC-Eneqi.sation (Rs. in crotes) 
LD-Land Devdopment 
FM-Farm Mechanisation Sr. State Estimate DLF-'DrJ Land Fanmq 
PH-Plaatatioa Horticulture No. for 1991·92 
DD-Dai!J DIMiopment 
FIS (1)-Filheriea (IDlaacl) l. Andhra Pradesh 465 
FIS (M)-Fbheriel (Marine) 

" Assam 4 WY-Stonrp Market Yards for "-· 
POR-Fonllby 3. Bihar 230 
PF-rowtrJ Panama 4. Gujarat 160 WIP~ery 
NPS-Noa-rann Sector S. Haryana 300 
0111-ocben 

6. Jammu cl Kashmir 1 ISB-IDclwllriea Servicu Buainela. 
7. Kamataka 210 
8. Kerala 100 
9. Maharashtra 320 

10. Madhya PrHesh l40 

fU-.'4' t c.c.mn101 
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2 3 

11. Orissa 115 
12. Punjab 230 
13. Rajasthan 155 
14. Tamil Nadu 230 
15. Uttar Pradesh 450 
16. West Bengal 70 
17. Meghalaya 1 
18. Nagaland 1 
19. Tripura 1 
20. Andaman ct Ni-

oobar 1 
ll. Pondicherry 2 
22. Manipur 8 

'tOTAL 3400 

41SS. SHRI HARISINH 
CHAVDA: Will the Mini.t1er of 
FINANCE be pleased to state : 

(a) whether an the employees of 
PDiljab Nati6nal Bank in oflicets 
cada are requited to 8Cr¥e in rurul 
areas adeast for a period of two 
,.,.a; 

(b) if to. the number of oflicen in 
ICIIIe I to vn who haw not worbd 10 
far ia nt1al areas; 

(c) Jaow many of them are posted 
ill DeJhi Zone for the last tift yeus 
_. tal Jn11 respectively; 
· (I) .. number of such ofticen, 

tctf' ..-.who have aot been pOtted 
.. olDelld~ lor one year and the 
.... .. tuda dilcriminatioa; .. 

(e) the remedial measures taken or 
proposed to be taken by the Govern· 
ment to streamline the transfer policy 
in the Punjab National Bank 1 

THE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI DALBIR SJNGH) : (a) to 
(e) : Information is heine collected 
and will be laid on the Table of the 
House. 

WeVare Sdtemes for Hu .. ooat 
Wea•en 

4156. DR. K.AR.TIKESWAR 
PATRA : W"dl the Minister of TEX· 
TILES be pleased to state : 

(a) the amount spent by the 
Government in implementina the ftfO 
-.w:lfare schemes for the handloom 
'M:a~rs viz., Worksheckum·Housina 
Scheme and contnbutory Thrift Fund 
Scheme durin& the lut two yean. 
Slate-wise; and 

(b) the achie"Vements made 10 far 
in thi.t reprd ? 

THE MINISTER OF STATE QF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLO'I): (a) ne 
.f011owina amount wu aanctioned by 
the Gol'eJ'Ilment of India durlna the 
last two -,ean to Y&riout State 
Govemm.enll for impJementadoa. ol 
two Welfare Schemes for the lwlci-
Joom MaYm 'Viz.. \\brbhed-cam· 
Houtina Scheme ud Conuibueor'J 
1'llrift Fund Scheme : 
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(1) Worbhed-eam-J-Iouslag Sche~ 

Sl. 
No. Name of the State 

1. Andhra Pradesh 
2. Assam 
3. Gujarat 
4. Himachal Pradesh 
5. Jammu &: Kashmir 
6. Kerala 
7. Madhya Pradesh 
8. Manipur 
9. Orissa 

10. Pondicherry 
11. Rajasthan 
12. Tripura 
13. Tamil Nadu 
14. West Benpl 

(2) Tllrift F•d SeHaae 

1. Andhra Pradesh 
2. Delhi 
3. ICamataka 
4. Madhya Pradesh 
5. Maharuhtra 
6. Orissa 
1. 18mi1Nadu 
8. West Beqa1 

TOTAL 

TOTAL 

(b) Durina the yeAn 1919a90. and 
1990-91 11073 and 14283 handloom 
-.-ra were covered under the 
Wotbheckum-Housina Scheme • 
aespecti'ftly. 

Uad.et the CCHltnoutotJ. Thrift Fund 
ScMale., a aumber of 1,89,194 and 
1.14,110 Jaaadloom ~awra were 
beae&l4 .... tile ,.,. 1988-89 

(Rs. in Lakbs) 

~ount sanctioned 

1989a90 

40·15 
20·00 

1·995 

23·00 
24·155 
13·26 
6·00 

5·40 
4·98 

61· 325 
28·50 

229·965 

Rs. 

15.335.00 
12.052.00 

7.73.082. 00 
61.443.00 

2.14.200 . 00 
1.51.150. 00 
~09.600·00 

84,97.462. 00 

1990-91 

68·35 
48·665 

8·775 
18·00 
5··195 

21·00 
11·32 
38·97 
6·00. 
0·625 

3·00 
20·00 
49· 50 

300· 00 

Rs. 

15.59.802. 00 
27.000·00 

15.00.000. 00 
3.55.882. 00 

13,24.231 . 00 
63.22,400. 00 
9.00.000. 00 

1,19.89.315. 00 

and 1989-90. respectively. 

Aatiltuee from Central Road Faad 
Sdletae to WU, 4liltrids af Utt• ..... 

4157. SHRJ BHUWAN CHAN-
DRA JCHANI)UlU : 
SHRI MANA»ENDRA 
SHAH: 
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W'tll the Minister of SURFACE 
TRANSPORT be pleased to nate : 

(a) the funds allocated to Uttar 
Pradesh from Central Road Fund 
Scheme during Seventh Five Plan 
period. year-wise; 

(b) the assistance given to the hilly 
districts of the State during the above 
period. year-wise and district-wise 
and the details of roads constructed/ 
developed; 

(c) the expenditure actually in-
cumdon the development of roads in 
the hilly districts. )!Car-wise and 
district-wise; and 

(d) the assistance proposed to be 
aiven 10 the hilly districts during the 
current year and the next fmanciat 
year and the roads proposed to be 
constructed/developed ? 

THE MINISTER OF STATE OF 
mE MINISTRY OF SURFACE 
TRANSPORT (SHIU JAGDISH 
1Yil...ER) : {a) Funds allotted to 
Gem. of Uttar Pradesh from Central 
ltoad Fund durin, Seventh Plan 
period are eiven below : 

(Rs. in Laths) 

Year Amount 

1985-86 20·00 
198W7 
1987-88 20·00 
1981-89 160·00 
1989-90 llS·OO 

TOTAL SIS ·00 

(b) aDd (c) No xheme pmailllna 
•WIJ clit1ricta in Uttar Pradelh wu 
......,... cluria8 the Scwadl Flw 
....... pedocl. 

(d) Proposals received from the 
State Govt. under CRF Programme 
for 8th Plan period include one 
scheme viz. 'Construction of 
Haldwani bypass' in Kumaun District 
costing Rs. SOO lakhs. This scheme has 
not been approved so far, since the 
actual augmentation of CRF has not 
yet materialised. 

{J}anslation} 

Construction of buildln&s for banks 

4158. SHRI DAU DAYAL JOSHI: 
Will the Minister of FINANCE be 
pleased to state : 

(a) the names of the banks in Kota, 
Bundi and Jhalawar Districts of 
Rajasthan which have their own 
buildings and those which are 
functioning in rented buildings with 
their locations and since when these 
banks are functioning in rented 
buildings; 

(b) the total expenditure incurred 
as rent for thue buildings durina the 
last three years, branch-wise; 

(c) whether the Government pro-
pose to construct own buildings for 
hanks; and 

(d) if so. the details thereof and if 
not. the reasons therefor? 

mE MINlSTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) Information is beina collected 
and will be laid on the 18ble of the 
House. 

(c) and (d) Go-vernment do not 
construct buildinp for the branches 
or otrtca o! the banb. Construction 
ofbulldinp f'ot their own use ia a ma .. 
IDf decided by the banb themlelws 
Oil MmmecciaJ COilderadont. 



E..taatloa of tu nul• Ia ~earda 
easet 

4159. SHRI DAU DAYAL JOSHI: 
WBl the Minister of FINANCE be 
pleased to state : 

(a) athenumberofcasesofsearches 
and seizures in respect of which 
evaluation of tax evasion is yet to be 
made as on July l, 1991; 

(b) whether any prosecutions have 
since been launched; and 

(c) if so. the details thereof? 

mE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) Final evaluation of ta~ evasion is 
made after completing ass~sments in 
the respe~ve cases. The number of 
assessments pending in search and 
seizure cases as on 1-7-91 were 
18,691. 

(b) and (c) In four cases referred to 
in part (a) abQve, prosecution has 
been launched under the Direct 
Taxes enactments. 

OpeaiaJ of baak braach~s in Kota, 
...... aad Jhalawar districts Ia 

Rajuthaa 

4160. SHRI DAU DAYAL JOSHI: 
W..U the Minister of FINANCE be 
pleased to state : 

(a) the number of branches of 
banb which were proposed 10 be 
opened in Kota. Bundi and Jhalawar 
districts in Rajasthan durina the last 
two JeUS as per the taqel.l (tzed and 
the locations thereof; · 

(b) the percentqe of tarpt 
achieved ia this reprd; and 

(c) the nama of the banb whose 
brancllea~wbeea opened there du~'> 

in& the a bow peiiod and the locatiODJ 
thereof? 

mE MINISTER OF STATE IN 
mE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) No specific year-wise tatJd was 
fixed for opening of banks branches 
in any district. However; on the basil 
of lists of identified centres recei'VIed 
from the Sta1t Government of 
Rajasthan under the Branch LiceDe-
ing Policy 1985-90, Reserve Bank of 
India (RBI) has allotted 9 centres in 
Kota. 1 in Bundi and 8 in Jhalawar 
Districts to various commercial 
banks. As per the information avail-
able with RBI, banks ba'W: opened 
their branches at all the allotted cen-
tres during 1985-90. 

(c) Out of the above allotments. 
banks have opened branches at the 
following centres during •1989 and 
1990:-

Name of bank Name of centre 

Central Bank of 
India 

Punjab National 
Bank 
State Bank of 
India 

Gehoonkhera 
K.usbalpura 
Anwalheda 
Chandpur 
Danta 
Jepla 
Mokhampura 
Talab 
Ram.prlt 
Garudiakalan 
Kotdi 
Saredi 

Syndicate Bank Kota Subji-Mandi 
State Bank of Xotri 
Bikaner 
&Jaipur 
Baak ofln4fl ·:: .O..araja 

.... Kotra Deep ... 
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/En.e/ish/ 
Japort of Syat'-edc/mo-made fabrics 

1111der O.C.L 

4161. SHRI DHARMANNA 
MONDAYYA SADUL: W"ill die 
Minister of TEXTILES be- pleased to 
state: 

(a) whether the man-made fibres 
and yams are allowed to be imported 
under Open General Licence (OGL}; 

(b) whether the Union Govern-
ment propose to allow import synthe-
lic/man-made fa~rics also underOGL 
for selling these items through Public 
Distn"bution System; and 

(c) if so, the details thereof and if 
not. the reasons therefor ? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: (a) Yes. 
Sir. 

(b) and (c) On account of the fact 
tbatenough weavinecapacityexists in 
the country and the VUlnerable decen-
tralised sector is enp-d in weaving 
it.tdustryemp~ a latp number of 
wort force. the irnpors «fabrics is not 
placed underO.O.L The facility avail-
able to import raw material lite man-
made fibres/yams under OGL should 
appropriately safeguard the interest of 
the consumers. 

Credit-Deposit ratio ~f pahHc tedot' 
hanks in Bilaar 

4162 SHRI SYED SHAHABUD-
DIN: Will the Minis~r of FINANCE 
be pleased to state : 

(a) the number or branches of 
public teetor banks in Bihar. district-
wile; 

tb) tile total deposits in these 

bsnb. dutrict-wilt IJ on April I, 1990 
and April 1. 1991; 

(c) the tow Joans sanctioned by 
these banks during the year 1990-91 
for Bihar as a whole and for the dis: 
trlcts oflt.ishanganj, Araria and Pur-
nea separately; and 

(d) the average credit! deposit 
ratio for the year 1990-91 for the coun· 
try as a whole. for Bihar and for the 
above mentioned districts, sepa· 
rately? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) :(a) and (b) 
District-wise number of branches of 
Public Sector Banks functionins in 
Bihar and deposits of all scheduled 
commercial banks in March. 1990 
and Marc:h.1991 are Jiven in tlltached 
state men~ 

(c) and {d) The total amount of 
deposits. credits anll credit/deposits 
ratio of all scheduled coauacm;ial 
banks for the District Ararfa an4 ~r
nea, Bihar State and country as a 
whole in March, 1991 are indicated 
below:-

Araria 
Pumea 
Bihar 
AD India 

(Rs. in Crores) 

March. 1991 

0e- Crc- C/D· 
posits ditJ Ratio 

~ 32 
106 14 

9328 3697 
200095 132S!O 

S7 ·1 
69''· 8 
39·6 
66·2 

No data is ~ for District 
Klshanpnj u th't. Dt~Wkt was con-
stituted in January. 19'9o. 
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STATEMENT (Rs. in cro~s) 

No. of Deposits 
Name of District branches 

March. 1990 March. 1991 

1. Araria 36 56 
2. Aurangabad 42 79 102 
3. Begusarai 80 115 132 
4. Bhagalpur 156 257 284 
5. Bhojpur 83 319 357 
6. Darbhanga 60 159 178 
7. Deogarh 42 90 102 
8. Dhanbad 161 128 923 
9. Dumka 60 72 8S-

10. Gaya 102 234 266 
11. Giridih 111 204 236 
12. Godda 37 40 47 
13. Gopalpnj 27 94 108 
14. Gumla 33 60 69 
IS. Hazaribagh 127 299 358 
16. Jehanabad 39 17 85 
17. Katihar 65 69 76 
18. Xhapria 19 35 43 
19. XishanptJj 1 NA NA 
20. Lohardaaa 9 18 23 
21. Madheputa 35 31 38 
22. Madhubani 54 105 117 
23. Munger 86 240 278 
24. Muzaffarpur 91 290 329 
25. Nal~nda 40 124 148 
26. Nawadab 26 62 69 
27. Palamau 63 133 152 
28. Puchimi-Champt.tan 48 107 116 
29. Paschimi-Sinpbhum 166 707 793 
30. Purv..Sinpbbum 82 129 146 
31. Purva.Champaran 250 1442 1582 
32. Pat\\ll 88 140 106 
33. Pumea 90 268 294 
34. Rohcu 76 67 78 
35. Saharsa S6 67 74 
36. Sabe'bpaj 69 147 166 
37. Samutipur 70 219 2SS 
38. Sann S7 71 as 
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39. Sitamarhi 
40. Siwan 
41. Vaishali 
42. Ranchi 

NA :Not available. 

Sapply of Huk y.,. to 81..,. _...... 
loom weaYen 

4163. SHRI SYED SHAHABUD-
DJN :Will the Minister of TEXTILES 
be pleased to state: 

(a) the quantity of hank yam sup-
plied 10 Bihar for the handloom 
'Ra'Vm durin,cl990-91: 

(b) the financial usistance exten-
ded to yam p!Oducina units in Bihar 
for ezpansion of WstiDa capacity dura 
iDa 1990-91; 

(c) the value of yam. ct,ea and 
dlcmicals supplied to WU"fta in 
Bihar by National Handloom 
Dndopment Corporation; 

(d) the additional wortina capilal 
provided to primary/apex coopcmthe 
IOcielies in Bihar durin& 1990-91; 

(e) the financial auistaac:e ema-
cle410 individual weawn in Bihar by 
pultlic sector aaenda; 

0) the extent of auiltance to apex 
cooperatift societies in Bihar under 
market ~lopment JCheme durin& 
the yUr; and 

(I) die Yalue of bandloom of. 
Biluui orilia exported by NHDC dut-
iaa 1990-91? 

11IE MINISTEll OF STATE OF 
'IRE M1NISTkY OF TEXTILES 
(IRJU ASBO&. GEHLOT): (a)· M 
p ILu a udoul saatbt nd itt 

3 

48 
45 

117 

4 

180 
131 
S36 

5 

216 
150 
"603 

trade beina controlled mostly by the 
private traden. it is not possible to 
quantify the availability/sales of bank 
yam in a particular State. 

(b) Government of India have not 
extended any financial assistance 
durin& 1990-91 for expansion of exist· 
ina spinnina capacity in the coopera-
ti9e sector in Bihar as no proposal for 
the purpose had been received from 
Government of Bihar. 

(c) Durina 1990-91. the National 
Handloom Dnelopmeut CorpOra-
tion supplied )'UD worth R.s. 379 • 61 
lakhl and Dya & Chemicalt woltla 
Ia. l· S6 lakhs 10 the WU'Vel'l and 
their a,mcia in Bihar. 

(d) to (f) Go.ernment of lncUa 
haW not released any rmancial ...-. 
lance in the form of alwe capital 
aniltauce or Market Dewlopmcnt 
Auiatanoe to any of the State HBJad. 
loom .ApDdea in the coopcratiw or 
corporate tee~or in Bihar duriD& 1990-
91. Howe\~:. a sum of lb. 539 ·75 
lakba lw been releued cluriD& ·~ 
91 to Gowmment of •filar uder 
ftriou ocher ldlemel Ia onter to 
implow tl&e llladetabillty o( ..... 
looa clodl and to ptQ'flde lllltalDed 
employmnt to went~~ i1l dae State. 

(I) ne Nadoul Budloo1a 
Dm:lopmeat COiporatlota ... aot 
GpOI1td .., doda ........ . 



Sanctioned Posts In Coebia Port 
Trust 

4164. SHRI SYED SHAHABUD-
DIN: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the number of sanctioned posts 
in Groups A. B, C and D in the 
Cochin Port Trust, department-wise as 
on April 1, 1991; 

(b) the number of posts, 
depanment-wise and group-wise lying 
vacant as on April 1, 1991; 

(c) the number of incumbents 
department-wise and group-wise as 
on April 1, 1991 who belong to OBC. 
the Scheduled Castes, Scheduled 
Tribes and religious minorities: 

(d) the number of posts, 
department-wise and group-wise 
ftlled during 1990-91 with the method 
of recruitment; 

(e) whether there are any perma-
nent or ad hoc recruitment boards. or 
selection committees functioning in 
the trust; and 

(0 if so, the composition of these 
boards/selection committees with the 
indication of the representation of 

religious minorities tnereon as 
required under the Prime Minister's 
15 Point Programme ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Information given in 
the attached statement 1 

(b) Information given in the 
attached statement ll. 

(c) Information given in the 
attached statement m 

(d) Information given in the 
attached statement IV. 

(e) There are permanent Staff 
Selection Committees/Departmental 
Promotion Committees constituted as 
per Regulati9n 15 and 16 of the 
Cochin Port Emplo~es (Recruitment, 
Seniority and Promotion) Regula-
tions, 1964. 

(0 The composition of the Staff 
Selection Committees/Departm.ent81 
Promotion Committees is given 
in statement V. Howe"Yer, there 
is no specific representation of Refi.. 
gious Minorities in the above 
Committees. 

STATEMENT I 

No. of Saadlollecl Poets Ill Cr. f., B. C ucl D Ia Codlla Part n.t--Deput.at-wlle 
• 011 1 ..... 1991 

s. Name oC Depanment Gr. A Gr.B Gr.C Gr.D 1btal 
No. 

1. Secnlary 12 7 148 9S 262 
2. Accounts 11 7 309 26 3S3 
3. 1iat1ic 10 12 910 543 1475 
4. Medical lS 1 156 lSI m s. Mariae S7 s 604 .56S 1231 
6. Ctvil &a 33 17 4f¥7 433 ., 
7. Mech. &a. 22 14 1230 590 1156 
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1 2 • s 6 7 

4 6 149 

164 • 
STA.TIMINI' B 

Ne. _,,._ Da;•P ' ..... _.ea..,. ................ M • l+Utl 

S. Name olllepatm.a 
No. 

1. Sa:aiiDiJ 
2. Mcoaaea 
3. 'IRftic: 
4. Medical 
5. ..... 
6. a.o &a. 
'1. MedL &a. 
I Cit A A (Filbedel 

Hadlaar aad Slorea) 

Gr. A Gr. B Gr. C Gr. D 1bla1 

I 
1 
I • 

11 

STA.DMENT m 

1 

1 
I 

3 

I 2 
7 

31 Sl 
3 1 

61 11? 
Sl II 

171 156 
6 2 

11 
I 

" s 
2A9 
140 
m 

I 

... 
• .r & I a....ua;as , , .... _.ea..,. .... • • t+utl ... • I a .oms 1101. 

.. sr.. 
s. ..... -L......,. 
2. A£ooa• 
3. 1hrlic 
4. ...... 
5. ..... 
6. a.a &a. 
1 . ..... &a. 
I. CBAA ......... ............ 
~ 

2 
J 
4 
4 

s 
l 

2 

2 

) 

1 2 
- 3 
- 2 
4-·-7-
3 2 
2 I 

2 

1 

I 

I U 
3. 
I 132 

-22 
2 41 
4 31 
J 121 
2 13 

s 41 ... 
II Ill l 6 
S3 241 61 I 

1 22 20 6 
II liS 40 10 
IS IQ 18 lS 
36 610 S2 •• 

1 Sot • J 

2026 
I 46 --1146 • •• 11'7 UJ •m 

• 11 

II 11 
11121 ·-IJ D . ., ·-!0 .. 
ll • 

..................... aullkatc..--'oiOICP :r:,..tl•l*•' t 
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STATEMENT IV 
No. of Pam Department-wile aad Groa~rwt.e fillecl dariaa 1990-1991 wldl medlod of 

recraitmeat 

s. Nameoflhe Group A Uroup B Group c GroupD Total 
No. Department 

1. Secretary 
2 .Accounb 
3. l'rallic 29 37 66 
4. Medical 7 9 16 
s. Marine 11 11 
6. Civil Ena. 1 28 29 
7. Mech. Eng. 13 107 120 
8 CE .t A (Fisheries 1 3 4 

Harbour and 
Stores) 

TOTAL 51 195 246* 

• All the posts •~ filled by Direct Recruitment. 

STATEMENTV 

ColllpCISitioD ot Statr SeiectM Coa~tal "'-odaa c-..tuee FadioDiq ill 
CodUI Port TtaiC 

~~ora..m ... IV...._ 
Cbainuan 

Chairman or the Board. 
- 1. Deputy Chairman or the Board. 

2 Head oC the Depanment -.~ the vacancy t:ll:i.sts. 
3. Another Head of a Department 110minated by Chairman 

of the Board. 
4. SC/'ST Member nominated by the Cbait--

man. 

Head of a Department 110minated by Clair-
man/Deputy Olairman or the Board. 

- 1. 1Wo Officers 110minated by Olairman/Depoty CbairmaD 
oC the Board. 

- 2 SCJST Member 110minated by Chairman. 

£xport Poteatial of Freslt Water 
Slarbaps 

(b) the export potential and 
markets for this product; and 

(c) the promotional b.ack-up avail-
able to the producers ? 4165. SHRI BHAGEY GOBAR· 

DHAN : Wm the Minister of 
COMMERCE be pleased to state : 

(a) the quntum of commercial 
production of fresh water shrimps 
lllmsaUy; 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRl SALMAN KHUllSHEED): 
(a) An estimated 4000 M.T. of fresh 
water shrimp is harvesced 81UU1ally. 
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(b) Fresh water shrimp has a good 
demand in UK, Spain. USA. 
Netherlands. Germany, Belgium, 
UAE, Singapore, Malaysia, Japan. 
etc. 

(c) Marine Products Export 
Development Authority (MPEDA) 
through its Regional Centres in dif-
ferent coastal states promote shrimp 
farming. Technical staff attached to 
these field off~ees assist the local far-
mers to take up shrimp farming start-
ing from selection of site till the 
hatveSt through preparation of project 
report for availing credit facilities 
besides extending technical assistance 
on farm construction, pond prepara-
tion seed procurement, selective 
stocking. pond management. disease 
control, supplementary fee. marketing 
etc. MPEDA ·also extends subsidy 
assistance for new farm development 
of prawn hatcheries, and for purchase 
of seed and feed. 

Abolitioa of Posts of Supenisors in 
Ordnance Factories 

4166. SHRI M. V. CHANDRA-
SHEKARA MURTHY: 
SHRI INDERJIT GUPTA : 

Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 4391 on April 
3, 1989 and state : 

(a) whether the post of Supervisor 
"B' m has not yet been merged with 
Charaeman Grade-II{T); 

(b) whether as a result tbereoi a 
Iarae number of incumbents in the 
post of Supervisor •B' {T) have been 
continuing in the same position for 
more than a decade: 

(c) whether this has further bloc· 
ked their future proutotion;. to 
lUPer posts; 

(d) if so, the facts and reasons 
therefor; and 

(e) the immediate steps proposed 
to be taken in this regard ? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) Yes. 
Sir. 

(b) The present stagnation of some 
Supervisors 'B' {T) in that grade can-
not be attributed to such non-
merger. 

(c) and (d) An application was filled 
by some Supervisors 'B' (T) before the 
Central Administrative Tribunal. 
Madras claiming re-designation of 
the post of Supervisor 'B' (TI as 
Chargemen Grade II(T) and conse-
quential benefits. This was dismissed 
by the Tribunal. The Tribunal also 
rejected the applicants' plea that their 
chances of promotion had been affec-
ted due to such non-redesignation. A 
similar al'rlication is subjudice 
before CAT. Calcutta. 

(e) Does not arise for the present in 
view of the replies to (c) & (d) 
above. 

Financial Allocation to Spices Board 

4167. SHRI P. C. THOMAS: Will 
the Minister of COMMERCE be 
pleased to state : 

(a) whether the financial alloca-
tion to the Spicts Board has been 
increased: 

(b) if so, the details then!of: 

\C) the a11ocation made during 
1988-89. 1989-90 and 199()..91. year-
wise: 

(d) the amount utilised by the 
Spices Board during the above yean 
for development of Cardamom. Pep-
per. Cloves and Nutmeg cultivation: 
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and 
(e) the steps talcen or proposed to 

be taken to increase developmental 
activities ">f these cultivations? 

THE DEPU1Y MINISTER IN 
THE MINISTRY OF COMMERCE 

Year 
1988-89 
1989-90 
1990-91 
1991-92 
(Proposed) 

Plan 
392 
403 
437 
620 

(d) The amounts utilised by the 
Spices Board for development of 
spices are as follows : 

(SHRI SALMAN KHURSHEED); 
{a) Yes, Sir. 

(b) and (c) Year-wise allocations 
made to Spices Board since 198-8-89 to 
1990-91 and that proposed for the year 
1991-92 are given below: 

Non-Plan 
256 
246 
199 
235 

(Rs. lakhs) 

Total 
648 
649 
6~ 

855 

(Rs. 1akhs) 

Amount Spent on 
Year Cardamom 

1988-89 348.99 
1989-90 408.72 
1990-91 345.20 

This expenditure is inclusive of the 
followina amounts obtained from 
Western Ghat Development Agenices 
of K.erala and Kamataka. 

1988-&9 
1989-90 
1990-91 

(Rs. laths) 

3229 
53.92 
3275 

(e) The Spices Board can under-
take developme~atal activities in res-
pect of cardamom only. The followina 
Proarammet will be undertaken by 
.the Spicea Board for the development 

Pepper Clove Nutmeg 

8.00 Nil Nil 
1200 Nil Nil 
10.00 Nil Nil 

of cardamom (both small and 
large). 

{I) Production and supply of high 
yielding, disease free. healthy 
seedlings. 

(2) Replantation. 
(3) Extension activititS. 
(4) Research on varietal improve-

ment, Pest and Disease 
management. Agronomic prac-
tices. post . harvest operations 
etc. 
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Production and developmental 
activities in respect of other spices are 
undertaken by the Ministry of 
Agriculture. 

Amout Speat oa Repairs of Nadonll 
m11twaJS Ia Kenla 

' 4168. SHRI T. J. ANJALOSE: 
Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a} the details of the National 
Highways in Kerala affected by rains 
and floods during the last three 
years; and 

(b) the amount spent on their 
~epairs? 

TilE MINISTER OF STATE IN 
mE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YI'LER}: (a} and (b) During the 
last three yoars, all the National 
Hiahways in Kerala ere affected by 
rains and floods to varying degree. 
According to information provided by 
State PWD. the following amounts 
-=re spent specifically for flood 
damage repairs on the National 
Highways, apart from other main-
tenance expenditure : 

Year Amount 

1988-89 
1989-90 
1990-91 

lls. 257.3 lacs 
Rs. 166.90 laca 
lls. 161.89 lacs 

AppoiDtments on Board of Directors in 
Nadonllised Banb 

4169. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of 
FINANCE be pleased to state : 

(a} whether the appointments on 
the Board of Directors of all the 
Nationalised Banks have been 
made: 

(b) if so, whether due respresen-
tations have been given to Scheduled 
Castes and Scheduled Tn"bes on 
these boards; 

(c) if so, the details thereof; and 

(d) if not, the reasons Ulerefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH} : (a) to (d) 
the Boards of Directors of the 
nationalised banks are continuing 
entities and vacancies of Directors 
that arise are filled up from time to 
time. At present 99 non-official Direc-
tors are in position on the Boards of 
nationalised banks and there are 81 
vacancies. It is the endeavour of the 
Government to appoint at least one 
nQn-offJCial Director from among the 
SCI/STs on the Boards of each 
nationalised bant. At present. 12 
nationalised banks have one Director 
each belonaina to SC/ST on their 
Boards as per the details aiven in the 
attached atatemenL 



STATEMENT 

S. No.. Name of the Bank 

1. 
2. 
3. 
4. 

s. 
6. 
7. 
8. 
9. 

10. 
11. 

12. 

Bank of India 
Bank of Baroda 
UCO Bank 
Canara Bank 

Union Bank of India 
Allahabad Bank 
Bank of Maharashtra 
Andhra Bank 
Corporation Bank 
New Bank of India 
Oriental Bank of 
Commerce 
Punjab and Sind Bank 

Aaoaat 801Towed at Commercial Rate 
of laterest 

4170. SHRI RAMACHANDRA 
VEEilAPPA: wm the . Minister of 
FINANCE be pleased to state : 

(a) whether, approximately 10 
billion dollars were borrowed by the 
Go-vernment at commercial rate of 
interest some time around 1986: 

(b) if 10, the details thereof and the 
rate of interest at which the money 
wu bonowed: and 

(c) when this money is due to be 
~id? 

111E MINISTER OF STATE IN 
11IE .. MINISTRY OF FINANCE 
(SHRI R.AMESHWAR THAKUR): 
(a) No. Sb. 

(b) aad {c) Do not arise. 

Name of the non-official Director 
belonging to SC/ST 

Shri Shamsher Singh Dullo 
Shri Bahura Etta 
Shri R. T. Rymbai 
Shri Omprakash Shankaranand 
Kanagali 
Smt Mallajamma 
Shri M. Narayanappa 
Shri Madan Varma 
Shri Rajkumar Nagrath 
Shri Rajguru Dayaram Tulsiram 
Miss Selja Kumari 
Smt. Kartar Devi 

Smt Santosh Chaudhary 

Rate of lnflatioo 

4171. SHRI SUSHIL CHANDRA 
VERMA : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there has been abnor-
mal rise in the rate of inflation for the 
lasl several years; 

(b) if so, the annual rate of infla-
tion during the years 1988, 1989, 1990 
and as on June 30, 1991; 

(c) the reasons for the rise in infla-
tion; and 

(d) the corrective measures the_ 
aovemmcnt propose to tate to con-
tain the risina inilation ? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUll): 

(a) The annual rate of inflation in 
terms of Wholesale Price Index 
(Base: 1981-82= 100) on a point-to-
point basis has fluctuated between 4.1 
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and 12.6 per cent during 1983 to 
1990. 

(b) The annual rate to inflation 
was 5.4 per cent during 1988, 7.8 per 
.-:ent in 1989, 12.6 per cent in 1990 and 
10.2 per cent on 29th June, 1991 
(closest to June 30, 1991). 

(c) The building up of the 
inflationary pressures in the economy 
is due to (i) ftscal imbalances resulting 
in higher increase in money supply, 
liquidity overhang and thus effective 
demand; (ii) supply and demand 
imbalances in sensitive commodities 
mainly due to shortfalls in domestic 
production and inability of the Govt. 
to import desired quantities because 
of persistent pressure on balance of 
payments position; and (iii) conse-
quent inflationary expectations in 
the ~nomy. 

(d) the steps taken/being taken by 
the Government to contain the rate of 
inflation include strict ftscal dis-
cipline. check on expansion of money 
supply, more effective management of 
supply and demand of essentiaV 
aensitivt commodities, streamlining 
l)f the Public Distnoution System and 
llri.ct action against hoarders and 
profiteent 

Relaudoa Ia CMotqe Law 
4172. PROF. K. V. THOMAS: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether the Union Govern-
ment propose to relax the Cabotage 
Lor pre"Vmting foreign ships carrying 
caqo between Indian Ports; 

(b) if 10, the det.<tiJJ in this 
rccarcl; ... 

(C) the litely eftect or the relua-
.. oa the aetmda of the Shippina 

Corporation of India? 

TilE MINISTER OF STATE IN 
TilE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YfLER): (a) to (c) A policy decision 
has been taken that Cabotage l.aw 
will be temporarily relaxed in respect 
of those Shipping Lines which bring 
substantial number of transhipment 
containers. The impact. if any, of such 
temporary relaxation on Shipping 
Corporation of India will be closely 
monitored. 

Fulfilment of Export Commitments by 
Companies 

4173. SHRIMATI SUMITRA 
MAHAJAN: 
SHRI BHAGWAN 
SHANKAR RAWAT : 
SHRI MAHESH KUMAR 
KANODIA: 
SHRI GURUDAS KAMAT: 

Will the Mintster of COMMERCE 
be" pleased to state: 

(a) the names of the companies 
which have failed in their export tarpt, 
as per the commitment made while 
applying for foreign collaboration ; 
and 

(b) the action taken by the Govern· 
ment apinst these companies ? 

TilE MINISTER OF STATE OF 
TilE MINISTRY OF COMMERCE 
(SHJU P. CHIDAMBARAM): (a) and 
(b) The requisite informadn it beina 
coBected &om the lleaional Limsaiq 
Authoridea and on receipt of the same 
wPl be placed 011 the ~ble or the 
Houe. 
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Smuggling Out of Fi~ Hundred Rupee 
Currency Note~ 

4174. SHRI M: R. KADAMBUR 
JANARTHANAN :Will the Mi11ister 
of FINANCE be pleased to state : 

(a) whether five hundred mpee 
currency notes are being smuggled out 
to gulf countries via the Indo-Pak bor-
der in Rajasthan; 

(b) if so. the details thereof; and 

(c) the steps taken or proposed to be 
tnken by the Government to check 
smuggling of currency notes? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) Available reports and 
seizure made indicate that the 
Rajasthan sector of the lndo-Pak bor-
der continues to be sensitive to smug-
gling of contrahnnd including Indian 
Currency of denomin<~tion ofRs. 500/-. 
The number of ca!\cs hooked and the 
value of500 rupee dcnomin:1tion notes 
seized by the Customs Authorities in 
this sector during the years !990 and 
1991 (upto 8-8-19'>1) ;ue given in the 
table beJow :-

Year No. of V;~lu.: of )00 Rupee 
cases 

1990 :\ 
•t991 6 

(U pto 8·8·9 I ) 

denomination notes 
sci1c.l in rupees 

2 .. \II J){)() 
~s :o.soo 

•Figure is pro\'ision:tl. 

{c) The Cu.;fnms .~tllhorilics 

remain vi&ilant «lgainst snm~~ling of 
eontrahnntl induding Indian 
Currency. 

Sale of Khaitan Tndia Umitcd 
Products 

4175. SIIRI RAJNATH SONKAR 
SHASTRI : Will the MINISTER OF 
LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether the Khaitan India 
Limited has been resorting to unfair 
trade practice by not making available 
the spare parts in respect of the items 
sold by it in its trade name. like kit of 
desert coolers. to the consumers 
thereby leaving them in lurch for 
exploitation by the traders in the 
open market : 

(b) whether Kllaitan India Limited 
also refuses to sell their products 
directly to the consumers as also the 
spare parts: 

(c) whether the Director General of 
Investigation and Registration and the 
Monopolies and Restrictive Trade 
Practices Commission propose to 
investigate the above matter: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN· 
TARY AFFAIRS AND THE MINis-
TER OF STATE IN THE MINISTRY 
OFLAW.JUSTICEANDCOMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALA.M): (a) to (d) 
The MRTP Commission has directed 
the Director General (Investigation &: 
Registration) to submit a report in 
order to find out whether M/s. Khaitan 
India Ltd. hns been resorting to Unfair 
Trade Prncttees (llTP) by not nraking 
available the spare parts in respect of 
the items sold by it in its trade name 
like Kit of desert coolers to the con-
sumers. In su..::h eases. the MRTP 
Commission being a quasi-judicial 
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body is empowered to take necessary 
action under the provisions of the 
MRTP Act, 1969. 

(Iranslation} 

Cupct Industry in Bhadohi (U. P.) 

4176. SHRI VIRENCRA SINGH: 
Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the carpet industry in 
Bhadohi. Uttar Pradesh is Jagging 
behind in the international market : 

(b) if so. the reasons therefor: and 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEIILOT): (a) No 
Sir. 

(b) Docs not arise. 

(c) Does not arise in this context. 

fEnglisiJ] 

ReeO\'ery of Income Tax Oue!l From 
Football Player-; 

4177. SHRI Ml !KUL BAL· 
KRISHNA WASNIK: Will the 
Mini.~tcr of FINANCE he pleilsed to 
state: 

(a) whether several lntlian ancf 
foreign football pla)crs have not paid 
their income tax dues despite massive 

earnings from various soccer clubs of 
the country : 

(b) if so, the details thereof: and 

(c) the action taken or proposed to 
be taken by the Government to recover 
income tax dues from these players? 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 

(a) and (b) On the basis of inforn1ation 
that some football players may not be 
disclosing their earnings from the soc-
cer clubs in Calcutta for income-tax 
purposes. preliminary enquiries were 
condu~ted by the Investigation Wing 
of the hcome-tax Department. 

(c) In abe case of a foreign football 
player. a search under section 132 of 
the Income-tax Act. 1961 was conduc-
ted on 18-1-91 which resulted in 
seizure of certain incriminating 
documents. 

The results of enquiries conducted 
have been forwarded to the concerned 
Assessing of!iccrs for taking appro-
priate action to brin~ such earnings 
to tax. 

{Trn 11.\ I m ion/ 

Sick Textile And Jute llnit'l Jn Small 
Scale Sl·ctnr 

417K. DR LAXMINARA'iAN 
PANDEYA: Will the Minister of 
TEXTILES he pleased to sUite : 

(a) the number nf sick textile and 



jU..e units in the small scale sector in 
West Bengal. Madhya Prades·h. Uttar 
Pradesh and Bihar till March, 1991; 
and 

(b) the assistance being provided by 
the Government to revive these 
in.du!tries 7 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOD :(a) As 
pet the latest position available with 
Reserve Bank oflndia(RBD total num-
ber of 19,497 textile units and 131 jute 
units in small scale sector are sick at 
the end of December, 1988. State-wise 
data of sick textile and jute units are 
reportedly not being maintained 
centrally. 

(b) Steps taken to revive these 
industries include issuance of detailed 
cuidelines by RBI to all Scheduled 
Commercial Banks in regard to 
rehabilitation of sick SSI 'Units, 
viability norms. incipient sickness, as 
also reliefs and conc~ssions from 
banks/financial institutions for 
implementation of rehabilitation pac-
bae in the case of potentially viable 
sick units. Besides, on the advice of 
GoYl of India, RBI has set up a state 
level, Inter-Institutional Committee 
(SLfiCs) in all states under the Cha~r
manship of Secretary, b1dustnes 
Deptt. for workina out a rehabilitation 
pactaae for revival of viable sick small 
acale units. 

/EngiWaj 
Valaltle Articles of Fonaer Ralen 

"179. PROF. IC. V. THOMAS : W'tll 
the Minister of FINANCE be pleased 

to state~ 

(a) whether valuable ornam_ents 
and articles of the former Indian rulers 
are being smuggled out of the 
country : and 

(b) if so, the steps taken or proposed 
to be taken by the Government to pre-
serve them in the country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF, FINANCE 
(SHRI RAMESHWAR THAKUR): 

(a) and (b) Intelligence available with 
Customs authorities do not indicate 
smuggling of ornaments and articles of 
former Indian rulers out of the coun-
try. However, three vintage cars, sold 
by the erstwhile princely family of 
Nabha to another Indian, VoJ"ere recent-
ly exported to the United Kinadom 
with the help of forged documents. 

The Customs department remains 
alert against smuggling by constant 
upctati.na and sharing of intelligence 
and new modus operandi. amongst the 
enforcement agencies, including inter-
national organisations. 

Repstratioo or Compaaies 

4180. SHRI RABI RAY: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFARIS be pleased to 
Slate: 

(a) whether there has been a sh~rp. 
rise in the reai.Jtration of compames 
under the Companies Act. 1956 this 
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year; and

(b) if so, the State-wise details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF LAW,JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) The

number of companies registered under
the Companies Act du ring 1990-91was
22,341 as against 21,597 in 1989-90,
registering and increase of 3.4%.This
cannot be categorised as a sharp
increase.

(b) State-wise details of number of
companies registered during 1989-90
and 1990-91 is given in the attached
statement.

STATEMENT

No. of com- No. of corn-
StatelUnion Territory panies regis- panies regis-

tered during tered during
1989-90 1990-91

1 2 3

1. Andhra Pradesh 1351 1322
2. Assam 141 81
3. Bihar 613 422
4. Gujarat 1413 1702
5. Haryana 356 351
6. Himachal Pradesh 87 81
7. Jammu & Kashmir 74 12
8. Kamataka 863 950
9. Kerala 316 354

10. Madhya Pradesh 586 573
11. Maharashtra 4757 4908
12. Manipur 10 3
13. Meghalaya 16 6 ~-,
14. Nagaland 11 4
15. Orissa 227 319
16. Punjab 685 596
17. Rajasthan 470 508
18. Tamil Nadu 1972 2024

.,
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1 

19. Tripura 
20. Uttar Pradesh 
21. West Bengal 
22. Sikldm 
23. Arunachal Pradesh 
24. Goa 
25. A &: N Islands 
26. Chandi&arh 
1:1. Dadra &: Nagar Haveli 
28. Delhi 
29. Daman & Diu 
30. Latsbdweep 
31. Mizoram 
32. Pondi.:herry 

Defeaee Industrial Projecu In 
K.araataka 

4181. SHR.INATI BASAVA 
RAJESWARI : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the Government of 
KarDJitaka bas requested to set up 
10me more Defence Industrial Pro-
jects in Kamataka ; 

(b) if so. whether the Union 
Government propose to set up some 
defence industrial projecu in Kar-
natab; md 

(c) it so. the details thereof? 

THE MJNlSTER OF DEFENCE 
(SHR.I SHARAD PAWAR) : (a) No 
Sir. 

(b) aad (c) Do not arise. 

2 3 

1 I 
1156 1180 
2125 2536 

9 8 
51 8S 

274 267 
7 s 

3968 3977 
s 2 

2 3 
45 61 

TOTAL 21597 22341 

Retura of Gold Ornaments hy 
Portu1ese B ... t 

4182. SHRI PRATAP B. BHON-
SLE :Will the Minister of FINANCE 
be pleased to state : 

(a) whether the gold ornaments and 
other safe custody articles of Goans 
held with the Portugese Bank have 
since been banded over to the State 
Bank of India: 

(b) if so, the details thereof: 

(c) the present value of these articles 
in the international market : 

(d) whether the Government haw 
any scheme to make use of the aold 
returned by the Portugese bank ; and 

(e) if so. the details thereof and if 
not. the reasons therefor ? 
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TIIE MINISTER OF STATE IN 
TIIE MINISTRY OF FINANCE 
(SHRI DALBIR SING~) : (a) and 
(b) State Bank of India has received 
sealed t>ackets contaitting valuables 
pledged against loans and safe custody 
articles from the Banco Nacional 
tntramarino (BNU), Lisbon. 

(c) According to the State Bank of 
India, the estimated value of the gold 
ornaments said to be contained in 
these packets is Rs. 10 crores. 

(d) and (e) Is terms of the agree-
ment entered into between Chairman. 
State Bank of India and Chairman. 
BNU, these packets will have to be 
delivered to the borrowers/depositors 
or their legal heirs. 

Rermuce Assistance by NABARD 

41&3. SHRIMATI MAHENDRA 
KUMARI: 
SHRIMATI SUMITRA 
MAHAJAN: 

Will the Minister of FINANCE be 
pleased to state : 

(a) \he amoun\ t>{ tt.f\l.\t.\\« t.!.!.\!.-
tance provided by National Bank for 
Aarlc.Jlture and Rural Development 
for renovation/replacement of spare 
parts of tractors during the last three 
years and during 1991 till date, year-
wile and State-wise ; and 

(b) the number of beneficiaries 
under the Scheme, State-wise ? 

TIIE MINISTER OF STATE IN 
ntE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) The National Bank for A&rticut. 
ture and Rural Development 
(NABARD) has reported that the 
monitoring system and the data re-
porting l)'stem do not generate infor-

mation about the refmance provided 
by NABARD for renovation and re-
placement of spare parts of tractors. 
However, the refinance provided by 
NABARD for financing farm 
mechanisation during last three years 
is as under: 

Year 

1988-89 
1989-90 
1990-91 

(Rs. in crores) 

Amount 

158 
225 
338 

Clauges in Export Policy of Cotton 

4184. SHRI M. R. KADAMBUR 
JANARTHANAN : Will the Minister 
of TEXTILES be pleased to state : 

(a) whether the Union Government 
have made any changes in the export 
policy of cotton ; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a} No. 
Sir. 

(b) Does not arise. 

Textile Jnduttry 

4185. SHRI M. R. KADAMBUR 
JANARTHANAN : Will the Minister 
of TEXTILES be pleased to state : 

(a) whether the textile industry has 
been badly affected by the shonage of 
cotton as also by the high price of cot· 
ton lint; and 

(b) ifso, the steps be ina taken by the 
Government in this reprd ? 
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TilE MINISTER OF STATE IN 
THE MINISTRY OF TEXTilES 
(SHRI ASHOK GEHLOT) : {a) and 
(b) Despite on unexpected decline in 
cotton production during 1990-91 cot-
ton season as a result of unfavourable 
~ather conditions and ~evere pest 
attacks in cenain cotton growing areas 
of the country, which caused an 
upward trend in the cotton prices, cot-
ton was an along available to the mills 
during the season. Go~ment is not 
awate of any serious crisis faced by tex-
tile mills due to fluctuations in the 
demand and supply position of cotton 
during the season 

Alleged Case of Clteatin1 in Bank of 
Maharuhtra 

4186. SHRI RAM K.APSE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether case of alleged cheating 
inmlving a sum ofRs. 121.71 crores in 
the Bank of Maharashtra has come to 
the notice of the Government; 

(b) if so, whether any enquiry has 
been conducted in this regard : 

(c) if so, the outcome thereof: and 

(d) the action taken by the Govern-
ment in the matter? 

THE MINISTER OF STATE IN 
mE MINISTRY OF FINANCE 
{SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) to (d) Bank ofMaharashtra has 
reponed that credit facilities extended 
to a poup of accounts with the bank 
started showing sticky tendencies and 
in 1985 bank flied a suit for the 
recovery of a total amount of Rs. 34.42 
crores plus interest for subsequetlt 
period till tealisation. Subsequently, 

an ex-employee of the bank. filed a writ 
petition in the High Court at Bombay 
alleging a multi-crore fraud in Bank of 
Maharashtra allegedly committed by 
the clients and some senior officials of 
the bank. Bombay High Court has 
directed the CBI to conduct investiga-
tion. CBI has since registered two cases 
and has taken up the matter for 
investigation. 

Shortage or Currency Notes 

4187. SHRI RAM KAPSE : Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether there is a shortage of 
currency notes of various denomina-
tions in the country; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the remedial measures taken or 
proposed to be taken by the Govern-
ment in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) Yes, 
Sir. 

(b) Details regarding percentage of 
supply of fresh notes to RBI vis-a-vis 
their indent, in terms of volume and 
value, for the last three years are as 
under: 

Year 

1988-89 
1989-90 
19~91 

% of supply to Indent 

Volume"'i~e Valuewise 

42 
51 

• 50 

38 
29 
31 

The reason for the shortage is the 
increasing demand of RBI for fresh 
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notes and the limited capacity of the 
existina units to meet this demand. 

(c) To bridge the -gap between the 
demand and supply of currency/bank 
notes, following steps have been 
taken:-

(1) The existing two note printing 
presses at Dewas and Nasilc: 
ha~ been put on two shifts 
working. 

(2) The Go~mment ha~ decided 
to set up two new Note Printing 
Presses-one at Salboni (West 
Bengal) and the other at 
Mysore (Kamataka). 

(3) A .decision _has been taken to 
coinise Re.1/-. Rs. 2/-, and Rs. Sf-
denomination notes in a phased 
manner so as to utilise the 
capacity so re1easc;d for printing 
of higher denomination notes. 

Export of Wheat 

4188. SHRI RABI RAY: Will the 
Minister of COMMERCE be pleased 
tostate: 

(a) whether the offtcial trading 
agencies are facing difficulties in find-
ing buyers export wheat to other 
countrie~; 

(b) if so, the details thereof; 

(c) the steps taken by the Govern-
ment to remedy the situation ; and 

(d) the target set for export of wheat 
during the current year and the extent 
to which it has been achieved so far? 

THE DEPU1Y MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): 
{a) No, Sir. 

(b) and (c) The questions do not 

arise. 
(d) As apinst the target of 10 Lakh 

MTS for export ofwheatforthe current 
year STC/MMTC have·already expo!'-
ted 2.98 lakh MTS and have export 
orders in hand for another 3.65 lakh 
MTS. 

Worldns Group Under Indo-Italian 
Joint Business CouncU 

4189. SHRIMATI MAHENDRA 
KUMAR!: 
SHRI MAHESH KUMAR 
KANODIA: 

Will the Minister of COMMERCE 
be pleased to ~tate : 

(a) whether a working group under 
the aegis of the Indo-Italian Joint Busi-
ness Council (JBC) is proposed to be 
set up to facilitate a large number of 
joint ventures and licensing agre-
ements between the two countries ; 

(b) if so, the broad features thereof 
and the time by which the working 
group will be set up ; and 

(c) the benefits likely to accrue and 
the areas of exports to Italy ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) to 
(c) In the 6th Indo-Italian Joint Busi-
ness Council (JBC) meeting held in 
Milan, Italy on 18th of June, 1991, it 
was decided that a working ~oup 
would be set up mainly with the objec-
tive of facilitating ltalianjoint ~ntures 
in India. The working group bas since 
been set up and will strive towards 
expansion in economic cooperation 
between the two countries. 
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High Court Btnches in States 

4190. SHRIMATI MAHENDRA 
KUMAR!: 
SHRI BALRAJ PASSI: 

Will the Minister of LAW, nJSTICE 
AND COMPANY AFFAfRS be 
pleased to state : 

(a) the details of the Benches of 
High Courts in various states ; 

(b) whether the Union Government 
ha~ received requests for establish-
ment of High Court Benches from 
other states during the last three 
years; and 

(c) if so, the details thereof and the 
action taken by the Government 
thereon? 

TilE MINISTER OF STATE IN 
TilE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF TilE STATE IN THE MINISTRY 
OF LAW, nJSTICE & COMPANY 
AFFAIRS (SHRI RANGARAJAN. 
KUMARAMANGALAM) : (a) The 
required information is given in the 
attached statement 

(b) and (c) Requests for establish-
ment of High Court Benches have 
been received from the Governments 
of Nagaland and Mizoram and the 
permanent Benches of the Gauhati 
High Court have been established in 
the respective State Capitals during the 
last three years. Similar Benches 
would be established in the State 
capitals of Manipur, Tripura, 
Meghalaya and Arunachal Pradesh 
after necessary infrastructural faci-
lities have been provided by the con-
cerned State Governments and ade-
quate number of Judges have been 
appointed in the Hi~ Court. 

19-257 LSS/ND/9"1 

Proposals received from the 
Government of West Bengal and the 
Union Territory Administration of 
Andaman & Nicobar Islands, in con-
sultation with Calcutta High Court for 
establishing Benches of the High 
Court in North Bengal and at Port 
Blair respectively are. engaging the 
attention of the Government 

No specific, complete proposal has 
been received from other $late 
Governments. 

STATEMENT 

Sl. Name of 
No. theHigh 

Court 

1. Allahabad 

2. Madhya 
Pradesh 

3. Bombay 

4. Patna 
5. Rajasthan 
6. Gauhati 

Place (State) where 
High Court Bench 

exists. 

Lucknow (Uttar 
Pradesh) 
Gwalior & Indore 
(Madhya Pradesh) 
Nagpur& 
Aurangabad 
(Maharashtra) 
Pariaji (Goa) 
Ranchi (Bihar) 
Jaipur (Rajasthan) 
Kohima (Nagaland) 
Aizawl (Mizoram) 

Vacant posts of Judges in Karnataka 
High Court 

4191. SHRIMATI BASAVA 
RAJESWARI : wm the Minister of 
LAW, nJSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether some posts of judges in 
Karnataka High Court are · still 
lying vacant; 

(b) if so, since when these posts are 
vacant; 

(c) whether the Government of 
Karnataka has sent any reco~en
dations to the Union Government to 
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flll up these posts; and 
(d) if so, the time by which these 

posts are likely to be fllled up ? 

TIIE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGA· 
RAJAN KUMARAMANGALAM): 
{a) Yes, Sir. 

(b) 1\vo posts of Additional Judges 
were rendered vacant on 28.91. One 
vacancy of a permanent Judge arose 
on 5.6.91. · 

cessed on priority basis. However, it is 
not possible to indicate the time by 
which these posts would be filled 
up. 

Denlopment of Haldia Port 

4192. SHRI SATYAGOPAL 
MISRA : W'tll the Minister of SUR-
FACE TRANSPORT be pleased to 
state the steps taken or proposed to be 
taken by the Government for the 
development of Haldia Port? 

(c) and (d) The recommendations 
from the Government of Karnataka 
have been received on 19.8.91. Such 
recommendations are always pro-

TIIE MINISTER OF STATE IN 
TIIE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : The schemes included in 
the Annual Plan, 1991-92 for the 
development of Haldia Dock Com-' . plex are gxven below:-

(Rs. in crores) 

Sl. 
No. 

Name of the scheme 

1. Additional General Cargo Berth. 
2 Construction of Second Oil Jetty with .Tractor Thgs. 
3. Modifteation of Ore & Coal Handling Plants. 

· 4. Construction of Roads. 
5. Fire fighting arrangements in docks. 
6. Water supply arrangements inside dock and residential 

zone linking it with State Government scheme etc. 
7. Improvement of infrastrUcture facilities. 
8 Construction of Quarters. 
9. Augmentation of tailway yard and facilities. 

10. Auptentation of existing container terminal. 
11. Strengthening of existing oil jetty. 
12 Replacement of dredger Chumi. 
13. Procurement ef three locos as replacement 
14. Replacement of tug Ahilya. 
15. Replacement of tug Draupadi. 
16. Procurement of Grab Dredger. 

-Outlay for 
1991-92 

4.90 
19.25 
0.23 
0.25 
0.68 
0.32 

1.05 
1.25 
0.20 
1.20 
0.10 
0.20 
0.86 
200 
2.00 
0.50 
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(Rs. in crores) 
Sl. Name of the scheme Outlay for 

1991-92 No. 
17. Construction of berth. 
18. Replacement of tug Kunti. 
19. Acquisition or antipollution equipment 
~0. Parking space for mobile equipments. 

0.05 
0.10 
0.48 
1.00 
0.30 21. Replacement of two Stacker-cum-Reclaimers of Coal Han-

dling Plant 

Orders to Foreign Ship Building 
Yards 

4193. PROF. K. V. THOMAS : 
Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Shipping Corpora-
tion of India and other private Indian 
Shipping Companies are allowed to 
place orders to foreign ship buil-
ding yards; 

(b) :if so. the number of the ships 
for· which orders have been placed; 

(c) the total foreign exchange 
involved therein; 

(d) 'the order book position of 
Indian ship building yards at 
present; and 

• 0 

(e)~ the reasons for giving orders to 
foreign ship building yards? 

91. 
No. 

1. 

2. 

3. 

Yard 

Cochin Shipyard Ltd. 

Hindustan Shipyard Ltd. 

Hooply Dock & Port Engineers 
Ltd. 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes, Sir. 

(b) During 1989-90 orders for con-
struction of 7 merchant ships had 
been placed with the foreign ship-
yards. No orders were placed for con-
struction of merchant ships during 
1990-91. 

(c) The total foreign exchange 
outgo involved on account of the 
orders placed in 1989-90 amounted to 
US $ 82.074 Million and JY 10419 
Million. 

(d) The order book position of 
Cochin Shipyard Ltd., Hindustan 
Shipyard Ltd. and Hooghly Dock & 
Port Engineers Ltd~ is as follows :-

No. of 
vessels 

Category of vessels 

2 Two Crude Oil Tankers of 85.200 
nwr. each. 

15 One-Bulk Carrier of 26.450 
nwr. 
1\vo-Bulk Ca1riers of 42.750 
nwr. each. 
Nine-Offshore Platforms. 
Three-Offshore Patrol vessels. 

18 Fout..'fisbin.& Trawlers. 
'JWo-1\lgs. 
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Sl. 
·No. 

Yard 

(e) Permission for placement of 
orders with foreign shipyards is given 
for the following reasons :-

(1) Inadequate indigenous 
capacity of Indian yards; 

:2) Long delivery period oflndian 
yards; 

(3) High capital costs; 
(4) Lack of capability to build 

large ships above 75-85,000 
DWT which are required for 
the Indian fleet; 

(5) Lack of adequate level of 
technical knowhow and exper-
tise for building of specialised 
ships such as Ammonia Car-
riers. Ethylene Carriers, Hover-
crafts, Cellula1 Container 
vessels etc. 

Constmction of Aircraft Carrier at 
Cochin Shipyard 

4194. PROF. K. V. THOMAS : 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the capacity and lay 
out of the Cochin Shipyard has been 
studied for the construction of an air-
craft carrier; 

(b) if so, whether the Cochin 
Shipyard will be used for the con-
struction and repair of warships 
inclusing the aircraft carrier; and 

No. ·of 
vessels 

Category of vessels 

One-Landing Ferry. 
Four-Passenger vessels. 
One-Fire Float 
One-Grab Hopper Dredger. 
1\vo-Mooring Boats. 
1\vo-Light vessels. 
One-Light House Tender 
vessel. 

(c) if not, the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) 
Yes, Sir. 

(b) and (c) No decision has as yet 
been taken to construct a new aircraft 
carrier. The facilities available at the 
Cochin Shipyard are, however, being 
utilised by the Navy for carrying out 
repairs/refits of warships, including 
INS Viraal 

Charge Chrome Units 

4195. DR. K.ARTIKESWAR 
PATRA: Will the Minister of COM-
MERCE be pleased to state : 

(a) whether the Charge Chrome 
units in the country despite their full 
capacity utilisation and being export-
oriented are unable to compete in the 
international markets; 

(b) if so, the reasons therefor; 
and 

(c) the details of assistance given 
or proposed to be given by the 
Government to the Charge Chrome 
units to boost the export of Charge 
Chrome? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
and (b) Steep fall in international 
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prices of Charge Chrome, shortag~ of 
power and high production costs have 
led to a fall in the value of exports of 
Charge Chrome of 100% export orien-
ted units (EOU) and prevented full 
utilisation of their production capa-
city. 

(c) All facilities for export, avail-
able to 100% EOUs, including duty 
free import of capital goods and sup-
ply of raw materials and components 
at international prices have been 
available to the 100% EOU Charge 
Chrome manufacturing units. Cash 
Compensatory Support at full rate 
was made applicable to their exports 
during 8-1-91 to 2-7-91. A package of 
incentives, including grant of Exim 
Scrips ~ 30% of net foreign exchange 
earnings, has recently been announ-
ced for all 100% EOUs. 

Funds for Balasore-Jaleswar OT Road 
in Orissa 

4196. DR. K.ARTI.KESWAR 
PATRA: Will the Minister of SUR-
FACE TRANSPORT be ?leased to 
state: 

(a) whether the work on the 
Balasore-Jaleswar OT Road in Orissa, 
being implemented with Central 
assistance, is behind schedule; 

(b) if so, the reasons therefor, 
(c) the cost of the project and the 

extent of Central assistance compo-
nent, 

(d) the details of funds so far 
released and the funds allocated for 
the current year; and 

(e) the extent of work .done so far 
and the target date of completion 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) No, Sir. 

(b) Does not arise. 
(c) The total estimated cost of the 

project was Rs. 232.00 lakhs out of 
which Rs. 199.97 lakhs is Central 
assistance. 

(d) The full amount of Central 
assistance ofRs. 199.97lakhs has been 
released til\1989-90, hence no alloca-
tion has been made during the current 
year 1991-92 by Govt. of India. 

(e) Physical progress ending 
March 1991, in terms of work com-
pleted, is reported by the State Govt. to 
be as follows :-

(1) Earthwork in 25.50 Km. 
(2) Morrum shouldering in 36.50 

Km. 
(3) Slope protection in 9.00 Km. 
(4) Culvert-9 Nos. 
(5) Minor bridges-5 Nos. 
(6' Metalling & Black Topping: 

(a) Single Lane-17.75 Km. 
(b) Intermediate Lane-3.20 

Km. 
(c) Double Lane-1.00 Km. 

The target date for completion of 
balance works is reported by the State 
PWD as March, 1992. 

Central Assistance to States to aeqnire 
Sophisticated Machines aad Equip-

ments for Road construction 

4197. DR K.ARTI.KESWAR 
PATRA: Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state : 

(a) whether the Union GoYern-
ment assist the state Governments in 
acquiring sophisticated machines and 
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equipments to impro~ the quality of 
constrnction of roads and bridges and 
to execute the projects in time; 

(b) if so, the details of the assis-
tance provided during the last three 
years. State-wise; 

(c) the details of proposals re-
ccivedfrom the GovemmentofOrissa 
to prQvide such machines/equip-
meats; and 

(d) the action taken or proposed to 

State 

Haryana 
Tamil Nadu 
Gujarat 
Himachal Pradesh 
Rajasthan 
Assam 

Rs. 

(c} and (d) Proposal for purchase 
of 5 nos. Rollers and IS nos. Mini Hot 
mix Plants costing overall Rs. 83.20 
laths was received from the Govt. of 
Orissa during ·the year 1989-90. 
Another proposal amounting to Rs. 
230 lakhs for purchase of 2 nos Drum 
M'IX Plants, 2 nos Paver Finishers, 2 
nos Vibratory Rollers, 2 nos Front 
Ead .Loaders ap.d 12 nos Tippers was 
-=iwd. dilriq the year 1990-91. 
These . proposals could not be con-
~d sO far because oflimitation of 
~ and lo"W"Utilisation of the exist-
iDa lt)a4' machinery with the State 
P.WD •. 

be taken by the Union Govez:nme.u.t 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YI'LER) : (a) Yes, Sir. 

(b) The amounts ofloan assistan.Q.e 
sanctioned in the last three year8 to 
various States are indicated 
below:-

(Amount Rs. in Laths) 

1988-89- 1989-90 1990-91 

44.32 
16.50 16.50 

19.00 62.80 
26.15 15.05 27.20 
32.00 
24.50 

99.15 94.87 90.00 

SettiD&IlP of Special CoartJ ander Nu-
codc Dngs and Psydaotropic Substan-

ces Act, 1985 

4198. SHRI P. C. THOMAS: WDl 
the Minister of FINANCE be pleased 
tnstate: 

(a) whether there is a proposal to-
establish special courts to try cases for 
offences under the Narcotic Drup 
and Psychotropic Substances Act. 
1985; 

(b) the names of the States which 
ha~ established thete couiU aad the 
states which have asked for financial 
assistance to set up such .couit.t; 
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(c) the places in Kerala where 
these courts are proposed to be 
established; 

(d) whether any. financial assis· 
tance is proposed to be given to the 
States for establishing S';tch courts; 

(e) if so, the details thereof; State· 
wise; and 

(f) whether the United Nations 
Agency UNFEDAL has given finan-
cial assistance to India for eradication 
of drug (NARCOTIC) trafficking and 
if so, the details thereof? 

THE MINISTER OF STAT!! IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) Section 36 of the Narcotic Drugs 
and Psychotropic Substances. Act, 
1985 as amended, provides for trial of 
offences by Special Courts. 

(b) The States of Maharashtra. 
Manipur and Goa have constituted 
Special Courts for trial of cases under 
Narcotic Drugs and Psychotropic 
Substances Act, 1985. The States of 
Punjab, Rajasthan, Meghalaya and 
K.erala have asked for fmancial help 
for setting up of Special Courts. 

(c) The Hi&h Court of Kerala has 
recommended constitution of special 
courts at Thodupuzha and Vada· 
bra. 

(d) and (e) There is no such pro-
posal at present 

(f) The United Nations fund for 
Dns1 Abuse Control are providin& 
financial aid ofU. S. S 20 Million dura 
inr a five year period from 1989 to (i) 
Jtrenethen the law enforcement 
measures apinst illicit dnsa traffick-
in&. (h) stienathenina of laboratoriea, 
fw) monitorma oflicit opium produc-
tion, (iv) dru& abuse preventive educa-
tion, (v) drua dependence prevention 

and treatment, and (vi) rehabilitation 
and social reintegration of ex-drug 
addicts. 

Export of Spices 

4199. SHRI P. C. THOMAS : Will 
the Minister of COMMERCE be 
pleased to state: 

(a) whether there is a possibility of 
increase in export of spices this 
year; 

(b) if so, the estimated exports of 
various items of spices, country-
wise; and 

(c) the steps taken by the Govern-
ment to increase the export of 
spices? 

THE DEPUTY MINISTER IN 
TilE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): 
(a) to (c) The target for export of spices 
during 1991·92 has been tentatively 
fixed at 115.000 MT as compared to 
97.291 MT eXported during 1990-91. 
Country-wise targets have not been 
fixed. Targets ftxed zone-wise are 
indicated below :-

Zone Qty. (M11 

I. America 16629 
2. Australia & Oceanie llSS 
1 w. Europe 16807 
4. E. EufOPCt 20790 
s. East Alia 3808l 
6. WANA 20S71 
1. Others 96S 

liS.OOO 

The Spices Board has taen the 
foDowiq meulire.t to promote 
exports of spices from India : 

0) Encoura&inJ export of YB1ue 
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added items like spice oils and 
oleoresins, spice blends and 
mixes and also export in bran-
ded consumer packs. 

(2) Sending delegations/study 
teams to selected markets for 
market promotion. 

(3) Artanging buyer-seller meets in 
India for business develop-
ment 

(4) Participating ii1 selected inter-
national fairs and exhibi-
tions. 

(5) To popultme various brands 
oflndian spices and to develop 
loyalcy to Indian Brands, the 
Spices Board have introduced 
a Brand Promotion Scheme. 

(6) Taking up development and 
research programmes for in-
creasing productivity and pro-
duction of spices. 

(7) Undertaking various steps such 
as grower education and esta-
blishment of quality upgrada-
tion labo .. atory for improving 
cleanline-ss of Indian spices to 
meet importers requirements. 

The exchange rate adjustment and 
the enlarged REP Scheme are expec-
ted to give an impetus to the growth in 
export of spices. 

Export of Rubber 

4200. SHRI P. C. THOMAS :Will 
the Minister of COMMERCE be 

pleased to state : 
(a) whether there is a scope for 

increasing the exoort of rubber; 
and 

(b) if so, the S\eps taken or pro-
posed to be taken by the Union 
Government in this .regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) The demand supply gap in 
respect of natural rubber still persists. 
As such, there is no proposal to export 
rubber at present. 

{Translation} 
Import and. Export of Cotton 

4201. SHRI RAM PUJAN 
PATEL: Will the Minister of TEX-
TILES be pleased to state : 

(a) the details of import and export 
of cotton during the years 1988-8~. 
1989-90 and 1990.91. separately; 

(b) whether more foreign ex-
change can be earned by ·exporting 
the cotton textiles instead of cotton; 
and 

(c) if so, the reasons for exporting 
cotton itself? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: (a) The 
details of export of cotton during the 
cotton seasons 1988-89 to 1990-91 are 
as follows:-

Cotton season 
(Sept-August) 

Quantity (in lakh bales of 
170 Kgs. each) 

Value (Rs. in crores) 

1988-89 
1989-90 
199().-fl (Pro"Wision2l) 

0.76 
13.71 
11.88 

72.14 
610.52 
560.10 

During the cotton seasons 1988-89. 1989-90 and 1990-91. there was no import of 
cotton by the Government 
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(b) Yes, Sir. 

(c) The objectives of releasing 
quotas for export of raw cotton are 
stabilisation of prices in the domestic 
market, provision of remunerative 
prices to the cotton growers and to 
maintain India's presence in the inter-
national market as a stable sup-
plier. 

Indian Judicial Senice 

4202. SHRI RAM NARAIN 
BERWA: 
SHRI GIRDHARI LAL 
BHARGAVA: 

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state : 

(a) whether the Union Govern-
ment propose to form the Indian Judi-
cial Semce; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to 
be formed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGA-
RAJAN KUMARAMANGA LAM) : 
(a) The proposal to constitute an All-
India Judicial Service did not find 
favour in the Chief Justices' Con-
ference held in October, 88. A 
majority of the State Governments 
also opposed the proposal. In view of 
these, the proposal was dropped. 

(b) and (c) Does not arise. 

20- 57lSS/NOJQJ 

Constmction of bypasses on N•tional 
Highways in Rajasthan 

4203. SHRI RAM NARAIN BER-
WA: Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the number of National High-
ways passing through Rajasthan oo 
which the construction of by-passes 
had already been sanctioned; 

(b) whether the construction work 
of these bypasses has been com-
pleted; and 

(c) whether the Government pro-
pose to construct a bypass on Sikar-
Ajmer National Highway passing 
through Jaipur and if so. when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) Constnlction 
of 9 bypasses or segments of bypasses 
had been sanctioned on National 
Highways No. 8, 11 & 12 passing 
through Rajasthan. Out of this. five 
bvpasses have already been com-
pleted. In addition, land acquisition 
for four other bypasses has been 
sanctioned. 

(c) Construction of a bypass for 
the Sikar-Ajmer National Highway 
link through Jaipur will be considered 
in the 8th Five Year Plan which is not 
yet finalised. 

Construction of'Ifuck Bays on National 
Highways 

4204. SHRI RAM NAR->\IN BER-
WA : Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the total number of accidents 
took place on the National Highways 
in Rajasthan. during the last three 
years; 
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(b) th·e number of persons killed in 
these accidents and whether any com-
pensation was provided to. their fami-
lies; 

(c) the main causes of such acci-
dents on the National Highways and 
the preventive action taken in this 
regard; 

(d) whether the Government pro-
pose to construct 'Truck Bays' on the 
National Highways; and 

(e) if so, by what time? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) and (b) The total 
number of accidents and persons 
killed on National Highways in 
Rajasthan during the last three 
years are: 

Year No. of No. of per-
Accidents sons killed 

1988 1548 467 
1989 3237 1278 
1990 3642 1493 

The matter regarding any compen-
sation to the families of those killed 
concerns the State Govt. and the 
General Assurance Corporation. and 
no such details are maintained by the 
Central Govt. 

{c) Main causes of road accidentl 
on National Highways as well as other 
Highways include fault of drivers. 
mechanical defects of vehicles, fault 
of pedestrians. bad weather, traffiC 
conditions. road deficiencies, etc. The 
Govt. has taken a series of measures to 
reduce the incidence of accidents 
inc:ludina. inter alia, more strinpt 
provisions in the Motor Vehicles Act 
lor vehicle fitness/driver licensina 

setting up of Road Safety Councils. 
creation of wayside amenities for 
driver comfort, removal of deficien-
cies on National Highways etc. 

(d) and (e) Yes, Sir. This is a con-
tinuous process and Truck Lay Byes 
are being provided on National High-
ways as and when need is perceived 
keeping in view the availability of 
funds. 

World Bank Assistance for increuing 
Foodgrain production in Rajasthan 

4205. SHRI RAM NARAIN BER-
WA : Will the Minister of FINANCE 
be pleased to state : 

{a) wheter the Union Government 
have received any proposal from the 
Government of Rajasthan for World 
Bank assistance for a project costing 
four hundred crores rupees for in-
creasing the production of foodgrains 
in the State; 

(b) if so, the details thereof; and 

(c) the decision taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
{SHRI RAMESHWAR THAKUR): 
(a) to (c) The Government of 
Rajasthan is presently prepariq an 
Aarlculture Development Project for 
World Bank assistance. The Project is 
intended to promote an improved 
strateo for development and to help 
finance specific priority investments 
consistent with an acceptable aafi-
culturaJ JtrateJY. The project cost has 
not yet been finalised. 
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{English} 

Diversion of Fonds meant for repairs of 
National Highways by States 

4206. SMT. SUMITRA MAHA-
JAN: 
SHRI BAIRAJ PASS!: 
SHRI MAHESH KUMAR 
KANODIA: 

Will the Minister of SUR-
FACE TRANSPORT be pleased to 
state : 

(a) the amount projected by the 
various State Governments and the 
amount released by the Union 
Government for under· taking the 
work of repairs of National Highways 
damaged due to floods during 1990-91 
and 1991-92 till date State-wise; 

(b) whether instances of diversion 
of funds provided for repairs of 

National Highways by the State 
Governments have come to notice of 
the Union Government; and 

(c) if so, the details thereof and the 
action taken by the Union Govern-
ment thereon? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) A statement showing 
the amount projected by various State 
Govts. and the amount actually 
released under flood damage repairs 
for National Highways during 1990-91 
and 1991-92 is enclosed. 

(b) and (c) No instance of diver-
sion of funds provided for the repair 
of National Highways by any of the 
State Govts. has come to the notice of 
the Govt 

STATEMENT 

Requirement projected and amount released under flood damage repair of 
National Hig.ways during 1990-91 and 1991-92 

(Rs. in 1akhs) 

Amount Projected 
by State!Ut Govts. Amount released 

S.No. Name of State 
1990-91 91-92 90-91 91-92 

(till date) (till date) 

I. Andhra Pradesh 620.72 600.00 570.00 5.00 
2. Arunachal Pradesh 355.29 40.00 18.00 
3. Assam 39235 100.00 145.57 40.00 
4. Bihar 530.00 500.00 489.07 
5. Chandigarh 4.87 255 0.05 
6. Delhi 25.64 
7. Goa 12.61 23.84 5.00 
8. Gujarat 1343.12 371.00 519.15 33.00 
9. Haryana 61.34 41.04 1.00 

10. Himachal Pradesh 724.61 361.89 46.00 
11. Jammu & Kashmir 364.37 93.65 1.00 



Written Answen to Questions AUGUST 23. 1991 Written Answen to Questions 308 
307 

1 2 

12 Karnataka 319.50 
13. Kerala 263.24 

14 Madhya Pradesh 367.28 
15. Maharashtra 1064.72 
16. Manipur 75.00 
17. Meghalaya 96.07 
18. Nagaland 
19. Orissa 513.26 
20. Pondicherry 
21. Punjab 271.86 
22. Rajasthan 234.17 
23. Tamil Nadti 156.43 
24. Uttar Pradesh 1011.00 
25. West Bengal 730.00 

TOTAL 9522.37 

Labour unrest in NTC Textile Mills 
in U. P. 

4207. SHRIMATI SUMITRA 
MAHAJAN: 
SHRI BALRAJ PASS!: 
SHRI DATIARAYA 
BANIJARU: 

Will the MinlSter of 1 EXTILES be 
pleased to state : 

(aJ whether laoour unrest is fast 
brewing itf textile mills run by the 
National Textile Corporation m 
Uttar Pradesh; 

{b) whether the production in 
these mills particularly those in Kan-
pur has stopped or is badly 
affected; 

(c) if so. the details thereof and the 
n:asons therefor mill-wise; and 

--
3 4 5 

204.65 143.09 3.00 
265.00 122.00 13.00 

57.43 251.66 41.00 
865.52 532.07 38.00 
50.00 24.38 14.00 
46.00 43.:4 8.00 

173.27 3.00 
0.50 

92.38 139.69 32.00 
203.62 24.00 
123.69 29.00 
282.08 101.00 

800.00 398.29 72.00 

3952.48 4749.48 527.50 

fd) the steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) ·(a) No. 
Sir. 

{b) and (c) Production in the Kan-
pur mills is continuing except in 
Artherton Mill where production is 
curtailed due to commercial reasons. 
The basic malaise in Kanpur mills is 
the very low productivity norms being 
followed by the workers, as compared 
to the region-cum-industry norms 
followed usually in textile industry. 

(d) The matter is. being taken up 
both with trade unions and U. P. 
Government for early corrective steps 
fpr increasing capacity utilisation/ 
labour productivity. 
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(7ranslation I 
Housing facilities to workers of 
Nadonalised Cotton Textile Mills in 

Gujarat 

4208. SHRI RAM BADAN: Wi11 
the MinisterofTEXTILES be pleased 
to state : 

(a) whether the facilitie~ like 
accommodation, water and electricity 
ar"! provided to the workers of all the 
nationalised cotton textile mills in 
Gujarat; 

(b) if not, the reasons therefor, 
and 

(c) the names of the cotton textile 
mills in which such facilities have 
been provided to the workers ? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): (a) 
Litnited facilities of accommodation. 
water and electricity are available in 
seven textile mills run by National 
Textile Corporation. located in 
Gujarat 

(b) Does not arise. 
(c) The names of mills run by the 

NTC. where such facilities have been 
provided are given below :-

1. Ahmedabad Jupiter Mills. 
Ahmedabad. 

2. Jehangir Textile Mills, 
Ahmedabad. 

3. Rajnagar Textile Mills No. 1. 
Ahmedabad. 

4. Rajnagar Textile mills No. l 
Ahmedabad. 

5. Ahmedabad New Textile Mills. 
Ahmedabad. 

6. Petlad Textile Mills, Petlad. 
1. Himadri Textile Mills, 

Ahmedabad. 

Closure of Nationalised Cotton Mills in 
Gujarat 

4209. SHRI RAM BADAN: Will 
the Minister of TEXTILES be pleased 
to state : 

(a) whether some of the cotton 
mills in Gujarat which were 
nationalised during the last few years 
are lying closed; 

(b) if so, the reasons therefor and 
the names and locations of such 
closed mills in the State; and 

(c) the details of the profit and loss 
of these mills during 1988-89 and 
1989-90? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASH OK GEHLOT): (a) None 
of the textile mills run by National 
Textile Corporation. handed over to 
them by the Central Government was 
closed during the last few years. 

(b) and (c) Do not arise. 

Export of Diamonds 

4210. SHRI RAM BADAN: Will 
the Minister of COMMERCE be 
pleased to state : 

(a) whether there has been a con-
tinuous decline in the export of 
diamonds; 

(b) if so, the reasons therefor; 
(c) whether the Government have 

formulated any scheme to encourage 
diamond industry in Gujarat; 

(d) if so. the details thereof; and 
(e) the details of the export of 

diamonds during the years 1987 and 
1988, year-wise 'l 

THE MINISTER OF S fATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): 
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(a) No. Sir. In the last few years, dia-
mond exports grew continuously till 
1989-90. Only in 1990-91 did 
exports decline. 

(b) The decline of exports in 
1990-91 arose because of recessionary 
conditions in foreign markets leading 
to slackness of demand. 

(c) and (d) The Governm~nt has 
taken measures to facilitate availa-
bility of raw materials for the dia-
mond industry. The depreciation in 
the value of the rupee is also expected 
to contnoute towards increasing 
exports. 

(e) according to the Gems and 
Jewellery Export Promotion Council, 
the exports of cut and polished 
diamonds during the calender years 
1987 and 1988 were as follows :-

Year 

1987 
1988 

Rs. in Crores 

2256.72 
3648.97 

Maintenance of National Highway 
passing through Azamgarh and 

AUababad 

4211. SHRI RAM BADAN : Will 
the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the National Highway 
between Mohammadpur of Azam-
garh. district and Allahabad in Uttar 
Pradesh is in a very poor con-
dition: 

(b) if so, the steps being taken by 
the Government for the repairs and 
development of this Highway; 

(c) whether the Government pro-
pose to widen the aforesaid sector of 
the National Highway; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) to (d) The Central 
Government is primarily concerned 
with roads declared as National 
Highways only. The road from 
Mohammadpur to Allahabad is not a 
National Highway but forms a part of 
the State Road network. As such the 
Government of Uttar Pradesh is 
essentially responsible for its develop-
ment and maintenance. 

fEnglishj 

World Bank Report on Indian 
Banking System 

4212. SHRI MADAN LAL 
KHURANA: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the world Bank has 
carried out a study of the Indian 
Banking system; 

(b) if so, the details thereof and the 
recommendations made by the 
World Bank; 

(c) whether the Government have 
taken any action on these recommen-
dations; and 

(d) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) to 
(d) The World Bank report dated 
26th June, 1990 on the Financial Sec-
tor oflndia has analysed inter alia the 
performance of the Indian banking 
system: The main recommendations 
in the report relate to lowering of 
reserve requirements, reduction in 
priority sector lending and interest 
rate liberalisation. Government has 
set up a High Level Committee under 
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the Chairmanship of Shri M. 
Narasimham, to examine all aspects 
relating to the structure, organisation. 
functions and procedures of the 
financial system. 

[JJ-anslationj 

ProJects from Rajasthan pending 
clearance 

4213. SHRI DAU DAYAL JOSHI : 
Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the projects and schemes pro-
posed by the Government of Rajas· 
than pending fot clearance; and 

(b) the action taken by the Gove-
rnment in each case so far? 

THE MINISTER OF STATF OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): {a) and (b) References 
about various road and bridge 
schemes from Rajasthan pending 
with the Government are mentioned 
below alongwith their position : 

(i) 4 schemes for conversion of 
State Roads into National 
Highways and 13 schemes to 
be taken up under the Eco-
nomic and Inter-State Impor-
tance Programme. These pro-
posals can be considered only 
after the finalisation of the 
8th Plan. 

(ii) 33 schemes oroposed to be 
finalised against the au~en
ted Central Road Fund. These 
would be processed after 
actual augmentation of the 
Central Road Fund, which has 
not yet taken place. 

(iii) 15 estimates for works on 
National Highways. These can 
be taken up only after De-

mand for Grants has been 
passed by the Parliament 

{English/ 

Civil Construction Jobs by Field Gun 
Factory, Kanpur 

4214. SHRI V. SREENIVASA 
PRASAD : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the Ordnance Factory 
Board has allowed the Field Gun Fac-
tory, Kanpur to carry out large scale 
civil construction jobs despite 
Government orders for austerity and 
economy of expenditure. 

(b) whether the Field Gun Factory, 
Kanpur in the process of such con-
struction, has been felling trees and 
plants which were planted about two 
decades ago; 

(c) whether civil contracts have 
been awarded to a party which was 
earlier blacklisted by the factory 
management, and 

(d) if so, the facts and details 
thereof? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) No, 
Sir. 

(b) Three trees had to be felled 
recently to protect the Administrative 
Building from structural damage. 

(c) No, Sir. 
(d) Does not arise in view of reply 

to (c) above. 

Priute Sector participation in Defence 
production and Exports 

4215. SHRI MUKUL WASNIK.: 
SHRI S. B. SINDAL : 

Will the Minister of DEFENCE be 
pleased to sutte : 

(a) whether the Projects and 
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Equipment Corporation of India 
(PEC) has prepared any guideline for 
the export of defence equipments by 
the private sector; 

(b) if so, the details thereof and to 
what extent the {)rivate sector has 
come forward in meeting the defence 
needs and also exporting the 
defence equipments; 

(c) whether the Government pro-
pose to constitute a Board and to for-
mulate a comprehensive policy on the 
increase role of the private sector in 
defence production and exports; 
and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) and 
(b) The PEC has not drawn up any 
special guidelines for the export of 
defence equipments by the private 
sector, but its services are available to 
the private sector manufacturers 
including those engaged in the 
manufacture of defence related items. 
The private sector is involved with the 
production of non-lethal defence 
items and is also supplying the 
Ordance Factories and Public Sector 
defence production units with com-
ponents, sub-assemblies and systems 
that ultimately go into the production 
of some lethal items. The private sec-
tor manufacturers of defence related 
items already export their products 
under the normal Export-Import 
policy guidelines. Exporters in the 
private sector are free to tie up with 
defence public sector agencies for the 
export of equipments manufactured 
by the latter. 

(c) No, Sir. 
(d) Does not arise. 

Deposits in branches of Public Sector 
Banks in Kashmir Valley 

4216. SHRI PRABHU DAYAL 
KATHERIA: Will the Minister of 
FINANCE be pleased to state : 

(a) the number of branches of 
public sector banks functioning m 
Kashmir valley, bank-wise: 

(b) the number of employees 
working therein. bank-wise: 

(c) the amount deposited in these 
branches during 198R-89. 1989-90 and 
1990-91, bank-·wise: 

(d) whether' deposits in these 
branches have been decreasing; 

(e) if so, the reasons therefor; 
(f) whether the Government pro-

pose to dose these branches: and 
(g) if not th~ reasons there tor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SING H) : (a) and 
(b) Information regarding the num-
ber of branches of each public sector 
banks functioning in the Kashmir 
Valley as well as the number of 
employees working in them. as on 
30th June, 1991, is being collected and 
will be laid on the Table of the 
House. 

(c) The bank-wise deposits for 
Kashmir Valley are not available with 
Reserve Bank of India (RBD. How-
ever, the deposits of all scheduled 
commercial banks in Kashmir Valley 
as on last Friday of December, 1988, 
December, 1989 and December, 1990 
Oatest available) are given below:-

Deposits Percent· 
Year ending (Rs. in age 

crores) Jncrease 

December, 88 700.43 
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1 

December, 89 
December, 90 

2 

777.60 
838.72 

3 

11.0 
7.9 

(d) and (e) From above it is seen 
that although the deposits in the 
branches of commercial banks fun-
ctioning in the Kashmir Valley have 
not decreased, the rate of growth has 
declined presumably due to the pre-
vailing law and order situation. 

(f) and (g) Though the RBI does 
not intend to close any of the 
branches, yet they have authorised 
their Regional Office in Jammu to 
decide cases of shifting of bank 
branches on a temporary basis keep-
ing in view the Jaw and order situation 
and the prev:1iling exigencies. 

Hotline connections in banks 

4217. SHRI S. B. SIDNAL:Will 
the Minister of FINANCE be pleased 
to state: 

(a) wheth~r there is any proposal 
to instal hotline connections in the 
high security risk branches of banks 
to local police stations; and 

(b) if so, \Vhen and if not, the 
reasons therefor? 

THE .MINISTER OF STATE IN 
TilE . .MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) :(a) and 
(b) Reserve Bank of India has repor-
ted that as per existing instructions, all 
currency chest branches and hJ.gh 
security risk branches of the banks 
ha~ been advised to have hot-line 
conne~tions to the nearest local police 
station. The above ins.tructions are in 
pursuance of recommendations of the 
Working Group on Security _Arran-: 
cements in the banks, which had 

21-257 LSS/ND/91 

recommended for the graftt of hot-line 
connections by Post & Telegraph 
authority liberally between the police 
station and bank branches. whenever 
such requests are received. The com-
mercial banks have identified 
branches for the above purposes and 
they are in different stages of imple-
mentation of the above recommen-
dations. 

Export of food products to Kuwait 

4218. SHRI S. B. SIDNAL: Will 
the Minister of COMMERCE be 
pleased to state : 

(a) whether the export of Indian 
food products to Kuwait whicb was 
temporarily stalled due to the recent 
Gulf War, has been resumed: 

(b) if so. the details of food pro-
ducts being exported at present; 

(c) whether the food products are 
also being exported to other Arabian 
countries such as Iran, Iraq and Saudi 
Arabia: and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN 
THE .MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
{a) Yes, Sir. 

(b) to (d) Food products being 
exported. 10 Kuwait and other Arab 
countries such as Iran, Iraq and Saudi 
Arabia include fresh/processed fruits 
and vegetables, pickles, chutneys and 
papads, meat and poultry products 
etc. 

Fall in Income-tax Returns of la"&e 
incomes 

4219. SHRI S. B. SIDNAL : Will 
the Minister of FINANCE be pleased 
to state: 

(a) the number of income-tax 
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returns of income above rupees one 
lakh filed during 1988-89, 1989-90 and 
1990-91; 

(b) whether there has been steep 
fall i~ income tax returns of large 
incomes over the years; 

(c) if so, tbe details thereof; 
(d) the main reasons therefor: 

and 
(e) the steps being taken in the 

matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) The number of income tax 
returns having income of Rs. 1 lakh 
and above for the years 1988-89 to 
1990-91 are as follows: 

Year 

1988-89 
1989-90 
1990-91 

(b) No, sir. 

(in 1akhs) 

Returns 

1.71 
2.32 
2.38 

(Provisional) 

(c) to (e) In view of (b) above. do 
not arisf.. 

Strike by Income-tax officials 

4220. SHRI CHETAN P. S. 
CHAUHAN : Wilt the Minister of 
FINANCE be pleased to state : 

{a) whether the attention of the 
Government has been drawn to the 
news item captioned "Income Tax 
strike on arrest of UP official" appear-
ing in the "Hindustan Times .. dated 
July 9, 1991: 

(b) if so, the facts in this regard; 
and 

. (c) the action taken by the Union 

Government to provide adequate pro-
tection to the Income Tax officials 
during search operations? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 

(SHRI RAMESHWAR THAKUR): 
(a) Yes, Sir. 

(b) A case has been registered and 
is under investigation with the local 
police. 

(c) The Union Government took 
up the matter with all the State 
Governments, who have agreed to 
provide adequate security cover to the 
Income Tax officials during search 
operations. 

Introduction of Stage Carriage Services 
in Delhi 

4221. SHRI CHETAN P. S. 
CHAUHAN : Will the Minister of 
SURFACE TRANSPORT be pleased 
to state : 

(a) the present status of the pro-
posal to introduce Stage Carriage Ser-
vices for luxury buses on selected 
routes in Delhi; 

(b) the time by which these ser-
vices are likely to start: 

(c) the reasons for delay in 
implementation of this proposal ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) to (c) Government 
have recommended to the Delhi 
Administration to introduce a scheme 
of special stage carriage permits at a 
fare structure higher than that o;' 
Delhi Transport Corporation, with 
more comforts, to wean away pas-
sengers who presently use per-
sonalised vehicles, to public transport. 
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In response to this Delhi Administra-
tion invited applications from private 
operator. Since the number of appli-
cations received were more than the 
number of permits to be issued, draw 

oflots was held In the meantime, stay 
·Order was issue·d by the Delhi High 
Court on writ petitions filed by the 
printe operators with the direction 
that the resuh of the draw should not 
be finalised and declared. 

Pension Scheme in Associate Banks of 
State Bank of India 

4222. SHRI CHETAN P. S. 
CHAUHAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government pro-
pose to introduce pension scheme in 
all the associate banks of the State 
Bank of India; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 
and 

~d) thr: time by which pension 
scheme would be introduced in all the 
associate banks of the State Bank of 
India as these constitute SBI 
Group? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) No, 
Sir. 

(b) Does not arise. 

(c) and (d) Retirement benefits in 
the form of Contributory Provident 
Fund and Gratuity are already avail-
able to the employees of the Associate 
Banks of State Bapk oflndia except in 
the case of State Bank of Hyderabad 
where, owing to historical reasons. the 

pension scheme is also available to 
the employees who joined the B'ank 
before the 30th Sept, 1959. The 
demand of bank employees for pen-
sion as a third retirement benefit has 

not been found acceptable to the 
Government in view of the financial 
liabilities involved. 

Computerisation in Public Sector 
Banks 

4223. SHRI CHET.AN P. S. 
CHAUHAN : Will the Minister of 
FINANCE be pleased to state : 

(a) the number of branches of 
public sector banks which have been 
computerised so far, bank-wise; 

(b) the number of bank branches 
proposed to be computerised during 
1991-92, bank-wise; and 

(c) the amount allocated for the 
purpose for 1991-92, bank-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to 
(c) A statement indicating the bank-
wise position of the number of 
branches of public sector banks 
covered so far under mechanisation/ 
computerisation, ti1e number of 
branches proposed to be covered in 
this regard during 1991-92 as well as 
the estimated amount allocated for 
the purpose for 1991-92. as reported by 
public sector banks, is attached. 



AUGUST 23, 1991 

STATEMENT 
---------------------

s. 
No. 

I 

Name of the Bank 

2 

I. State Bank of India 
2. State Bank ofB\. & Jaipur 
3. State Bank of Hyderabad 
4. State Bank of I ndorc 
5. State Bank of Mysore 
6. State Bank of Patia1a 
7. State Bank of Saurashtra 
8. State Bank ofTravancore 
9. Allahabad Bank 

10. Bank of Baroda 
11. Bank oflndia 
12. Bank of Mabarashtra 
13. Canara Bank 
14. Central Bank of India 
15. Dena Bank 
16. Indian Bank 
17. Indian Overseas Bank 
18. Punjab National Bank 
19. Syndicate Bank 
20. Union Bank of India 
21. United Bank of India 
22. UCO Bank 
23. Andhra Bank 
24. Corporation Bank 
25. New Bank of India 
26. Oriental Bank of 

Commerce 
27. Punjab & Sind Bank 
28. Vijaya Bank 

No. ofbran-
c:hes covered 

under mecha-
nisation/com-
puterisation 

so far 

3 

314 
41 
33 
21 
2o 
19 
11 
28 
54 

121 
Ill 
38 

102 
83 
34 
77 
75 

103 
58 
61 
15 
35 
21 
19 
26 
18 

34 
25 

Already purchased. fi,Not yet rmalised. 

No. of branches 
proposed to be 
covered under 

mecharJ.sation/ 
computerisa-
tion during 

1991-92 

4 

307 
1 

21 
1 
3 

1 
2 
1* 

40 

11 
1 

29 
2 
1 

10 
1 
1 

@; 

10 
43 
10 
4 

Nil 
1 

22 
tO 

(Rs. in lak.hs) 

Estimated 
amount 

allocated for 
the purpose 

fQr 
1991-92 

5 

2900.00 
90· 50 

109. ()() 
73· 50 
6· 30 

55·00 
40· 00 
43 ·00 

Nil 
340· 00 
25.00 
40 ·00 
'87. 30 
102.35 
50·00 
80·00 

300·00 
@ 

50·00 
@ 

50·00 
@ 

30·00 
51' 25 

Nil 
41· 32 

15 ·00 
24·00 



£xportl ......... 
4224. SHIU E. AHAMED : ·WJJl 

the Minister of COMMERCE be 
pleased to state : 

(a) the items exported from Kerala 
during the financial years 1987-88, 
1988-89,1989-90 and 1990-91 and their 
FOB value: 

(b) whether there has been any 
decline in lhe exporr of good'> tiom 
KeraJa during the above period; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARA.'\f): (a) to 
(c) Export Statistics are not main-
tained State-wise. However, K.erala 
accounts for the export of cashew, 
spices, coffee. coir products, marine 
product<o, cotton goods. tea, etc. 

Closed Textile MiUs 

4225. DR. SUDHIR RAY: 
SMT. VASUNDHRA RAJE : 

Will the Minister of TE.XTlLES be 
pleased to state : 

(a) the number of textile mills 
closed do\\"11 as on June 30, 1991 State-
wise; 

(b) whether some of these textile 
mills have been revived: 

(c) if so, the details thereof: 

(d) the net revenue Government 
had to lose in the process: 

(e) the numbt>r of workers rendered 
unemployed due to closure of the tex-
tile mills: and 

(t) the steps taken by the Govern-
ment to provide them alternative 
employment ? 

THE MINISTER OF STATE IN 
TilE MINISTRY. OF TEXTILES 
(SHRl ASHOKGEHLOTj: fa) State· 
ment I is attached. 

(b) Yes, Sir. 

(c) Statement U is attached. 

(d) Nil. 

(~) 1.53,46i workers have been ren-
dered unempbyed due to closure of 
these textile mills. 

(f) The Govt. does not provide 
alternative employment to these 
workers However, a Textile Workers' 
Rehabilitation Fund Scheme has been 
set up by Govt to provide relief to the 
affected workers for a period of 3 years. 
.so that they are able to find alternative 
employment for themselves_. 

STA TEME!'IT 

The number of textile mills closed down 
State-wise on the basis of the Office of 
the Textile Commissioner's report is ts 

under: 

Andhra Pradesh 6 
Bihar 1 
Gujarat ~ ... 

~-' 

Haryana 2 
Karnataka 8 
Kemla l 
Madhya Pradesh 2 
Maharashtra 12 
Rajasthan 4 
Tamil Nadu 17 
Uttar Pradesh 8 
West Bengal 6 
Delhi 1 

TOTAL 11}1 
·-----
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Cotton/man-made Fibre Textile Mills
reported to have been reopened during

June, 1991.

L Sarvaraya Textile Ltd"
Vantithadi Agaramaram Vizia-
nagaram,
Pin-531 203,

2, Rajagopal Textiles Mills P, Ltd"
Mulakuinnathukavu, Trichur,
Pin-680 581

3, Swan Mills Ltd"
(Unit Coorla Spg. & Wvg.
Mills),
Lal Bahadur Shastri Marg,
Kurla, Bombay,
Pin-400 070.

4. Swan Mills Ltd ..
Tokersey Jivaraj Road,
Sewree, Bombay,
Pin-400 015.

5. The Narsimha Mills P. Ltd.,
Narsimha- Naicken- Palayam,
p.a. Coimbatore,
Pin-641 031.

6. Mak India P. Ltd.,
7-41-A,Avanashi Road,
Chinniampalayam p.a.,
Coimbatore,
Pin-641062.

7. Mahalakshmi Textile Mills
Ltd.,
Paravai Pasumalai p.a.;
Madurai,
Pin-625 004

8. Bowreah Cotton Mills Co. Ltd ..
Baurea Distt,
Howrah,
Pin-711 305.

[Iranslation]

Proposal to allow more than Slller ccnt
Investment by Multi-National

Companies

4226. SHRI RATVEER SINGH:
Will the Minister of FINANCE be
pleased to state:

(8) whether the Government pro-
pose to allow the multi-national com-
panies to invest more than 51 per cent
in some sectors under the new Indus-
trial Policy;

(b) if so, the details of such multi-
national companies which are likely
to be allowed to invest in the country,
State-wise;

(c) the manner in. which it will
help in improving the foreign
exchange position; and

(d) the policy of the Government
in respect of existing companies
which have foreign investment
exceeding 40 per cent with large
foreign exchange outflow?

THE MINISTER or STATE IN
THE MINISTRY or FINANCE
(SHRI RAMESHWAR THAKUR):
(a) and (b) Foreign equity of more
than 51 per cent would be considered
in areas of high technology and export
oriented ventures. Permission for
foreign investment is given as and
when such applications are
received.

(c) Foreign investment would
bring advantages like technology
transfer and new possibilities for pro-
motion of exports which is likely to
help our roreign exchange position.

(d) The companies with more than
40%foreign equity would continue to
be regulated as per provisions of the
Foreign Exchange Regulation Act,
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1973 (FERA) and in accordance with
our policy.

[English]
Duty on Foreign Exchange released

under Foreign Travel Scheme

4227. SHRI PRAKASIJ V. PATIL :
Will the Minister of FINANCE be
pleased to state:

(a) whether due to 15 per cent duty
on foreign exchange released under
the Foreign Travel Scheme, the value
of foreign currency in rupees is
enhanced and most of the Non-
Resident Indians and tourists sell it
for a premium; and

(b) if so, the action taken or pro-
posed to be taken by the Union
Govenment- in this regard?

THE MINISTER OF STATE IN
TIlE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) No Sir. Since unauthorised sale of
foreign exchange attracts punishment
under the laws, any Non-resident
Indians or tourists would attract
punishment if they indulge in sale of
foreign exchange.

(b) Since adequate provisions exist
under the laws for booking offenders
who sell foreign exchange un-
authorisedly for a premium, no
changes in the existing laws are con-
sidered necessary.

Credit Curbs on textile Industry by
Reserve Bank of India

4228. SHRI PRAKASH V. PATIL :
Will the Minister of TEXTILES be
pleased to state:

(a) whether the Reserve Bank of
India has imposed credit curbs on tex-
tile industry;

(b) if so, the details thereof and
their effect on the cost of textile
products;

Cc) whether the Government pro-
pose to exempt the textile industry
from credit curbs; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE iN
THE MINISTRY OF TEXTILES
CSHRIASHOKGEHLOT): (a) to (d)
As part of a.series of measures to cur-
tail aggregate demand in the eco-
nomy, banks were advised in May,
1991 that effective drawing power for
the period May 9- September 30, 1991
would be limited to eitherI 00% of the
peak level of actual utilisation during
the period, May 9 upto September 30
during the past three years or the cash
credit limits as they stood on May 8,
1991, whichever is lower. Any draw-
ings in excess of this stipulation will'
be irregular and banks are justified in
charging higher rates of 'interest on
such excess borrowings.

As the interest cost IS only one com-
ponent of the total cost, the credit res-
traint measure by itself would 110t.
have any significant impact on the
overall cost of production of Textile
products. There is, therefore, no pro-
posal to exempt textile industry from
the credit curbs.

Company Law Board

4229. SHRI PRAKASH V. PATIL :
Will the Minister oj LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Government pro-
pose to constitute an independent
Company Law Board;

(b) if so, the. reasons therefor;
and
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(c) the status of the ·new Company 
Law Board? 

THE MINISTER OF STATE IN 
TilE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE & COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMA...""'lGALAM): (a) ·The 
Company Law Board has been con-
stituted by the Centr~l Government 
with effect from 31-5-1991. 

(b) An inde!)endent Company 
Law Board 'Was constituted on the 
recommendations of High-power 
Committee (Sachar Committee) to 
provide an in-built system to combine 
application of judicial mind with 
speed and administrative efficiency. 

(c) The Board is an independent 
duthority to exercise judicial and 
quasi-judicial functions conferred on 
it by the Companies Act, 1956 and its 
orders are appealable to High Court 
on questions of law. 

Seimre or gold at Indira Gandhi Inter· 
nadonal Airp~ New Delhi 

4230. SHRI PRAKASH V. PATTI.. : 
\\'ill the Minister of FINANCE be 
pleased to state : 

(a) whether gold worth Rs. 40 lakh 
was found on a plane and seized by 
customs authorities recen~y at the 
Indira Gandhi lntematwnal Airport, 
New Delhi as reported in the "Times 
of India" dated June 28, 1991; 

(b) if so, the details of the seizure 
made; and 

(c) further action taken by the 
Gowmment in the matter? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) to (c) On 26-6-1991, the Customs 
Officers of Indira Gandhi Inter-
national Airport, New Delhi rum-
maged an aircraft of Air India which 
had arrived from Tokyo via Bangkok 
and recovered and seized contraband 
gold of foreign origin weighing 
10 · 850 kgs. worth Rs. 41· 12 lakhs 
approximately. The seized gold was 
concealed in a wall panel of the air-
craft A show cause notice has since 
been issued 

fl'tan.slation) 

Loans ginn by Banks in Uttar 
Pradesh 

4231. SHRI KESRI LAL: Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether the Government have 
issued directives to the nationalised 
banks to sanction loans to the rural 
artisans, agricultural workers and 
small farmers: 

(b) if so, the amount of loans 
sanctioned to them in Uttar Pradesh 
during the current year, district· 
wise; 

(c) the percentage of loan 
sanctioned this year vis-a-vis the Joan 
sanctioned during the last three 
years; 

(d) whether the nationalised banks 
have achieved the taraet ftxed for 
sanctioniq such loans; 

(e) if not, the reasons therefor; 
and 

(f) the ateps taken by the Govern-
ment in this raprd 7 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) 
Nationalised Banks sanction loans to 
rural artisans, agricultural workers 
and small farmers under their normal 
schemes on an ongoing basis and also 
under Government sponsoreQ pro-
grammes like Integrated Rural 
Development Programme (IRDP). 

(b) to (f) The Reserve Bank of 
India (RBI) has reported that its data 
reporting system does not yield infor-
mation on advances to the above 
categories of borrowers separately, but 

1988 
Sector 

they are included in the three broad 
categories viz. advances to agriculture, 
small scale industries and the services 
sector. Even the targets for the 
categories of artisans, agricultural 
labours and small farmers are not 
fixed separately under Annual Credit 
Plans (ACP) prepared for the districts. 
However, the progress made by all 
institutions in achieving the targets of 
the three broad categories under ACP 
in Uttar Pradesh during the years 
1988. 1989-90, 1990-91 are furnished 
below:-

1989-90 

(Rs. in crores) 

1990-91 
{upto 31-12-90) 

Target Achieve- Target Achieve- Target Achieve-
ment ment ment 

I. Agricul- 852.74 862.52 1179.09 1030.16 1363.36 726.41 
ture 

2. SSI 220.56 242.66 255.04 24026 289.51 161.72 
3. Services 239.75 282.73 272.75 259.00 30.52 161.52 

TOTAL 1313.05 1387.91 1706.88 1529.42 1683.39 1049.65 

Achievements of Trade Development 
Authority 

4232. SHRI KESRI LAL : Will the 
Minister of COMMERCE be pleased 
to state : 

(a) whether the Trade Develop-
ment Authority has achieved the 
objectives for which it was set up: 

(b) if so, the details of its main 
achievements; and 

(c) if not, the steps proposed to be 
taken by the Government to make it 
financially and commercially 
viable? 

22-25'7 LSS/ND/91 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): 
(a) Yes. Sir. 

(b) and (c) TDA in line with its 
objectives has been playing the role of 
a catalyst in promotion of exports par-
ticularly from the small scale sector 
who constitute over 60% of its mem-
bership. It has evolved a number of 
techniques for promotion of thrust 
products to select markets such as. 
India Promotions with leading 
Department Stores abroad. Buyer 
Seller Meets. participation in 
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specialised Trade Fairs abroad Con-
tact Promotion Programmes, product 
development and adaptation etc. It 
has set up a trade information centre 
fo;· collection of commercial intelli-
gence from all over the world for dis-
semination to Indian exporting 
community. Research studies such as 
Short-term Forecast of India's Ex-
ports, Action Plans for Promotion of 
Exports from different States in the 
country, Supply and Demand Studies, 
Feasibility Studies for EPZs, Overseas 
Market Surveys etc. are also under-
taken by the Authority. During the 
last 3 years, TDA organised 52 Export 
Development Programmes covering 
select thrust products and markets 
which, together with other activities, 
have resulted in export business worth 
Rs. 432.68 crores. 
[English} 

New Mandovi Bridge 

4233. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the Minis-
ter of SURFACE TRANSPORT be 
pleased to state : 

(a) the date when the tender for the 
New Mandovi Bridge was awarded: 

(b) the name of the contractor and 
the amount of the work awarded; 

(c) the specified time limit and the 
penalty in the contract for not com-
pleting the work in the stipulated 
time-limit: 

(d) the amount so far paid to ~e 
contractor; and 

(e) the time by which the Bridge is 
likely to be completed ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
1YTLER) : (a) The tender for con-
struction of New Mandovi Bridge was 

awarded on 21-2-1987. 
(b) The name of the contract ... r is 

M/s. U. P. State Bridge Corporation 
Ltd. and the amount of award is 
Rs. 957 lakhs. 

(c) The time specified in the Con-
tract for completion of the work was 
three years and the maximum penalty 
is ten percent of the contract value in 
the form of liquidated damages. 

(d) The amount paid to the con-
tractor as on 22-7-1991 is Rs. 1422.11 
lakhs. 

(e) The bridge is likely to be com-
pleted by may, 1992. 

fl'ranslationf 

Supply of Yam to Carpet Industry in 
Hathras, Uttar Pradesh 

4234. DR. LAL BAHADUR 
RAWAL: Will the Minister of TEX-
TILES be pleased to state; 

(a) whether the carpet industry in 
Hathras (U. P.) is facing certain basic 
difficulties such as fetching yarn from 
far otT places: 

(b) if so, whether the Government 
propose to provide yarn at Hathras 
itself to encourage this industry; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
TilE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): (a) No, 
Sir. 

(b) and (c) Does not arise. 
(d) Generally speaking there is no 

problem in the availability of yarn for 
the manufacture of handloom cotton 
durees. carpets, rugs etc. in Hathras. A 
spinning unit of NTC located at 
Hathras produces yam of waste cot-
ton and coarse counts required for the 
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weaving industry of Hathras. The 
State, Cooperative and private sector 
spinning mills in the region also have 
their own arrangements ·for sale of 
yam to the weaving industry in 
Hathras through private dealers. 
However, Government are willing to 
consider specific cases, if and when 
they are brought to their notice. 

{English} 

Overdrawal of Funds by States 

4235. SHRI C. SRINIVASAN : 
Will the Minister of FINANCE be 
pleased to state : 

(a) The States which has sought 
permission from the Union Govern-
mentforoverdrawal of funds frooi the 
Reserve Bank of India for financing 
various developmental schemes in 
their respective States during the last 
two financial years; 

(b) the funds allocated to Tamil 
Nadu by the Union Government dur-
ing 1988-89 and 1989-90; 

(c) whether these funds were spent 
by the Government ofTamil Nadu for 
the same purposes for whicli the 
allocation was made: and 

(d) if not. the action taken by the 
Union Government in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE) : (a) The transactions of 
State Governments with the Reserve 
Bank of India are governed by the 
Overdraft Regulation Scheme under 
which: 

(i) A State Government is auth· 
orised to draw up to the Ways 
and Means limit specified for 
the Government, and 

(ii) Should the State Government 

remain in overdraft beyond 7 
consecutive working days over 
the authorised Ways and 
Means limit. the Reserve Bank 
of India suspend payments on 
behalf of the State Govern-
ment. 

Some State Governments namely, 
Kerala, Maharashtra, Manipur, 
Orissa, Tamil Nadu and Uttar 
Pradesh have requested for increasing 
their Ways and Means limit for 
their States. 

(b) The net Central assistance to 
Tamil Nadu for their annual plan for 
1988-89 was Rs. 386.43 crores and 
fort,?89-90 was Rs. 428.25 crores. 

{c) and {d) Central assistance for 
State plan is allocated in the form of 
block loan and block grant for the 
plan as a whole subject to achieve-
ment of expenditure targets for certain 
specific earmarked schemes. includ-
ing the minimum needs programme. 
Government of Tamil Nadu reported 
total plan exependiture of Rs. 1296.00 
crores in 1988-89 and Rs. 1466.00 
crores in 1989-90 against the revised 
plan outlays of Rs. 1201.93 crores and 
Rs. 1396.71 crores respectively. How-
ever, as under the minimum needs 
programme/earmarked schemes 
some shortfall in expenditure was 
projected with reference to the 
allocations in the revised plan outlay, 
a proportionate out of Rs. 9.14 crores 
for 1988-89 and Rs. 2.48 · crores for 
1989-90was made out of Central assis-
tance for State plan. 

(»anslationj 

Alleged Corruption and Irregularities in 
B. I. C. IJmited, Kanpur 

4236. SHRI HARI KEWAL 
PllASAD : Will the Minister of TEX· 
TILES be pleased to state : 
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(a) whether the Union Govern-
ment have received some complaints 
about corruption and irregularities in 
British India Corporation, Kanpur a 
unit of NTC; 
(b) if so, the action taken by tl1e 

Government in this regard so for: 
(c) whether the Government pro-

pose to reconstitute the Board of 
'Directors of British India Corpqra-
tion which is functioning for the last 
several yea~: and 

(d) if so, by what time and if not, 
the reasons therefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): (a) Yes. 
Sir. 

(b) The complaints have been 
referred for investigation and report to 
British India Corporation Ltd., and 
Government of U. P. 

(c) No, Sir. However it has been 
proposed to include the General 
Manager, Cawnpore Textile Mills and 
Executive DirectorChamparun Sugar 
Works and Cawnpore Sugar Works on 
the Board of British India Corpora-
tion for better functional Coordi-
nation. 

(d) Does not arise. 

Road Accidents 

4237. SHRI HARl KEWAL 
PRASAD : W!ll the Minister of SUR-
FACE TRANSPORT be pleased to 
state: 

(a) the total number of road 
accidents in the country during the 
last six months; 

(b) the number of persons killed 
and illjured, State-wise; 

(c) the extent of loss of public pro-
perty; and 

(d) the amount paid as compensa-
tion to the next of kin of those killed 
in accidents and to the injured 
persons? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SIIRI JAGDISH 
TYTLER): (a) and (b) The informa-
tion is being collected and will be laid 
on the Table of the House. 

(c) The information is not avail-
able on the extent of loss of public 
property as a result of road 
accidents. 

(d) No Compensation is directly 
paid by the Central Government to 
the next of kin of those killed and 
injured in road accidents. Compensa-
tion is paid by Insurance Com-
panics. 

Measures to Encouragement Exports 

4238. SHRI HARI KEWAL 
PRASAD :Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Government have 
taken or propose to take any effective· 
measure to encourage the exports; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
and (b) Import & Export Policy is 
kept constantly under review and 
changes thereto are made as and 
when warranted and notified in the 
Gazette of India. 

A few measures to encourage 
exports were recently announced. 
Details in this regard are contained in 
Public Notices No. 173-ITC(PN)/90-
93, dated 4th July, 1991. and 189 to 
192-ITC(PN)/90-93 all dated· 14th 



August. 1991. Copies of the Public 
Notices are available in the Parlia-
ment Library. 

Seizure of Foreign Exchange 

4239. SHRI RAJENDRA KUMAR 
SHARMA : Will the Minister of 
FINANCE be pleased to state : 

(a) the value of foreign exchange 
seized in the capital during the last 
one year; 

(b) the names of the countries to 
which the currency belonged; and 

(c) the action taken against the 
offenders? 

THE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) During the period 31-8-90 
to 31-7-91; foreign exchange worth Rs. 
61.47 lakhs (approximately) were 
seized in Delhi by the Directorate of 
Enforcement The seized currencies· 
were of USA, U.K.. Germany, Japan, 
Pakistan, Australia. France. Holland. 
Hongkong, Thailand. Malaysia, 
Spain, Canada. Qatar. UAE. Saudi 
Arabia, Singapore. Italy, Bahrain. 
Switzerland, Oman. 

(c) Appropriate action under 
FERA, such as arrest, adjudication 
proceedings and prosecution. is 
taken. 

Non-payment of Dividend/Interests by 
Public Limited Companies 

4240. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government have 
received complaints that dividend/ 
interest is not paid by the public 
limited companies to the investors on 
their investment: 

(b) if so, the total number of such 
complaints received during the last 
three years and the number of persons 
out of them to whom payments 
were made; 

(c) whether at present there are 
any agencies of the Government 
which are capable of taking effective 
action in redressing such com-
plaints; 

(d) if so, the details thereof; 
(e) if not, whether the Government 

propose to constitute an effective 
agency which can help the investors 
in this rega .; and 

(f) if so, the time by which it will be 
constituted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) The Registrar of Com-
panies received 3720 complaints relat-
ing to non-payment of dividend and 
non-receipt of dividend warrants dur-
ing the period 1987-88 to 1989-90. The 
Department of Company Affairs took 
up these complaints with the com-
panies and had disposed of all the 
complaints except 258 which were 
pending at the end of 31-3-1990. After 
the enforcement of the new sub-
section (9) of Section 58 A of the Com-
panies Act for filing of applications by 
aggrieved depositors with effect from 
1-9-1989, the Company Law Board 
received 18,154 applications in regard 
to failure to repay deposit or part 
thereof or pay interest till 31-3-1991. 
Out of these. it disposed of 12,201 
applications and 5953 applications 
remained pending as on 31-3-1991. 

(c) to (1) The Companies Act 1956 
contains various provisions for 
safeguarding the interest of the inves-
.tors. The Government have also con-
stituted the Securities and Exchange 
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Board oflndta for dealing with, inter-
alia investor protection. 

D.A. to Government Employees 

4241. SHRI GIRDHARI LAL 
BHARGAVA: 
SHRI PHOOL CHAND 
VERMA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the percentage increase in 
prices during the period from January 
1, 1991 to June 30, 1991 and the 
increase in the All India Consumer 
Price Index during this period; 

(b) the percentage of Dearness 
Allowance payable to the Govern-
ment employees as per the above 
index; and 

(c) the time by which the Govern-
ment propose to pay the instalment of 
Dearness Allowance due from July 1, 
1991 to the employees in cash? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE) : (a) The percentage 
increase in wholesale price index du r-
ing the period January 1, 1991 to June 
30, 1991 is 4.8% approximately. The 
All India Consumer P.ice Index for 
Industrial Worker~ (General) (Base 
1960= 100) for tl . .! month ending June, 
1991 is 1030, as against 981 for the 
month ending December, 1990. 

(b) The amount of Dearness 
Allowance payable to the Central 
Government employees is calculated 
in terms ofthe formula prescribed by 
the Fourth Central Pay Commission 
which takes into account the percen-
tage increase in the 12 monthly 
average of All India Consumer Price 
Index over the Base f~.gUre of 608. 
According to it, employees drawing 

basic pay upto Rs. 3500/- per month 
are allowed 100% neutralisation, those 
drawing between Rs. 3501 and Rs. 
6000/- are allowed 75% and those 
drawing above Rs. 6000/- per month 
are allowed 65% neutralisation subject 
to marginal adjustments. 

(c) The matter is under consi-
deration. 

Expenditure on Newspapers 

4242. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of 
FINANCE be pleased to state : 

(a) the expenditure incurred by the 
Union Government on purchase of 
newspapers during the last three 
years, year-wise; 

(b) whether the offices of the 
Union Government and their 
attached offices functioning five days 
a week are subscribing the 
newspapers for all the seven days 
of a week; 

(c) if so, whether the Government 
propose to discontinue to purchase 
the newspapers on Saturdays and 
Sundays to effect economy in expen-
diture; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE): (a) to (d) As per pro-
visions contained in the Delegation of 
Financial Power Rules, Ministries/ 
Departments of the Government of 
India enjoy full powers to purchase 
non-official publications including 
books, newspapers, magazines and 
other periodicals according to their 
individual requirements. The expen-
diture on such items is not centrally 
maintained. Since the objective is to 
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keep officers and employees abreast 
with national and international 
developments on broad spectrum of 
issues like economic. political. social. 
cultural. administrative, etc. the ques-
tion of discontinuance of newspapers 
on holidays would not arise. 

fEnglislt/ 

Khusro Committee Recommendations 
for providing Loans to Agricultural 

Sector 

4243. SHRI Z. SOBHANAD-
REESWARA RAO VADDE: Will the 
Minister of FINANCE be pleased 
to state: 

(a) whether the Khusro Committee 
has recommended that agriculturql 
sector should be provided with at least 
Rs. 50.000 crores loan facilities 
every year; 

(b) if so, the average amount made 
available as loans to the fa'rmers in the 
country by various financial insti-
tutions/banks. etc.; and 

(c) the steps proposed to be taken 
to implement the recommendations 
of the Khusro Committee in respect of 
providing funds to agricultural 
sector? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a} Khusro 
Committee did not recommend that 
any specific amount should be pro-
vided for agricultural sector each 
year. 

(b) As per available information, 
the average amounts of direct 
agricultural loans per borrower dis-
bursed by the commercial banks 
(1988-89) was Rs. 6548, by the Primary 
Agricultural Credit Societies the same 
was Rs. 1732 and for Regional Rural 
Banks (1989-90), the same was Rs. 

3499. 
(c) Khusro Committee reviewed 

the working of the rural credit system 
in the country and made. recommen-
dations inter-alia for revitilisation and 
strengthening of cooperative credit 
sy.stem. Action has been initiated on 
the recommendations for preparation 
of Business Development Planning 
Programmes for Primary Agricultural 
Cooperative Societies (PACS) all over 
the country, imparting training for 
preparation of Business Development 
Plans and for simplification of lend-
ing policies and procedures. State 
Governments have also been reques-
ted to initiate on recommendations 
relevant to them. 

Development of Buckingham Canal as 
National Waterway 

4244. SHRI Z. SOBHANAD-
REESWARA RAO VADDE :Will the 
Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whether Buckingham Canal 
connecting Vijayawada city and 
Madras city has been recognised as a 
National Waterway to be developed 
by the Inland Waterways Authority 
of India: 

(b) if so, the amount allocated for 
this work during the last three 
years; 

(c) the amount spent thereon so far 
and the progress of the work; and 

(d) the date by which the develop-
ment work is likely to be com-
pleted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) No Sir. 

(b) to (d) Do not arise. 
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Outstanding Bank Credit against Non· 
Small Scale Industrial Units 

4245. SHRI K. V. THANGKA 
BALU : Will the Minister of 
FINANCE be pleased to state : 

(a) the number of non-small scale 
industrial units identified by the 
banks for giving financial assistance 
during the years 1989, 1990 and 1991, 
so far: 

(b) the outstanding bank credit 
against such units; and 

(c) the measures taken to recover 
the dues? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) The 
Reserve Bank of India (RBI) has 
reported that under the present Data 
Reporting System, data relating to the 
number of non-small scale industrial 
units identified by banks for giving 
financial assistance is not collected. 

(b) RBI has reported that. based 
on provisional data received from fifty 
scheduled commercial banks. cover-
ing about 95% of total bank credit. the 
outstanding credit to medium and 
large industry (i.e. non-small scale 
industry) was as follows : 

As On 

March 24, 1989 
March 23, 1990 
March 22, 1991 

(Rs. in crores) 

Amount 

32,185 
38,262 
44,425 

(c) The public sector banks have 
been instructed by RBI to review all 
borrowal accounts periodically. 
Whenever the conduct of an in-
dividual account reveals irregularities, 

steps are taken to regu1atise the 
advance and, if they fail, loans are 
recalled and various measures taken 
to recover the dues including resorting 
to legal proceedings against the 
borrowers and the guarantors, if 
any. 

Bank loans to farmers in Tamil Nadu 

4246. SHRI K. V. THANGKA 
BALU: Will the Minister of 
FINANCE be pleased to state : 

(a) the amount ofloans sanctioned 
and actually given by the bank in 
Tamil Nadu to farmers during the last 
three years; and 

(b) the amount paid back by the 
farmers during the above period ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) The 
amount of advances disbursed to far-
mers for agriculture and allied acti-
vities by all Scheduled Commercial 
Banks in the State ofTamil Nadu dur-
ing the last three years ended June 
1989 (latest available) are as 
under:-

Year 

June 1987 
June 1988 
June 1989 

Rs. in crores 

506 
612 
591 

(b) The data regarding recovery of 
direct agricultural advances of all 
scheduled commercial banks in the 
State of Tamil Nadu during the last 
three years ended June 1989 (latest 
available) are as under:-
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(Rs. in crores) 
------

Year ended Demand Recovery 

June 1987 612 403 
June 1988 701 474 
June 1989 801 531 

Infantry Combat Allowance for 
Soldiers 

4247. SHRI SUDHIR SAWANT: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the Government pro-
pose to grant an infantry combat 
allowance to the soldiers serving in 
infantry; 

{b) if so, the details thereof; and 

(c) the date from which the above 
allowance is likely to be given? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) No, 
Sir. 

(b) and (c) Do not arise. 

Review in Policy for Pension and Terms 
of Service of Defence Personnel 

4248. SHRI SUDHIR SAWANT: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the Government pro-
pose to review the policy regarding 
pension and tern1s of service of 
defence personnel; 

(b) whether there is any proposal to 
reduce the retirement age of defence 
personnel and absorb them in Border 
Security Force, Central Reserve Police 
Force and other para-military and 
police forces; 

(c) whether it will help in reducing 
the increasing pension burden on 

23-257 LS~/ND/91 

defence budget; and 

(d) if so, the details there0f? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) to 
(d) There is no proposal to review the 
overall policy regarding the pensions 
of Defence Services personnel. The 
terms of service, including the pres-
cribed length of service, of such per-
sonnel are however. reviewed from 
time to time. 

Instructions already exist for the 
reservation of jobs under the Govern-
ment and Public Sector Undertakings 
for the placement of ex-servicemen. 

Credit-Deposit Ratio of :"oiationalised 
Banks in Kerala 

4249. SHRI T. J. ANJALOSE : Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the Government of 
Kerala has submitted any representa-
tion for increasing the credit-deposit 
ratio of the nationalised banks in that 
State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and (b) 
The Reserve Bank of India (RBU has 
reported that they are not aware of any 
such representation from the Govern-
ment of Kerala. However, in the State 
level meetings organised by convenor 
bank and State Government from 
time to time, the suggestions are made 
to improve the credit deposit ratio aa4 
to avai.\ maximum instimtionalW.... 
cial support from the banks.. It U.a,. 
also be mentioned that credit-depoSit 
ratio of scheduled commercial banks 
for Kerala was 65.2% which was close 
to the ratio of 65.5% of all India. 
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Setting up of Defence College and 
Arms Factories in Andhra Pradesh 

4250. SHRI K. V. R. CHOWDARI : 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the Government pro-
pose to open any Defence College or 
Arms Factories in Andhra Pradesh in 
the near future; and 

(b) if so. the details thereof? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) and 
(b) There are at present no proposals 
to open Arms Factories in Andhra 
Pradesh. 

An Amphibious Warfare Training 
School is proposed to be established 
near K.akinada in East Godavari Dis-
trict. for which land acquisition work 
is in progress. 

Proposal to Allow 100 per cent f.quity 
for Foreign Investors 

4251. SHRI PRATAPRAO B. 
BHONSLE : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government pro-
pose to allow 100 per cent equity for 
foreign investors; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether investment offers of 
some foreign countries are in hand; 
and 

(d) if so, the details thereof and the 
date from which these offers will be 
effective? 

TilE MINISTER OF STATE IN 
TilE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) 100 per cent foreign equity 
is already freely permitted in 100 per 

cent Export Oriented Units and umts 
in Export Processing Zones. 

(c) and (d) No, Sir. Foreign Invest-
ment offers are received from foreign 
companies, and not from foreign 
countries. Such offers are received 
from time to time and are disposed of 
in accordance with policy. 

Lok Adalats 

4252. SHRI PRAT APRAO B. 
BHONSLE: 
SHRI GOPI NATH 
GANAPATHI: 

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state : 

(a) the number of Lok Adalats set 
up in the country, State/Union Terri-
t0ry-wise; 

(b) the jurisdiction of these 
Adalats; 

(c) whether there is any proposal to 
set up some more such Adalats in the 
country; and 

(d) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI P. RANGARAJAN 
R. KUMARAMANGALAM): (a). (c) 
and (d) A statement showing the 
number of Lok Adalats held upto 
July, 1991 in various States/Union 
Territories is attached. Lok Adalats 
are not regularly constituted by Law 
Courts. They are voluntary efforts for 
resolution of disputes through con-
ciliation. Lok Adalats are organised 
by the State Legal Aid & Advice 
Boards and District Legal Aid Com-
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mittees in different parts of the coun-
try from time to time. 

(b) The type:-; of cases taken up by 
the Lok Adalats include motor acci-
dent claims, land'acquisition matters, 
m~trimonial matters, civil suits and 
petty criminal cases compoundable 
with the permission of the Court. 

STATEMENT 

Number of Lok Adalats organised by 
State Legal Aid and Advice Boards/ 

District Legal Aid Committees 

(Based on the information available 
as on 31-7-91) 

Name of the State 
S. Legal Aid 
No. & 

Advice Board 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Goa 
5. Gujarat 
6. Haryana 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
13. Meghalaya 
14. Orissa 
15. Punjab 
16. Rajasthan 
17. Sikkim 
18. Tamilnadu 
19. Tripura 
20. Uttar Pradesh 
21. West Bengal 

Number 
of Lok 
A.dalats 

organised 

85 
41 
18 
7 

484 
257 

1 
492 

7 
226 
798 

4 
3 

1.000 
2 

253 
3 

93 
3 

1,030 
13 

2 3 

22. Chandigarh 2 
23. Delhi 14 
24. Pondicherry 2 

GRAND TOTAL 4,848 

Production of Cotton 

4254. SHRI VIJAY NAVAL 
PATIL : Will the Minister of TEX-
TILES be pleased to state : 

(a) the present state of textiles 
output; 

(b) whether the production of tex-
tiles has been adversely affected by 
short supply of cotton and prohibitive 
pricing; and 

(c) if so, the steps taken by the 
Government to produce more cotton 
for domestic and export purposes ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn : (a) and 
(b) The production of cloth and yarn 
has been showing an upward trend. 
Although the supply position of cot-
ton was somewhat difficult. due to 
decline in cotton production during 
the 90-91 cotton season and an 
upward trend in cotton prices. cotton 
was all along available to mills during 
the season. Government is not aware 
of any serious economic crisis faced 
by textile mills due to fluctuations in 
the demand and supply position of 
cotton during 1990-91 cotton 
season. 

(c) Among the various measures 
identified for improving the produc-
tion of cotton and availability of cer-
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tified seeds to the cotton growers, 
stepping up of Intenesive Cotton 
Development Programme identifica-
tion of important districts in the major .. 
cotton producing States for concen-
tratioft··or efforts 'by preparation of 
special Cotton Production Pro-
gramme. improvement in plant sur-
veillance measures. improvement in 
irrigation facilities etc. 

(I'ronslation/ 
Rate of Iaterest oo Provident Fund 

4255. SHRI RAMESH CHAND 
TOMAR: 
DR. C. SILVERA : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Government pro-
pose to increase the rate of interest on 
provident fund; and 

(b) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE): (a) No. Sir. 

(b) In view of the tax benefits 
available to General Provident Fund 
subscribers. the current interest rate of 
12% per annum is considered 
reasonable. 

&~meat of Dearness Allowance to 
Government Employees 

4256. SHRI RAMESH CHAND 
TOMAR : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the instalments of 
Dearness Allowance given to the Cen-
tral Government employees whose 
basic pay exc~ds Rs. 3500 are 
deposited in their provident fund 
account; 

(b) whether in view of exorbitant 
increase in prices the Government 
propose to give the instalments of 
Dearness Allowance in cash to the 
above category of employees also; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE): (a) Under the existing 
orders. the instalments of Dearness 
Allowance due from 1-7-90 onwards 
are not payahle in cash to the Central 
Government employees drawing pay 
above Rs. 3500 p. m. but instead are 
credited to their respective Provident 
Fund Accounts. 

(b) and (c) The additional instal-
ment of Dearness Allowance due 
from 1-7-91 is payable with the salary 
of September. 1991. The mode of pay-
ment will be decided when the instal-
ment becomes payable. 

(English/ 
Depreciation on Vehicles and 

:\1achincr~ 

4257. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of 
FINANCE be pleased to state : 

(a) whether a large number of 
vehicles were purchased during the 
first three months of 1991 by the busi-
ness community in order to claim 
'depreciation for the year 1990-91; 

(b) if so. the reasons for allowing 
full depreciation on such vehicles/ 
machinery etc. bought at the fag end 
of the financial year instead of allow-
ing only the proportionate deprecia-
tion; and 

(c) the steps taken or proposed to 
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be taken by the Government to check 
the erosion of revenue ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) data regarding the number 
of vehicles purchased by persons car-
rying on business for claiming dep-
reciation is not available as no 
separate records are maintained for 
this purpose. 

(c) It is proposed under clause 11 of 
the Finance (No. 2) Bill, 1991 to res-
trict the depreciation in respect of 
assets used for a period of less than 
one hundred eighty days to 50% of the 
amount of depreciation admissible 
under the Income-tax Act 

[vasion of Taxes h) Traders in Delhi 

4258. SHRI RAJNATH SON-
KAR SHASTRI : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government are 
aware that unscrupulous traders in 
Delhi build up their cash books by 
showing sales in cash whereas such 
sales are actually made on credit and 
they keep such bills with them to be 
realised later on; 

(b) if so, the number of such cases 
detected by the income tax and sales 
tax authorities during the last three 
years and the action taken thereon; 

(c) whether the Government pro-
pose to launch a concerted drive to 
apprehend such unscrupulous traders 
in Delhi; and 

(d) if not, the reasons for allowing 
traders to convert the black money 
into white money? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) For the purposes of Delhi 
Sales Tax Act. 1975, cash sales and 
credit sales are treated at par, as sales 
tax is leviable on both cash sales as 
well as credit sales. 

In the cases taken up for investiga-
tion by Income-tax authorities in 
Delhi in the last three years, such a 
modus operandi has not come to 
notice. 

(c) and (d) In view of reply to (a) 
and (b), does not arise. 

~on-availability of Items in Culitoms 
Disposal Shops 

4259. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of 
FINANCE be pleased to state : 

(a) whether textiles. sarees and 
other goods are sold by the customs 
disposal shops t0 co-operative in-
stitutions and N. C. C. F. in larger 
quantities rather than t0 the general 
public- for their personal use; 

(b) if so. the reasons therefor and 
the steps taken to se11 maximum items 
to the members of general public; 

(c) whether public is greatly incon-
venienced due to frequent closure and 
non-availability of goods in these 
shops; and 

(d) if so. the steps taken by the 
Government to improve the function-
ir.g of the customs disposal shops in 
the country. pat1icularly in Delhi? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) to (d) Confiscated textiles. sarees 
and other consumer goods are mainly 
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sold in hulk to registered Co-operative 
Societies and National Consumers 
Co-operative Federation for being 
sold in tum to bonafide consumers in 
retail through Super Bazaars. Sahkari 
Bhandars, etc. Such good5 are also 
offered for sale to military/police/ 
para-military canteens. A small quan-
tity of consumer goods are also sold in 
retail through Customs Retail Shops 
on a 'first-come-first-serve' basis. 
Priority is given to bulk sales for 
obtaining quick retums. to avoid 
deterioration of the goods due to 
passage of time. optimum utilisation 
of storage space, etc. There is no 
source of regular supplies of such 
goods to the Customs Retail Shops 
other than the left overs from bulk 
sales. Goods sold in bulk. however. 
also reach the members of the general 
public through the other channel. i.e .. 
NCCF. etc. 

Instructions have· been issued re-
cently that the opening balance of 
items of high y;Jluc..; ..;uch as tcleYision. 
video cassette recorder~. \\rist watches 
etc. should be displa)-ed on a notice 
board placed prominently outside the 
retail shops at the beginning of sale 
everyday for the benefit of the 
general public. 

{Translation/ 

Rehabilitation of [x-Scn'iccmcn in 
Agra District 

4260. SIIRI BIIAGWAN SHAN-
KAR RAWAT: Will the Minister of 
DEFENCE be pleased to state : 

(a) the number of permanent resi-
dents of Agra district retired during 
1988. 19~9 ancl 1990. after completion 
of sctvicc in th rcc wings of the armed 
forces. year-wise: 

(b) the numherofthese retired per-

sons who have hcen rehabiJirared; 

(c) whether the (;overnment pro-
pose ~o provide accommodation to 
these retired persons : and 

(d). if so, the details thereof? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) As 
per the information furnished by Zila 
Sainik Board, Agra. the numberofper-
manent residents of Agra. who retired 
during 1988. 1989 and 1990 in the thrf'e 
wings of the Armed Forces. is 480. 523 
and 587. respectively. 

(b) The details of retired personnel 
rehabilitated are as under:-
------------------------
Year Employed Self Total 

1988 
1989 
i990 

106 

59 

employed 

6 
11 
17 

112 
83 
76 

(c) and (d) Govt. do not have any 
proposal to provide housing to retired 
service personneL However, the Army 
Welfare Housing Organisation 
(AWHO) has a self-financing scheme 
at Agra to provide housing facility to 
serving and retired Army personnel 
and widows of Army personnel. 50 
houses were constructed hy the AWHO 
up to 1989. 24 houses arc presently 
under construction. 

Reinstatement of Dismissed D.T.C. 
.Employees 

4261. SHRI SHIV SHARAN 
VERMA: 
SHRI GOVINDA CHAN· 
DRAMUNDA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the numher of employees of the 
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DTC dismissed from service for par-
ticipating in the strike during March. 
1988; 

{b) the number of employees re-
instated in service so far; and 

(c) the reasons for not reinstating 
the remaining employees and when 
they are likely to be reinstated? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) 3,125 employees. 

(b) 2.956 employees. 

(c) The rema1nmg dismissed 
employees did not submit applica-
tions for reinstatement. 

Value of Rupee 

4262. SHRI SATYAGOPAL 
MISRA : Will the Minister of 
FINANCE be pleased to state the pre-
sent value of a rupee taking 1971 as 
base year? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
The value oflndian rupee measured as 
the reciprocal of the Consumer.Price 
Index (CPn for Industrial workers on 
base 1971 works out to 1-8.5 paise in 
June, 1991 (latest available). 

World Bank Assistance for Develop-
ment of Sivakasi 

4263. Dr. R. KANAGA GOVINDA-
RAJULU : Will the Minister of 
FINANCE be pleased to state : 

(a) whether any World Bank assis-
tance has been given to the Govern-
ment of Tamil Nadu for development 
of Sivakasi ; and 

(b) if so, the details thereof together 
with the projects to be undertaken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 

(SHRI RAMESHWAR THAKUR): 
(a) and (b) Development Credit 
Agreement for IDA Credit equivalent 
to $ 300.2 million has been signed on 
16-9-1988 with World Bank for 
implementation ofTamil Nadu Urban 
Development Project. The project 
includes the components of sites and 
services. slum improvement pro-
gramme, traffic management and 
transport. The Project also finances a 
municipal urban development fund to 
support municipal services through 
financing of equipment and 
civil works for the maintenance and 
delivery of services like water supply, 
road, storm water drainage, solid waste 
management, market, shops, public 
health, truck terminals and bus stands, 
road construction etc. Sivakasi is one 
of the local bodies which has access to 
the fund for provision of these 
municipal services. 

rJranslationj 

Loans for Agro-Based Industries in Rat-
nagiri District (Maharashtra) 

4264. SHRI GOVINDRAO 
NIKAM : Will the Minister of 
FINANCE be pleased to state : 

(a) whether banks provide loan 
upto seventy five per cent to the agro-
based industries ; 

(b) if so, the number of applicants to 
whom loans have been sanctioned for 
dairy development and poultry farm-
ing in the Ratnagiri district of 
Maharashtra ; and 

(c) the number of applications 
rejected by the nationalised banks and 
the reasons therefor ? 
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THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) 
Reserve Bank of India (RBO has re-
ported that loans and advances gran-
ted by banks to agro-based industries 
which are eligible to classified as small 
scale industries, are inter-alia, treated 
as priority sectora advances and such 
advances qualify for liberal margin 
requirements. In terms of existing 
instructions of RBI, no margin is. to be 
taken by banks for credit limit upto 
and inclusive of Rs. 25,000. For credit 
limits over Rs. 25,000 a margin of 15% 
to 25% is taken depending o.n the pur-
pose and quantum ofloan. 

(b) and (c) The data reporting sys-
tem of the RBI does not yield district-
wise data on the null.lber of appli-
cations rejected. However. district-
wise data on the number of applicants 
to whom loans have been sanctioned 
by the nationalised banks for dairy 
development and poultry farming in 
Ratnagiri district are being collected 
and will be laid on the table of the 
House. 

Per Capita Amount of CentraJ Grant 
to Orissa 

4265. SHRI GOVINDA CHAN-
DRA MUNDA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government of 
Orissa has requested the Union 
Government to increase the per capita 
amount of Central grant to the State ; 
and 

(b) if so. the reaction of the Union 
Government thereto? 

TilE MINISTER OF STATE IN 
1HE MINISTRY OF FINANCE 
(SHRI SHANTARAM POT-
DUKHE): (a) and (l1) The Govern· 
ment of Orissa has been requestina 

from time to time for allocation of 
increased Central assistance to the 
State. The quantum of Central assis· 
tance to be given to the various States 
including Orissa is determined by the 
Planning Commission within the 
overall amounts earmarked for this 
purpose and on the basis of criteria like 
modified Gadgil Formula, etc. As such 
it has not been possible to accede to the 
request of Government of Orissa for 
an increase in Central assistance. 

{English] 

Opening of New Branches of 
Nationalised Banks in Ratnagiri 

(Maharashtra) 

4266. SHRI GOVINDRAO 
NIKAM: Will the Minister of 
FINANCE be pleased to state : 

(a) whether there is any proposal to 
open new branches of nationalised 
banks in Ratnagiri district of Maha-
rashtra ; and 

(b) if so, the places where these 
branches will be opened in the above 
district bank-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) and 
(b) Opening of branches of nationa-
lised banb under the extant branch 
licensing policy (1990-95) is a con-
tinuous process. which is aoverned by 
licences issued by Reserve Bank of 
India in this reprd. Hence, at this 
staae it is not possible to project the 
number of branches of banks that will 
be opened in Ratna&iri District of 
Maharashtra. 



365' Wriuen Answen to (Juestio11.1 BHADRA 1. 1913 (SAKA) Written Alt.I'H'r!n to {}m!tdons 366 

Depbsits and Advances in Nationalised 
Banks 

4267. SHRI SYED SHAHABUD-
DIN: Will the Minister of FINANCE 
be pleased to state : 

(a) the total number of bank 
employees in the nationalised banks 
as on March 31, 1991. bank-wise and 
grade-wis~ ; 

{b) the officer, clerk. non-clerical 
staff ratio for each bank ; and 

(c) the deposits and advances as on 
March 31, 1991 per officer and per 
employee, bank-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) to 
(c) Information as reported by the 20 
nationalised banks is given in the 
enclosed Statemcnt-1 

manslation} 

Fmancial Assistance to States ~aader 
IRDP 

4268. SHRI SHIV SHARAN 
VERMA : Will the Minister of 
FINANCE be pleased to state : 

(a) the amount provided to the 

States by the banks under the Inte-
grated Rural Development Pro-
gramme for rural development, 
especially for scheduled castes, sche-
duled tribes and backward com-
munities during the last three years, till 
date, year-wise and State-wise ; and 

{b) the number of persons benefited 
under the scheme, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI BALBIR SINGH) : (a) and 
{b) The present data reporting system 
does not generate the information---
regarding number of persons bene-
fited belonging to backward com-
munities and the amount provided by 
the banks to them under Integrated 
Rural Development Programme 
(IRDP) separately. 

The State-wise number of persons 
benefited under IRDP including 
scheduled castes and scheduled tribes 
beneficiaries and the amount provided 
by the banks during the year 1988-89, 
1989-90 and 1990-91 (upto February, 
1991) is given in attched Statement-! 
to III. 
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Rubber Board Assistance to Tribals 
in Assam 

4269. DR. JAYANTA BONGPI: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the number of tribal bene-
ficiaries assisted by the Rubber Board 
in the Karbi Anglong district of 
Assam since the Board started its 
function there: 

(b) the subsidy released to such 
tribal beneficiaries during the above 
period. year-wise: and 

(c) the details of the area in hec-
tares covered by rubber crop during 
the above period? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
Approximately 425 tribal rubber 
growers have been assisted by the 
Rubber Board since it started 
functioning in Assam. 

{h) An amount of about Rs. 57.50 
lakhs has been released as financial 
assistance to the above tribal 
beneficiaries. year-wise break-up of 
which is as follows·-

Till 1986-87 
1987-88 
1988-89 
1989-90 
1990-91 

Rs. 2.25 Jakhs 
Rs. 14.24 lakhs 
Rs. 15.33 lakhs 
Rs. 16.05 lakhs 
Rs. 9.63 lakhs 

(c) Year-wise break-up of area 
planted with ruhhcr in Karhi Anglong 
is given below :-

Year Extent (lla.) 

JWW 
19RJ 
191(2 

122.78 
192.96 

14.26 

Year F.xtcnt (lhl.) 

1983 21.62 
1984 41.00 
1985 35.70 
1986 15.69 
1987 204.90 
1988 208.03 
1989 114.79 
1990 14.00 

TOTAL 985.73 

Inclusion of Handloom Reservation 
Act, 1985 in Ninth Schedule of 

Constitution 

4270. SHRI MORESHWAR 
SAVE: Will the Minister of TEX-
TILES be pleased to state : 

(a) whether there is any proposal 
to include the II andloom Reservation 
Act 1985 in the Nin!h Schedule of the 
Constitution: and 

(b) if so. the details in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): (a) and 
(b) The matter of reservation of pro-
ducts for exclusive production on 
handlooms is a commitment of the 
Government. This was enshrined in 
the Handlooms (Reservation of 
Articles for Production) Act. 1985 and 
was 10 be implemented through 
orders issued under the Act whereby a 
total of22 handloom items were reser-
ved for exclusive production on 
hancllooms. 

Because of the )~gal bottlenecks, the 
Act and the orders have remaine,( vir-
tually inoperative. lil owrcome these 
legal problems the Constitution 
(Scventythird Amcn,lment) Bill 1990 
was introduced for consideration nnd 
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passage in the Monsoon and Winter 
sessions of the Ninth Lok Sabha. That 
time the Amendment Bill could not be 
taken up for consideration .md 
passage. Before the Bill is rein-
troduced in the current session of 
Parliament, a certain procedure has to 
be followed which is under way. 

Simplification of Exports Procedure 

4271. SHRI K. THULASIAH 
VANDAYAR: Will the Minister of 
COMMERCE be pleased to state : 

(a) whether a decision has been 
taken to simplify the documentation 
involving exports; 

(b) if so, the salient features 
thereof; and 

(c) the date from which it will 
be effective ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDl~MBARAM): (a) 
Yes, Sir. 

(b) Simplified format of Applica-
tion, Bank Certificate of export and 
realisation, and other supporting 
documents for claiming replenish-
ment benefits by exporters have been 
notified vide Public Notice No. 185-
ITC(PN)/90-93 dated 31st July, 1991. 
Simplification in supporting docu-
ments for grant of licences under duty 
exemption scheme have also been 
notified vide Public Notice No. 191-
ITC(PN)/90-93 dated the 14th August, 
1991. Copies of Public Notices are 
available in the Parliament Library. 

(c) The above changes have be-
come effective from the date of the 
issuance of the Public Notices. 

25-J,,S?,·~~S/ND/~ 

Foreign Investment 

4272. SHRI VIJAY NAVAL 
PATIL : Will the Minister oi 
FINANCE be pleased to state : 

(a) the existing guidelines for 
foreign investment in the country by 
way of dividend and royalty; 

(b) whether the foreign investment 
has helped in economic and finan-
cial field; 

(c) whether the Government pro-
pose to ensure that foreign investment 
in-flow is twice its flow by dividend 
and royalty; and 

(d) if so, the details in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 

(a) Foreign companies which have 
been allowed equity participation in 
Indian companies are eligible to 
r~patriate dividends subject to Indian 
taxes. They may also repatriate royalty 
upto 5% of domestic sales and 8% 
of exports. 

(b) Foreign investment and tech-
nology collaboration is welcomed to 
obtain higher technology, to 
increase exports and to exp~nd the 
production base. 

(c) and (d) Dividend payments 
shall be allowed in case of direct 
foreign investment upto 51 per cent 
foreign equity in high priority indus-
tries so as to ensure that out flows on 
account of such payments are balan-
ced by export earnings over a period 
of time. 
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Import of Homoeopathic Medicines 

4273. SHRI GOVINDA CHAN-
DRA MUNDA : Will the Minister of 
COMMERCE be pleased to state : 

(a) the reasons for allowing import 
of Biochemics, Dilutions, Mother 
tinctures and specialities of 
Homoeopathic medicines which are 
manufactured indigenously and are 
also being exported; 

(b) the details of homoeopathic 
medicines which are allowed for 
import but are not sold in the country 
of origin; and 

(c) whether the Government con-
template any change in the policy in 
view of grave economic crisis? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) 
The itnport of these Homoeopathic 
medicines is being allowed by all per-
sons for actual use/stock· an-d sale, 
with a view to ensure easy availability 
of such medicines of desired standard 
and quality. Such imports supplement 
the indigenously manufactured 
Homoeopathic medicines. 

(b) Cineraria Maritima Succus 
manufactured by Dr. Willimar 
Schwabe Gmbh &· Co., West Ger-
many, is being imported into the 
country. 

(c) Presently, there is no such pro-
posal under cons: ~eration. 

WitWnwal of Interest Rates on 
Debentures 

4275. SHRI GURUDAS KAMAT: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the withdrawal of 
interest rates on debentures would hit 
the banb; 

(b) whether the blue chip com· 
panies would now prefer capital 
market to the·banks; 

(c) if so, the reasons therefor; 
(d) whether the Government pro· 

pose to take some steps to attract the 
blue chip companies to deposit the 
surplus funds in banks; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to 
(e) The information is being collec-
ted and will be laid on the Table of 
the House. 

Premium for Insurance Cover-up in 
Flood-prone Areas 

4276. SHRI GURUDAS KAMAT : 
Wm the Minister of FINANCE be 
pleased to state : 

(a) whether the property owners in 
flood-prone areas are required to pay 
a higher premium for insurance 
cover-up: 

(b) if so, the reasons therefor. 
and 

(c) the increase in premium in 
such cases? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH): (a) No, 
Sir. 

(b) and (c) Do not arise. 

(Iranslationj 

Smuggling of Opium and Morphia 

4277. SHRI VISHWANATH 
SHASTRI: Will the Minister of 
FINANCE be pleased to state : 

(a) whether there has been large 
scale increase in the smueatin& of 
opium and morphia particularly from 
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Eastern Uttar Pradesh for the last 
one year; 

(b) if so, the steps taken or pro-
posed to be taken by the Government 
to check this smuggling; and 

(c) the quantity and value of 
opium and morphia seized and the 
number of smugglers apprehended 
alongwith the places thereof during 
the last three years, year-wise ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) The information avail-
able does not indicate any increase in 
trafficking of opium and morphine in 
the country and in particular in the 
Eastern Uttar Pradesh during the last 
one year. The different drug law 
enforcement agencies maintain 
vigilance to prevent such illegal 
activities. 

(c) The quantity of OJ'ium and 
morphine seized during the last three 
years in the country and number of 
persons arrested are given below : 

No. ofper-
sonsar-

Year Opium Morphine rested 

1988 3304 K.gs. 23 Kgs. 600 
1989 4855 Kgs. 92 Kgs. 831 
1990 2114 Kgs. 6 Kgs. 367 
1991 1427 Kgs. 4 Kgs. 515 
(Up 
to 
July) 

Since the value of opium and 
morphine varies based on their 
consistency/p,•rity, it is not possible to 
indicate the 'lt;:llue of the seized opium 
and morphine. The opium seizures 
-were made in the States/Union 
Territories of Delhi. Haryana, 
Madhya Pradesh, Punjab, Rajas-
_than. Uttar Pradesh, West Bengal, 

Maharashtra and some quantity in 
Goa, Gujarat, Jammu and Kashmir, 
Kerala, Assam, Bihar and Tamil 
Nadu, while morphine was seized in 
Maharashtra, Uttar Pradesh, Tamil 
Nadu and Bihar. 

[English] 

Unprovoked Firing by Pakistani Troops 
in Poonch Sector 

4278. SHRI TARA CHAND 
KHANDELWAL: 
SHRI PRATAPRAO B. 
BHONSLE: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether attention of the 
Government has been drawn to the 
news-item captioned "Pakistani 
troop's unprovoked firing on Indian 
positions" appearing in the Indian 
Express dated July 28, 1991; 

(b) if so, the facts in this regard; 
(c) the number of persons killed 

during the exchange of fire; 
(d) whether any protest has been 

lodged with the Government of Pakis-
tan in this regard; 

(e) if so, the details thereof and if 
not, the reasons therefor, 

(0 whether any compensation has 
been paid to the civilians killed in 
these incidents; 

(g) if so. the details thereof; and 
(h) if not. the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR): (a) to 
(c) Government have seen the media 
report. There have been incidents of 
exchange of ftre between Indian and 
Pakistani forces across the Line of 
Control, resultina in some casualties 
on both the sides. It would not be 
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desirable to disclose further details. 
(d) and (e) The Directors General 

of Military Operations of India and 
Pakistan have been in weekly 
telephonic contact with each other. 
The need to prevent escalation in the 
level of firing and tension along the 
border has been emphasised by 
both sides. 

(f) to (11) No civilian on our side 
was killed in the Poonch Sector dur-
ing July, 1991. in the incidents of 
exchange of fire. 

{Translation] 

Persons Arrested in Connection with 
Drugs Smuggling 

4279. SHRI PRAKASH V. 
PATIL:. 
SHRI C. P. MUDALAGI-
RIYAPPA: 

Will the Minister of FINANCE be 
J?leased to state : 

(a) the number of persons arrested 
while smuggling the drugs across the 
border during the last three years, 
year-wise: and 

(b) the action taken against those 
persons? 

TIIE MINISTER OF STATE IN 
TIIE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) The number of persons arrested 
while smuggling narcotic drugs and 
psychotropic substances across the 
border during the last three years is as 
given below : 

Year Number of per-
sons arresterl 

1988 244 
1989 100 
1990 46 

(b) In all these cases action undet 

the Narcotic Drugs and Psychotropic 
Substances Act 1985 was taken for 
investigation and prosecution. 

[Englislzf 

Securities and Exchange Board 

4280. SHRI GURUDAS KAMAT: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether Securities and Ex-
change Board of India is regularly 
receiving complaint~ against several 
leadinr companies: 

(b) if so, the number of such com-
panies; and 

(c) the steps the Government pro-
pose to take against such com-
panies? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) Yes Sir. The Securities 
and Exchange Board of India (SEBn 
has been receiving complaints against 
companies including several leading 
companies. SEBI is receiving com-
plaints against over 700 companies 
per month since the past 4 to 5 
months. 

{c) The Companies Aci, 1956, con-
tains provisions for safeguarding the 
interest of the investors against erring 
companies. Action is taken against 
companies in appropriate cases under 
the provisions of this Act 

Theft of Import/Export Consignments 

4281. SHRI GURUDAS KAMAT: 
Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether export and import 
consignments of various chemicals 
are bdng stolen at Bombay Port; 
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(b) if so, the specific items that are 
being stolen; 

(c) whether the Governmcfut have 
arrested some culprits in this 
regard; and 

(d) the steps b~ing taken to curb 
such thefts ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) Yes Sir. There 
are few cases of theft involving the 
following items :-

(i) Bethabuthol/Nepthol/ Aromine 
Chemical Powders, {ii) Sodium 
Hydrosulphate, (iii) Ampici-
line/ Amoxiciline Trybydra te, 
(iv) Chloropromazine Hyd-
rocloride, (v) Sulphomethax-
azole, {vi) Thiofiline Unhydriss 
BP-18. 

(c) Yes Sir. 
(d) A number of steps have been 

taken including (i) Intensive patroll·· 
ing in the docks and outlying con-
tainer areas by Police and Securitv 
personnel, (ii) As far as possibl~. 
nominated route movement for con-
tainer traffic from docks to container 
yards, (iii) Monitoring of road 
vehicle's movement carrying con-
tainers. (iv) Escorting of containers 
with valuable chemicals when carried 
during night, and (v) Storage of 
chemicals in the shed inside the 
lock fast 

International Narcotics Control 
Strategy 

4282. SHRI MUKUL BAL-
KRISHNA WASNIK: Will the Minis-
ter of FINANCE be pleased to 
state: 

(a) whether the Government are 
aware of the US State Department 

report of March, 1991 on "Inter-
national Narcotics Control Strategy" 
wherein it has been stated that the 
India is the largest producer of opium 
in the world for pharmaceutical uses 
but despite announced intentions by 
the Government to increa~e control 
and monitoring, the diversion of its 
illicit opium and unlicensed cultiva-
tion is growing; 

(b) whether the counter narcotic~ 
efforts have suffered from a lack of 
adequate resources. effective policy 
co-ordination and vigorous imple-
mentation; and 

(c) if so, the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FINA.!'\ICE 
(SHRI RAMESHWAR THAKUR): 
(a) to (c) The Government of India 
are aware of the U.S. State Depart-
mentreportofMarch.l991 on "Inter-
national Narcotics Control Strategy". 
Government of India does not agree 
with some of the observations made in 
the report regarding diversion from 
licit opium and illicit cultivation of 
opium poppy. The elaborate system of 
controls perfected by the Government 
of India over a long period of time was 
adopted as a model by the Inter-
national Community for formulating 
Article 23 ofthe Single Convention on 
Narcotic Drugs. 1961. The United 
Nations Fund for Drug Abuse Con-
trol deiega tion which visited India in 
October, 1986 commended the strict 
control exercised over cultivation and 
storage of opium in India. One of the 
largest buyers of opium frQm India in 
USA conducted a survey of opium 
production and security in India dur-
ing February-March, 1991 and has 
brol,lght out a booklet in April. 1991 
based on that survey, commending 
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the Indian system of control on poppy 
cultivation. Inspite of resources con-
straints, Government of India 
attaches very high priority to tackle 
illicit trafficking in Narcotic Drugs 
and Psychotropic Substances, and the 
results achieved by Indian enforce-
ment agencies have been appreciated 
by I.C.P.O.-INTERPOL and the Inter-
national Narcotics Control Board. 
Successive reports of the INTERPOL 
indicate that now about 70% of the 
heroin emanating from South West 
Asia ·reaches Europe via Iran and 
Turkey through the Balkan route 
instead through India which has been 
mainly attributed to the stringent 
enforcement measures taken by the 
authorities in India. 

12 · 00 hrs.· 

STATEMENT BY MINISTER 
Developments in Soviet Union 

/English} 

MR. SPEAKER : Yesterday, the 
House wanted to get the information 
on what is happening in Soviet Union. 
I think, the Foreign Minister is ready 
with the information. I would request 
him to make the statement. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI MADHAVSINH 
SOLANKI): Hon'ble Members will 
recall that on the 20th August, 1991, I 
had informed this august House of the 
deveiopments that had taken place in 
the USSR on 19th August, 1991. Since 
then, events in the Soviet Union have 
moved at a very fast pace. On 21st 
August, the Soviet Parliament's Steer-
ing Presidium formally declared the 
ouster of President Gorbachev illegal 
and reinstated him as President Pre-
sident returned to Moscow in the early 
hours of 22nd August. He has since 

De\•elopments in Soviet Union • 

resumed his duties as President at 
Moscow. 

Yesterday, our Prime Minister sent 
a message to President Gorbachev, 
expressing his relief and happiness at 
his and his family's well-being and 
expressing the. satisfaction of the 
Government and ·the people of India 
at his resumption of duties as the Pre-
sident of the U.S.S.R. Prime.Minister 
has also sent a message to Mr. Boris 
Yeltsin, President of the Russian 
Soviet Federative Socialist Republics 
(RSFSR) appreciating his role in the 
restoration of constitutional order in 
the U.S.S.R. 

What has happened in the Soviet 
Union is a reassertion of democratic 
values and a triumph of the will of the 
people. These are the values to which 
we ourselves are deeply committed 
and on which our polity is based. 

Hon 'ble Members are aware, of the 
unique role of President Gorbachev 
in initiating the process of glasnost 
and perestroika and a vision of a world 
based on disarmament peace and 
cooperation-a vision which we share 
and which has been reflected in the 
Delhi Declaration on Principles for a 
Nuclear Weapon-Free and Non-
Violent World, signed by the former 
Prime Minister Shri Rajiv Gandhi 
and President Gorbachev on 27th 
November, 1986. 

President Gorbachev has also 
played a stellar role in adding new 
dimensions to the time-tested, warm 
and friendly Indo-Soviet relations 
based on mutual interest and trust 
The Government of I4dia is convin-
ced that these relations will grow from 
strength to strength. 

I am sure that the House will join 
me· in conveying our best wishes to 
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President Gorbachev and to the frien-
dly people of the Soviet Union, for· 
their success in the challenging tasks 
that lie ahead of them. 
/l}anslationj 

SHRI JASWANT SINGH (Chit-
torgarh) : Better late than never. This 
should have been done much earlier, 
as had been categorically stated by 
us. 

SHRIMADHAVSINH SOLANKI: 
We have made it clear earlier. 

{English/ 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : We have lost the 
moorings of our foreign policy. 

11.04 hrs. 
CONGRATULATIONS TO THE 

PEOPLE OF USSR 
{I'ranslationj 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : Mr. Speaker, Sir, the 
whole House must join in felicitating 
President Gorbachev, Mr. Boris 
Yeltsin and Soviet people and also 
convey our best wishes to them. 
{English} 

SHRIMADHAVSINH SOLANKI: 
With your permission, it may be 
recalled that during the discussion 
yesterday, honourable Members had 
referred to a news-item on develop-
ments in the USSR and had sought a 
clarification. I have ascertained the 
position from our Ambassador· in 
Moscow who has categorically denied 
the remarks attnouted to him. 
{I'ranslationj 

SHRI LAL K. ADVANI (Gandhi 
Nagar)·: There had been difference 
between the · Government and the 

Parliament The stand taken by the 
Government is almost the same as 
that of th~ Parliament I agtee with 
Mr. George Fernandes and he has 
rightly said that both the Parliament 
and the hon 'ble Speaker should 
extend their felicitation to thr 
Soviet people. 

SHRI BUTA SINGH (Jalore) :Sir, I 
totally agree with the views expressed 
by Mr. Manoranjan Bhakta yesterday. 
:Sir, you and tne House m general 
must felicitate them. 
(English/ 

SHRI CHANDRA JEET YADAV: 
Mr. Speaker, I am sorry to say that 
already we have lost the opportunity. 
We shQuld have conveyed our 
greetings yesterday. We are losing 
time. We are losing the opportunity. 
The Government of India has lost the 
moorings of our foreign policy. 
(Interruptions) 

MR SPEAKER : Please take your 
seats. When I am standing, you 
should sit down. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Sir, the hon. Foreign Minis-
ter has expressed the hope that the 
House will join him in conveying the 
best wishes to President Gorbachev 
and the friendly people of ~oviet 
Union for their success in· the 
challenging tasks that lie ahead of 
them. We associate ourselves with his 
view ... (Interruptions) ... Sir, I said it 
yeste\day. I do not depend upon their 
good certificate ... (Interruptions) ... 
We know who are patriotic and we 
know what is patriotism. I d4l not want 
their certificate ... (Interruptions) ... I 
am conveying our good wishes to the 
people of Soviet Union in the tasks 
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lliat lie ahead of them and not you. 
Don't·you want that we should do 
that? This is the way they divide the 
country and the people, Sir. And they 
want to divide the House also . . . 
(Interruptions) ... 

MR. SPEAKER : Mr. Acharia, I 
am allowing only Geetaji to speak. 

(Interruptions) 

SHRIM:ATI GEETA MUKHER· 
JEE (Panskura) : Sir, in the interest of 
world peace and non~alignment and 
the Third World countries, L on 
behalf of my party, associate with the 
ideas expressed by our hon. Foreign 
Minister ... (Interruptions). 

MR. SPEAKER : May I have your 
attention please? 

For the last few days, the USSR was 
in a turbulent state. Now, it has been 
restored to the constitutional and 
democratic authority. The people and 
the Parliament of India have always 
worked with the people and the 
authorities in USSR for the mutual 
benefit, peace and prosperity in the 
world and justice for all. The people, 
the Parliament and the authorities in 
India rejoice in the restoration of the 
constitutional and democratic auth-
ority in USSR All the Members and 
the Leaders of all the parties wish Pre-
sident Mikhail Gorbachev, the Parlia-
ment and the people of USSR all the 
glory, peace and prosperity and all the 
best in their duty to their country and 
the world. All the Members and 
Leaders in the House congratulate 
them for their faith in their principles 
and democracy and for seeing the 
triumph nf their principles and 
democracy in their country. The 
Members in the House are one on 
these views a.nd would like the same to 
be conveyed to tlre President, the 

Parliament and the people of 
USSR. 

(Interruptions) 

MR. SPEAKER: 'People of India' 
means Bharat 

(interruptions) 

SHRI V: DHANANJAYA KUMAR 
(Mangalore): Mr. Speaker Sir, 1 have 
given a notice regarding the question 
of a breach of privilege committed by 
the hon. Minister of Communications 
with regard to'the telephone tapping 
episode ... 

MR. SPEAKER : I have not yet 
given the consent ... 

,Interruptions) 

MR. SPEAKER : Please sit down. 

SHRI v. DHANANJAYA 
KUMAR: Now I am seeleing your 
consent The· matter is serious,· Sir: 
The House is seized of the matter .. On 
5th August, the hon. leader of the 
House ... 

MR. SPEAKER : Please take your 
seat. 1 have to get the reply . . . 

(Interruptions) 

SHRI v. DHANANJAYA 
KUMAR : Sir, it has appeared in ihe 
papers that the hon. Deputy Minister 
of Communications has given ... 

MR SPEAKER : If you have giwa 
a notice and if it appears in the 
newspapers, then that ber.omes a 
breach of privilege. Then it becomes a 
serious matter the other way. Please sit 
down. I will talk to you in the 
Chamber. 
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(»anslation] 

SHRI ATAL BIHAR! VAJPAYEE: 
Mr. Speaker, Sir, may we take it that 
the matter is under your consi-
deration. 

MR. SPEAKER : Yes, it is under 
consideration. 

{English} 

SHRI V. DHANANJAYA 
KUMAR: Speaker Sir ... (Inter-
ruptions} 

MR. SPEAKER : When I guided 
you to meet me in the Chamber, 
please take your seat. 

SHRI RAM NAIK (Bombay-
North) : The entire House including 
you and probably· the Communica-
tion Minister Shri Rajesh Pilot, would 
be surprised to know the decision of 
the Communication Ministry that in 
all 46 important cities of India, from 
1st November, postal mail, letters, 
cards, etc. Will not be delivered in the 
first, second and third floors of multi-
storeyed buildings. This decision was 
taken by the Department on 29th May 
by a statutory order. In those days, we 
were amidst elections. Such statutory 
orders are required to be placed 
before the House. That has also not 
been done. You can just imagine the 
fate that all of us would face. These 46 
cities include Delhi, Madras, Mumbai 
(Bombay) and others. Sir, this is a 
serious matter. If the Government 
implements the order, there will be 
chaotic conditions in the postal ser--
vices. So, I demand a statement from 
the Communication Minister on this. 
I also demand that the order must be 
laid on the table of the House and it 
should be withdrawn. Otherwise it 
will be very difficult to get the mail. As 
it is, the postal services are at the 
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lowest ebb. The condition will be 
more chaotic with this order. I 
demand that this order should be 
withdrawn. Anyway, this decision was 
taken long back in the past and hence 
it should be withdrawn. 

SHRI BASUDEB ACHARIA (Ban-
kura): A number of times we raised 
in this House the matter regarding the 
take over of Larsen & Toubro in a 
clandestine manner by the Ambanis. 
An assurance was given by the leader 
of the House that the Finance Minis-
ter would make a statement on this. 

THE MINISTER OF HUMAN 
RE~OURCE DEVELOPMENT 
(SHRI ARJUN SINGH): I have not 
given any such assurance. 

SHRI BASUDEB ACHARIA: 
When we demanded a statement from 
the Minister, the leader of the House 
gave us an assurance that the Finance 
Minister would make a statement on 
this. This is a very serious matter. Lar-
sen & Toubro is being taken over by 
the Ambanis in a clandestine manner 
and the Finance Ministry is silent on 
this. He should make a statement on 
this . . . (Interruptions) · 

SHRI MANORANJAN BHAKTA 
(Andaman-Nicobar): Sir, I have 
received information from my con-
stituency Andaman-Nicobar that the 
people there, are facing acute shQrtage · 
of essential commodities, especially 
sugar. People are not getting sugar 
even from fair price shops. You know 
the .geographical location of the 
Islands. We live in one of the remotest · 
parts of the country. People are not 
getting sugar. It is an essential com-
modity. Sir, I would request the 
Government to ensure that, if neces-
sary, special quota will be provided so 
that it can be distributed through the 
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Fair Price Shops. Until and unless this 
is done, people of Andaman-Nicobar 
Island will be in a great difficulty and 
there will be a law and order problem 
in that part of the country. Hon. Home 
Minister is present here. I would like 
him to assure the House that the 
essential commodities like L'le sugar 
will be distributed at the Fair Price 
Shops. 

MR SPEAKER: Mr. Bhakta now 
pleas~ take your seat. 

(Interruptions) 

SHRI SRIKANTA JENA (Cut-
tack): Sir, why the Finance Minister 
is silent on the clandestine take-over 
of L & T by Ambanis. 

SHRI BASU DEB ACHARIA 
(Bankura) : Why the Finance Minis-
ter is not clarifying the issue? 

(Interruptions) 

MR SPEAKER: When I am 
standing, please take your seats. 

I must thank you and congratulate 
you for supporting the business of the 
House in the last two days. I hope you 
will do the same thing today also. If 
you have some concern about someth-
-ing, you are allowed to express your 
views but tnen you are taking it to the 
logical conclusions, response, discus-
sion, this and that and that too on a 
matter which is not listed in the 
Agenda. When you are doing this, 
oth~r Members do not get the oppor-
tumty to express their views. So, in 
consideration for others desires to 
make their points, please, now let Mr. 
Pandey to make his point. 
{l'ranslationj 

DR LAXMINARAYAN PAN-
I?EYA (Mandsaur) : Mr. Speaker, Sir, 
dn the call of AIIMS Resident Doc-

tors Associatidn, doctors of the 
Institute now a days are on strike. 
This is an important medical institute 
of the country. OPD services in this 
institute have come to a standstill, 
with the 400 doctors going on strike. 
Denial of medical services to 
thousands of patients from all over 
the country have made them run 
hither and thither and has also been a 
cause 'of much disappointment. The 
Hon. Minister of Health and Family 
Welfare has neither shown concern 
nor taken any initiative to make the 
medical services available to the 
patients in the prevailing conditions. 
What to talk of major surgical 
operations even minor surgical 
operations are not being conducted in 
the institute. I demand that proper 
medical facilities may be made avail~ 
able to the thousands of patients of 
the country, facing tremendous 
hardships in the absence of treatment 
and the matter may please'be "taken up 
seriously. 

SHRI DAU DAYAL JOSHI 
(K.ota) : -Mr. Speaker, Sir, the Hon. 
Minister must make a statement on 
the issue. The matter is quite serious 
as the question is of the denial of 
medical services. 

[English] 

SHRI K. P. REDDAIAH YADAV 
(Machilipatnam): Mr. Speaker, Sir, 
though this is a very small thing for 
the House ... 

MR SPEAKER : If it is a small 
matter, please don't raise it here. Do 
not make the House small. 

SHRI K. P. REDDAIAH YADAV : 
Sir, I would like to raise a matter 
regarding slaughter of cattles and the 
depletion in cattle population in 
India. 
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From my State of An.dhra Pradesh 
lakhs and lakhs of cows, bulls and 
calves are being taken from rural 
areas from the farmers and are killed 
at big towns like Hyderabad. By now, 
50 per cent of the cattle wealth has 
been destroyed. It causes a great 
danger to the ecological balance of the 
nature. During 1970-1980, there were 
240 cattles per thousand people. Now, 
the figure has come down to 80 cattles 
per thousand people. And, if we allow 
this to continue, by the year 2000 the 
figure will be- 20 cattles per 
thousand people. 

MR. SPEAKER : Mr. Reddaiah, 
you take your seat now. 

MR. SPEAKER : Now, Shri 
Reddaiah, you take your seat 

(Interruptions) 

SHRI K P. REDDAIAH YADAV : 
Now, the country is facing severe 
diesel shortage ana shortage of fer-
tilizers. The farmers are unable to 
cope up with their farm work with 
lack of diesel and they have to depend 
only on bullock carts for transport 
and ploughing ... (Interruptions)* 

MR. SPEAKER : This is n~t going 
on record. 

(Interruptions)* 

/Translation} 

SHRI VISHWESHWAR BHAGAT 
(Balaghat) : Mr. Speaker, Sir, in 
Madhya Pradesh, Fair Price Shops 
distributing sugar. edible oils, 
kerosene and other things earlier used 
to be in cooperative sector i.e. through 
cooperative societies commodities 
used to be distributed, but since the 
coming into power of BJP Govern-
ment, F. P. Shops have been handed 

• Not recorded 

over to private dealers especially to 
workers of the BJP, who are diverting' 
goods to blackmarkets instead of dis-
tributing among the common men. 
The Madhya Pradesh Government 
has not taken any action against the 
dealers caught red handed by the 
officials and the people. I think a con-
spiracy has been hatched to remove 
cooperative societies from the scene 
and the Madhya Pradesh Govern-
ment has utterly failed in making 
available essential commodities to the 
poor, tribals, harijans and backward 
sections of society. I would like to 
request the Central Government to 
intervene in the matter and bring the 
fair price shops under the Co-
operative societies so that the poor 
Adivasis and Harijans could get the 
essential commodities through fair 
price shops, and . . . (Interruptions)* 

[English} 

MR. SPEAKER : This is not going 
on record 

{Iranslationj 

SHRI BHAGWAN SHANKAR 
RAWAT (Agra) : Mr. Speaker, Sir, 
because of 25 per cent cut in the sup--
ply of coal to Thermal Power Plants in 
Uttar Pradesh by the Central Govern-
ment, there has been acute scarcity of 
electricity in the State. -Because of this 
the quantity of electricity generated in 
these Thermal Power Plants has gone 
down. The quality of coal being sup-
plied is sub-standard because of 
which the equipment of the Thermal 
Power Plants is damaged. Because of 
this the entire Uttar Pradesh will one 
day be in the grip of darkness. The 
stock position of coal is such that the 
power stations do not have even one 
day's surplus stock with them. The 

• Not recorded 
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Centra1 Government is adopting a 
step-motherly attitude in the matter 
towards Uttar Pradesh. 

Sir, the quality of coal is very bad. 
Stones are being supplied in place of 
coal as a result of which electricity 
generation has gone down by 800 
megawatts. Because of power cut. big 
industrialists have been compelled to 
close down their industries. It is also 
feared that many people will be ren-
dered jobless because of this. In 
August, only 7 thousand metric ton-
nes of coal were supplied instead of 19 
thousand metric tonnes to Obra Ther-
mal Power Station. Against a demand 
of 10 thousand metric tonnes of coal 
from Anpara only 5400 metric tonnes 
were supplied to them. Similarly, only 
600 metric tonnes of coal were sup-
plied instead of 3 thousand metric 
tonnes to Pareea. The State is 
experiencing drought and the crops 
are drying up for want of irrigation. 
The state will fall in the grip of dark-
ness at any time because of scarcity of 
electricity and the industries will also 
come to a grinding halt Therefore, I 
would request the Government 
through you that sufficient quantity of 
good quality coal should be supplied 
to the Thermal Power Stations of 
Uttar Pradesh. 

SHRI NAWAL KISHORE RAJ 
(Sitamarhi) : Mr. Speaker, Sir, in 
Bihar trains from Muzaffarpur to 
Delhi and Patna to Delhi are running 
very late. Vaishali Express and 
Shaheed Express from M uzaffarpur, 
Magadh Express, Tinsukia Mail and 
A. C. Express from Patna are running 
very late. It is causing great hardship 
to the public. The catering service in 
~ese trains is very bad. Mr. Speaker, 
Str, through you, I would like to draw 
the attention of the Hon. Minister of 

Railways to make improvement in it 
without any delay so that the trains 
running late by 3-4 hours run on time 
and the catering service also could 
be improved. 

SHRI BHEEM SINGH PATEL 
(Rewa) : Mr. Speaker, Sir, I am not 
familiar with the rules of making 
speeches in this House, but I would 
like to draw the attention of the 
Government, through you, to a very 
important point The leader of the 
House is also sitting here who comes 
from the area adjoining Rewa and the 
leader of the opposition Shri Advani 
is also here. Shri Advani belongs to 
the party which is in power in 
Madhya Pradesh these days. I would 
like to draw the attention of all 
towards Ambedkar Adivasi Banwasi 
Nyaya Nagar, Bairiha Bund. Rewa. In 
this forest area no plantation was 
done by the department The Adivasis 
and Vanwasis with due notice to the 
concerned authorities started living 
on an area of about 1000 acres. They 
began tilling the land. Nothing hap-
pened to these pe~ple for six months. 
They had settled on the land after giv-
ing due notice. They sowed 40 quin-
tals of ·linseed there and dug three 
wells after boring mountainous 
terrain. These people were completely 
displaced on 18th January, 1991. 
Nearly 2500 bicycles, utensils, clothes, 
goats and hens etc. belonging to these 
people were taken away by the police 
and the feudal lords and till now noth-
ing has been returned to them. A 
Commissioner was sent to that place 
to make an assessment whether the 
land was cultivable or not The Com· 
missioner did not reach there upto 
5 p.m. and later the employees of 
forest department reached there 
alongwith goondas etc. and forcibly 
evicted the people. Nearly 40 people 



405 Congratulations to the BHADRA 1, 1913 (SAKA) people of USSR 406 

are still in jail. I talked to the 
authorities only yesterday, but I was 
not allowed to meet these people. The 
people continue to be detained there. 
Immediate action may be taken and 
the false cases against them may be 
withdrawn. The situation is becoming 
gr~ve there and people are being 
beaten up and nobody is passing 
attention to their woes. I want that 
immediate action shoul<:t be 
taken ...... (Interruptions) 

SHRI BRISHIN PATEL (Seewan) : 
Mr. Speaker, Sir, the question of Kala-
azar has been raised in the House 
earlier also. Thousands of people 
have died of Kala-azar in Bihar. It is 
the question of life and death for 
millions of people. This question has 
been raise.d in the House many a time. 
I would like to make a submission to 
the Government through you to take 
over its eradication under its control. 
There can be no other burning pro-
bkm in Bihar than this. Whenever I 
raise this question here. no heed is 
pai~ I feel that the authorities are 
least responsive to this problem. We 
are arguing and the Government does 
not listen to us and the poor people 
are dying there. (Interruptions) 

SHRI RAM VILAS PASWAN 
(Rosera) : Mr. Speaker, Sir, I feel that 
the question that has been raised by 
Shri Patel is very important for Bihar. 
Kala-azar is just like plague. I had 
said this that day also. In 1977 when 
our party was in power, Shri Raj 
Narain used to be the Health Minis-
ter. We received some assistance from 
the W.H.O. A single injection costs Rs, 
500. If one member of a family falls a 
victim of this disease, the whole 
family contracts the ailment The dis-
ease has spread in whole of Bihar and 
Eastern Uttar Pradesh. It is as 

dangerous as plague. Bihar Go-
vernment has proved to be a failure in 
it Neither it is financially strong nor it 
has got any medical equipment to 
check the spread of this fever. The 
Central Government too is not cap-
able. Therefore, I would like to make a 
demand from the Central Govern-
ment to take some help from the 
W,H.O. for the eradication this dis-
ease, otherwise it might spread all over 
the country in a few days. 

[English] 

SHRI P. M. SAYEED (Laksha-
dweep) : Mr. Speaker, Sir, a very 
serious situation has arisen on ac-
count of the non-availability of the 
essential commodities in the Union 
Territory of Andaman and Nicobar 
Islands. You have visited Lakshad-
weep. So, you know about it You have 
also visited Andaman. Unless and 
until the supplies go from the main-
land, all the people will be starving to 
death. The Minister of Horne is here. 
The Minister of Civil Supplies is also 
here. Kindly direct them to see 
whether the essential commodities are 
available over there or not. It should 
not be taken so lightly. I want to 
request the Government through you 
to see that they should be taken 
care of. 

MR. SPEAKER : I am sure the 
Government will look into it 
(Interruptions) 

MR. SPEAKER : This is not going 
on record 
(Interruptions)* 

SHRI CHANDRA JEET YADAV 
(Azarngarh) :Let the Deputy Minister 
say something about it. 
(Interruptions) 

•Not recorded. 



407 Congratulations to the AUGUST 23, 1991 peopleojUSSR 408 

MR. SPEAKER : Mr. Yadav, please 
take your seat. Let me say something if 
you want me to say something. 

(Interruptions) 

MR. SPEAKER: This i$ a matter 
mainly to be seen by the State Govern-
ment; and yet if the Central Govern-
ment can help them, they would 
help. 

(Interruptions) 

MR. SPEAKER : I am not ordering 
anything from here. Please unders-
tand. I have said that it cannot go on 
like this. 

SHRI CHANDRA JEET YADAV: 
The Chief Minister has requested for 
help from the Central Government 

(Interruptions) 

MR. SPE~ : On unlisted busi-
ness you want re-sponse from the 
Ministers all the-time. 

SHRI CHANDRA JEET YADAV: 
People are dying in Jaipur. The 
Deputy Minister is here. The Chief 
Minister .E.as sought the help of the 
Central Government. 

(Interruptions) 

MR. SPEAKER : I have allowed 
you to raise this matter. Now it cannot 
go on like this. There are methods of 
approaching the Government also. 
Very senior Members are sitting here 
~nd I know that if senior Members put 
m a word to the concerned Ministers, 
they would certainly look into it. 
Instead of doing that. if you are 
demonstrating in the House, I do not 
know how you are helping yourself. 
Now, Shri Khurana, you have to be 
very brief. 

SHRICHANDRAJEETYADAV: 
I hope the Deputy Minister will do 
something. 
fTranslationj 

SHRI BRISHIN PATEL : Mr. 
Speaker, Sir, the Government of Bihar 
has already written. We have also writ-
ten several letters. 

(Interruptions) 

SHRI MADAN LAL KHURANA 
(South Delhi) : Mr. Speaker, Sir, on 
21st August, at 7 · 30 p.m. the 
extremists shot dead Dr. Mahendra 
Ranjan, BJP President ofPanipat dis-
trict and his compounder Telu Ram. 
The extremists came at night They 
fired at Dr. Ranjan but the compoun-
der displayed his valour and nabbed 
one of the extremists. The accom-
plices of the extremists shot Mr. Telu 
Ram also dead. What I mean to say is 
that the security guard provided to Dr. 
Ranjan was withdrawn a week ago, 
which shows the inefficiency of 
Haryana Police. They are responsible 
for this killing. (Interruptions) 

Today the entire Haryana is ubserv-
ing a bandh. The second point that I 
would like to make is that it was a big 
incident resulting in killing by extre-
mists. Yesterday a publication was 
released, which was televised in the 
news. But the event relating to death 
of a BJP member, observance of a 
Bandh at Panipat, visit of Shri Advani 
and three other M.Ps including myself 
yesterday was not covered by the 
Doordarshan in the news. All this was 
done deliberately. 

This is a matter related to extre-
mists. Extremism is spreading in 
Haryana and Delhi. It is because· of 
the wavering policy of the Govern· 
ment Sometimes it says that it would 
talk to the terrorists. In this way the 
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Government is adopting a wavering 
policy. The Government should deal 
with the terrorists firmly. Due to this 
indecisiveness the workers of BJ.P. 
are being killed one by one. It was yet 
another instance of sacrifice. There-
fore, I wish that the Hon. Minister 
should make a statement in this 
regard. 

[English] 

SHRI RUPCHAND PAL 
(Hooghly) : A very serious situation 
has arisen in our country. Thousands 
and thousands of public sector 
employees had entered into agree-
ments with the Government in the 
Steel Authority of India, Coal India 
Limited and the Oil Corporation. 
What has happened is that even the 
money that was diverted from the pro-
vident fund is not going to be paid as 
pension. But in a clandestine manner 
the Oil Corporation are making the 
payment only on paper. Such an 
anomalous situation has arisen. I 
draw the attention of the Government 
to come out with a total policy in the 
matter of this pension which is an 
inalienable right of the employees of 
this country. 

MR. SPEAKER: Now Papers Laid 
on the Table. 

12.33 hrs. 

Papers Laid on the Table 
Annual Accounts of Rubber Board Kot-
tayam for 1989-90 and Statement show-
ing reasons for delay in laying these 

papers etc. 
[English] 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : I beg 
to lay on the Table-

(1) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Rubber Board, Kot-
tayam, for the year 1989-90 
together with Audit Report 
thereon. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying-the 
papers mentioned at (1) 
above. 

/Placed in library. See No. I.I-437/91/ 

(3) (i) A copy of the Audit Report 
(Hindi and English versions) 
on the General Fund Accounts 
of the Coffee Board for the year 
1989-90. 

(ii) A copy of the Audit Report 
(Hindi and English versions) 
on the Pool Fund Accounts of 
the Coffee Board for the year 
1988-89. 

(4) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (3) 
above. 

fPlaced in Library. See No. I.I-438/91] 

Review on the Working and Annual 
Report of British India Corporation 

Ltd., Kanpur for 1989-90 etc. 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOn: I beg to 
lay on the Table-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619Aofthe Companies 
Act, 1956:-

(i) Review by the Govern-
ment on the working of 
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the British India Corpora-
tion Limited, Kanpur, for 
the year 1989-90. 

(ii) Annual Report of the 
British India Corporation 
Limited, Kanpm, for the 
year 1989-90 alongwith 
Audited Accounts and 
comments of the Comp-
troller and Auditor 
General thereon. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (1) 
above. 

!Placed in Library. See No. II-439/91] 

(3) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Export Promo-
tion Council for Handicrafts. 
New Delhi, for the year 1987-88 
alongwith Audited Accounts. 

(ii) A copy of the Review 
(Hindi and English versions) 
by the Government on the 
working of the Export Promo-
tion Council for Handicrafts, 
New Delh~ for the year 1987-
88. 

(4) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (3) 
above. 

fPlaced in Library. See No. II-440/91] 

(5) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Wool Research 
Association, Thane, for the 
year 1989-90 alongwith Audit-
ed Accounts. 

(ii) A copy of the Review 

(Hindi and English versions) 
by the Government on the 
working of the Wool Research 
Association, Thane, for the 
year 1989-90. 

(6) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (5) 
above. 

[Placed in Library. See No. II-441/91} 

Notifications under Companies Act, 
1956, etc. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, nJSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : I beg to 
lay on the Table-

(1) A copy each of the following 
Notifications (Hindi and 
English versions) under sec-
tion 620 of the Companies Act, 
1956:-

(i) G.S.R. 513 published in 
Gazette of India dated the 
18th .August, 1990 declar-
ing Messrs Park Town 
Benefit Fund Limited; 
Madras, to be a "Nidhi'. 

(ii) G.S.R. 314 published in 
Gazette of India dated· the 
18th May, 1991 declaring 
Messrs Pammal Makkal 
Nala Fund Limited, Mad-
ras, to be a 'Nidhi'. 

(iii) G.S.R. 303 published in 
Gazette of India dated the 
19th May, 1990 declaring 
Messrs Kellys Benefit 
Fund Limited, Madras, to 
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be a Nidhi': 

(Placed in library. See No. II -442191} 
(2) A copy of the Notification No. 

S.O. 363(E) (Hindi and English 
versions) published in Gazette 
of India dated the 31st May, 
1991 as the date on which the 
provisions of the Companies 
~Amendment) Act, 1988 shall 
come into force issued _qnder 
the sai(l Act 

(Placed in Library. :lee No. I:r-443191/ 
(3) A copy of the Notification No 

S.O. 364(E) (Hindi and English 
versions) published in Gazette 
of India dated the 31st May, 
1991 constituting a Board of 
Company Law Aduums~ration 
consisting of six members with 
effect from tne forenQon of the 
31st May, 1991 issued under 
section lOE of the Companies 
Act, 1956. 

fPlaced in library. See No. I:r-444191/ 
(4) A copy of the Notification No. 

S.O. 365(E}(Hindi and English 
versions) published in Gazette 
of India dated the 31st May, 
1991 authorising the Board of 
Company Law Administration 
to decide all questions of the 
nature referred in 2A section of 
the Monopolies and Restricted 
Trade Practices Act, 1969, 
issued under the said Act. 

/Placed in Library. See No. I:r-445/9/J 
(5) A copy each of the following 

Notifications (Hindi and 
English versions) under sub-
section (3) of section 637 of the 
Companies Act. 1956 :-

(i) S.O. 366(E) published in 
· Gazette of India dated the 

31st May, 1991 making 
certain amendments to the 
Notification No. G.S.R. 
507(E) dated the 24th June, 
1985 

(ii) S.O. 368(E) published in 
Gazette of India dated the 
31st May, 1991 making 
certain amendments to the 
Notification No. G.S.R. 
527 dated the 15th May, 
1978. 

(iii) G.S.R. 287(E) published in 
Gazette of India dated the 
31st May, 1991 rescinding 
the Notification No. 
G.S.R. 443(E) dated the 
18th October, 1972, No. 
G.S.R. 343(E) dated the 
24th June, 1975 and No. 
G.S.R. 477 dated the 31st 
March, 1978. 

(iv) G.S.R. 288(E) published in 
Gazette of India dated the 
31st May, 1991 delegating 
the powers to the Regional 
Directors at Bombay, 
Calcutta, Madras and 
Kanpur, the powers and 
functions of the Central 
Government unde1 certain 
provisions of the Com-
panies Act, 1956. 

/Placed in Librarv. See No. LT-44619/J 
(6) A copy of the Companies 

(Amendment) Regulations, 
1991 (Hindi and English ver-
sions) published in Notifica-
tion No. S.O. 367(E) in Gazette 
of Indla dated the ·31st May, 
1991 under sub-section (3) of 
section 641 of the Companies 
Act. 1956. 

[PI«ed in library. SN No. U -#7/91 J 
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(7) A copy each of the following 
Notifications (Hindi and 
English versions) under sub-
section (3) of section 642 of the 
Companies Act, 1956 :-

(i) G.S.R. 286(E) published in 
Gazette of India dated the 
31st May, 1991 rescinding 
certain Rules mentioned 
in the Notification. 

(ii) The Companies (Central 
Government's) General 
Rules and Forms (Amend· 
ment) Rules, 1991 pub· 
lished in Notification No. 
G.S.R. 289(E) in Gazette of 
India dated the 31st 
May, 1991. 

(iii) The Company Law Board 
(Fees on Applications and 
Petitions) Rules, 1991 
published in Notification 
No. G.S.R. 290(E) in 
Gazette of India dated the 
31st May, 1991. 

/Placed in Library. See No. LT-448191.] 
Notifications under Small lndastries 
Dnelopment Bank or India Act, 1989 
and Annual Report or the Nadia Gram in 

Bank, Nadia 1988-89; 

TilE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) :I beg to lay 
on the Table-

(1) A copy each of the following 
Notifications (Hindi and 
English versions) under sub-
section (3) of section 52 of the 
Small Industries Development 
Bank of India Act, 1989 :-

(i) The Small Industries 
DeVIdopment Bank of 
India (Issue and Manage-

ment of Bonds) Regula-
tions, 1990 published in 
Notification No. 3144/ 
CAD in Gazette of India 
dated the 25th October, 
1990. 

(ii) The Small Industries 
Development Bank of 
India General Regula· 
tions, 1990 published in 
Notification No. 3144/ 
CAD in Gazette of India 
dated the 25th October, 
1990. 

[Placed in. library. See No. LT-449/91 J 
(2) A copy of the Notification No. 

2469/SIDBI.PF. (Hindi and 
English versions) published in 
Gazette of India dated the 8th 
February, 1991 containing 
Errata to the Notification No. 
3590/PF dated the 20th 
November, 1990. 

fPlaced in library. See No. LT-450.191 J . 
(3) A copy of the Annual Report 

(Hindi and English versions) 
of the Nadia Gramin Bank, 
Nadia. for the period the 1st 
January, 1988 to the 31st 
March, 1989 together with the 
Accounts and Auditor's Report 
thereon. 

(Placed in library. See No. LT-451.191] 
Notifications ander Salt Act, 1944 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SJNGH) : Sir, on 
behalf of SHRJ RAMESHWAR 
THAKUR, I be.l . to lay on the 
Table- ·.' 

(1) A copy each of the following 
Notifieations · .(Hindi and 
English versions) under sub-
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section (2) of section 38 of the 
Central Excises and Salt Act, 
1944:-
(i) G .S.R. 247(E) published in 

Gazette of India dated the 
1st May, 1991 together 
with an explanatory 
memorandum mating 
certain amendments to the 
Notification No. 278/82· 
CE, dated the 17th 
November, 1982.·. 

(ii) A copy of each of the 
Notification Nos. G.S.R. 
3SO(E) to G.S.R. 422(E) 
(Hindi and English v~r
sions) published in 
Gazette of India dated the 
25th July, 1991 together 
with an explanatory 
memorandum regarding 
Central Excise Duty 
changes and exemptions 
in the context of Budget 
proposals pertaining to 
indirect taxes announced 
by the Finance Minister in 
Lok Sabha on the 24th 
July, 1991. 

{Placed in Library. See No. EI'-452191.} 

(2) A copy each of Nofitication 
Nos. G.S.R. 423(E) to G.S.R. 
490(E) (Hindi and English 
versions) published in Gazette 
of India dated the 25th July, 
1991 together with an 
explanatory memorandum 
regarding Customs Duty 
chaqes and exemptions in the 
context of Bu~et ptoposals 
pertaining to the Indirect taxes 
announced by the Finance 

. Minister in Lok Sabha on the 
24th· July, 1991 under section 
159 ·of the Customs Act, 1952. 

/Placed in Library. See No. EI'-453/ 
91.} 

Annual Report of and Renew oa tile 
working of Indian Institute of Packag-

ing, Bombay for 1989·90 etc. 
TilE DEPUTY MINISTER IN 

TilE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED): I 
beg to lay on the Table-

(1) (i) A copy of the Annual 
Report (Hindi and English vel'" 
sions) of the India Institute of 
Packaging, Bombay, for the 
year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review 
(Hindi and English vel'" 
sions) by the Government 
on the working of the 
Indian Institute of Packag-
ing, Bombay, for the year 
1989-90. 

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at (1) 
above. 

/Placed in Library. See No. EI'-454/91/ 

(3) A copy .of the Annual Report 
(Hindi and English versions) 
of the Export-Inspection 
Council and Export Inspection 
Agenc1~s (Volume-m• for the 
year 1989-90. 

/Placed in Library. See No. I:r-455/91) 

• Annual Report (Volume-I) was laid 
on the Table on 10.1-1991. 
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ASSENT TO JJILLS 

{English} 
SECRETARY-GENERAL: Sir, I 

lay on the Table four Bills passed by 
the Houses of Parliament during the 
current session and assented to since a 
report was last made to the House on 
the 2nd August, 1991 :-

(1) The Representation of the Peo-
ple (Amendment) Bill, 1991. 

(2) The Consumer Protection 
(Amendment) Blll, 1991. 

(3) The Terrorist and Disruptive 
Activities (Prevention) Amend-
ment Blll, 1991. 

(4) The Constitution (Scheduled 
Tribes) Order (Amendment) 
Bill, 1991. 

ll.371h Jan. 
BUSINESS OF THE HOUSE 
{English} 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
GHULAM NABI AZAD): With your 
permission, Sir, I rise to announce 
that Government Business during the 
"Week commencing Monday; 26th 
August, 1991, will consist of: 

1. Consideration of any item of 
Government Business carried 
over from today's Order 
Paper. 

2 Discussion on the Resolution 
Rprding continuance of Pre-
sident's Rule in the State of 
Jammu & Kashmir. 

3. Discussion and Voting on the 

Demands for Grants undei the 
contrpl of the Ministries of: 

(i) Agricul-
ture 

(ii) Food 

(iii} Rural 
Develop-
ment 

(iv} Defence 
(v} External 

Affairs. 

To be discuss-
ed together. 

Sir, with your permission, I also 
inform the House that at the Speaker's 
meeting with leaders of parties held 
yesterday (22-8-1991}, it was agreed 
that:-

(i) Minister of Industry might 
reply to discussion on 
Demands for Grants relating 
to his Ministry on Monday, the 
26th August, 1991. 

(ii} After the disposal of Demands 
relating to Ministry of Industry, 
the Statutory Resolution 
extending Presidential pro-
clamation in relation to the 
State of Jammu & Kashmir 
might be taken up and passed 
on the 26th August, 1991." 

(iii) On conclusion of discussion 
and voting on the Demands for 
Grants of the Ministry of 
External Affairs, the Demands 
for Grants of the Minutrles of 
Human Resou~ Develop-
ment. Home Affairs and Com-
merce may be taken · up in 
that order. 

(iv) All questions necessary to dis-
pose of all the outstanding mat--
ters in connection with 
Demands for Grants might be 
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put to vote at 6 P.M. on 
Thursday, the 5th September, 
1991 in place of 3rd 
September, 1991. 

(v} The Finance (No. 2} Bill, 1991 
for which 12 hours have heeD 
allotted might be taken up for 
consideration and passing on 
9, 10 and 11 September, 1991. 

(vi) Discussion under Rule 193 
regarding BCCI affairs ... 
(Interruptions) 

SHRI JASWANT SINGH (Chit-
torgarh) : Sir, I am on a point of 
order. I think, the hon. Minister of 
Parliamentary Affairs has said that it 
was agreed to have a discussion 
regarding BCCI affairs under Rule 
193. Sir, there was no agreement to 
have a Discussion under Rule 193 on 
this. It is a motion, which is co~ing 
under Rule 184. 

SHRI RAM Vll..AS PASWA...~ 
(Rosera) : This was not decided 
there. 

SHRI JASWANT SINGH : Sir, to 
replace from motion· under Rule 184 
to Discussion under Rule 193 is an 
error and it would be an incorrect pre-
sentation of what took place in your 
Chamber. (Interruptions) 

MR. SPEAKER : The Minister is 
fixing the time. 

SHRI JASWANT SINGH: Sir, he 
has no authority to change what has 
already been decided. Secondly, he 
cannot on his own take a decision that 
it will be a discussion ... 
(Interruptions) 

SHRI GHULAM NABI AZAD: 
We wm leave that to the hon. 
Speaker. 

SHRI SOMNATH CHAITERJEE 
(Bolpur) : We had agreed only about 
the date ... (Interruptions) 

MR. SPEAKER: We will decide 
that Now, let the Minister complete 
il 

SHRI GHULAM NABI AZAD : 
Sir, BCCI affairs may be taken up on 6 
September and completed same day 
by sitting late, if necessary. I hope the 
House agrees with the above sugges-
tions. anterruptions) 

{»anslationj 

SHRI GEORGE FERNANDES 
(Muzaffarpur) : Mr. Speaker, Sir, I 
want to make a submission and my 
submission is related to BCCI. 

/English) 

MR. SPEAKER : That was decided 
in meeting in which the representative 
of your party was also there ... 
(Interruptions) 

{Iranslation) 

SHRI GEORGE FERNANDES: 
Please listen to me. I am supporting it. 
Some Members raised the takeover of 
L&T. The proposal regarding BCCI 
put forth by us was also connected 
with the issue as to how the financial 
institutions wm exercise their voting 
right I want an assurance from the 
hon. Minister that the financial 
institutions will not cost their vote 
unless the matter is discussed and 
decided in the House. 

JEngli3hj 
MR. SPEAKER : Please take your 

seats. We do have a procedure laid 
down. Now if you do not follow the 
procedure, then it becomes \'Cry dif· 
ficult for other Members to follow 
what you are saying. That is why. the 
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procedure is, if the business is put 
before the House and you have any 
objection to this, you. have to give a 
notice and then say all these things. 
Without giving a notic~ if you say all 
these things, then others are taken by 
surprise. Let us not do that. You shall 
have to respect others feelings also. 
(Interruptions) 

MR. SPEAKER : I respect the 
Senior Members here. That does not 
mean that I should not listen to 
others. 

SHRI CHITTA BASU (B.uasat) : 
The following items may kindly 
be included in the next week's 
agenda : 

1. The deplorable condition of 
life and work of the millions of 
the agricultural workers of the 
country and the urgent need to 
enact a comprehensive legisla-
tion by the Parliament without 
further delay. 

2. Need for special programme 
for ensuring supply of drinking 
water to all by the end of the 
current year. 

PROF. PREM DHUMAL (Hamir-
pur) : The following item may kindly 
be included m the next week's 
agenda: 

The ex-servicemen have been 
demanding 'one rank one pension' 
for the last so many years. They are 
now launching an agitation to get 
their genuine demand accepted. 
Therefore, this item may please be 
included in the next week's 
agenda. 

SHRI ARJUN CHARAN SETHI 
(Bhadrak) : The following matters of 
urgent public importance may be 
included in the next week's business 

of the House 
(1) The Central legislation to levy a 

tax on consignment of goods as 
consensus arrived at in the 
National Development Coun-
cil meetings held on 11-1o-90. 

(2) Enactment of Major Minerals 
(Validation and Termination) 
Bill, 1991 to· help legitimise 
collection of cess by the States 
already made to prevent 
further deterioration in the 
State's resources especially of 
Orissa State. 

{Iranslationj 

SHRI MANKU RAM SODI (Bas-
tar): Mr. Speaker, Sir, I want that the 
following matter be included in the 
next week's Business of the House : 

The passenger train hetween 
Vishakapattnam and 'Beladilla 
should be run regularly. Earlier, 
this train used to take 16 hours to 
reach its destination but now it 
takes 24 hours. The speed of the 
train should be acct>~erated. Almost 
every coach of the train is in a state 
of disrepair and is dirty. Conditions 
should be improved immediately. 

[English/ 

SHRI K. V. THANK.ABALU 
(Dharmapuri) : The following item 
may be included in the next week's 
business : 

The fraud committed by P. T. 
Five Star Private Ltd. 011 Indian 
Overseas Bank to the tune of 130 
crores and the action taken by the 
Government of India in this 
regard. 
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fD'anslation I 

SHRI BHAGWAN SHANKAR 
RAWAT (Agra): .Sir, I would like that 
the following matter be included in 
the Business of next week : 

The Centre has made a heavy cut 
in coal supply to Thermal Power 
Stations in Uttar Pradesh. Because 
of non-availability and poor quality 
of coal there is an apprehension of 
break down of these Thermal Power 
Stations and as a result the entire 
State is likely to be plunged into 
darkness. 

Secondly, the Centre should take 
effective steps to curb the ever iricreas-
ing terrorist activities in Uttar 
Pradesh. Not only this. the ban on 
issue of arms licence should be lifted 
so that the citizens feel secured. 

SHRI MOHANLAL JHIKRAM 
(Mandla): Mr. Speaker, Sir, the 
following matter be included in next 
week's Business of the House : 

The activities of Naxalites are 
increasing day by day in Mandla, 
Balaghat and Bastar districts of 
Madhya Pradesh. In the ab~ence of 
sophisticated weapons and fast 
vehicles with the Police it is difficult 
to chase and track them down in the 
ravines and hilly regions where 
roads, bridges and culverts are 
also inadequate. 

Therefore, my submission is that 
the Police should be well equipped 
with sophisticated weapons and fast 
vehicles. Besides, separate provi-
sion should be made for construc-
tion of roads, bridges etc. in Mandla 
and other hiii districts of the State 
so that the activities of the Naxalites 
could be curbed effectively. 

(English) 

SHRI V. DHANANJAYA KUMAR 
(Mangalore) : Sir, the following items 
may kindly be included in the next 
week's agenda : 

1. There ts need to take 
immediate steps to repair the 
bridge across river Sharavathi 
on National Highway No. 17 at 
Honnavar using mooem 
military technology and restore 
passage of heavy vehicles 
through the said bridge. 

2. There is need to take steps to 
introduce a day train between 
Mangalore and Bangalore and 
vice-versa and also to speed up 
the running time of the existing 
train service at night between 
the said two cities. 

12.46 hrs. 

(English) 

Places of Worship (Special Pr'"i-
sions) Bill 

MR. SPEAKER : Well we have at 
item No. 12, a Bill whu::4t is to be 
introduced. I have received notices 
from Members to oppose il I am 
allowing them to make their say on 
this point 

SHRI J~SWANT SINGH (Chittor-
garh): Sir, I am on a point of order. 
Item No. 12 in the Agenda is about the 
introduction of a Bill about the places 
of worship, special provision Bill. My 
point of order and objection relates to 
4-5 aspects. Firstly, it is violative of 
Direction 19A and 19B. My colleague, 
Shri Ram Naik. will be dealing with 
that subsequently. ~econdly, n 1s 
violative of provtSions regarding 
Money Bill and 1 would like 
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to explain why it is violative of pro-
visions regarding Money Bill. In the 
Constitution there is a definition of 
Money Bill ... (Interruptions). 

{Iranslation} 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Speaker, Sir, I have a 
Point of Order. I am not opposing 
him. My point is, that, first the hon. 
Minister should seek leave of the 
House to introduce the Bill. Only after 
that can the" Members oppose it How 
can they oppose when the hon. Minis-
ter has not sought leave of the House 
to introduce the Bill. 
(English) 

MR. SPEAKER: You are right 
That should have been the procedure. 
But, I have allowed it (Interruptions;. 

SHRI BUTA SINGH (Jalore): 
Kindly let us follow the procedure. 

SHRI SHARAD DIGHE 
(Bombay-North Central) : Something 
should be before the House and then 
the point of order should be raised. 
(Interruptions). 

MR. SPEAKER : I did say that the 
matter relating to the introduction of 
the Bill is before the House. I have 
received a notice before that. .. 
(Interruptions). 

{IranslationJ 

SHRI JASWANT SINGH: Mr. 
Speaker, Sir, you allow the hon. 
Minister to introduce the Bill. I will 
apeak later. 
fEnglishJ 

MR. SPEAKER: Well, I do 
appreciate what Shri Paswanji and 
Shri ShaTad Digheji have said. That is 

:he correct position. But, there are 
some other rules involved in it and 
:hat is why I was taking care of it But, 
it seems that it is the consenS\ls of the 
House. I will allow the Minister to 
introduce the Bill. 

THE MINISTER OF HOME 
(SHRI S. B. CHAVAN) : Sir, I beg to 
move for leave to introduce a Bill to 
prohibit conversion of any place of 
worship and to provide for the main· 
tenance of .ht religious character of 
any place of worship as it existed on 
the 15th day of August, 1947, and for 
matters connected therewith or 
incidental thereto. 

MR. SPEAKER : Motion moved : 
"That leave be ~anted to introduce 
a Bill to prohibit conversion of any 
place of worship and to provide for 
the maintenance of the religious 
character of any place of worship as 
it existed on the 15th day of August, 
1947 and for matters connected 
therewith or incidental thereto." 
SHRI JASWANT SINGH: Sir, I 

am, at this moment, only on the 
apecific aapect of having objections 
and points of order to the introduction 
of the Bill. ThP merits of the Bill, the 
contents of the Bill is a matter that 
comes subsequently. My objections 
are, firstly, as I said, that it is violative 
of direction 19(a) and (b)-an aspect 
which would be dealt with in great 
detail by my colleague Shri Ram 
Naik. It is also violative, to my 
understandin&, of provisions regard· 
ing Money Bills. It is violative of arti· 
cle 109 regarding Money Bills. If you 
refer to (c), (d) and (e) of article 110-I 
do not want to read out all the 
three provisions .... (Jntenupdou). 

MR SPEAKER :Well, you will cer-
tainly enlighten me. 
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SHRI JASWANT SINGH : Pro-
visions of Article 110 in (c), (d) and (e) 
relate to any Bill which is asking for 
payment of money or w;cthdrawal of 
money from the Consolidated Fund. 
the appropriation of money out of 
Consolidated Fund, and the declaring 
of any expenditure to be expenditure 
charged on the Consolidated Fund. 
The provisions of this Bill are such 
that the administering of the pro-
visions of the Bill will require ari 
expenditure out of the Consolidated 
Fund and. therefore, unless there is a 
Financial Memorandum ... (Inter-
ruptions). 

MR. SPEAKER : Which provision 
of article 110 are you referring to? 

SHRI JASWANT SINGH : I am 
referring to (c), (d) and (e) of article 
110 and as further explained by Kaul 
and Shakdhar about Financial 
Memorandum. I am not on the point 
that this is (A) category Finance Bill 
or (B) category Finance Bill. I am on 
the specific aspect that any Bill requir-
ing withdrawal of funds from the 
Consolidated Fund of India, any 
expenditure charged on the Con· 
solidated Fund of India, must be 
accompanied by a Financial 
Memorandum, and Kaul and 
Shakdhar's book on page 477 is quite 
explicit about it It says that a Bill 
involving expenditpte from the Con-
solidated Fund of India is required to 
be accompanied by a Financial 
Memorandum. The very administra-
tion of the objectives of this particular 
Bill will require expenditure from the 
Consolidated Fund of India and. , 
therefore, there will be an expenditure 
from the Consolidate4 Fund. Unless, 
therefore. there is a Financial 
Memorandum with this Bill, it is to be 
opposed at the introduction stage 
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itself. My sec:ond point is .... 
(Interruptions). 

MR. SPEAKER : If any Member is 
interested in enlightening me on this 
point, I will certainly be very happy to 
know from him. 

SHRI JASWANT SINGH : My 
second point is that it is violative of 
the Constitution, being outside the 
legislative competence of our 
House. 

MR. SPEAKER : That is a point 
which js generally considered at the 
time of introduction, and that is the 
only point which can be considered at 
the time of introduction, that is. the 
competenc.e of the Legislature. How it 
is so, please let me know. 

SHRI.JASWANT SINGH: May L 
Sir, with all due deference and respect 
to you. submit that even the absence 
of necessary financial Memorandum 
along with the Bill is an aspect that 
has to be considered at the stage of 
introduction. It is up to you to 
judge. 

MR. SPEAKER : On that point I 
am not saying anything. I am saying 
only from the point of view of legisla-
ti~ competence. 

SHRI JASWANT SINGH: On the 
question of the legislative competence 
of this House, with great regard and 
great respect, I draw your attention to 
LiSt ll of the Seventh schedule of the 
Constitution. Sir, the List-n of the 
Seventh Schedule to the Constitution 
of India specifically mentions what 
items are the direct care of the States 
of the Union. 

MR SPEAKER : Yes. 

SHRI JASWANT SINGH: Ifby the 
introduction of a Bill which impinges 
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on the rights of the States of the 
Union, we introduce such a Bill even 
before considering it, then I submit 
with due regard that it would be out-
side of the legislative competence of 
this Assembly. If you concede that 
point to me, then, of course, there 
would be a full-fledged discussion on 
this aspect 

MR. SPEAKER : I do concede that 
if it is mentioned in List-II then it is 
exclusively within the jurisdiction· of 
the State Legislature. Let me know 
under which item it comes. 

SHRI JASWANT SINGH: For 
example, I will take up Item 7, to start 
with. It is mentioned in item 7 that : 
"Pilgrimages, other than pilgrimages 
to places outside India". We are deal-
ing with a Bill which is attempting to 
do something or undo something or to 
treat, or bring in the Union of India 
into pilgrimages or places of 
pilgrimage. 

MR. SPEAKER: Outside India. 

SHRI JASWANT SINGH: No, No. 
Not outside India. I am on this 
specific point When people are wish-
ing to go to Kailash or to Mecca then 
that is outside India and comes under 
Government of India. But, I submit 
that a pilgrimage whether it is to 
Amarnath or whether it is to the Char 
Dhams, even if the ftfth Dham which 
is in Nepal-even if it is a visit to 
Nepal-then it would be under 
Governmentoflndia. But pilgrimages 
within India are the responsibility of 
the States of the Union. This is in Item 
7. If the places of worship are not 
places of pilgrimage then what else 
are they? ... (Interruptions) 

MR. SPEAKER: Would you dis-
tinguish between the places of 
worship e.nd the pilgrimages ? 

(Intemtptions) 

SHRI MOHAMMAD YUNUS 
SALEEM (Katihar): If I go to a mos-
que for my prayer, will you call it a 
pilgrimage ? .... (Interruptions) 

MR. SPEAKER : I will allow you. 
Let Shri Jaswant Singh continue. 

SHRI JASWANT SINGH : I do. 
Because I do believe that my good and 
esteemed friend . raised a very good 
point I do still believe that if I go to 
the great Dargah or to Gharib Nawaz 
if I go on a pilgrimage, it is a place of 
worship. I submit that it is a place 
of worship. 

SHRI MOHAMMAD YUNUS 
SALEEM : Muslims do not worship 
Dargah. Muslims only go to mosque 
and offer prayers. (Interruptions). 
You say your paying homage is not 
worship. You must differentiate bet-
ween homage and worship. 
(Interruptions) 

MR. SPEAKER : Shri Pathakji, you 
are disturbing Shri Jaswant Singh 
also. He is quite competent to 
argue. 

SHRI JASWANT SINGH : It is a 
point This is the submission I am 
making. It is possible that every visit 
to every mosque is, possibly, not a 
pilgrimage. 

MR. SPEAKER : I would expect the 
Government also to respond on this. 
Please note the points. 

SHRI JASWANT SINGH :I would, 
therefore, submit that it is possible 
and I concede to my senior and good 
friend and that every time he goes to a 
mosque {I'ranslation] he must offer 
prayers. {English] It is possibly not 
a pilgrimage. (Interruptions) 
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MR SPEAKER : Please, order 
please. You will have your own say. 

SHRI JASWANT SINGH: It is 
because I hold their sentiments in 
high regard that I only felt it necessary 
to respond to them. Now I can submit 
it clearly. 

How can you separate pilgrimage 
from worship ? Implicit and inherent 
in the word 'pilgrimage' is the eleme~t 
of deification of worship. We are 
bringing in a legislation specifically 
about the places of worship. That, 
under item 7 in List-II is specifically 
an item reserved for the States-other 
than pilgrimages outside India. 

I submit that on this ground alone, the 
legislative competence of our House 
does not permit us to take up this par-
ticular piece of legislation. 

I submit again that under Item 10, a 
great many places of worship are 
related to burials and burial grounds 
and cremation and cremation 
grounds. I do not want to labour the 
same point again. that when it comes 
to worship, when it comes to deifica-
tion, you are encroaching on aspects 
of the rights of States and unless you 
are very careful in considering the 
rights of States in bringing about the 
legislation of this nature which is 
directly violative of the rights of the 
States, I believe that you would be 
committing a very grave injustice. 
13.00 hrs. 

I will just go to two other points 
amongst the four points that I submit 
while opposing this Bill, my points of 
objection to the introduction of this 
Bill. 

Sir, it is for the violation of the Fun-
damental Right, Right to Religion-
Article 26(b), (c) and (d) on page 13 of 

the Constitution. It says:-
"Subject to public order, morality 

and health, every religious 
denomination or any section 
thereof shall have the right--

X X X 

(b) to manage its own affairs in 
matters of religion; 

(c) to own and acquire movable 
and immovable property; and 

(d) to administer such property in 
accordance with law." 

I think we are somewhere imping-
ing on this fundamental Right. It is of 
course a Constitutional question and 
you will ask me to explain whether a 
Constitutional question can be raised, 
but I consider it prudent to raise this 
now and here. 

Sir, there is one other observation 
that I have which is that the State of 
Jammu and Kashmir is totally ex-
cluded from the provisions of this par-
ticular Bill. Now, the State of Jammu 
and Kashmir has many places of 
worship which are worshipped by 
many faiths and various religious 
denominations. I believe that with ·the 
exclusion of Jammu and Kashmir 
where it is well enough known in the 
House that a great many temples have 
been desecrated, would it not be viola-
tive of the basic and fundamental 
equity and the Constitution? There-
fore, on these four grounds, very suc-
cinctly I repeat, it has been violative of 
Direction 19(a) and 19(b), it has been 
violative because the Financial 
Memoranda regarding Money Bills is 
not included, thirdly it is violative of 
the Constitution on ground of being 
outside the legislative competence of 
this Parliament and fourthly . 
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SHRI SOMNATH CHATTERJEE 
(Bolpur) : You said. "7" 

SHRI JASWANT SINGH : It is 7 
and 10- I am not going into all the 
details. And it is also violative of the 
Fundamental Rights regarding the 
Right to Worship- Article 26 -
and on ground of exclusion of Jammu 
and Kashmir, Sir, I submit that this 
Bill be not introduced in this House. 
Thank you. 

MR. SPEAKER : Your fourth point 
is that Jammu and Kashmir is 
excluded. so it is not competent Is 
it not? 

(Interruptions). 

SHRI RAM NAIK (Bombay 
North) : But the purpose is de-
feated. 

SHRI JASWANT SINGH: The 
purpose is defeated. 

SHRI RAM: NAIK : Sir. I wish to 
oppose the introduction-of Bill No. 24 
of 1991- Places of worship (Special 
Provisions) Bill, 1991. 

Sir, this Bm proposes to legalise all 
encroachments upon Hindu temples 
made during Mughal and British rule. 
This Bill which wants to pay premium 
to those who have inflicted religious 
insults on Hindu places of 
worship ... 

MR.· SPEAKER: No, no. 

(Interruptions). 

SHRI RAM NAIK: It is the black-
est Bill in the Indian Parliament 
Hence I have objected to its introduc-
tion. (Interruptions). 

MR. SPEAKER: You are always 
very correct, but this time ... 

(Interruptions) 

SHRI RAM NAIK: I will try to be 
in the same parameters. 

This is the blackest Bill. That is why 
I want to oppose the introduction of 
this Bill. These are my points of objec-
tion. My fJ.rst point which I would like 
to stress is that it violates your direc-
tions under direction No. 19(A) 
which says: 

"The period of notice of a motion 
for leave to introduce a Bill under 
this direction shall be seven days 
unless the Speaker allows the 
motion to be made at shorter 
notice." 

We have seen that this Bill is dated 
22nd August, 1991. You must receive 
notice of motion seven days in 
advance. If the Bill is prepared on 
22nd August, 1991, how can you 
receive the notice seven days in 
advance ? So, you have not received 
the notice seven days in advance. This 
Government is trying to bypass your 
authority and is taking you for gran-
ted. So, my first objection is that this 
direction 19(A) is being violated in 
this case. 

Now, I will come to the direction 
which has been referred to in the 
memorandum explaining reasons for 
non-circulation of the Bill by the 
Minister. Direction 19(B) says that 
there should be a prior notice of two 
days to the Members and this has not 
been given. It also says: 

~Provided further that in other 
cases, where the Mini~ter desires 
that the Bill may be introduced 
earlier than two days after the ci~ 
culation of copies· or even without 
prior circulation, he shall give full 
reasons in a memorandum .... ". 

The memorandum says ~ 
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"In view of the importance of the 
Bill. very careful consideration and 
scrutiny of the draft was necessary. 
This delayed preparation of the Bill. 
Immediate introduction of the Bill 
is considered necessary in view of 
the vital nature of the issues 
involved. It is requested that the 
requirement under direction 19(B) 
of the Speaker may be relaxed in 
view of the above." 

Sir. this issue is being debated for 
the last two years in the country. The 
Government headed by Shri V. P. 
Singh had also fallen on this issue. 
The Congress Party, in their election 
manifesto. had said that if they come 
to power. they will enact this legisla-
tion. After the Congress Party came to 
power, the President also delivered his 
Address to Parliament on 11th July, 
1991. So, at least from 11th July, 1991, 
the Government could have started its 
work of preparing the Bill. But it took 
43 days just to prepare the Bill. If the 
Government takes 43 days to prepare 
the Bill, should we not get even two 
days for studying it. So. it is necessary 
that the Bill, which is of such a vital 
importance, is given two days in 
advance to the Members. This direc-
tion is an important direction meant 
for preserving the rights of the Mem-
bers and for preserving the rights of 
the House. We are not ready to 
mortgage our rights to the Govern-
ment which is so inefficient that they 
could not present the Bill within 43 
days. This is my second objection. 

Sir. my third objection is rather very 
important There is a breach of 
privilege involved in it and you have 
been directing and advising us in this 
regard. It has been given in the rules 
also. Everywhere it has been said that 
no prior publicity should be given to 

any item which is likely to come up on 
the Agenda of the House. 

I will now :read from Kaul and 
Shakdher Page 252. 

MR. SPEAKER: Please be brief. 

SHRI RAM NAIK; It is an impor-
tant issue. 

MR. SPEAKER : It applies to all 

THE MINISTER OF PET-
ROLEUM AND NATURAL GAS 
(SHRI B. SHANKARANAND) : It 
cannot be debated. 

MR. SPEAKER : The hon. Member 
is making very pertinent points. 

SHRI B. SHANKARANAND : Let 
him make but it cannot be debated 
like that 

MR. SPEAKER : I will allow you 
the same time. 

SHRI RAM NAIK: On Page 252of 
Kaul and Shakdher under the heading 
"Premature publication of various 
other matters connected with the busi-
ness of the House". it is stated :-

"According to the parliamentary 
practice, usage and convention, it is 
improper, although technically not 
a breach of privilege or contempt of 
the House, to give for any reason 
premature publicity in the press to 
notices of questions, adjournment 
motions, dissolutions. answers to 
questions and other similar matters 
connected with the business of 
the House.'' 

It has taken place now. 

MR. SPEAKER : There ts no 
obligation on that point 

SHRI RAM NAIK : I again 
quote:-

"if this takes place. the Speaker may 
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express his displeasure against the 
person responsible for it" 

I have seen in today's newspaper Hin-
dustan Times, , , 

MK SPEAKER : On that point. I 
have no obligation, 

SHRI RAM NAIK: We must get the 
information in advance, The Govern-
J;llent is not giving infonnation to the 
Members of the House but it is giving 
the information outside, When the 
Government gives the information 
outside, it also involves our privilege, 
your privilege, our honour and your 
honour, 

On these three counts, I feel that 
this Bill cannot be introduced and 
hence I take objection to the introduc-
tion of the BilL 

SHRI SHARAD DIGHE (Bom-
bay-North Central): Mr, Speaker, Sir, 
may I make a few submissions? 
(/nterru ptions), 

/Translation] 

SHRI RAM NAGINA MISHRA 
(Padrauna): Mr. Speaker, Sir, please 
give us also an opportunity to express 
our point of view. 

MK SPEAKER: Not like this. 

SHRI RAM NAG INA MISHRA: 
This is no ordinary issue and I would 
like to express my views (lrter-
ruptions) 

MR. SPEAKER: No. 

SHRI RAM NAG INA MISHRA: I 
seek your permission. I would 
definitely like to speak on this issue of 
national importance. 

MR. SPEAKER : You can discuss 
the whole issue with me in the 
Chamber. 

SHRI RAM NAG INA MISHRA: 
Mr. Speaker, Sir, today will go down 
in the annals of history as a black day. 
Please allow me to speak. 

MR. SPEAKER : Not like this. 

(Interruptions) 

SHRI RAM NAGINA MISHRA: 
Sir, I would like to say something 
about the introduction of this Bill. 

MR. SPEAKER : Only after 
notice. 

SHRI RAM NAG INA MISHRA: I 
would definitely like to speak with 
your permission. Whole country is in 
the grip of a crisis. So, I want to 
express my views. 

[English] 

SHRI SHARAD DIGHE: I would 
like to make certain observations as 
far as the points raised by the two hon. 
Members opposing the introduction 
of the Bill are concerned. 

On the procedural point that is 
raised by Shri Ram Naik that it has 
not been circulated according to the 
directions, Shri Ram N aik himself 
admitted that the Speaker has a right 
to relax that rule. 

SHRI JASWANT SINGH: The 
Speaker has the discretion. 

SHRI SHARAD DIGHE: That 
rule has been relaxed by you as it is 
clear that the matter was placed on the 
item of the Agenda. It is not to be con-
sidered whether that relaxation affects 
them or not because it is a subjective 
matter for the Speaker to decide. On 
what grounds he decides, it is for him. 
Whether that will affect your con-
venience or inconvenience, it has 
been considered by the learrted 
Speaker and ultimately the rule has 
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been relaxed considering the impor-
tance of the Bill and the importance of 
the subject as well as the explanation 
given by the Government in writing 
which has been circulated to us. 

Therefore, we cannot go behind the 
decision of the Speaker saying that 
relaxation has not been properly done 
or should not have been done. 

Therefore, that question cannot be 
gone into at this stage. 

That is my first submission. 

Then, as far as the competency is 
concerned, that is the only point on 
which a debate can be allowed at the 
stage of introduction, in your discre-
tion. You have in your discretion 
allowed, perhaps, this debate. Or, you 
may be allowing a full debate on the 
competency of this Bill. As far as the 
merit of the point is concerned, he has 
referred to List-II, Item No. VII and 
that item says about pilgrimages. Now 
this Bill has nothing to d~ with 
pilgrimages. If we read the Object of 
the Bill along with all the Clauses, its 
only aim is to prohibit conversion of 
places of worship. Conversion of 
places of worship after such a par-
ticular date is prohibited under this 
Bill. It has no reference to pilgrimages 
at all ... (Interruptions) Therefore, that 
item does not come into the picture 
at all. 

Then, the Object of the Bill is 
merely to prohibit the conversion of 
places of worship after a particular 
date. Therefore, that item does not 
appear at all. Further, my submission 
is eventhough the question of com-
petency is raised before this House, we 
cannot go into the notices of the whole 
constitutional law. The points can be 
rais~:d here regarding the competency, 
vires of the Constitution and then con-

sidering all the points, ultimately we 
may or may not vote on the Bill. But 
the introduction of the Bill cannot be 
stopped at this· stage only on the 
ground of non-
competency of the House in legislat-
ing that Business. 

Now, I will refer to the relevant por-
tion from Practice and Procedure of 
Parliament by Kaul and Shakdhar as 
far as this point is concerned. He has 
said at page 487 as follows : 

"It is the accepted practice in Lok 
Sabha that the Speaker does not 
give any ruling on a point of order 
raised whether a Bill is con-
stitutionally within the legislative 
competence of the House or not." 

It is an established practice 
followed everywhere, in all the Assem-
blies. So, it is not for the Speaker even 
to give the ruling. Then, what is the 
effect of this point raised by him ? The 
House also does not take a dicision on 
the specific question of vires of the Bill. 
The House also cannot take the deci-
sion. The Speaker also cannot give 
ruling. It is only open to Members to 
express their views in the matter and 
to address arguments for and against 
vires of the constitution for the con-
sideration of the House. The Mem-
bers take this aspect into account in 
voting on the Motion. So, you may 
submit that you will consider your 
views while voting on the Motion. But 
as far as the learned Speaker is con-
cerned, I submit that no ruling should 
be given. The House also should not 
decide about the vires or ultra vires of 
the constitutional validity of this Bill. 
This point can be raised by you. We 
will discuss and we will keep in mind 
while voting on this Bill. Otherwise, 
there is no effect as far as your point is 
concerned. Therefore, the Bill cannot 
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be stopped at this stage on the ground 
that it is not within the competency of 
this House. That point can only be 
considered by the Members when we 
are voting on the Bill. Therefore. that 
point also does not arise and it is 
not relevant 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : Sir, we would have been 
happy if the Bill has been pas:;ect. eveP 
today because that would have been 
in the fitness of things and that is what 
the country demands today im-
mediately. Many points have been 
r'dised by Shri Jaswant Singh for 
whom I have highest esteem and 
regard. Though he wanted to refer to 
Direction 19 and 19(A) he did not ven'-
rure to make any submission. He left it 
to Shri Ram Naik. It is a matter of 
your decision. You have permitted it 
and it cannot be questioned now. That 
will be amounting to questioning your 
decision. It has nothing to do with the 
legislative competence or the right of a 
Minister or a Member to introduce a 
Bill. Once you have permitted that, no 
question arises, none of us can ques-
tion your ruling. Therefore, I need not 
go further on Artides 19 and 19(c). 

1'wo question have been raised. One 
is, whether it is a Money Bill and 
because it is a Money Bill then 
without a Financial Memorandum 
and without the Presidential Assent, it 
cannot be put up. Kindly see Article 
110. That is why, I asked Shri Jaswant 
Singh whether it was his best point 
Article 109 is the main Article 
which says: 

"A Money Bill shall not be 
introduced in the Council of 
States," 

After a Money Bill has been passed 
it goes to the Council of States. Kindly 

see Article 110. It says ; 
''For the purposes of this Chapter, a 
Bill shall be deemed to be a Money 
Bill if it contains only provisions 
dealing with all or any of the follow-
ing matters, namely-" 

He has referred to parts (c). (d) and 
Lel of this Article. Part (c) says : 

''the custody of the Consolidated 
Fund or the Contingency Fund of 
India. the payment of moneys into 
or the withdrawal of moneys from 
any such Fund;" 

According to Shri Jaswant Singh 
any and every Bill in this Country has 
to be a Money Bill because some 
money has to be spent. Suppose, 
somebody is put to jail. Then more 
food has to be provided by the jailer. 
Therefore, according to Shri Jaswant 
Singh, it becomes a Money Bill. 
flnterruptions) 

Then for printing this Bill also, 
money has been spen't Therefore, this 
has to be another Money Bill as 
money is spent for the purpose of 
printing this Bill. Part (d) says: 

"the appropriation of moneys out of 
the Consolidated Fund of India;" 

No specific provision is there. It 
does not contemplate, it does not con-
tain any provision for any expendi-
ture of money. The law is very clear; 
the Constitution is very clear. 

Part (e) says : 
"the declaring of any expenditure to 
be expenditure charged on the Con-
solidated Fund of India or the 
increasing of the amount of any 
such expenditure;" 

This BilJ does not even remotely 
dream of that Therefore. I think, we 
need not labour further on this. I 
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think, he is withdrawing his point 
flntenuptions). The next point is, after 
good deal of search and burning the 
midnight oil, they have come to Etury 
7 of LisHI about Pilgrimages. 

So far as pilgrimage is concerned, 
there is a concept of licomotion 
involved in it, that is, going to a place. 
This Bill does not purport to restrict 
anybody going to a place of worship. 
It contemplates going to a place of 
worship. But do not break it Go there 
and pay your obeisance to the deity. 
But do not change its whole structure. 
That is the object of this Bill. 

Kindly see Entry-7 of the Seventh 
Schedule, List-II which deals with 
pilgrimages. Our Constitution-makers 
have used the word carefully and 
there is no scope for a liberal con-
struction of an entry in the Seventh 
Schedule. The courts have tried to 
find this out The object oflegislation. 
when the question of competence 
arises, is what is the pith and sub-
stance of the law? What does it seek to 
achieve? It may give another impres-
sion. As has been pointed out by Shri 
Dighe correctly, it tries to deal with 
places of worship and it does not pro-
hibit apyone going there. Neither does 
it encourage nor does it discourage 
anybody going to a place of worship. 
This is a well-known dictionary and 
we can go to dictionaries to find out 
the meaning of the word. I think, 
literal meaning is not acceptable to 
my friend. But the literal meaning is 
also important 

According to Collins, 'Pilgrimage' is 
a journey that someone makes to a 
holy place for a religious reason. Let 
him go who is stopping him from 
making his journey ? But, this Bill 
does not deal with the journey. That is 
what I am saying. 

SHRI JASWANT SINGH :Journey 
to where? 

SHRI SOMNATH CHAITER-
JEE : Journey to a place of wor-
ship. 

Therefore, the point is that the Con-
stitution used the word 'Pilgrimage'. 
Tharakeshwar is a very well known 
place. 

SHRI ANIL BASU (Arambagh) : It 
is in my constituency. 

SHRI SOMNATH CHAITER-
JEE : It is in Shri Anil Basu's 
constituency. 

I am not happy that young boys are 
going there with pots to take a dip in 
the holy water. Let them go ! I am not 
stopping them. But, if any law has to 
be enacted, the State has to enact that 
law, providing for pilgrimages. 
(lntenuptions) The literal meaning is 
this. We all know the conceptual 
meaning. It deals with the main-
tenance of the sanctity of the religious 
places, as they were, on the 15th of 
August, 1947. It has nothing to do with 
the pilgrimages, to those shrines. On 
the other hand, it contemplates that 
those shrines should be maintained so 
that those pilgrimages are not dis-
turbed. Therefore, pilgrimage has not 
sought to be dealt with in this law. 

Therefore, my submission for the 
kind consideration of the hon. Mem-
bers and you Sir, is that entry 7 is not 
at all applicable. I have high regards 
for my friend, Shri Jaswant Singh, 
who has referred in his research to 
entry 10(4). Entry 10(4) is very signifi-
cant Entry 10(4) says about the 
burials and burial grounds; crema-
tions and cremation grounds. Our 
endeavour is to stop this country 
becoming a burial ground and a 
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cremation ground. This Bill does not 
seek to deal with burials and crema-
tion grounds. I do not know, what is 
the nexus between a burial ground 
and this Bill. It may be that they have 
been endeavouring at the back-of their 
minds, to convert so many places into 
burial grounds. That is a dangerous 
thing. That is why, we have been 
insisting on this Government, not to 
delay it I say, you keep to your com-
mitment I am happy that the Govern-
ment has responded to the resolution, 
which was brought by Shri Zainul 
Abedin, of our party. It is better to be 
late, than never. I am happy that you 
have acknowledged the contribution 
of our Member. 

SHRI HARIN PATHAK (Ahme-
dabad): What about Jammu and 
Kashmir? 
{Translation] 
Please throw some light about J. & 
K also. 

/English/ 
SHRI SOMNATH CHATTER-

JEE : Inclusion or non-inclusion of 
Jammu and Kashmir has nothing to 
do with this. 

MR. SPEAKER : I have got one 
point, Shri Chaterjee. Which entry is 
applicable to this Bill? 

SHRI SOMNATH CHATTER-
JEE : Entry 97 of List I. (Inter-
ruptions) 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): Entry 
28 of List III. You may read out 
entry 28. 

SHRI SOMNATH CHATTER-
JEE : Yes, entry 28 also. 

SHRI P. CHIDAMBARAM: 
Please read the whole entry. 

SHRI SOMNATH CHATTERJEE : 
It is a very valuable point. It is also 
applicable-"Charities and charit-
able institutions, charitable and 
religious endowments and religious 
institutions" The last portion makes it 
clear. But even if there is any doubt, I 
think 97 covers it. 97 says, any other 
matter not enumerated. It is a ques-
tion of maintenance of status-quo of 
places. 97 is the provision that gives 
the Parliament exclusive power. 

Sir, I think their argument has been, 
what we call in law, in miseri cordium. 
In the misery of the situation, in their 
agony they have thought of this. But 
they have no application. I again 
appeal that let all ofus unanimously 
pass this Bill. 

SHRI HARIN PATHAK 
(Ahmedabad): Don't change the 
structure; but destroy the temples in 
J&K Is that your contention? 
(Interruptions) 

MR. SPEAKER : Hon. Members, 
please don't have a cross-talk 
among yourselves. 

fl'ranslationj 

SHRI RAM NAGINA MISHRA 
(Padrauna): Mr. Speaker, Sir, we also 
have a right to be heard, as we are also 
people's representatives. It is not such 
a simple issue. 

MR. SPEAKER : You are allowed 
to speak on this issue. 

SHRI RAM NAG INA MISHRA: I 
am speaking on this very point. 
. .. .(Interruptions). ... Sir, I do not want to 
repeat the legal issues highlighted by 
my colleagues and the hon. friends 
from other side in connection with the 
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introduction of the Bill by the hon. 
Minister. There is no point in repeat-
ing again and again the whole thing 
but I would like to put before the 
House the sentiments connected with 
the issue. The emotional aspl!ct is that 
after 40 years of independence what is 
the need for the Government to 
introduce suet. a Bill. ... .(Interrup-
tions).... Before independence com-
munal riots flared up, between 
Muslims and Hindus and these lead 
to disintegration of the country and 
today again after 40 years of indepen-
dence, a black Bill has been 
introduced with a view to disintegrate 
the country. . .. .(Interruptions).... This 
issue is quite emotional. ... .(Inte"up-
tions).... It is on record as far as 
religious places are concerned, that 
not .a single mosque has been 
damaged. In Kashmir many a temples 
have been demolished. I appeal to you 
and the whole Ho}lse through you, not 
to give permission for introduction of 
the Bill just with a view to get the 
votes, so as to keep the nation united 
and devoid of communal flare up. 
(Interruptions) 

SHRI BHAGWAN SHANKAR 
RAW AT (Agra): Mr Speaker, Sir, my 
submission is that I do not agree with 
what my friend Shri Chatterjee has 
submitted. You have a right to give 
ruling if the Government or a Mem-
ber of the House brings an un-
constitutional provision, there would 
be nothing illegal in it 

Secondly, I would like to submit 
that by introducing this Bill a con-
spiracy is being hatched to spoil the 
federal structure of the country and 
the basic concept of the Constitution. 
Therefore, I would like to suggest that 
it may kindly be forwarded to 
Supreme Court of India through the 

hon. President to seek their views and 
to ascertain its constitutional validity 
or admissibility. If any provocative 
step is taken before that, it would 
harm the federal structure and the 
entire House will be held responsible 
for going against that Constitution of 
which we take oath. 

Third point is that introduction of 
this Bill would mean interference in 
their jurisdiction by transgression of 
power. This should not happen, rather 
Constitution should be protected. My 
friend Shri Chatterjee had em-
phasised on the same last time and I 
went through it I found that he 
advocated the state autonomy but 
actually he was advocating inter-
ference in their jurisdiction. I do not 
want to repeat the whole thing. When 
question of constitutional propriety is 
raised, it should be referred to the 
Supreme Court through President of 
II'Iclia for its opinion. 

I would also like to submit that my 
friend Shri Jaswant Singh refened to 
expenditure involved in it ·vltereas 
Shri Chatterjee asserts that nc.. expen-
diture is involved in it My submission 
is that expenditure of crores of rupees 
is involved in it ... .(Interruptions). ... 

MR. SPEAKER : Please discuss the 
legal point 

SHRI BHAGWAN SHANKAR 
RAWAT : Mr. Speaker, Sir, I would 
like to submit that an implication of 
enactment of this Bill would be that 
the Somnath Temple, which was built 
after 1947, should le demolished and 
the compensation paid to the trust 
This will hurt the religious feelings of 
the people and give rise to an 
anarchial situation in the country. 
- . .{Intemtptions) .... 
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fEnglisN 
MR SPEAKER. : This is not 

allowed. I allowed you because you 
are a very well known laW)'er and I 
thought that you will enlighten me on 
legal points. On other points, you can 
have the discussion when it comes up. 

.... (Interruptions) .... 

manslationj 

SHRI BHAGWAN SHANKAR 
RAWAT: Mr Speaker, Sir, my sub-
mission is that visiting a place with 
religious feelings is called pilgrimage 
and an excursion is called tourism. 

SHRI LAL K. ADVAl~I (Gandhi 
Nagar): Mr. Speaker, Sir, Shri 
Jaswant Singh, Shri Ram Naik and 
some of my friends have raised objec-
tions in regard to the legal or pro-
cedural asllects. My submission to 
you is that you may kindly see 
whether there is any harm if the Bill is 
circulated today and introduced in the 
House on Monday or Tuesday. 
Therefore, I would like to submit that 
rules formulated in this regard and 
the directions of the Speaker should 
be strictly followed. If Shri Somnath 
or any other Member goes through 
Directions 19A, 19B, the intention 
would be clear to him that Direction 
19A gives discretionary power. The 
Bill can be accepted on the basis of 
the notice given on the same day 
instead of seven days' notice. It has 
been stated in 19B :-

/English} 

"No Bill shall be included for 
introduction in the lisJ of business 
for a day until after copies thereof 
have been made available for the 
use of Members for at least two days 
before the day on which the Bill is 
proposed to be introduced." 

It is categorically stated, "No Bill shall 
be included .... " 

{Translation} 

In a way it is mandatory and 
moreover, there are two provisos, the 
wording of the one differs from the 
other. The first states :-

[English} 

"Provided that Appropriation Bills, 
Finance Bills and such Secret Bills 
as are not put down in the list of 
Business may be introduced 
without prior circulation of copies 
to Members." 

But the second proviso imposes a 
great responsibility on the Chair, on 
the Presiding Officer to ensure that 
without very compelling circumstan-
ces Members should not be denied th; right of going through the Bill at 
least two days before they decide on 
whether the Bill should be introduced 
or not I would plead with you that this 
is an occasion where the memoran-
dum given by the Government is 
::~bsolutely bald; it gives no explana-
tion oi any kind, except to say that in 
view of the importance of the Bill, a 
very careful consideration and 
scrutiny of the draft was necessary. 

If today is going to be the last day of 
the Session, I would say, "Well, there 
will be delay in going through the 
Bill" But the Session is continuing. If 
the Bill were to be introduced on Tues-
day or on Wednesday, Heavens are 
not going to fall. 

Therefore, I would plead with you 
that this particular Direction is inten-
ded for a purpose and that purpose is 
that we should not be abruptly con-
fronted with the Bill. Even the brief 
debate that has gone on would show 
that we feel very strongly agitated 
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about it. I do not want to raise the sub-
stantial issues of the Bill itself. Mter 
all, the Bill is going to create problems 
where none exists. Absolutely clear 
that I am in full agreement with them, 
that if we have to go through entry 28 
of tile Concurrent List, it is absolutely 
clear. But whether the Hon. Chair or 
the Government should justify on the 
legality of it is a matter about which 
Hon. Member, Shri Dighe, has 
said. 

So far as the entry part is concerned, 
at least I have no doubt that entry 28 
of the Concurrent List is absolutely 
clear that this definitely gives power to 
the Government to bring ~bout 

legislation of this nature. The pro-
blems that do exist are not going to be 
solved by this Bill. There are 
numerous places where after 1947 
conversion took place. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, nJSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : You are 
going into the merits. 

SHRI LAL K. ADVANI : I am not 
going into the merits. 

Therefore, I believe that this Bill is 
thoroughly ill-conceived. The Bill is 
totally unwarranted. At least my party 
would not like to associate with this 
Bill. But I plead with you :why should 
you allow this Government to 
introduce the Bill today? Why could it 
not be done two or three days later 7 
At least this particular Memorandum 
gives me no explanation whatsoever. 
It is, therefore, that my colleagues, 
Shri Jaswant Singh as well as Shri 
Ram Naik, took so much pains to 

oppose it 

So far as the legislative competence 
of the House is concerned, the point 
that has been made by my colleague, 
S~ri Jaswant Singh in respect of the 
three Li!its, has not been answered 
either by Shri Somnath Chatterjee or 
by Shri Sharad Dighe. 

MR SPEAKER : Mr. Advani, in 
substance, how t1ave you been 
inconvenieflced ? 

SHRI LAL K ADVANI: I have 
been inconvenienced because I had 
certain ideas till day before yesterday, 
like what would be the nature of the 
Bill. Today, I have seen that the Bill is 
slightly different from that I saw it 
just this morning. Someone, who read 
the newspapers, told me that it has 
appeared in the newspapers that the 
Bill is going to be introduced today. 
So, I have been inconvenienced. 
Otherwise I would have come 
absolutely prepared and given all the 
arguments. The legislative com-
petence business is the most impor-
tant point, which can be :aised at the 
time of introduction, has been 
referred to by Shri Jaswant Singh very 
briefly and eminent lawyers. 

SHRI JASWANT SINGH : Would 
you kindly yield for a minute ? I wish 
to make this point because you said, 
"How have you been inconvenien-
ced ?" I did not burn any mid-night 
oil. I came to learn about the introduc-
tion of this Bill. I had objections about 
it and the objections relating to 
legislative competence. 

MR SPEAKER: My hats off to 
your legal acumen. 

SHRIJASWANT SINGH: No, Sir. 
I am not a lawyer either by profession 
or training or inclination. Merely as a 
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student of public affairs, when I was 
directed. by my leader that he was 
likely to be absent and I have to take 
care, I am inconvenienced in respect 
of aspects of legislative competence. 

MR. SPEAKER : I got your 
point 

SHRI LAL K ADVANI :Therefore, 
I would even at this late stage plead 
with you to advise the Government 
not to introduce it toaay, come to the 
House any time next week and then 
whatever we would have to say, we will 
say at that time. 

THE MINISTER OF HOME 
(SHRI S. B. CHAVAN): Mr. Speaker, 
Sir, in fact this Bill has been brought 
about in furtherance of what is con-
tained in the manifesto of the Con-
gress and also what the President has 
said in the presidential address. I 
would not go into the other aspects to 
which the honourable. Members have 
referred. It is only the legal cum-
petence on which the issue was raised. 
I have great respect for Shri Jaswant 
Singh. When he said that the Finan-
cial Memorandum has not been 
attached to this Bill, I began looking 
at the Bill as to whether there is any 
expenditure involved. 

Article 110 clearly says tha! if there 
is any provision for expenditure, it has 
to be accompanied by a Financial 
Memorandum. It does not contem-
plate any expenditure whatsoever. 
That is why I do not know how this 
article 110 is being attracted. We have 
t.ried our level best to understand this 
point of view. I am at a loss to under-
stand on what grounds article 110 can 
be attracted. 

So far as the legal competence of 
this Hon. House is concerned, both 
the Han. Members, Shri Sharad 

Dighe and also Shri Somnath Chat-
terjee, have made the point. And if 
there is an wta of doubt, then Entry 97 
of the Union List is also provided for. 
So, on both grounds, I do not think 
that there should be any doubt about 
the competence of this House to pass 
this Bill. That is all I wish to say. 

MR. SPEAKER : One point is not 
clear. We owe to this House an 
explanation as to why was it not given 
two days back. 

SHRI S. B. CHAVAN: I have made 
a special request to you in this letter 
which I have addressed to you. It was 
a matter which, in fact did receive the 
attention of the Government and we 
were carefully considering that this is 
a momentous Bill which is going to 
undo certain things which some peo· 
ple might be having in their views. 
And that is why, all aspects of the 
question had to be considered in 
greater details and that is why, 
... .{Interruptions) 

SEVERAL HON. MEMBERS : 
No. 

{Interruptions) 

SHRI S. B. CHAVAN : But at the 
same time, Sir, I must say that I had 
given notice almost ten days before. A 
notice was given to the bon. 
Speaker. 

MR. SPEAKER : The point is why 
the Bill itself was not circulated before 
two days of introduction. 

(Interruptions) 

SHRI S. B. CHAVAN: On that 
aspect, I can merely say that this Bill 
has to be passed both in this House 
and the other House and that is why, 
we requested the hon. Speaker to 
kindly waive the provision of Entry 92. 
This is the only explanation which I 
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have got 

SHRI LAL K ADVA~I : U the 
notice was given only about ten days 
before, then it is all the more objec· 
tionable. (Interruptions) 

fli·anslatiorl] 

SHRI MADAN LAL KHURANA : 
When was the Bill brought? 

SHRI SOMNATH CHATTER-
JEE : Sir, you have given your con-
sent Otherwise. the Bill could not 
have been brought today for introduc-
tion. How can it be revised now? Con-
sent cannot be withdrawn retro-
spectively. (ln{erru ptions) 

MR. SPEAKER: Let me decide in 
my own fashion. First of all. I would 
like to say that the Bill should have 
been given two days before for circula-
tion. I would request all the Members 
and the Ministers to take into account 
the provisions of the rule also. 

Secondly. in my opinion about this 
Bill, a mention was made in the Pre-
sident's Address. I had received a 
notice on 13-8-91 saying that the 
Government was intending to in-
troduce a Bill. But I had not received 
the Bill. I had received only a notice. 
Probably, the Government thought 
that the time for consideration of the 
Bill should be kept in mind while 
taking decision on the business which 
has to -be transacted in the House and 
thus, the notice was given and the Bill 
was not given to me. Then, again an 
application was given that my discre-
tion should be used and the Bill 
should be allowed to be introduced. I 
did consider that request and I 
thought that if the Bill i~ introduced, 
then there will be no inconvenience to 
the Members and they will be able to 
consider the Bill in detail at the stage 

of consideration and at the stage of 
clause-by-dause reading and at the 
stage of passing also. So. I used my 
discretion. At the same time. thnugh I 
had used my discretion, I am request-
ing all concerned to take pre-
cautionary steps in such matters in 
future. 

As far as the competence of this 
Legislature is concerned, very rightly 
Mr. Dighe has pointed out, that we 
can discuss as to whether this Legisla-
ture has the competer.ce to consider 
and pass the Bii.l or not But the deci-
sion is not to be given either by the 
Presiding Officer or by the House. 
The decision has to be given only by 
the Supreme Court because the 
necessary time, the necessary patience 
and probably, the necessary legal and 
constitutional acumen is also re-
quired for deciding whether a par-
ticular Bill falls within the jurisdiction 
of a particular Legislature or not The 
intra vires of a 'Bill also cannot be con-
sidered by this House. The question is 
why then the debate is allowed in the 
House when the decision is not to be 
given. And this question has been 
decided by the previous Presiding 
Officer by saying that when such mat-
ters are debated in the House. the 
members are enlightened and they 
can vote in a particular manner c1nd a 
decision shall be so arrived at. This 
position is supported by decisions 
given here. I am reading a decision 
given in 1957. It was on a point raised 
by Shri Fernandes himself. 

"The Speaker does not take the res-
ponsibility of disallowing a Bill" 

It is very specific. 

"The Speaker does not take the res-
ponsibility of disallowing a Bill on 
the ground that it does not comply 
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with any particular provisions of 
the Constitution. Again, the 
Speaker does not decide whether a 
Bill is constitutionally Within the 
legislative competence of the House 
or not The House does not take a 
decision on the specific question of 
vires of a Bill." 

Though we are allowing the introduc-
tion, I must say that I am really happy 
that the point has been very ably put 
forth by the hon. members here and 
my compliments to them. But in view 
of what has actually happened and in 
view of what I have said now, I am 
allowing the introduction of the 
Bill. 

SHRI LAL K. ADVANI: We can-
not associate ourselves with this Bill. 
We are opposing its introduction and 
in protest, we walk out. (Interrup-
tions) 

(Shri Lal K. Advani and some other hon. 
members then h;ft the House) 

MR. SPEAKER: The question is : 

"That leave be granted to introduce 
a Bill to prohibit conversion of any 
place of worship and to provide for 
the maintenance of the religious 
character of any place of worship as 
it existed on the 15th day of August, 
1947, and for matters connected 
therewith or incidental thereto." 

The motion was adopted. 

SHRI S. B. CHAVAN : I introduce 
the Bill. 

MR. SPEAKER : We go to the next 
item-Discussion and voting on 
Demands for Grants ... 

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum) : Sir, today is 
Friday. Is there no lunch break? 

MR. SPEAKER : Well, we do as 
advised by the hon. members. We now 
adjourn the House to meet again at 3 
o' clock. 

13.53 brs. 
The Lok Sabha then adjourned for 

Lunch till Fifteen of the clock. 

17ze Lok Sabha re-assembled after 
Lunch at T1zree minutes past Fifteen of 

the Clock. 

[RAO RAM SINGH in the Chair] 

Announcement Regarding Postpone-
ment of Half-an-Hour Discussion 

fEnglishf 

MR. CHAIRMAN : I have an 
announcement to make regarding the 
Half-an-hour discussion regarding 
Tehri Dam project As the hon. Mem-
ber, Shri Khanduri has no objection 
to the postponing of the Half-an-hour 
Discussion, as requested by the 
Minister of Environment, the same is 
postponed till the next week. Date and 
time for the discussion shall be 
announced later. 

In view of the above the Private 
Members' Business will be taken up at 
3.30 p.m. 

15.04 brs. 

Demands for Grants (General). 1991-
92 

Ministry of Industry 

/English} 

MR. CHAIRMAN : The House 
shall now take up further discussion 
on the Deamands for Grants of the 
Ministry oflndustry. Shri Ram Kapse 
was on his legs. Shri Ram Kapse. 
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SHRI RAM KAPSE (Thane) : Mr. 
Chairman, Sir, India shares 15 per 
cent of world's population and 
generates only 1.5 per cent wealth as 
far as the world is concerned. It speaks 
volumes of the failures of the Govern-
ments that have come to power one 
after the other. They have neglected 
agriculture, industry and all other 
things. Now, the Government has 
decided to bring a New Industrial 
Policy. 

In the statement of the Industrial 
Policy, the Government has said that 
their policy will be 'continuity with 
change'. In reality it is a short-term 
policy which is away from that policy 
that had helped all these 35 years. 

There is a complete change. I would 
like to read out from the National 
Industrial PolicY which had existed 
earlier. The objectives of ·licensing 
were two and the Objectives were 
seven. Whatever licensing was done-
the Government was specific-it was 
in the interest of the nation. Today, the 
Government is speaking against 
licensing. The objectives of the licens-
ing which we were holding in 
reverence were optimal utilisation of 
investible resources, allocation of 
investible resources with a view to 
meet need-based requirements of 
industries in accordance with 
national priorities, preventing con-
centration of economic power and las-
tly achieving optimal inter-sectoral 
balance between the public sector, 
organised private sector, small scale 
sector and so on. 

Today, you want to ban licensing. In 
the last page of the Industrial Policy, 
the Government says "Advantages of 
removal oflicensing." Previously, they 
were telling the advantages of licent-
ine. There were o~er hazards as well, 
.3o-~S7l.SS1Nll/91 

involving the enormous delay, leading 
to frustration, escalation of costs and 
other bottlenecks in setting up pro-
jects. The New Industrial Policy has 
abolished licensing for all practical 
purposes. And the other expected 
benefits are, improvement in the 
quality of goods made available to 
buyers as no producer is protected 
against competition. So, this is a path-
breaking exercise. Really speaJctng, it 
is slzeershasan. Still, they say tha$ they 
are maintaining continuity ~with 
change. Why don't they say thatthey 
have failed and they want to change 
the policy? Then, at least. we can say 
that they are the true disciples of 
Mahatma Gandhi. Therefore, you are 
thinking in these terms. At least we are 
speaking the truth. What led you to 
this New Indust~l Pdicy? 

In reality, when Ra,jgopalachari was 
critical about the Government, he 
called the Government as "Licence 
Permit Raj". The Government was 
against it Today the Government is 
thinking in other way. I welcome 
some changes about the new Indus-
trial Policy, but, at the same' time, I 
think they are done in a hurry. The · 
important factors which were there in 
the 1977 Industrial Policy or in the 
1980 Industrial Policy have been left 
out It is done in a hurry. So, I suagest 
a comprehensive study again· and 
whatever good work was done th~re in 
1977 or 1980 Industrial Policies 
should be taken into account just as in 
1977 it was done in the case of e~ploy
riient orientation. It was very impor-
tant Decentralisation was very 
important 

In 1980, there was an effort for con-
sumer protection. I think today in a 
hurry so many good factOrs which 
were part of our Industrial Policy have 
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~en left out; and there should be are-
thinking on the whole matter. The 
first thing is that you are opening 
gates for multinationals. I think they 
should be kept out of consumer indus-
try. Restriction on foreign capital, in 
Hitech import substitution and stric-
tly export-oriented areas. I can under-
stand. But as far as the consumer 
industry is concerned. there should be 
restrictions as far as multinationals 
are concerned. This Industrial Policy 
is not innovative enough to provide 
employment. Now what is the posi-
tion as on today? Even the Industrial 
Policy mentions that the level of 
poverty has fallen steeply in the 1980s. 
but the absolute numb'er of poor. 
illiterates and unemployed remam 
very large. 

As far as unemployment is con-
cerned, what is the effort? A word here 
and there. But there are so many con-
tradictions in the Policy that wiJI 
create unemployment; and these fac-
tors should be taken into account 

As far as the public .sector is con-
cerned, on page 12, the Policy says, 
there is over-manning in publ~c enter-
prises. Are you going to reduce 
emploiment in public enterprises? On 
page 13, paragraph 33 reads as 
follows: 

"In view of these considerations. 
Government wiJJ review the existing 
portfolio of public investments with 
greater realism. This review will be 
in respect of industries based on 
low technology, small scale and 
non-strategic areas. inefficient and 
unproductive areas. areas with low 
or nil social considerations or 
public purpose. and areas where the 
private sector. has developed suffi· 
cient expertise and resources." 

There you are thinking of giving up 
public enterprises. Are you thinking 
of unemployment which wilJ be 
created because of this; and have you 
managed for that? I think the Govern-
ment should explain the position in 
this behalf. So. these contradictions 
are to be taken into account. 

While studying the Industrial 
Policy. I feel it is not safe in generating 
more unemployment and therefore 
something needs to be done. I am 
opposing it and welcoming some 
points only. I am not welcoming all 
your points. You should study it 
thoroughly. (/ntC'rru ption.;) 

{Translation} 

PROF. PREM OIIUMAL (Hamir-
pur): He is exhorting you to speak 
the truth. 

{English} 

MR. CHAIRMAN : Selective 
support. 

SHRI RAM KAPSE: That is 
natural. 

Concentration in the same areas. as 
far as the industry is concerned. is a 
definite possibility. As ·rar as small 
scale and tiny industries are con-
cerned, now you are opening competi· 
tion between the small scale. tiny. then 
the public sector and private indus-
tries and all wilt work together with a 
little help. But are you not going to 
help those industries which are giving 
you 40 per cent of exports as far as the 
purchase of raw material· is con-
cerned? 

A little help is being given for 
marketing and at the time of levying 
the excise duty I met the Finance 
Minister and as far as the paint 
manufacturers are concerned. I think 
he should reconsider the whole pro-
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posal about the excise duty on small 
paints and tiny manufacturers. You 
are going to collect something like Rs. 
175 crores from sma11 and tiny indus-
tries throughout India. There are 2000 
such smalt industries and you are 
thinking of imposing the excise duty 
for the first time ! 

The sma11 scale and tiny industries 
need to be protected. but in this 
Finance Bill you have not thought 
about it I again request you to think 
about those helpless people who have 
to compete with the big industries and 
at the same tin1e you are thinking of 
withdrawing the concessions which 
were given. 

MR. CHAIRMAN : Please \\-ind 
up. 

SHRI RAM KAPSE : I will wind 
up. 

As far as the village industries are 
concerned, you know that if you want 
to generate the employment. with an 
investment of Rs. 1 crore in village 
industries job opportu mt1es four 
times more than in organised indus-
tries can be created. So. they need to 
be helped. The village industries, the 
artisans and the processing units need 
marketing facilities and marketing 
consultancy and so on. Such assis-
tance should be given. At the same 
time, ~iddlemen need to be eli-
minated. The skills of tribal people 
need to be encouraged. 

This is the last point and then I will 
conclude. On page 16 of the Industrial 
Policy Resolution you have referred to 
your views as far as the environment is 
concerned. 

"In locations other than cities of 
more than one million population 
there will be no requirement of 

obtaining industrial approvals from 
the Central Government except for 
industries subject to compulsory 
licensing. In respect of cities with 
population greater than one mil-
lion, industries other than those of a 
non-polluting nature such as elec-
tronics, computer software and 
printing will be located outside 25 
kms. of the periphery except in 
prior designated industrial areas." 

Now I will put a question. There are 
prior designated industrial areas near 
Bombay, in New Bombay. There is 
MID. There are industries which are 
hardly hazardous and polluting and 
when you think of free growth of 
industries in these areas, what will be 
the position? Just at a distance of 25 
kms. from Bombay or even from 
Thana. whicli is having a population 
of one million. if you are going to ins-
tal the industries there, what will be 
the problems the people will be 
facing? 

I support industrial growth. But at 
the same time. between the two the 
people need to be protected more and 
the Industries Minister should give a 
thought to this as far as the decisions 
of the Government mentioned in 
paragraph 39, Part IV are kept in 
mind. 

SHRI NIRMAL KANT! CHAT-
TERJEE (Dum Dum) : W. Chair-
man, Sir, you have been kind enough 
to spare at least ten minutes to me 
today. I will be very happy ifyou per-
mit me to speak on Monday also. 

I rise to oppose both the Demands 
for Grants of the Ministry of Industry 
as well as the Industrial Policy. 

When I rise to oppose the Industrial 
Policy, I may begin by indicating that 
I am an excellent compere. A press 
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report had appeared on.24-7-1990 and 
at that time the Government was the 
National Front Government. They 
had published the Industrial Policy 
and the present-day ruling party was 
very much agitated about it They are 
having their own meetings. And this 
press report carries the headline-· 
"Liberalisation of that Industrial 
Policy is a sale out." This is a quote 
from the late Leader of the Congress-I 
Party, Shri Rajiv Gandhi. The 
present-day ruling Party may well 
ponder over this. The attack was 
against liberalisation of the industrial 
policy as it was laid down by the 
National Front Government at that 
time. That apart, Sir, . . . (/merrup-
tions) 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN) : At that time 
you supported it 

SHRI NIRMAL KANTI CHAT· 
TERJEE : No, we did not support it. 
We 'were opposed to that Industrial 
Policy also. 

Sir. already the first steps of this 
Industrial Policy and the new ap· 
proach have been indicated in the 
Demands for Grants. Let me give you 
some figures. Overall. the liberalisa-
tion policy including reduction in 
importance and scope of the public 
sec1or really means somewhat weaken-
ing of the planning process also and 
this is reflected already in the Expendi-
ture Budget. Already the plans alloca-
tion had moved up from 380to429. The 
real rate of growth ~ zero in plan 
allocation. This is reflected most in the 
aUocation of industry and minerals. 

If employment is- a concern, I can 
live you the fipre. For rural employ-
ment the provision in the re~ed 

estimate was Rs. 2,000 crores. For the 
current year, the allocation is Rs. 2,100 
crores. In the meantime, something 
has happened in the price front. 

For industry and minerals. we 
already see the stamp of IMF in dis-
mantling planning process also. The 
allocation for industry and minerals 
for 1991·92 is Rs. 7.107 crores. The 
revised figure is Rs. 7.112 crores. Only 
Rs. 5 crores is the addition. I have just 
pointed this out to indicate that you 
have already started de-emphasising 
the Government role in the field of 
industry and minerals. 

If I go into these figures. Sir. I 
would not have time to say other 
things. I will just mention this today. 

One of the key sectors. in which the 
public sector was interested. was the 
sector of meteorological indus try. I will 
come to that later when I talk of 
technologies. etc. 

The reVised estimate was Rs. 613 
crores. The current allocation is a 
reduction toRs. 470 crores. Look at the 
industries you have chosen. Does any-
body talk about self-reliance in the 
industrial front? No. The crucial ele-
ment in that sector is engineering 
industry. Way back. I remember. we 
quarrelled with our late teacher, Prof. 
Mahalanobis in drafting the Second 
Five year Plan, that we should not be 
satisfied only with the steel industry. 
You remember that when the First Five 
Year Plan was considered to be no pia~ 
at all, for the first time, on a scientific. 
basis, the Second Five Year Plan was 
being formulated, the emphasis was on 
basic industries which really meant 
massive investment in the steel sector. 
Those were the days of our public sec-
tor units coming up. Even at that time, 
we pointed out from the Statistical 
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Institute that this was not really 
enough for self-reliance. The real test 
lies in our designing capacity. the real 
test lies in our machine tooling indus-
try. Unless and until any country and 
of the size of ours can have indigenous 
capability for designing and tooling. 
that country is never self-rei ia nt on the 
industrial front. And engineering in-
dustry envelopes that sector. \Vh;lf i." 
your allotment for engineering indus-
try? The revised estimate was R,. 'ill'\ 
crores and the current allocation is 
Rs. 394 crores. We are afr<1id whether 
we are being led by the dict;lfcs of" the 
International Monetary Fund If we 
talk of self-reliance. these arc thL· ;ncas 
where public sector needed to inter-
vene and you are reducing your ;II loca-
tion in these areas. This i~ true fnr 
many other areas. I would not go into 
that for lack of time. It is not on 1;. th <11. 
Can you imagine what you ha\T done 
in the Budget? I will just give you your 
figures for some suhsidics. Do you 
know that for KVIC. according to the 
revised estimate. you are spending Rs. 
34 crores? What is anticipated next 
year? If you are interested in rural 
employment. then the programme of 
KVIC would be enlarged. Do you 
know how much you have allocated 
for this? Exactly the same amount-
Rs. 34 crores. For the National Textile 
Corporation which produces janata 
cloth, subsidy for janata cloth that was 
Rs. 130 crores in the revised estimates. 
you have been very kind to add one 
crore of rupees to that So already as 
the morning shows the day, in this 
year's Demands for Grants relating to 
your Ministry, you have started follow-
ing the dictates of the International 
Monetary Fund. 

MR. CHAIRMAN : The Private 
Members' Business is due to start at 
3.30. Since Mr. Chatterjee is making 
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some very interesting points, if the 
House agrees we may extend the time 
by five minutes. The Private Members' 
Business has to last for two-and-a-half 
hours. Therefore, whenever it starts, it 
means extending the sitting by that 
much time. 

SOME I-ION. MEMBERS: No. 

SHRI NIRMAL KANTI CHAT-
TERJEE : I will continue on Monday 
before the Minister replies. 

MR. CHAIRMAN : All right, you 
will continue on Monday. 

15.JO 

Resolution Re. Steps For :\laintaining 
Status Quo Of Religious Shrines And 

Places Of Worship 

/English/ 

MR. CHAIRMAN : Now. we take 
up further discussion on the Resolu-
tion regarding steps for maintaining 
status quo of religious shrines and 
places of worship moYcd hy Shri 
Zainal Abedin on the 1 ~th July 1991. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN TilE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. 
JACOB): We are discussing the 
Private Members' Resolution moved 
by. Shri Zainal Abedin. M. P., regard-
ing Ram Janam Bhoomi Babri Masjid 
Dispute and maintaining status quo of 
all religious shrines and places of 
worship as they existed on August 15, 
194~. This morning a Bill was intro-
duced as a consequence of the election 
manifesto of the Congress Party and 
the proclamation made by the Presi· 
dent And taking in \;ew the spirit of 
the Bill moved by Shri Zainal Abedin. 
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M. P .. I request the hon. Member to 
consider the possibility of withdraw-
ing this Bill at this stage because 
almost ten hours we have spent on dis-
cussing this Private Members' Resolu-
tion though it should have been over 
by .two hours. The House was so kind 
and considerate to allow more time. 
We have taken almost nine hours and 
48 minutes for the discussion. So. in the 
light of the ensuing Bill which is goi.ng 
to be debated. moved by Shri Chavanji 
this morning. I request the hon. Mem-
ber to withdraw this Bill taking into 
consideration the initiative taken by 
the Government. 

SHRI CHITTA BASU (Barasat): I 
do not know what would be his res-
ponse . ... .{Interruptions). 

{Translation/ 

SHRI MADAN LAL KHURANA 
(South Delhi): Some of our members 
want to participate in the discussion. 
Therefore. discussion may kindly be 
continued. 

{English/ 

SHRI ZAINAL ABED IN 
(Jangipur): Mr. Chairman. Sir, I 
would like to thank the hon. Members 
of this august House for the keen 
interest and importance they have 
shown to my Resolution . .... (Inter-
ruptions) 

SHRI CHITTA BASU: Sir, he has 
made a request. He is to respond. But, 
there are some hon. Members who 
want to speak. If the debate is con-
cluded or if there is a censure motion. 
you may a1Jow him to reply. But I do 
not know at what stage he is? Is he res-
pondinc to the request ? It should be 
made clear. 

places of worship-·withdrawn 

SHRI M. M. JACOB : I think it is 
the well established practice in the 
Private Members' Resolution . .... (]mer-
ruptions). 

rrranslationf 

SHRI MADAN LAL KHURANA: 
We want to speak on this subject. We 
were assured that we would he given 
opportunity to speak. Therefore. we 
may kindly be given a chance to speak 
on this subject. 

fEnglislzj 

MR. CHAIRMAN : What is the 
position in case the mover wants to 
withdraw. Let us check that also. 
.... {/nterruptions). 

SHRI M. M. JACOB : The House 
has every right to decide. We are in the 
hands of the House. But. I only .... 
'Interruptions). 

MR. CHAIRMAN : First of all. 
Shri Zainal Abcdin should give his 
views whether he wants to withdraw or 
not If he wants to withdraw the Bill, 
then we will take the consensus of the 
House . ... .(Interruptions) 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
GHULAM NAB! AZAD): It is for 
the House to decide whether they want 
to discuss it further. If they do not want 
to discuss it further. then the hon. 
Minister will reply to the question and 
request the hon. Member to withdraw. 
First, we have to seek the consensus of 
the House whether they' would like to 
stop the debate or they would like to 
continue the debate. If they would like 
to continue, then how much time 
should be allotted-one hour, half-an-
hour, two hours? 

MR. CHAIRMAN : Is the sense of 
the House for withdrawal of this 
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Private Member's Resolution or for 
continuation? 

[Translation} 
I mean to say· whether the House 

wants to continue this discussion or 
wants to drop it now ? 

SHRI RAM KAPSE (Thane) : Mr. 
Chairman, Sir, please see the number 
of the speakers and allot the time 
accordingly . ... .(Interruptions) ..... 

SHRI MADAN LAL KHURANA 
(South Delhi) : Mr. Chairman, Sir, we 
were assured by the Chair that we 
would get time to speak. request that 
they should be given the time to 
speak. 

{English} 

MR. CHAIRMAN : Khurana 
Sanib. the House is supreme. If the 
House wants to drop this Resolution 
now, then the Speaker or the Chair-
man cannot say that it should be 
continued. 

/Translation} 
Please tell me what do you want. 

SHRI MOHAN SINGH (Deoria): 
Mr. Chirman, Sir. a BiJJ has been 
brought in this regard. This Bill has 
been introduced by the Government to 
end its embarrassment It did not want 
to give this credit to Private Members 
by allowing them to bring it as a 
Private Member's Bill. We have the 
same intention. Since we would get an 
opportunitY to discuss that Bill. this 
debate should be stopped and we 
should be given the opportunity to dis-
cuss the main point i.e. the Govern· 
ment Bill. 

{English} 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Mr. Chairman, we have 
discussed enough. Now there are other 
important Resolutions also. Therefore 
we are in favour of stopping the de bat~ 
on this Resolution. 

SHRI INDER JIT (Dar· 
jeeling): Mr. Chairman, I support the 
view of Shri Chandra Jeet Yadav. I 
thin~ we have had enough discussion 
on this and we can stop it now. 

/Translation} 

SHRI RAM VILAS PASWAN 
(Rosera): Mr. Chairman, Sir, I am in 
favour of the opinion that the Mem· 
bers. who have not been able to speak 
now will get an opportunity at the time 
when dicussion on the BilL which the 
Government is likely to bring, would 
take place. Therefore. the colleagues 
who want to speak now would get an 
opportunity to speak and we will also 
speak then. 

SHRI LAL K. ADVANI (Gandhi 
Nagar) : Mr. Chairman, Sir, I would 
request that some of our party mem· 
bers want to speak. They should be 
allowed to do so. Then the Mover will 
reply to this debate and next resolution 
will be moved. Two of our Members 
want to speak last time also. I told them 
not to speak assuring them that they 
would get an opportunity next time. I 
would request that they should be 
allowed. 

MR. CHAIRMAN : How much 
time you suggest to be extended for the 
discussion on this Bill? 

SHRI LAL K. ADVANI: Mr. 
Chairman. Sir, we have time till5.30 p. 
m. While keeping it in mind that the 
next resolution is to be moved for con· 
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sideration. you should extend the time 
for this debate. The aim is that the 
Mover may give his reply and the 
resolution is withdrawn and the next 
resolution is also moved. We have no 
objection to it 

/English/ 

MR. CHAIRMAN : Well. the sense 
of the House now appears to be to drop 
this Resolution. but since Advaniji has 
assured some of his Members that they 
will be allowed to speak. ... .(Inter-
ruptions) ..... 

frranslationj 

MR. CHAIRMAN : Jt is 3.45 p.m. 
now. I propose that this Resolution 
should be discussed upto 4.45 p. m. 
Please say if you all agree. 

/English/ 

SHRI SOMNATH CfiATTERJEE 
(Bolpur): Mr. Chairman. Sir, I do not 
wish to stifle any discussion as such. 
But this Resolution has already been 
discussed for nine hours and hon. 
Members of Mr. Advani's party have 
spoken. There are large number of 
names. My party Members also wish to 
speak. Then how can selectively some 
Members will be allowed to speak 7 Tt 
has to continue then. Only two Mem· 
bers of a party cannot be allowed. Then 
others also will like to speak. Then 
there will be no end to it Kindly see the 
language of this Resolution. 

Sir. it says : 
'7his house urges upon the Govern-
ment to take early steps to peace-
fully settle the dispute reprding the 
shrine atAyodhya and to enact suit· 
able legislation._." 

That is separate. So far as Ayodhya 
part is concerne4, that is the policy of 
the Oo"VmtmenL Is it yes or no ? 

SHRI M. M. JACOB: Yes. 
SHRI ~QMNATH. CHATTER· 

JEE : So far as the maintenance of 
status quo is concerned, they have 
already brought the Bill on which we 
had discussion and which has been 
introduced. Therefore, to avoid dupli· 
cation, I take it that they will bring the 
Bill as soon as possible for passing. So 
far as we are concerned. instead of only 
one Party being allowed to speak, 
others may also be allowed to speak. 
(Interruptions) 

SHRI NIRMAL KANTI 
CHATTERJEE : If the discussion is 
there, everybody will have to speak. 
Will there be- a guillotine at 4.45 
p.m.? 

AN HON. MEMBER : How can 
there be gu il1otine ? 

SHRI SOMNATH CHATTER· 
lEE : I therefore am submitting that 
with the leave of the Chair and the 
leave of the House we can withdraw the 
Resolution. (lnterruprions) 

Our member is asking for the leave 
of the House. In view of the position 
that is prevailing today, the Govern· 
ment stands with reprd to both 
Ayodhya and the status quo and I do 
not think the other friends wish to take 
the time of the House. 

MR. CHAIRMAN : Gentlemen, 
the position as at present is like this. 
The time taken so far on this discus-
sion is 9 hours and 48 minutes. Mem· 
hers from the following pallties have 
sop ken so far: 

BJP 3 
Janata Dal 3 
CPI(M) 3 
Congress S 
CPI 1 
Tdugu Desam 1 
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Siv Sena 
Muslim League 

That is the position at present. Now it is 
upto the House. If you want to discon-
tinue this and take up the next one or 
you want to extend it by another one 
hour, is upto you. (Interruptions) 

{!'ran slat ion} 

SHRI LAL K. ADVANI: This is 
not a prestige issue. But I would like to 
tell Shri Somnathji that such thing has 
never happened. . .. .(Interruptions). ..... 
The hon. Chairman has proposed that 
we can continue this discussion upto 
4.45 p.m. I only wanted to say that two 
of our party members should speak 
and members from all the parties also 
speak. The position is not like that as 
has been stated by the hon. Chairman. 
Shri Shahabuddin has said that mem-
bers from both the ruling and opposi-
tion parties should speak and there-
fore the bon. Chairman has propos-
ed .... / Interruptions) 

{English/ 
SHRI SOMNATH CHATIER-

JEE : I am agreeing with the leader of 
the Opposition Shri Advaniji whom I 
respect very much. 
{I'ronslationj 

SHRIRAMVILASPASWAN: Mr. 
Chairman. Sir, you have given the rul-
ing that it may continue upto 4.45 
p.m. 

MR. CHAIRMAN : I have not 
given any ruling. I have proposed it on 
the basis of sense of the House. 
.... .(lntt!rruptions) .... 

/English/ 

MR. CHAIRMAN : The sense of 
the House was requested. If everybody 
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is agreeable, then this discussion will 
continue till 4.45 p. m. and at 4.45 
p. m. the Minister will reply and then 
we can take up the withdrawal and the 
next Resolution. 

SHRI RAM VILAS PASWAN: 
What time the Minister will reply? 

MR. CHAIRMAN : The Minister 
will reply at 4.45 p.m. Will it be alright 
Shri Jacob? 

SHRI M. M. JACOB : Yes Sir. 

SHRI NIRMAL KANTI CHAT-
TERJEE : We want that the second 
Resolution also should be taken up 
earlier. I request that let one Member 
from BJP, one Member from Left and 
one from the ruling party speak. We 
may finish by 4.25 p. m. itself. 
(Interruptions) 

SHRI GHULAM NABI AZAD: If 
one Member from each major political 
parry speaks, we can conclude it 
much earlier. 

SHRI CHmA BASU (Barasat): 
Sir. there are two minor parties. They 
should also be given a chance to put 
across their "iews. 

MR. CHAIRMAN : O.K. So. one 
speaker from each of the major party 
will speak. Kindly restrict your speech 
to ten minutes. 

{I'ranslationj 

SHRI CHINMAYANAND 
SWAMY (Badaun): Mr. Chairman. 
Sir. firstly. I would like to thank you 
for giving me time to speak on this 
important resolution. In view of the 
present situation. in our country 
today, it is necessary that the Ayodhya 
issue should be considered very hon-
estly. I would like to submit that the 
question of Rama-janma-bhoomi is 
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not merely a question of a temple or a 
mosque. The word Rama-janma-
bhoomi itself makes it clear that we 
have great attachment to that place 
where Lord Ratp.a was born. We 
understand the importance of the 
land .... .(Interruptions).... If Shri Syed 
Shahabuddin has been heard many 
times in this House on this matter. I 
should also be heard. I have par-
ticipated in all the discussions right 
from the Governments of Shri Rajiv 
Gandhi to Shri Chandrashekhar that 
has been held between the Govern-
ments and the representatives of the 
people till now. Therefore. I would 
like to submit before the House some 
facts which have still not come to 
light. It is being said today that the 
problem can be solved through talks. 
In this context. I can tell you who 
obstructed the talks and whose dissent 
was there. I remember well that 
whenever the question of Rama-
janmabhoomi came up, the religious 
leaders on behalf of Hindus came for-
ward to handle the issue. and no 
politicbl leader ever represented the 
Hindu case. But from the Muslim 
side, the issue was always handled by 
political leaders and never by their 
Alims, Maulvis or religious heads. 

I would like to submit that on the 
7th October, 1984 when we along with 
twenty thousand people were leading 
padyatra from Ayodhya to Lucknow. 
we were welcomed by our Muslim 
brethem at three places on the way. 
They greeted us by offering fruits and 
milk and made entire arrangements 
tor our stay. If they were not agreed to 
the concept of Rama-janma-bhoomi. 
lhey would have not greeted us and 
instead raised obstructions. From 
1984 to 1986. not a sineJe Alim. Imam. 
Maulvi or any other Muslim reliaious 
leader opposed oar movemenL If 
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anybody came forward to oppose it 
for the first time. it was a political per-
sonality. Hon. Shahabuddin Saheb 
and with whom came some other 
people. 

I would like to submit as to who 
made an attempt to give this religious 
question of Rama-janma-bhoomi a 
political colour. A lot of efforts were 
made to solve this question on 
religious level. Many meetings and 
discussions took place and religious 
people from both the sides took part 
in them. Shri Shahabuddin is sitting 
here. I would like to remind him that 
during our meeting with several 
Imams from all over the country in 
the Indian International Club. when 
they were agreeing with us and were 
prepared to listen to us. Shahabuddin 
Saheb interrupted in between and did 
not let us finish. On 20th of October, 
1990 during the period of Shri 
Vishwanath Pratap Singh. a meeting 
was called in the Andhra Bhawan. 19 
head priests from our side and 13 
Alims from Muslim side took part in 
it Not only from India. but the per-
sonality of world fame. Alim Ali 
Miyan Naqvi also participated in it. 
At present, Shri Yunus Saleem is not 
present in the House. He was the then 
Governor of Bihar and was also pre-
sent in the meeting. The Governor of 
Andhra Pradesh Shri Krishna Kant 
was also present in the meeting. The 
discussion went on in their presence. 
During the discussion. the then Home 
Minister Shri Subodh Kant Sahay 
came and asked to stop the discussion 
and said that it would be continued 
the next day, and at night too. Shri 
Santosh Bhartiya and Shri Subodh 
Kant Sahay told me that the Prime 
Minister wanted to see me. I went to 
the Prime Minister's house with them 
and he told me that this neaotiation 
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would bear no fruits. The Imam is 
very angry. The question is from 
which quarter the point arose about 
discussing the issue honestly. 

Definitions are formed according to 
the feelings and belief of people and 
the faith and belief of the people are 
evidences of religion. If we are respect-
ing the national flag of our country 
today, we do it not because of any logi-
cal or historical factor but on account 
of our faith on it. As such we should 
keep in mind our faith and not history 
or logic. 

Mr. Chairman, Sir, the faith of 
crores of Rambhakt Hindu and 
Muslims are linked with Ram 
Janamabhoomi. I would like to say 
that this issue needs attention. I would 
like to quote a couplet of Iqbal. He 
narrates his thought in the undermen-
tioned couplet :-

"Hai Asman Sa Buland Ram Ka 
Wajud. 
Ahley Nazar Samazhte hain usko 
lmame-Hind." 
The scholars like Alama Iqbal 

accept Lord Ram as Imame-Hind. I 
would like to ask where this lmmam 
of Hind was born? Today. the ques-
tion regarding the birth place of God 
Ram was raised in the august House. 
If that place is not Ram Janama-
bhoomi. or Muslim leaders. the 
House and the Government should 
tell about its location. Wherever. they 
will tell. we will accept it as Ram 
Janma-
bhoomi and quit the present one. But 
you have no reply to it. You claim 
Ram Janmabhoomi as Babri Masjid 
which is incorrect .... .(Interruptions) 

SHRJ SYED SHAHABUDDIN 
(KishanpnJ): That is not Ram 
Janmabhoomi. 
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SHRI CHINMAYANAND 
SWAMI (Badaun): Syed Shahabud-
din Saheb, you reconsider this point. 
You refuse to accept it as Ram Jan-
mabhoomi while I claim it to be so. 
My point is whether any attempt to 
make the Muslims understand by 
Hindu leaders or Vice-versa has been 
made during the course of 44 years of 
independence. This unfortunate 
moment has never arrived if any 
attempt would have been made to 
understand -the religious feelings of 
the people, religious facts have been 
found out and religious belief would 
have been analysed ; and after 44 
years of independence such type of 
Bill was not necessary but the Muslim 
spokesmen who kept on changing•. 
They were such persons as have no 
knowledge of religion. Today persons 
like Ali Mian Nawi Sahab would have 
raised this issue..... -

MR. CHAIRMAN : Swamiji it is 
not right to name anyone. The name 
of • .............. should be deleted from 
the record. 

SHRI CHINMAYANAND 
SWAMI: Mr. Chairman, Sir. I urge 
that the issue cannot be rightly 
understood if the concerned name is 
not mentioned in the context. The 
name of the concerned person has to 
be mentioned. As such I am of the on i-
nion ifUlemas who are well acQUY·n-
ted with religious facts. religious 
sentiments and religious faith, had 
been invited to solve this tangle, there 
would not have been any difficulty. I 
wish to point out that religious matters 
can never be solved on the basis of 
history or through courts. The defini-
tion of religion is never confined to 

•Not recorded. 
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books. I am not referring to law. I am 
talking about religious beliefs ... 
f/nterruptions). 

Mr. CHAIRMAN (RAO RAM 
SINGH): Please ·don't disturb 
Swamiji. 

SWAMI CHINMAYANANO: 
Sayeed Sahab has been proving that 
he is not prepared to listen to any 
sentimental issue. 

SHRI SYED SHAHABUD-
DIN : But I can prove the existence of 
mosque there. 

SWAMI CHINMAYANAND : If a 
mosque is existing there. I ask 
Shahabuddin Sahab to take the oath 
of holy Kuran and tell the House if he 
has e~r offered Namaz there ..... (ln-
terruptions)_ .. l worship God. Ifyou are 
talking about faith I will say the right 
thing. I am not talking about you. I 
urge aU the Members present in the 
House to visit personally then site and 
see for themselves whether Muslims 
offer Namaz there or Hindus go there 
for offering prayer due to their faith. 
During the last discussion Shri E. 
Ahamed had said one thing. 

.-.. /Interruptions) ..... . 

Mr. CHAIRMAN : Please take 
your seat Swamiji. you also resume 
your seat.._ -

·····-n ... llnterruptions) ......... . 

Mr. CHAIRMAN : All of you 
please tab your seat· Swamiji please 
tab )our seat All the Members are 
~quested to take their teats. You are 
an requeltcd to sit in your seatJ. 

•----.llntmvptions) ......... . 

{English/ 

MR. CHAIRMAN : Please sit 
down . 

. . . . (Interruptions) .... 

SHRI E. AHAMEO (Manjeri) : I 
am on a point of order . 

. . . . (Interruptions) .... 

f11'anslationf 
SHRI MADAN LAL KHU-

RANA : He used the word• .... 

. . . . (Interruptions) . . . . 

MR. CHAIRMAN : I did not here 
what he said. Now, how one can hear 
what has been said or what not in 
such an uproar. 

.... (Interruptions) .... 

SHRI MADAN LAL KHU· 
RANA : You delete those objection-
able words from the record. 

MR. CHAIRMAN : You resume 
your seat. I did not hear what was 
said. 

.... (Interruptions) .... 

SHRI B. L. SHARMA PR,f.M (East 
Delhi) : He called Swamiji . . . . 
(Interruptions) 
/English/ 

MR. CHAIRMAN : The House 
stands adjourned for 1\venty 
minutes. 

15.57 hrs. 

Tlte Lok Sabha then adjourn«l till 
Fifteen minutes pan Sixteen of the 
clock. 
16.17 hra. 

T11e Lok Sabha retU.Jemble at 
SIYenteen minutes pa.ft Sixteen of tM 
clack. 
•Not recorded. 
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(MR. SPEAKER in the Chair] 

(lranslations) 

SHRI LAL K. ADVANI: Mr. 
Speaker, Sir, there was an uproar in 
the House before it was adjourned 
and Members were excited. I could 
not hear properly whatever was said. I 
would request you to go through the 
records, delete all the unparliamentry 
words and allow the preceedings of 
the House to continue. 

SHRI RAM VILAS PAS-
WAN : Mr. Speaker. Sir. it has been 
the tradition of this House to have a 
brotherly feeling for each other des-
pite the differences of opinion and bit-
ter words used. They are reciprocated 
when the right occas:-1ion rises. It has 
been the decorum of this House to 
forget the atmosphere of bitterness 
that had prevailed inside the House 
once we came out of the House. I feel 
that this is the first instance when a 
situation has been dragged to such a 
long extent I urge all the Members of 
this House not to provoke each other. 
Even if any unparliamentary word is 
used in the course of the proceeding, it 
should be deleted from the record as 
per the parliamentry procedure. if we 
start behaving like one does in public 
mectfi'fg. N in other words hurling 
abuses on each other I understand ... 
(Interruptions) .... I would like to 
thank B. J. P ..... (Jmem1ptions) . ... I 
would also like to thaak the members 
of B. J.P. who were standing holding 
the hands of each ofber. But the 
behaviour of some of our colleagues 
was not proper. I understand that 
such differences of opinion will 
always continue to eo on irrespective 
of the party. We should put our views 
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but we should not stretch our differen-
ces of opinion too long. It is my re-
quest to you .... (lnte"uptions) ... 

SHRI SURAJ MA.~DAL (God-
da) : We were present here. 

MR. SPEAKER : No, I have hea-
rd everything. 

SHRI SURAJ MANDAL: If every-
one had not taken safer side in that 
event certainly ..... 

MR. SPEAKER : No, you please 
take your seat. 

.... (lntem~ptions) .... 

MR SPEAKER : I agree with both 
shri Advaniji and Shri Paswanji who 
have said something just now. I don't 
know if anything has happened here 
as I was not present in the House. 
There is no need of discussion on 
what has happened. We all do work 
here with honour and decorum. If 
anything wrong has happened by mis-
take we should forget it. In my opinion 
we will also behave today in the 
same manner. 

If anything wrong has gone on 
record, I will look into it and expunge 
it. I request all the hon. Members to 
behave in such a manner that the 
decorum of this august House is not 
disturbed as this parliament is the 
highest body in the country. 

SHRI SURAJ MANDAL (God-
da) : Mr. Speaker. Sir, we were pre-
!ent here .... (Interruptions) 

MR. SPEAKER: Don't prolong it 
I request you to sit down. 

If you follow the person in the 
Chair, I can assure you that the House 
would function smoothly. In case you 
ao on having your say, it would be 
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very difficult to run the House 
then. 

Efforts have been made to sort out 
in the best manner whatever has hap-
pened here if you prolong the discus-
sion, it will interrupt the endeavour of 
making congenial atmosphere. There-
fore, please try to understand my 
intention and don't prolong it The 
leaders of all parties were with us. 

16.24 hrs. 

Resolution re. steps for maintaining 
status quo of religious shrines and 

places of worship-Contd. 

(Translation] 

SHRI CH~AYANAND 
SWAMY (Badaun) : Mr. Speaker, Sir, 
once again I would like to hold me 
responsible if I have used any wrong 
word during the course of disoussion 
which might have hurt the feelings of 
other hon. Members and I would like 
to further state that I am a saint and 
have been leading a spiritual life for 
the last 27 years. I had never thought 
that Shri Shahabuddin whom I hold 
in high esteems . . . 

MR SPEAKER : Please don't 
mention the name of any hon. 
Member. 

(Interruptions) 

SHRI RAMSHARAN YADAV 
(Khagaria): Mr. Speaker, Sir. he is 
asking from Shri Shahabuddin as to 
where the birth place of Rama was. 
What does he know? The birth place 
of Rama might be known to 
Dashratha and Kaushalya. 

MR. SPEAKER : I am making an 
appeal to you once again not to get up 
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again and again and make your point 
If you want that the business of the 
House should run smoothly, as we all 
wish, I would like to make an earnest 
appeal to you all not to rise again and 
again and try to make your point 
Please be considerate to us and the 
House. 

SHRI CHINMAYANAND 
SWAMY: Mr. Speaker, Sir, while 
resuming my discussion I would like 
to ask ... 

MR SPEAKER : Chinmaya-
nanJji, don't mention the name of any 
hon. Member. It is not necessary. 

SIIRI CHINMAYANAND 
SWAMY : I would like to go back to 
the point where interruption began. 
The liberal attitude required for 
understanding the feelings of both the 
communities was not applied. Had we 
tried to understand the feelings of the 
two religious communities-and why 
the two only. why not all the religious 
communities in the country-with a 
iiberal attitude, the country would not 
have landed in such a situation. It has 
been our misfortune that the leaders 
of our religious and commun.al affairs 
have been those who have little 
knowledge of religion.· Even today, 
after leading 27 years of spititual life 
and study, when I am on my legs here. 
the members feel that I should try to 
speak the language of Dashratha and 
Kaushalya. But I would like to do that 
certainly if the House and hon. 
Speaker permit me to do 'that. 
Whatever I have studied of my 
religion and practised it I would like 
to say that land is land and what 
emotional attachment do we have 
with our land our motherland. is a 
question that it must be put to Chan-
drashekhar Azad and Bhagat Singh., 
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Have we not fought for our mother-
land? Are we not realising the sanctity 
of the motherland? The places like 
Anand Bhawan and Jawahar Bhawan 
can be the places of worship and faith. 
The Gandhi Dham where Mahatma 
Gandhi took birth can be the place of 
reverence. The places where Guru 
Nanak and Guru Gobind Singh were 
born are important because these 
places are their birth places and not 
because the Gurudwaras situated 
there. We attach importance to the 
land and not to the sentiments that 
have been fanned of this issue. Had 
an effort been made to realise the 
importance of land. disputes over 
Bhawans would not have arisen there. 
I would like to say earnestly that we 
don't know whether the birth place of 
Lord Rama exists anywhere else in 
India other than the one at Ayodhya. 
Had we known it and had our 
Puranas, our sacred books and our 
ancestors told us that there is some 
other birth place also, we would not 
certainly claim it 

During the course oflast discussion 
the hon. Member Shri E. Ahmad 
stated that when the Police Constable 
reached there to study the situation. 
he used the word birth place. Even 
today I would like to say if you reach 
Ayodhya and Faizabad Stations. you 
will find all the tonga-drivers and 
rickshaw-pullers, who are our Muslim 
brethren repeatedly shout 'Janam 
Bhoomi Chalo '. They never talk any-
thing that may create any doubt about 
its authenticity. I would only say that 
time has come when we should not see 
Rama Janam Bhoomi from political 
angle but it shol.lld be seen purely 
from religious and spiritual angle as 
well as from the angle of the faith of 
the country men. Today this faith puts 
a question to the Government and the 
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leaders of the country that if there 
could be the birth places of Gandhiji, 
Guru Nanak and Guru Gobind Singh 
anywhere else in the country. Why 
can the birth place of Lord Rama not 
be there. I am ready to withdraw my 
claim if this House, the Government 
and the people can clarify it. 

I want to cite an example here. Dur-
ing the sixteenth century when the 
emperor Akbar was ruling the coun-
try, a healthy atmosphere of under-
standing one another was prevailing. 
Once when Rahim Khan Khana was 
going somewhere, somebody asked 
him a question. Why does the 
<'lephant throw dust over him while 
moving. Nobody knows it as to why 
does the elephant do so. It is a secret 
A question in verse form was put to 
Abdul Rahim Khan Khana. 

"Dhuridharat Nijisee Pe Kahu 
Rahim Kehi Kaj", 

(0 Rahim ! tell us why does the 
elephant throw dust over its head). 
Then Abdul Rahim Khan Khana 
replied completing the couplet:-

"Jehi Raj Muni Patni Tari So 
Dhundhat Gaj Raj", 

(It is searching the dust that 
emancipated the wife of a sage 
from a curse) 

There was an attitude of understand-
ing each other in the Muslim regime 
during the sixteenth century. The peo-
ple like Rahim Khan Khana of the 
country realised the feelings of <lther 
people deeply. It is the need of the 
hour that we should realise the sen-
timents of others. I am not contradict-
ing what your history, what the books 
oflaw and what the courts oflaw hold 
on this count. I am ready to face the 
court if it can define the sentiments. If 
the constitution has the ability to 
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embody all our sentiments, I bow 
before it. But when we want to 
establish our feelings religiously at 
any stage, why is it given a political 
colour and why is it made a political 
target. Therefore, today I want to say 
that the Bill which bas been brought 
forward. won't be able to have any 
regard for the religious sentiments 
because doubts are being raised as to 
where does lie the birth place of Lord 
Rama which are striking at the very 
faith. I have received a letter from one 
Jabbar Hussain who is a resident of 
Dosipura Warasi wherein he has 
quoted from the Puranas. Muslim 
'Fatwas'. holy books of Muslims and 
sayings of Muslim saints an.d asked 
the Muslims to respect the feelings of 
the Hindus and withdraw their agita-
tion. Can't the Hindus and Muslims 
arrive at an understanding? Can 
snowfall on the Himalayas or flow of 
the Ganges happen within a legal 
framework? In fact. Jaws should be 
framed by keeping natural processes 
in mind. Temples and mosques will 
always exist Nobody can stop the 
prayers in a mosque or temple bells 
from ringing. Those who create dis-
putes between places of worship 
should do some self-introspection. 

When the need of the hour is to 
make progress. efforts are heine made 
to nullify the development process. 
Everything on earth has a right to be 
free. It is unfortunate that even after 
Independence our places of worship 
are not free from controversy. These 
places of worship do not seem to have 
the right to exist. Sir. this auJUSt 
Houae reflects the sentiments of the 
crores of Indian people. We should 
respect the sentiments of the people 
and fmd a solution to this problem. 

ne Ram Janambhoomi issue is 
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like a painful wound on the body of 
every devotee of Ram. These people 
stifle their emotions due to self-respect 
and self-control. This Session has 
been going on for the last 43 days. I 
have been elected to this House for the 
first time. I was confident that my 
views would be received seriously in 
the House. I thank all bon. Members 
for listening to me and request them to 
please understand my viewpoint 

Hindus v.'ill not be able to bear the 
shifting of idols from that area. If the 
idol of Rama which has been 
worshipped there for the last 44 years 
is shifted from there. many Hindus 
will kill themselves rather than allow 
such a thing to happen. There are over 
66 mosques in Ayodhya. Hindus have 
always respected the status and have 
never had any disrespectful feelings 
towards them. I am proud of being a 
citizen of a country where there is a 
peaceful co-existence of temples and 
mosques. If all this controversy is over 
a single mosque then we must ask our-
selves whether this is a demand for a 
mosque or a piece of land. 

In conclusion, I would like to cite 
an example from ·Valmiki's 
Ramayana. After his victory when 
Lord Rama is ready to leave Sri 
Lanka, Bibhishana asks Lord Rama, 
through the later's younger brother 
Lakshmana, to visit Lankapuri. Then 
Sri Ram says that he is aware of the 
beauty of Lanka but-

"Apiswammayi lanka nameh 
Lakshman rochte, 

Janani janmabhoomiahcha 
swaraadapi priyui ... 

So these are the words of Sri R.ama on 
the importance of the motherland. 
Thil was the value of the motherland. 
No other country in the Worl4 C01Ilcl 
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attain this status. China, America, or 
Russia could not attain this status. But 
this part of the World has been nur-
tured by us with our blood and sweat 
since time immemorial and called it 
"Bharat Mata". We know the impor-
tance of our native land. So we cannot 
in any way undermine its importance. 
H the structure is important to some 
people, they can relocate it But a 'Jan-
mabhoomi' cannot be relocated. With 
these words, I thank you. 

/English} 
MR. SPEAKER : I think we have 

discussed this issue for a pretty long 
time. The Minister may now reply. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI M. M. 
JACOB): Mr. Speaker, Sir, I am grate-
ful to you for giving me opportunity to 
conclude this very important debate 
which lasted for almost ten hours. For 
nine hours and forty eight minutes, 
this subject was discussed. 

Sir, earlier I requested the House to 
consider the aspect of the Mover 
withdrawing the Resolution because 
of the fact that the Government them-
selves have introduced a Bill this 
mom ina. 

Sir, I do not have the time to go into 
all the details and the various aspects 
mentioned by various speakers here, 
thoup I wish to take some time. The 
constraint of time is for all of us. 

I was surprised to fmd some time 
aao that tension prevailed. in the 
Houe. Not only today; even from the 
-.ay first da,, the discussion was 
~Pin& on in a hiaher pitch. I failed to 
uuderstand why this happened. The 
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essence of all the religions in this 
country-whatever religion one may 
belong to-is love and affection 
towards one another. I have not come 
across any religion that preaches bat-
red. So, when all the religions stand 
for love with one another and to serve 
the humanity and sacrifice life-if it is 
necessary for our brothers and 
sisters-I do not fmd any reason at aD. 
for a fight of this nature, at a gi-vm 
moment of time. If you are really 
religious, if you are concerned about 
the motivation of our n:ligions, 
naturally, our effort is to establish 
peace at any cost. The Resolution 
moved by my friend Shri Zainal 
Abedin is also for peaceful settlement 
of the problem regarding the places 
of worship. 

Long before a lot of propaganda 
was going on in this country by 
various groups for and against the 
places of worship. I am not taking 
time "n that because time is not there. 
But still considering all the aspec1S 
prevailing in this country, takiq the 
cultural heritage and the background 
of this great nation, the culture we 
have emulated and evolved from the 
Vedas and Upanishads of this coun-
try, and valuing the greatness of the 
human beings, our leader Shri Rajiv 
Gandhi rightfully thought that a Bill 
has to be introduced; a legislation has 
to be brought in this country, to pro-
tect the places of worship. 

Sir, it is not a new thiq. This is a 
country where the messenger of peace 
was assassinated; this is a country 
where peace-loving persons bad to 
li~ and die for a cause of the nation; 
this is a country where Lord Buddha 
sacriflced his tinadom and everythina 
for restorina peace and harmon} 
among people. In such a country of 
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ours, the Constitution of India 
rightfully laid down Articles 23. 24, 25, 
26 and so on. Especially the Article 26 
emphasises that the religious right of 
every one to follow one's own religion 
and the right to maintain the religious 
places of worship should be protected. 
I do not want to elaborate again on the 
Constitutional aspect of it All the 
colleagues would be knowing_ that 
But the simple factor is this that 
emanating from the Constitution, 
arising out of the distress of the 
millions and millions of people who 
want to live peacefully in this country, 
my great leader Shri Rajiv Gandhi 
thought that the Government must 
take up the responsibility of initiating 
a dialogue for the peaceful settlement 
of the issue. For that, he even placed a 
sentence in the manifesto of the Con-
gress Party just before the recent elec-
tion that a peaceful solution bas to ~ 
found for all the issues of places of 
worship, especially for the issue of 
A:yodhya. and so on and so forth. 

Soon after that, the President's 
Address took place on July 11. 
Everyone knows as you have all read 
that The President's Address 
mentioned: 

"Government will make every effort 
to find a negotiated settlement to 
Ramjanambboomi-Babri Masjid 
issue with due regards to the 
sentiments of both the communities 
involved. In the case of aU other 
places of worship, a DiU will be 
introduced to maintain the 61aliU 
po as on 15th August, 1947 in order 
10 foreclose any new controversy." 

When a Bill lib that is brouaht as a 
consequence of this. I requested my 
frieU, the mo'Wel' of the Reaolution. 
because we have already dilawed Cor 
tea holm and -~ tor fiw 

p/«D 0/Mron/lip-wit/uJI'IIWII 

days in this House. In spite of the fact 
that there were emotional build-ups 
made in-between, the: Hon. mover was 
very happy even to withdraw. He 
offered to withdraw. 

I do not want to dwell more Qn it 
because we are going to debate in this 
House and the new Bitt is coming up 
before the House. This morning only, 
we introduced that new Bill precisely 
seeking the same thing as we pro-
mised earlier. 

So, in the light of all this. I request 
my friend to withdraw the Resolution 
before the House. I also request my 
friends on the other side to under-
stand the necessity of the hour. When 
people in India need many things to 
be attended to, when the miseries and 
hardships are many, when the 
dangers are across the border, let us 
realise tlle significance of aU these 
and understand the necessity of unity 
and integrity of this country above 
everything else. So. I request once 
again to withdraw this Resolution. 

SHRI ZAINAL ABEDIN (Jangi· 
pur) : Sir, my Resolution -has two 
parts. In the second part, it was sug-
gested that a leaislation has 10 be 
enacted so that Matus quo of all the 
religious shrines and places of 
worship, barring the Ayodhya shrine. 
is preserved and maintained as they 
existed on 15th August, 1947. A Bill 
bas been introduced this morning. 

In the first part of the Resolution. it 
bas been suaested that the Ayodhya 
dispute has to be settled peacefully 
through negotiation, dialope and 
discussion, and it it is not possible. 
then lhrough the process or law. 
(Interruption!) 

SHRI SOMNATH CHATTERJEE 
(BOlpur) : You apee with that 
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(lnlerruplion.f} 

SHRI ZAINAL ABED IN: I would 
request the Hon. Minister to see that 
until a peaceful settlement is arrived 
at, status quo of the Ayodhya shrine 
should also be maintained. 

SHRI M. M. JACOB : I can assure 
the Hon. Members that status quo will 
be maintained. Efforts and dialogues 
for a peaceful solution will be con-
tinued. Whenever the State Govern-
ment wants. they are required to 
coGperate for negotiations. (Inter-
ruptions) 

MR. SPEAKER : You need not 
reply to all this. 

SHRI ZAINAL ABEDIN : In view 
of the assurance just now given by the 
Hon. Minister. I beg leave of the 
House to withdraw my Resolution. 

MR. SPEAKER : Has the Hon. 
Member leave o( the Hou.se to 
withdraw the Resolution ? 

MANY HON. MEMBERS : Yes. 

SHRI ZAINAL ABEDIN : I 
withdraw the resolution. 

The Re,olution was by leave with-
drawn · 

16.45 hrs. 

Resolution re. Unemployment 

{English) 

MR. SPEAKER : The House will 
now take up the Resolution on Unem-
ployment to be moved by Shri Tej 
Narayan Singh. 

Before we take up that Resolution, 
we have to fix the time for the discus-
sion of this Resolution. Shall we flx 
the time u two hours ? 

SEVERAL HON. MEMBERS : 
Yes. 

SHRI SOMNATH CHATTER-
JEE : Sir, for the time being, Jet it be 
two hours. 

MR. SPEAKER : So, the time allot-
ted is two hours for this Resolution. 
Mr. Tej Narayan Singh. 

{Iranslation} 

SHRI TEJ NARAYAN SINGH: I 
beg to move :-

"This House do consider the 
situation arising out of growing 
unemployment in the country and 
recommend to the Government to 
take urgent measures to tackle 
the same." 

16.46 hrs. 

[SHRI P. M. SAYEED in the 
Chair} 

It is irony of fate that such a Bill is 
being presented in the House after 42 
years of independence. Frankly 
s·peaking, the problem of unemploy-
ment should not have been there after 
42 years of independence, but today 
there are crores of unemployed youths 
in the country. There is no State in the 
country where you won't find a group 
of unemployed youth. Whether it is a 
small or a big State. the number of 
unemployed youth is enormous. It is 
surprising that not only literate people 
are unemployed but the uneducated 
people are also jobless. According to 
the official figures the number. of 
uneducated unemployed is more as 
compared to educated unemployeds. 
According to the official statistics the 
number of the people who are regis-
tered with Employment Exchanges is 
nearly 32 crores today. It means the 
number of unemployed youth is more 
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than the half of the total population of 
the country which is 70-75 crores. I 
belieft. had these people been pro-
'Vided with jobs. the condition of the 
country would not have been so bad 
as itis today. I am surprised-to note as 
to how the Government has failed to 
provide employment to uneducated 
people because providing job to 
unemployed people was very ~asy. 

Had proper arrangement for irriga-
tion been made for whole of the coun-
try the uneducated people would have 
found work in the fields and earned 
their livelihood but if ~ look at the 
data. except Punjab and Haryana, 
there is no such State which is self-
sufficient in the matter of irrigation. 
The country is facing famine con-
ditions and half of the States of the 
country are in the grip of draught 
Even after 42 years of independence. 
the ~untry has not become self-
sufficient in irrigation. Had the coun-
try been self-sufficient in the f'reJd of 
irrigation, I belie~. there would not 
hue been any apprehension of 
famine in any State. But now-a-days 
the irrigation arrangements are not 
sufficient This way the condition of 
Bihar. Uttar Pradesh. Madhya 
Pradesh, Rajasthan etc. is very bad. 
All the States are in the grip of 
drau&ht The crop has not been sown. 
The sowing season of paddy is going 
to end. 

I understand that paddy has not 
been sown in half of the States of the 
country. As it has not been done, we 
will be faced with the food problem. 
There has not been even 1 per cent 
developmental work in any State of 
the country that is why the youth of 
the country is joblesl today. There is 
hanDy any such state where there is 
no problem of educated unemploy-
ment Not only Matriculates. B.As and 

M.A's but even doctors and eqineen 
are jobless. Had the doctors and 
engineers been provided jobs. I 
believe that the country would have 
made much progress. But, even after 
42 years of independence the Govern-
ment has not been able to do anyth· 
ina. With the result all the Youths of 
the country are without employment 
No law has been framed to the effect 
that, if any Government fails to pro-
vide jobs to the youth of the country, 
the people would have the right to file 
a case against the Government to get a 
job. We raised this matter number of 
times. But the Government did not 
pay any attention towards it The arti-
cle 16 of the Constitution should have 
been amended to provide that if any 
Government fails to provicie job to the 
youth of the country they would be 
free to move the court to get a job. Had 
this provision been made yout~ of the 
country would not have been unem-
ployed. A new clause should be added 
to the article 16 giving the right to 
youth of the country to go to court if 
any Government fails to provide job. 
There are various ways and schemes 
by which unemployment can be 
removed by Government In many 
States there are no industries. There 
are very few industries in Bihar. 
Crores of youth are coming from that 
State to Delhi. Punjab and Haryana 
and other States to earn their 
livelihood. If arranaements are made 
there itsel( the youth of Bihar, Uttar 
Pradesh and Madhya Pradesh won't 
move to Delhi. Punjab and Haryana 
to earn their livelihood. After all. they 
cannot depend on Punjab. Delhi and 
Haryana for ever. They want to 
develop the States to which they 
belona. Government of India did not 
mate any development in Bihar, 
Madhyc Pradesh and Uttar Pradelh 
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in any fteld. Land reforms have not 
been implemented in any big State. 
The land of the country is in the grip 
ofbia landlords but there is no use of 
it. If the land would have been dis-
tributed among poor people accord-
ing to the land ceiling act, that would 
have also minimised the problem of 
unemployment. In States like Uttar 
Pradesh, Bihar and Madhya Pradesh 
many landlords have got 10 thousand 
acres of land and that land is lying 
vacant but the poor men of the 
villages are totally landless. I believe, 
if the land had been distributed to the 
youth after enforcing land ceiling 
Laws. he could manage to earn 
livelihood for his family. Ceiling Law 
was not implemented even after 
independence. It was not implemen-
ted because the persons who owned 
land were in power in Delhi. Had a 
poor man's son been in power in 
Delhi. I believe thar the Jand ceiling 
law would bave been implemented in 
this country and the land would have 
definitely been distributed among the 
poor. The worshippers of Rama may 
also say that a poor man's son has not 
occupied this seat. It is a second thing, 
but a person like me calls it a 
misfortune. 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : It is the poor man who is 
occupying the seat of power in 
Delhi. 

SHRI TEJ NARAYAN SINGH : A 
person like me calls it a misfortune. A 
poor man has not come to power as 
yet That is why a few landlords are 
possessing the most of the area ofland 
in the country and those people are in 
power. Who works for the poor is 
Q&Ued a poor maa in real tenus. If a 

poor man's son is in power and works 
to safeguard the interests of landow-
ners, he will not be called a poor 
man's son. A poor man's son is one, 
who raises his voice against a person 
who has illegally grabbed land. He, 
who talks of giving justice to those 
who have been deprived of it, is a poor 
man's son, be he anybody's son. But 
the countrymen understand only the 
other meaning and not this. If the 
land ceiling Jaw bad been implemen-
ted in the country, it would have 
improved the situation. Everybody is 
talking of welfare of the country, even 
the people who give the slogan of"Jai 
Sbri Ram a". We also talk of the 
welfare of the country, the people who 
swear by Gandhi and Nehru also talk 
of the welfare of the country, but what 
has been done after 42 years of 
independence. Who had prevented 
the Government from removing 
poverty and providing jobs to the 
youth? But these people don't discuss 
that If they have not been able to do 
anything even after occupying the seat 
of power for 42 years why they are 
criticising us. They criticise the 11 
month rule and say just look at it 
They only quote our Government 
which ruled for only 11 months and 
do not cite the example of 42 years or 4 
month rule. You should also cite the 
example of 42 years' rule. 

If an old man falls he does not get 
up but if a child falls he immediately 
getc; up. Similarly, if those who were in 
power for last 11 months have fallen, 
they will stand again but if Congress 
falls. it will never stand up again. Con-
gress is old BLld wornout It will never 
stand up if it crumbles down. When it 
was young and b.ad 425 members even 
then it did not do much. Today the 
Party bas grown old and is in a sham· 
bles. Just like the old man who has 
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lost his sense of sight and strength the 
Congress Party is just surviving. If 
laws have to be enacted they should 
be enacted promptly. Only then can 
the country progress. Otherwise, the 
Country cannot progress, not eV'en 
through the slogans of Jai Sri Ram. 

PROF. PREM DHUMAL (Hamir-
pur): You have at least remembered 
Rama like that. 

SHRI TEJ NARAYAN SINGH : 
Through you, I would like to_submit to 
the Government that the Land 
Reforms Act should be expeditiously 
implemented in order to provide 
employment to the unemployed 
youth. New industries should .be set 
up. A provision should be made in 
Article 16 of the Constitution that if a 
Government does not provide work to 
the youth in the Country, they should 
.have a right to knock the doors of 
court and me a case against the State. 
If these three things are done ·only 
then will the youth in this country will 
be benefited. We say that it is their fate 
but we should know that it is not true. 
God is not to be blamed for it.·God is 
in everybody. A person remembers 
him when he goes to sleep or wakes up 
and everywhere else. It ·is a different 
thing that today name of Rama is 
remembered at other places whereas 
earlier it was remembered in jungle. 
Our scriptures say that if a person 
crosses SO years he becomes b'ld and 
should therefore leaves his family for 
'Vanprastha' i.e. for the jungle for 
meditation and prayers. But in the 
modern world today there is lot of 
development and new inventions. 
That may be one of the reasons why 
1l't'e do not remember God in the 
jungle anymore. Now the name or 
Rama is remembered in the House. 
That is a separate matter. Scriptures 

say that the real devotees ofRama still 
stay in the forests. 

I will conclude after making one 
more point. The youth of the country 
should be provided jobs. They want 
work. We will not be able to wait them 
for long. 

17.00 hrs 

They should be given work. 
whatever possible. If they are not 
given work. they will lose patience 
whether they are literate or illiterate. 
They want work and therefore the 
Government must make arrange-
ments to provide them work at the 
earliest. If it is not done the youth 
would be disillusioned and they 
would feel that this Government is not 
their own. Every MP or MLA says that 
this is not his duty. Therefore. through 
you. I demand from the Government 
to provide work to the unemployed 
youth and amend the Constitution 
accordiugly. The Land Ceiling Act 
should be implemented and more fac-
tories set up so that the youth in the 
country could be provided jobs. 

/English} 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Mr. Chairman. Sir, first 
of all I would thank you for giving me 
this opportunity to participate in this 
discussion on the problem of un-
employment 

The problem of unemployment is a 
very very serious problem. We all, 
irrespective of our party affiliatioos 
feel concerned about this problem. 
There is · no controversy about it 
There is no controversy about the 
magnitude of this problem, about the 
priority that the proeram.me or em-
ployment should aet But the question 
is bow to approach this problem ? 
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How to solve this problem? 

As you know, the learned speaker 
who spoke just before me, while mov-
ing the Resolution went to the extent 
of saying that nothing has been done 
in this country for solving this pro-
blem of unemployment. But I would 
say that is far from truth. I would say, 
he has not been able to appreciate the 
difficult situation that the country is 
passing through. There is no doubt 
about it that this problem of un-
employment is assuming seri9us pro-
portions day by day. Everyday, more 
and more unemployed persons are 
added to the list. What are the 
reasons? The principal reasons that 
could be attributed to are (1) pheno-
menal growth of unemployed persons 
mainly due to increase in population 
and (2) Galloping rate of inflation. 

It is no use just to go on expressing 
our anxiety and try to put blame on 
one Goverment or the other or one 
Party or the other. It will not serve any 
purpose. First, let us go to the roots of 
this problems. Unless this pheno-
menal growth of population is arres-
ted, whatever steps we take. we cannot 
solve this problem wholesomely. 

In 1981, the population of our coun-
try was 64 crores. In 1991, it has gone 
up to 84 crores. 

So, if in every decade, there will be 
an addition to population of this 
magnitude, then how can we contain 
it, how can we solve this problem 
of unemployment? 

At the "time when we achieved our 
Independence, our population was of 
the order of 34 crores: now it is 50 
crores more. that is 84 crores. And if 
you keep toaether everylhing. that is, 
'1lllemployed, educated unemployed, 
uneducated unemployed or half 

under-employed, if you put all these 
figures togehter, will it be 50 crores? 
Definitely not. That means if some-
body from the other side says that 
nothing has been done for the last 
four decades, how wrong he is. We 
have done; we have covered a lot of 
ground but for this reason that it is not 
spectacular now. But, whatever it is, 
this is a very very grave problem. This 
is going on increasing and there 
should be a rethinking about the solu-
tion also. 

We all feel or our experts, the politi-
cal people, the leaders, Planning 
Commission experts. they all feel that 
expanding agriculture is the only way 
to mitigate unemployment I also 
agree with them. But some facts 
established by way of research by 
some experts, economists, etc. goes to 
show something else, something 
revealing. 

Historically, agriculture has ac-
counted for around 70 per cent of all 
jobs; about 70 per cent people in our 
country live on agriculture; about 80 
per cent people live in villages. And 
also agriculture accounts for about 70 
per cent of all jobs. But in the latest 
period for which an assessed data is 
available upto 1983-84, only 11.7 per 
cent of males and 0.3 per cent of 
females enter the work force; they join 
work force in the farm sector. And in 
the decade ending 1987-88, jobs in 
farms ro:se only by 0.74 per cent. This 
is very important; I underline this 
once again. In the last decade ending 
1987-88, jobs i11 the agriculture sector 
rose only by this meagre 0.74 per cent 
annually; whereas this is only one-
third of the rate of our population 
growth. So. whate~r is the population 
growth, only one-third of that is added 
or increased in respect of jobs creation 
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in agriculture sector. So, it cans for a 
lot of measures to be taken even in the 
agriculture sector. 

All those unemployed do not come 
to the Employment Exchanges to 
register their names. By and large. the 
educated people get their names regis-
tered. But, besides. there are many 
people who are unemployed. who are 
unemployed labour and also under 
employed; their number is also very 
very high. 

In U.P., Rajasthan. Madhya 
Pradesh, Tamilnadu and Bihar, there 
has been a study m ;tde by Professor 
Shield Bhalla of the Jawaharlal 
Nehru University. The study has come 
up with a startling discovery in these 
!We States which together account for 
about half of the entire population of 
the country. That farm employment 
has been actually falling down. 

On the one hand. as the yield rises 
and the production rises, on the other 
hand in the farm sector. that is the 
agricultural sector, employment goes 
down. This negatives the conven-
tional wisdom that employment keeps 
rising with production. So there is 
need for considerable re-thinking on 
agriculture. as an avenue of 
employmenL 

So. when we 10 in for mechanisa-
tion. naturally that reduces the 
employment of manual labour. Apin 
increase in labour waaes is also stated 
to be one of the factors. Whatever it is, 
it is also an unanimous view that if 
t1aere is more and more irription and 
if mort: than one crop can be pown. 
or e-vn two or three cmpa. consider-
abJe employment iJ created 
Matu.raJly, i~ that process abo some 
IJbottr u employed aad. therefore, 
«*n behll aa qricultaml country 

and agriculture is the backbone of our 
economy, it holds the key to our 
economy and for our progress and 
prosperity. So there should be all out 
efforts for bringing more and more 
areas under irrigation every year. And 
in the process also. when there is more 
than one crop or multiple crops, rural 
unemployment can be solved to a 
greater extent. 

Then. coming to educated unem· 
ployment also, I am constrained to 
observe that our system of education 
also is by and large responsible for 
this. Nowhere-even in socialist 
countries-it has been possible to pro-
vide governme-nt jobs to all. But those 
who are coming out of alma mater, the 
universities in our country, expect 
government jobs, by and large. And 
when they fail to g~t government jobs 
they become frustrated. That has been 
our experience. We cannot solely find 
fault with them. Because the system is 
such. There has not been much depar-
ture from the system that was prevail· 
ing prior to independence in our 
country. That system almost con· 
tinues and it cannot create a sense of 
confidence in our educated youths, 
that they can find suitable govern· 
ment jobs for themselves. or that they 
can find suitable source of dignified 
livelihood for themselves. 

Therefore, it is time that a re-
thinking is done about our system of 
education and how it can be linked · 
with the creation of jobs and how our 
educated youths also could adjust 
themselves to the chanamaaituatlon. I 
auaest that before dep-eea and 
diplomu are conferred on our 
educated youths. some aort of com· 
pulsor) stay in rural areas-say for six 
months or one year or so-ahould be 
iuittect upon. Tbe upeDditure for 
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that should be borne by the Govern-
ment Then they would realise tlie 
dignity oflabour. But they should also 
be ready to do manual labour. What 
-. find in our country is that those 
who are educated. those who even 
read up to matric>.llation. do not like to 
do manual labour. They at best 
become supervisors of manual 
labour. 

This therefore calls for some 
revulutionaty changes in the mind of 
ouryouthL A revolutionary change in 
the envirolllD,ent and educational sys-
tem need to be brought in urgently. 

Then I would come to some 
other points. 

Sir, I now come to 'right to work'. 
The problem is so vigorons. The 
magnitude is very deep. Some politi-
cal parties have included this in their 
manifesto; they have done a tot of 
loud thinking and talking about mak-
ing 'right to work' a fundamental 
right And even some are thinking in 
terms of aiving some unemployment 
allo'WBnce to unemployed. Unemploy-
ment allowance can be given. But let 
us not call it as 'unemployment 
allowance'. Let them be given some 
sort of jobs against certain minimum 
payment It is very difficult in our sys-
tem to make 'right to work' as fun-
damental right There should be 
consensus on this by all the parties. 
All the political parties s}\ould sit 
toaether and address this problem. 
This problem is very much agitating 
in the minds of our youth, their 
parents and everybody. We were mov-
ina in the villqes only two, three 
montha before of the time of election. 
Ewn now we ao there often. We 
aotic:ed how painful the situation is. 
There are a numbet of educated 
ID.elllploJed JOUDI men in everv 

village. Irrigation should be given top 
priority. Also cottage industry should 
be given priority. 

While talking of Industrial Policy 
also, we have to see that cottage indus-
try is not brushed aside. Due impor--
tance t 'lould be given to cottage 
industry and the interest of this sector 
should be protected. Sir. bank loan 
with reasonable interest or lower 
interest should be given to the unem-
ployed youth. 

The Jawahar Rozgar Yojana has 
been started in-States in a big way. In 
many States, including Orissa, I find 
that the purpose of this programme is 
to some extent defeated The pro-
posals, as passed by Gram Sabhas, are 
being overlooked or changed on 
political considerations by the MLAs 
who happen to be the Chairman of 
the Work & Committees ·at Block 
levels, and wherein. besides MLAs, 
only the BDO and two overseers are 
the members. So, the political con-
sideration should not be there. The 
political consideration adversely 
affects employment prospects of the 
people in rural areas. 

In the sector of organised industry, 
job creation was not·satisfactory in the 
last one decade and also the same is 
the case in agricultural sector. At the 
same time, we have to control the 
population growth. 

while thinking of creating more 
jobs, and also making agricultural 
sector a meanin.eful and an effective 
avenue- for creation of more jobs by 
providing irrigation. by way of en-
couraging cottage industry. by 
advancing loan to the unemployed 
youth and also carrying on I•bour-
oriented proarallimes like Jawahar 
Rozgar Yojau..-. .should check the 
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population growth. As I said initially, 
our population ·was about 35 crores at 
the time of partition. Over the last four 
decades our population was added by 
50 crores. If it goes on like this, 
naturally whatever we do we cannot 
overcome the unemployment pro-
blem. we cannot solve this problem. 
Vigorous efforts will have to be made 
in arresting the population growth. In 
a country like India, there should be a 
little bit of compulsion. While saying 
so I am quite conscious and cautious 
that probably in this field, a bit of 
compulsion is required for controlling 
population. This cannot be done by 
one party alone. So all the political 
parties sitting together, should 
address themselves to the various 
aspects of this ever increasing "pro-
blem of unemployment and fmd a 
solution. 

11rarulotion} 
PROF. PREM DHUMAL : Sir, the 

bon. Member has brought a resalu· 
tion to control the increasing unem· 
ployment in the country through 
some quick action by the Govern· 
ment The second resolution is by 
bon. Shri Ramesh Chennithala on 
fisht to work'. I feel that both these 
resolutions can be taken up together 
for discussion as both have the same 
objective. It is true that the unemploy-
ment problem is becoming serious 
day by day. How serious the situation 
is can be gauged from the fact that 
during the discussion. Shri Tej 
Narayan Sinp invoked the name of 
God nearly 10.12 times. We are all 
aware of the extreme seriousneu of 
the situation. During election time, 
political parties promise employment 
opportunities to youth in order to 
p1herwtes. ne naliqparty had PIO" 
miled 10 mUHoa jobt to one em~ 

people within a year's time. 

A question was raised in this Lok 
Sabha regarding this matter. The bon. 
Minister was asked as to how people 
-were to be given employment when 
there exists a ban on recruitment in 
Central Government The hon. Minis· 
ter replied that efforts would be made 
to create job opportunities in the 
private sector. The private sector has 
its own criteria Jor providing etnploy-
ment opportunities. It will lay 
emphasis on mechanisation where 
there is less requirement for man· 
power. This Government cannot 
escape its responsibility in the hope 
that the private sector will create job 
opportunities, revive sick units and 
take over sick public sector units 
also. 

It is regrettable that in a developing 
country like ours, engineers are unem· 
ployed. Joining the ranks of the unem· 
ployed en~neers and overseers every 
year are the lakhs of people educafed 
in other fields. The total figure is 
around 4-S crores and this does not 
include disguised unemployment in 
this" country. People who get emplOY" 
ment only for part of the year are 
counted among the unemployed. My 
bon. colleagues talk of the Ja1tahar 
Rozgar Yojana as a means to provide 
employment opportunities in rural 
areas. I would like the Go~mment to 
mate a survey of the number of peo-
ple who got employment under the 
Jawahar Rozpr Yojana and for how 
many days in a year. The hon. Mem· 
ber said zero. It may not be zero but 
the comaption that is prevalent ha. 
whatever little is available, has pro-
bably come to your notice. The 
Government cannot use the Jawahar 
R.ozpr Yojana as a shield or shift ill 
responsibnity to th~ private sector. 
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The Government must encourage 
small scale and cottage industry. In 
the Railway Budget presented by Shri 
George Fernandes. a provision was 
made to use 'Kulhars' for serving tea 
at railway stations. This decision 
made potters happy because they got 
work. It is their profession and they 
are ready to work for it but they do not 
have their own land. wood for drying 
the pots or a shed to protect the pots 
from rain. Ifthe Government provides 
assistance to the potters for building 
sheds and getting mud and wood. the 
potters will become self-employed. 

While discussing the Industrial 
Policy many people said that today 
the biggest cobbler was Bata and the 
biggest ironsmith was the Tata. We 
have discouraged the occupations 
that could have been practised at 
home. These days everyone is migrat-
ing to the cities in search of employ-
ment and this has led to the proli-
feration of slums. 

Fruits are grown in villages and in 
backward areas. In the hilly areas. the 
fruit crop can survive only upto a 
stipulated time and after that it 
perishes. The small farmer cannot 
preserve these fruits. If fruit-based 
industries are set up in those areas. it 
will reduce the burden on cities and 
people will get a means of li'!eli-
hood also. 

Every politician of a State infested 
by·terrorism says that unemployment 
is the root cause for it and it is true to 
some extent. Then the Government 
offers a package deal to one such state 
and this includes provision of addi-
tional job opportunities. Docs this not 
encourage unemployed youth of other 
States to take to terro.rism in the hclicf 
that the Government will then offer 
them job opportunities? What I mean 

is that the unemployment problem 1S 
not that of one State but of the entire 
country. The official policy in this res-
pect should be applicable to the 
entire country. 

A number of people are employed 
in the Central Government and State 
Governments. Many among them can 
become self-employed and leave their 
Government jobs. I request the hon. 
Minister to look into the possibility of 
offering the facility of premature 
retirement with attractive benefits to 
Government _employees. The vacan-
cies created in this way could be used 
to provide employment to the un-
employed. 

Attention must also be paid to 
mechanisation. Human resources are 
our greatest asset and schemes should 
be formulated to encourage the labour 
class. Elaborate schemes have been 
drawn up in the Industrial Policy for 
the benefit of multinationals and 
Non-Resident Indians. Now attention 
must be diverted to small-scale and 
cottage industries which are assured 
sources of employment for people .... 
{lnterruptions) .... even that has been 
left out. If products such as surf. salt 
and soap are to be manufactured by 
the Tatas then the Government should 
identify the products to be manufac-
tured by the small-scale sector. Indus-
tries where a person with low invest-
ment capacity can work and which 
are labour-intensive must be identi-
fied. Another suggestion that I want to 
make is that there should be country-
wide recruitment for para-military 
forces like B.S. F .. I. T. B. P .. C. R. P. F. 
and C. I. S. F. Most of the recruitment 
is undertaken in those particular 
States from where the officials and 
Ministers hail. I would like to draw 
your attention towards another pro-



5l.'i Resolution re. 

blem connected with this issue. 
Earlier recruitment in Army was not 
undertaken in proportion to popula-
tion of a State. Only a few years back, 
rules were amended to make recruit-
ment in proportion to population of a 
State. Many persons of four small 
states of Punjab, Haryana. Himachal 
Pradesh and Jammu and Kashmir, 
used to join armed forces to serve the 
country, but with the change of rule of 
recruitment in proportion to popula-
tion, recruitment from these states has 
declined and the consequences are 
before everyone to see. Maximum 
number of people from these States. 
who love to be in armed forces. should 
be recruited, but the recruitment from 
these States. on the other hang. is on 
the decline. Recruitment from these 
States is declining and that's why the 
present situation of people taking up 
arn1s has developed. Therefore. I urge 
upon the Minister to reconsider the 
present policy and persons hailing 
from families traditionally associated 
with armed forces for generations to 
serve the country should be recruited 
on priority basis. I am of the view that 
in this way, we would be able to check 
terrorism to a great extent The present 
policy has made them feel that their 
representation in the armed forces is 
declining. Share of Himachal 
Pradesh earlier was 6 per cent and 
now it stands at 0 · 6 per cent 

Similar is the case of Punjab, 
Haryana and Jammu and Kashmir. 
Only if the present system of recruit-
mc1:t is altered, we will be able to 
recruit persons from these States. 
Youth of these States are educated and 
are in search of proper employment 
They love to be in armed forces, and 
they want to sacrifice their lives for &he 
sake of the country. but when they JO 
10 seek recruitment in the armed for-
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ces, they are told that quota meant f"r 
their States has been completed. 

I know the fate of the resolution 
moved by the hon: Member. Its fate 
will be not different from the fate of 
other resolutions. I would like to make 
one thing clear that if nothing is done 
by the Government to seriously tackle 
the worsening unemployment pro-
blem, which is getting '~~~ pith 
every passing day, then most ofutiwill 
not be able to face the electorate:'Now 
youth cannot be befooled again and 
again as they are feeling very much 
disturbed because of unemployment 
The Government must take steps as 
per the aspirations of people to pro-
vide them employment 

SHRI MOHAN SINGH (Deoria): 
Mr. Chairman, Sir I rise to support the 
Resolution. At the time of adoption of 
Constitution of India. it was pledged 
by us to make India a welfare State, 
but the difficulty is that the countries 
from which we had borrowed the con· 
cept of welfare State. provision of 
employment is the responsibility of 
the State. In the event of failure of the 
State to provide employment to any 
citizen. there is provision for payment 
of unemployment allowance to him. 
All this is enshrined in the Constitu-
tion of the country from which this 
concept has been borrowed by us. But 
with the adoption of Constitution of 
our country. a way out was found and 
this provision was included in direc-
ti'W! priDciples of state policy. resulting 
in perpetual assurance to provide 
employment to the youth and .the 
unemployed by the Government for 
the last 40-44 years since indepeu· 
dence. though the situation is turning 
from bad to worse. The situation of 
unemployment is getting ·worse. 
Accordina ·to the official .rllllrea. 
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nearly 4 crore youths are registered as 
unemployed and unfortunately out of 
these unemployed youths. 12 lakhs 
are engineers and doctors, for whom 
the Government has spent crores of 
rupees on the education with the pro-
mise that employment would be pro-
vided to these technically qualified 
persons. but even their condition is 
miserable. There are many reasons for 
it and without going into details. I 
would like to put forward few concrete 
suggestions. Under the economic 
structure of the country, which we had 
conceived, priority should have been 
given for the development of agricul-
ture and industry, but even these sec-
tors of our economy have remained 
backward. I do not want to repeat the 
points raised by me during debate on 
industrial policy, but I would like to 
submit that in the field of agriculture. 
30 lakh hectares of land has remained 
as barren land. If this barren land is 
turned into a fertile land. then at one 
single go, employment to 2 crores of 
youth could be provided. Provision of 
irrigational facilities to 50 lakh hec-
tares of land can increase its fertility 
and help in growing more crops. In 
this way alone. 5 crores of people 
could be provided employment in 
agriculture, but it is an irony that 
enough attention has not been paid 
towards refonns and progress in 
agricultural sector nor towards for-
mulation of new policy and new ideas. 
The reason for it is the emergence of 
paradoxical situation in which 
agriculture is controlled by the 
capitalists. Industry, trade and even 
Government jobs are controlled by 
these capitalists. 

The day constitution is amended 
and riJht to employment is included 
8JUona the fundamental rights. a 
re"VOlutionary situation will emerge in 
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the country and under public pressure 
fundamental changes in economic· 
policy will also be brought about. 
resulting in implementation of 'one 
man one job' principle automatically. 
In this way, the scope of employment 
opportunities would also be widened. 
There should be a ban on provision Of 
Government jobs to families having 
land holding close to ceiling limit and 
the families having persons in 
Government jobs and people capable 
of paying income tax should not be 
allowed to be associated with any 
trade and industry. The day such a 
provision is enacted. job oppor-
tunities will both expand vertically 
and horizontally. At present. all the 
jobs are being cornered by a few 
families due to the Concentration of 
capital and wealth with few indivi-
duals in the country. 

That's why issue of decentralisation 
and small industries is being raised 
time and again by us and the third 
point that is linked to it is the planned 
family. I agree with the views of my. 
hon. colleague who has rightly ~aid 

that family planning cannot be done 
through coercion, but a law might be 
enacted for the purpose. It is generally 
felt that it is the duty of the State to 
provide employment to each ·and 
every citizen of the country, then it 
should also be the duty of the State to 
decide upon the number of children. a 
couple can have. Any couple having 
more than two children should be 
fined and it should be the duty of the 
State to provide new job oppor-
tunities. Such a law needs to be enac-
ted for restricting size of family in out 
country. 

With these words. I suggest that fun-
damental changes may be brought 
about in the country, so as to generate 
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continuous job opportunities for peo-
ple. If these measures are not taken. 
there might be explosive situation in 
our country and people will forcibly 
snatch the wealth and capital from 
those who have it and there might be 
an anarchical environment in our 
society. Today a Bill tabled by opposi-
tion has been accepted by the Govern-
ment. similarly. the Bill to include 
right to employment under fun-
damental rights may also be accepted 
by the Government. so that the nation 
may march forward to implement the 
new social, industrial and 
agricultural policy 

With these few suggestions. I 
express my thanks to you. 

/English/ 

SHRI M. RAMANNA RAJ 
(Kasaragod): Mr. Chairman. Sir. 
thank you for the opportttnity given to 
me. 

It is a very importunt Resolution as 
far as this country is concerned. We 
know that at the time of achieving 
Independence in the year 1947. the 
then Prime Minister. Jawaharlal 
Nehru. expressed his grief stating that 
he was very much concerned about 3.3" 
lakhs of unemployed youth found in 
this country and the priority of the 
Congress Government then would be 
to give employment to those 33 lakhs 
of unemployed youth. But unfor-
tunately his grief remains even now. 
Not only that. The present educated 
t•nemployed in this country is more 
than 3 crores. The others who are cap-
able of doing work. both men and 
women, their number exceeds 13 
crores. So. this is the present situation 
in the country. What is the reason for 
this? How this situation developed ? 
My view is that because of the bad 

planning. because of the wrong direc-
tion. the Ruling Party. mainly the 
Congress. followed in respect of solv-
ing the unemployment problem. the 
number of the army of unemployed 
youth increased. Further. you know. 
we cannot simply blame the Govern-
ment. What is the main reason for the 
increased number of unemployed? 
You know. in this country we are hav-
ing a planned economy. Now we com-
pleted seven Five Year Plans. The 
main question is whether we reached 
the target or not That is a different 
thing. But our planners calculated 
that in the year 1990 the population of 
this country will be round about 50 
crores. But the number of population 
in the country is now 85 crores. That 
means, 35 crores more. Had the 
population remained at the level of 50 
crores in the year 1990. we would not 
have faced this problem because this 
increased population of 35 crores 
upset the planners. Our Five Year 
Plans failed because of the increase in 
the population. Now. if we really want 
to solve the unemployment problem, 
we should restrict the population also. 
Otherwise this problem cannot be 
solved. So, what is the solution ? First 
we should check the population and 
ensure family planning. If the family 
planning is strictly enforced. then 
unemployment problem will be 
solved gradually. How to enforce the 
family planning? Some of our 
religions are opposed to the family 
planning. Then how to.. stop the 
increase in population? We should 
find out some other method. That 
method, according to n1e. is the res· 
triction on population to which some 
of our telicions also may aam=. That 
is. we must restrict the number of 
children that one family should have. 
It may be two; it may be three. But if 
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any family is havin.a mnre than three 
children, it -should be the respon· 
sibility or the parents alone to look 
after the welfare of those children. We 
are having parliamentary democracy 
in this country. So, some restriction in 
. the electoral process should .also be 
introduced. 

·sHRI E. AHAMED (Manjen) : Is 
it for solving the unemployment 
problem 1 

SHRI M. RAMANNA RAI: Yes; 
the problem of unemployment that we 
face is because of the unrestricted 
growth in the population of our coun-
try. We are having a planned economy 
and we must see that our plans suc-
ceed. If our population is not con· 
trolled, then there is no meaning of 
having Five Year Plans. If any parents 
who have more than the limited num· 
ber of children, their voting rights 
must be taken away. They should not 
be allowed to contest in the election 
also. We have so many MPs and 
MLAs who have more than half-a-
dozen children. (Interruptions) 

Mr. CHAIRMAN : If we pass a 
resolution of this kind. probably I will 
be the first person to lose the 
Membership 

SHRI MUKUV BALAKRISHNA 
WASNIK (Buldana) : The resolution 
will be enforced for the future and not 
with retrospective effect 

SHRI M. RAMANNA RAI : For 
solving the unemployment problem, 
the point expressed by me is very 
important. Now the persons who have 
more than half-a-dozen children also 
QOntest the Assembly and Parliamen-
tary elections. They are becomina 
Mblisters also. (Jnrmvptions) While 
fonnulatina the policy, we should 
ha"Ve the interest of the nation upper-

most in our mind. In the interest of the 
nation, we should control our popula· 
tion. So, to check the population 
i"'wth. some restriction is necessary. 
We should take away the voting rights 
of the people who have more than 
half-a-dozen children and they 
should be prohibited from contesting 
in the election also. It is not against 
any reliaion; it is not against Hin-
dltism and it is not against Chris-
.tianity. This is a secular country and 
so we should have voting rights also 
based on secular policies. Therefore, 
~ligion has nothing to do with 
this. 

Before giving voting right, we must 
consider this aspect also. Some res-
triction in the electoral system must be 
made. 

In our country, the Government is 
not supplying necessary food articles 
or rationing articles etc to the people. 
There should be some restriction on 
food. Government must be compelled 
to give food and necessary articles to 
those who are having limited number 
of children. It is the responsibility of 
the Government to provide necessary 
medical facilities, free education and 
jobs if the family has two children 
only. If a family is having more than 
two children, it should be exclusively 
the responsibility of the parents to 
give food, medical facilities and other 
help to their children. They should 
not look to the Government if the 
num,ber \lf their children exceeds that 
limit If the family is having two 
children, Government should give 
them job also. They should be given 
priority wb.ile providing jobs. If the 
family is having more than two 
children, three or four or five, it is the 
responsibility of the parents to pro-
vide some jobs to their children. 
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MR CHAIRMAN : Should they 
be punished 1 

SHRI M. RAMANNA RAI: No. 
The children should not be punished. 
The parents should be encouraged to 
send their children as agricultural 
labourers and such other jobs. They 
should not seek Government jobs. 

First of an, some restriction in the 
voter's list should be made. 

SHRI E. AHAMED : Should any 
punishment be given to the· 
children! 

SHRJ M. RAMANNA RAI: No 
punishment should be given to the 
children. The punis-hment is only to 
those parents who act without any 
consideration for our State. 

If we are serious about solving this 
unemployment problem, we must be 
serious about our family planning 
also. We should restrict the number of 
children a family should have. Unless 
we solvt the population problem, we 
will not be able to solve unemploy-
ment problem also. 

We are having a Welfare State. 
Welfare State means Government 
should be able to provide minimum 
requirements lite food, medicines 
and education. 

We are facing a grave situation. As I 
said earlier, in India we arc having 35 
crores excess population. We should 
u:strict the population to SO crores. 
Anyhow, we are havina lS crores 
more. They too are Indians. They too 
are entitled to live in this country as 
1ndiaus. They should be -provided 
somethina to live. At least they should 
be provided with food. education, 
medicine etc to l~ad a aood life. This 
will be ~sible only if somethina is 
done to, eradicate the unemployment 

problem. This is mainly the resp.on· 
sibility of the Government If neces-
sacy, some kind of a legislation must 
also be brought forward. Unless this 
problem is solved, India will be 
ruined So, to save this country from 
ruination, we should solve this unem· 
ployment problem. 

With these words, I conclude. 

SHRI E. AHAMED: Mr. Chair· 
man, Sir, we are now discussing a 
most important problem. I would like 
to say that the country is facing a great 
challenge today as far as this problem 
is concerned. We are facing many 
challenges on the economic front, 
political front and everywhere. But I 
should say that as far as the economic 
front is concerned, the unemployment 
problem is the most serious problem 
that this country is facing today. The 
question before the rulers, the 
administrators, the politicians. the 
sociologists and P-very section of the 
intelligentsia is how to solve the 
unemployment problem. The only 
one answer is to generate more 
employment Without generating em-
ployment, we will not be able to solve 
the unemployment problem. In this 
connection, the Government should 
evolve a strategy to reduce the unem· 
ployment problem so as to generate 
more employment How will we be 
able to do it? As a matter of fact some 
of the reports from the Planning Com· 
mission givt important information. 
If one will go through the publications 
of the Planning Commission one may 
fmd that the growth rate of employ-
ment has fallen every yeat. Fot exam· 
ple, the Publication of the Planning 
Commission on emplo)'11lC.Dt-May 
1990-will aive a fascinating teading 
if one loots into it On l'eadinJ what I 
could fmd was that the growth rate of 
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~mploym.ent has faiien from 2.82 per 
.een~ during 1972-78 to 2.22 per cent 
dunng the year 1977-83. In the 
agricultural sector also, the growth 
rate has fallen from 2.32 per cent per 
annum to 1.55 per cent Regarding 
manufacturing sector, the employ-
ment growth rate has fallen from 5.10 
per cent during 1972-78 to 210 per 
cent during 1983-88. We have got 
three sectors where we will be able to 
provide more employment-the first 
one is the manufacturing sector, 
second one is the agricultural sector 
and the third one is the services sector. 
In the services sector I could find that 
during 1972-78, the growth rate was 
at the rate of 3.67 per cent which has 
failed to 2.5 per cent during 1983-88. 
The only silverlining in the interven-
ing years is when it touches 4.69 per 
cent For the last several years, the 
main opportunities of employment 
have increased only in the construc-
tion and mining sectors. One can find 
this picture, if one goes through the 
details. In the other sectors in our 
country where we face a grim chal-
lenge of unemployment, the growth 
rate of employment is being reduced 
year after year. 

18.00 hn. 
This is a serious problem for which we 
have to address ourselves to find out 
some remedial measures. (Inter-
ruptions) 

MR. CHAIRMAN : Hon. Member 
may continue his speech next time. 

Now the Minister of External 
Affairs shall make a statement regard· 
ina the Pakistan Prime Minister's 
interview to the Newsweek Magazine 
of the 19th August. 1991. 

(Interruptions) 

mogazine of 19-8-91 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : I know after the 
Foreign Minister's statement, you will 
not allow for any clarification. 
Therefore, I would like to know now 
itself whether he has drawn the atten-
tion of the Prime Minister to his inter-
view or not He should mention about 
this also. 

MR. CHAIRMAN : Everybody 
knows here that after the statement is 
made by the hon. Minister, no 
clarifications are permitted in this 
House. Of course. it is there in the 
Upper House. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI MADHAVSINH 
SOLANKI): It is just a statement 
There might be opportunity for the 
bon. Members to seek clarifications at 
the time of the discussion on the 
Demands for Grants of the Ministry 
of External Affairs. 

MR. CHAIRMAN : Now the 
Minister may make the statement. 

18.01 hrs. 
STATEMENT BY MINISTER 

Pakistan Prime Minister's inteniew to 
the Newsweek mapzine of 19th 

August, 1991 

{English} 

THE MINISTER OF EXTERNAL 
AFFAIRS (MADHAVSINH 
SOLANKI) : Several Members had 
expressed concern at the reported 
interview of the P.akistan Prime 
Minister published in the Newsweek 
magazine of the 19th August, 1991. 
stating that the Kashmir issue is 
increasing tension between India and 
Pakistan and has the "potential to be 
the cause. God forbid. of ~t another 
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war between India and Pakistan". 

As the Hon'ble Members are aware, 
a Special Envoy of the Prima Minister 
of Pakistan visited India from Aupst 
18.to 21, 199LHe brouaht the message 
from his Prime MiniSter to our JtriDte 
Minister, that the Government of 
Pakistan was sincerely interested in 
resolving all bilateral problelms 
through serious and constructive 
dialope for normalising relations 
between the two countries. This was 
reiterated in his meetings with the 
External Affairs Minister and De-
fence Minister. The Special Envoy 
was informed that the Government of 
India h~d consistently worked for the 
establishment of tension free and 
aood-neighboudy relations between 
India and Pakistan on the basis of the 
Simla Agreement We believe this to 
be in the interest of the peoples of our 
two countries and of peace and 
stability in the region. 

Through the Special Envoy, we 
sought clarifications on the apparent 
discrepancy betl\reen the message 
which the Prime Minister of Pakistan 
sought to convey and the impression 
created by his remarks in the inter-
view to the Newsweek magazine. The 
Special Enwy clarified to us that the 
interview. as reported in the News-
week magazine. did ttot fully convey 
what the Prime Minister of Pakistan 
had reaDy intended. pamculady his 
ctaR for a peaceful raolution of an 
difrei8DCCI between India and 
Pata1l 

As the Hoa'bJe Members are awme. 
.. caneat taaionl in Indo-Pat 
...... haw heeD caued by PatiJ. 
........... .., tetrorisa aad tubftlo. 
1io11 la die 1a4iaa States ol Punjab 
aiUI Jaaav & Kaltm.ir. its concerted 
~ to iAteraationatit tlae 

Kashmir issue and its hostile pro-
paganda · directed apinst India in 
violation of the Simla A&reement and 
universally accepted norms of con-
ducting inter-State relations. For a 
meaningful and sustained improve-
ment in Indo-Pak relations, this must 
stop. The frequent incidents of border 
violations and shelling along the bor-
der by Pakistan in an attempt to pro-
vide cover for the intiltration of 
terrorists and arms ac10ss the border, 
have added greatly to the tension 
along the border in recent months. 
Instead of frequent references to war 
to meet their extraneous propaganda 
purposes, Pakistani leaders s~~~ld 
address themselves to these acttVIties 
which constitute the root cause of the 
present tensions in our relationship. 

We sincerely hope that in the com-
ing months, the message conveyed by 
the Prime Minister of Pakistan for 
normalising relations with India will 
be translated into concrete action. The 
situation on the ground will provide 
the real test 

I would like to assure the Hon 'ble 
Members that we are watchina the 
aituation very closely. While we shall 
~spond in full measure to any action 
taken by Pakistan on the around for 
imptovina relations with India. let it 
be fully understood that the State ,r 
Jammu 4: Kashmir is an intearal part 
otlndia and that then: will be no com-
promise with the unity, sowmpty 
and tetritorial intepity of India. 

Mil CHAillMAN : Now, the 
Houle stands adjourned to meet 
apia on MoaclaJ, Aupat 26. 19tl.. at 
11.00 A.M. 
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18.05 Ius. 

Tlze Lok Sabha then adjourned till 
Eleven of the Clock 011 Monday, August 
26, 1991/Bhadra 4, 1913 (SakaJ 

magazine of 19-8-91 
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